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The Lok Sabha met at Eleven of the
[M=a. Devury Spgaxen in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. DEPUTY-SPEAKER : Mr.
Bharat Singh Chowhan.

SHRI VASANT SATHE.: Itissuch a
shocking. ..cocvveeens .

MR. DEPUTY SPEAKER : Mr, Sathe
what iadlocm The tion Hour is
not a g&l air, I am
very sorry, Mr,Sathe, youcan not just
getupand raise any matter you like.

(1nterruptions)
SHRI VASANT SATHE : Two child-
ren were killed.

MR. DEPUTY-SPEAKER : No, no
please Mr, Sathe. There is a way of
raising things. You cannot do that here ;
and you cannot obstruct the Question Hour
like this, We have never done this before
and I am very sorry 1 will not allow you.
Mr. Bharat Singh Chowhan.

(Interruptions)*®

SHRI SAUGATA ROY : Let  the
whole thing be expunged.

MR. DEPUTY-SPEAKER : The whole
thing is rxpunged.

SHRI SAUGATA ROY : Thank you
very much.

SHRI VAYALARRAVT : Thank you
very much,

(Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Minjster, Please take yuinr acats.

(Interruptions).
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SHRI ANNASAHEB GOTKHINDE :
Sir, we are informed that the Janata Party
train was waiting outside the outer signal,
Hacause of the mediation  efforts in which
the Railway Minister was also involved.
1 would like to know whether he will as-
sure the House that the said train will
reach the destination in time.

PROF. MADHU DANDAVATE : 1
welcome the question. Tt might be true
that the Janata Party train might actually
be waiting at the outer signal , but in the
Emesrgency the train and demo-
cracy were completely derailed. They
have actually allowed the derailment.

Rallway Seation at Sheloo

*489. SHRI_D.B. PATIL: Will the
Minister of RAILWAYS be pleased
tostate

(a) whether there is a constant demand
{nr the last 20 yearsfor & railway station at

Sheloo (between Neral and Wangani)
Domh-vlrm line; u '

(b) whether it is & fact that near about
2500 passcngers from that area travel by
railway; :

(c) whetheritis alsoafactthata station
is provided for, if there are more than five
hundred passengerstravelling dailyfroma
particular spot; and

(d) if so, what are the reasons for not
sanctioning constructing A station at
Sheloo?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE Jse'
(ae’l‘l’nu} Sir. A statcment is laid on
table of the House.

(b) Aboutazoo passengers travel da:l{
from Neral and Vangani stations whic!

are at a distance of ¢.87 Kms, and 3.26
Kms. respectively from the proposed site.

(c) There is no such rule.

(d) The proposal was examined in the
past but was not found operationally
feasible and there wasno financin) justifica-
tion also. However, this proposal is be-
ing examined afresh inview of the peraist=
ent demand from the people in this arca.

Statement
Railway Station at  Sheloo
The following representaticns have been

received from the public for opening a
station at Sheloo since 1958 :—

S. Nameofthepartyfromwhom Year
No. the representation was
received

1 2 3

1 Shri M.J, Davr, Village
Sheloo, Taluka Karjat

Distt. Kolaba . 1958
2 Shri Tukaram Laxman, Sona-

vale & others village Shelu,

through the Commissioner,

Bombay Division . i 1959
3 The Collector of Kolaba . 1961

4 A joint representation from
the residents of Village
Bhadwal & Damat, Talu-
ka-Karjat (Kolaba) i 1961

ShriB.N. Dighe, the then MLP.,
Lok Sabha . . . 196g
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6 -Sarpanch, Group Grampan-
chayat, Damat Dahiwali » 1964

7 nch, Group Gram Pane
avat, Shelu, (Distt.
Kolaba) . . . 1971

8 Shri Shantaram Rawaji Nim-

ane, Sarpanch, Groyp
Gram Pmchay;t,lheho ’ 1972

9 Shri 5V. Dhamankar, the
then M.P. (LokSabha) . 1972

10 Shri Yashvant Gopal Paiil,
Village, Sheloo ¢ o« 1973

11 Shri K.B. Tare from Sheloo 1977

12 Shri Vasudev Pitkar, Presi-
dent , Janata Party, Neral. 1978

SHRI D.B. PATIL : It has been ad-
mitted that there is a constant demand for
the last 20 years and as many as2,200
engers travel daily from this particular
place. Among those pamengers are stud-
cats and workers going to Bombay, Poona
and other industrial areas, and vegetable
growen taking the wegetables to Bombay
and other industrial arcas, In view ofthe
fact that it is necessary and also Jin view
of the fact that you are going to examine
thisdemand. I wouldlike to knowfrom the
hon. Minister whetherin the near future it
is likely to be taken up.

PROF, MADHU DANDAVATE : In
1964 the problem was examined in depth
and at that time it was found out that the
capital invesument that would be required
for the introduction of the station would be
about Rs. 2 lakhs, To be exact, it would
be Rs. 2,36,335. And it was also found
out that the recurring losses per year would
be of theorderof Rs,69,000. That would
beactuallvRs.6:,405 per annum. Third-
ly, it is found out that sincc the distance
batwrn the existing two stations, Neral
and Wangani is 7 kilometres, and within
such a short distance, if we try to]introd-
uce an additional station, since Bombay to
Poonaisahighly density traffic route, and
the capacity of the section is completcly
saturated today, running of trains is likely
to be disturbed. But in spitc of that
we have received the latest communijcas
tion on a3-5-1977 from a prominent

n, Mr. K.B. Tare, from that area and

have already decided on 7-7-:237 that

that particular preblem should gone

through by the Central Railway and only

when the problem is thoroughly examine

ed, I will be able to give further informa-
tion,

Oral Anpwers 8

‘SARI R.K, MHALGY 1 When weould
thip full examination of the problem he
campiesed ?

" PROF. MADHU DANDAVATE:1

cant asvure you that within a few months
we will be able to sec what can be
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Robberies in Ruaniag Trains
+

%490, SHRI K, LAKKAPPA :
SHRI DURGA CHAND 1

Will the Minister of RAILWAYS be
pleased to lay a statement showing !

(n) whether Government'sattentic n haa
becn drawn to the serious situation arising
out of the activities of robbers in the runn-
ing trains throughout the count y;

(b) if s, the number of train robberies
during the last onc year, monthwise, to-
gether with date and the number of persons
arrested

(c) estimated loss to the gers in
each case and how Govcmmwmopon
to compensate them ; and

(cg whether any steps have been taken
by Government to minimise the robbery
cases in the Railway and if so, the details
thereof ?
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THE MINISTER OF RAILWAYS

PROF. MADHU DANDAVATE )
a) to (d) « A statement is laid on
Table of the House,

Statement
(a) Yes.

(b) and (c). Number of robberies
and dacoities, monthwise together with the
date and the aumber of persons arrested
as well as the value t:’;rupertr lost by the
pawengers, is indieated in  statements ‘A’,
and ‘B’ laid on the Table of the House.
kﬂud in Library. Ser No. LT-2730{78]

3 par the existing rules no com ation
isadminible to the victims of # crimes.

(dj The responsibility of ensuring the
prrsvaal salcty of the pussengers and the
accuity of their belongiogs cests with the
Goveranent  Railway  Police  which
functions under the administrative
and disciplinary control of the State Gov-
ernments.Crime preventionand detection
in respect of r safety and sgecu-
rity of their belongings fall under the cate-

vy of ‘law and order’ which is a
%m subject under the Consti-
tution. Howewver, the Railways render

ary avsl thenever required
and close ligison is maintained atalllevels
with the State Police Agencies. The Railway
Protection Force constituted under the
RPF r\cllhu prmenr.!i_vc I:m}mdcmw
powers only in respect of unlawful possess-
ion of railway g;upcrty. The R.PF, is
concerned with the protection of goods en-
trusted to the Railways for carriage and
Railway materials,

B:ing concerned with the spate of hein-
ous crimes in Uttar , Bihar, West
Banzal and Madhya Pradesh, the Minister
of Railways had written to the Chief
Ministersofthese States requesting them to
tak= such m=awures to curb crimesin runn-
ing trains. Oa 5-8-78, there was a high
level meeting between the Minister of
Railways and the Chicf Minister of Uttar
Pralsh at Lusknow in which the blem
of crim: on railways was highlighted,
The Railway Minister discussed this prob-
lem p=rionally with the Chief Minister of
Mharashtra at Bombay on August 1o, 1978
and by telephone with the Chief Minister
of Madhva Prardesh on August 13, 1998,

The response from the State Governe
ments has been encouraging.

Orsl Answers BHADRA .7,'“‘_!_!', ,(MKA)
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Earlier on :6-6;:&11‘- high level
uaea'ngnbetwemdm of the Minigtr-
iea of Railways and Home Affairs was
held. The following firm decisions were
t:liscn which have yielded encouraging re-
sults ;

(1) As the dacoits/robbers were silenci
the passengers by show of fire arma
cscaping after commission of crime general-
ly by pulling alarm chain under cover of
darkness a prompt channel of communica-
tion to the armed police guard wheneyer
alarm chain was pulled at night was con-
sidered necessary. Itwas decided that the
alarm chain whistle should be sounded
repeatedly by the driver. On hearing of
this alarm the armed police eseort should
wplit themselves in two parts and detrain
to apprehend escaping criminals.

(2) The police cscort should be accom.
modated together as (ar as posible in the
centre of the train and the should be
equipped with powerful torches,

(3) The police escort party -
gremively be equi E:d with \-T:)Y gg'gt
pistolswhich woul *usefulin lighting up
the area on both sides of the train at night.

(4) The Guards and Brakesmen sh
be provided with powerful torch ligh?suf:
vulnerable trains over affected sections,

(5) There should be a liaison wj
States principally affected !‘m-mq:lpi‘:tl l::;i
police protection. Chief Security
of Eastern, South Eastern, Northern ard
Central Railways were specifically nomina-
ted to maintain close linison with the State
Police _authorities of West Ben , Bihar
U.P., Madhya Pradesh and ufh‘lmn’
The CSOs of other Railways were directed
to maintain lisison with above s Chief
Security Officers, were directed to
indicate to the State Governments the
strength of police guard which should be
required on vulnerable trains and request
the State Police authorities to provide the
neccasary protection. The requirement of
State Governments has been projected to
Ministry of Home Affairs,

The Zonal Railways have launched a
drive _to ensure strict adherence to the
following preventive measures in coaches:

(i) Vestibuled doors are
_l;‘utween 22.00 hrs and o&.nokfi,r’:. i'o;k&i
, ;ﬁiﬂs Ticket Examiners/Coach Age

(ii) Travelling Ticket Exami
Coach . Attendants remain v:mh;?nr:i
night time and prevent entry of in

h.wkeel: and unauthorised personsinto the
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(iil) In case of non-vestibuled trains, the
vestibuled doors are permanently closed or

The above measures formulated are in
continuation of the various preventive steps
taken by the Govt. Railway Police under
the tate Governments. The G.R.P.

alive to the problem adopted several
preventive measures which are
given below :

(1) Ewcomn‘of um.tnuunt t
by armed g (5::1 Rulmy ice
of the mmd S

Beat patrolling at stations, piatfo
“(iﬂn‘ patrolling at stations, piatforms/

(3) Surveillance over criminals and
%+ hd .

(4) Checking of night trains by Super-
visory Officers,

(5) Armed pickets at vulnerable sia-
tions.

(6) Special Squads of the C.I.D. of the
State Governments take up investigation of
impormlcnﬂ to apprehend the gangs res-
ponaible for these cimes,

Themeasureshave beenintensified by the
Government Railway Police.

Asafurther measures to deal with occur-
rences of train robberics and dacoities, the
Minister of Railways ordered deploy-
mentof armed RFF to escort the affected
trains running in wvulnerable sections.
Primarily, they will ct railway pro-

and will also toinstil confi
cemmnhetnwl.lm; public and d.egef

ogenna; on trains, Over
1400 .m:dnr men were put on escort
dunion different Railways from the first

of July,1978. Thisjnumberhasbeen
mc;;‘ue to 2,000 since 16th August,
19

SHRI K. LAKKAPPA : The question
was held over on that dly because the
Minister was not furnishing the full facts
to this House, Ihavegot great for
M. Dandavate personally. But I do not
know why hehasfailed asaRailwa Mm.;.
ter, This question is regarding ate
of robberies in running trl.l.nl. e
answer that has been given is not only
unsatisfactory but also not convincing, [
do not know what arc his powers and con-
trols. Hehasstatedin hisrepl, thatasper
the existing rules, no compensation is
admissible to the vich.nu of such crimes,
He has also stated that the responsibility of
emsuring personal safety of the passenger is
mainly the function of the State Govern-
ments and the disciplinary control of the
State Governmentsand thatitcomes under

AUGUST 29, 1078
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the d‘lml.ndudu- hidt is
&thduehe b tution, s:,
hehunommlwerluehthhp.

In our ommt?r about six thousand pass-
enger trains and five thousand goods trains
mrmmgwyd-ymdmtythomd
d. But still
l.hclnutothtad:equeru ut Rs 4
crores. They have not even cared to
protec:thc passengers and the robberies md
dacoities are on the increase, and they
have not been properlwdmnﬁcd because
he has no control over the States and the
tes are not furnishing the correct
figures. He has laid & wrong statement
en the Table of this House and anu bluffing
this House. 1 do not agree with this.
I would like to say that in five months
from January to May, there has been
an increase in the number of robberies
and dacoities. But the statement shows
thatthereisno increase as compared to the
position that existed in 1977.

‘What I would like to arrive at is this.
Whether this House has allowed him to
make such a wrong statement on the Floor
of the House under the Rules of Procedure.
‘Will you kindly tell me about it? Thatis
why 1 would like to bring to your kind
potice......

MR, DEPUTY-SPEAKER : You are
asking a question from me...] am asking
you to put a question.

SHRI K. LAKKAPPA: With your kind
ion , I would like to bring to your
Ed notice that people arc losing faith in
travelling trains. On that day, you kncw
probably, there were about go commotions
speciallyin the south bound trains.  Asfar
as the arca ol'Mathl Pradesh is conccm—
ed 1 do not know how Madhya P,
famous for daccities. W cther
luw taken any action against this, ¢-
hon. Minister has no control over the law
and order situation.

( Interruptions)

MR. DEPUTY-SPEAKER : Haveyou
put your question?
(Pnserruptions)

SHRI K. LAKKAPA : He hasno con-
trol over the law and order situation

SHRI SURATH BAHADUR SHAH
Can I seek oneclarification ?

MR. DEPUTY-SPEAKER : No.
SHRI SURATH BAHADUR SHAH :

Mr, Lakkappa is using thisform for asking
useless questions.
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hﬁ nsrmm&m $ Mh\.;lily,
not put Mm::nbym. ! -
(Interruptions)

SHRI K. LAKKAPPA : Robbery and
dnmizgm increasing, (He has no control
aver States because the Constitution
will come in the way, There are no rules,
ati‘ m-.omt, to give compensation to the
¥ 1.

MR. DEPUTY-SPEAKER : You can-
;l‘:: make a speech during the Question
ur.

SHRI K. LARKAPPA : On the basis
ofthestatement, I am putting a supplemen-
tary. Then he himself has admitted that
there are no laws to give compensation
to the victims. Property worth about
Ras. 1 lakh has been looted during the last
4-5 months especially in the trains.

MR, DEPUTY-SPEAKER : You are
repeating the same thing.

SHRI K. LAKKAPPA : Therefore, in
the absence of relevant rules and regulations,
how the hon. Minister is going to check
effectively this kind of a dacoity and robbery
in the running trains? How would he cone
trol the railway police ? In view of
thesa things, will he consider to plug the
Joopholes and also try to bring legislation
to this effect in order to have’ more
control over these railway accidents
and save these running trains  from hems

s ity an
 whatnot?
PROF. MADHU DANDAVATF.:
Mr. Dcputy-Spe:

aker, Sir, r?:rdiﬂ; his
inaugural speech while asking the question,
I will come to the point dpmper Firstly,
he has saidthatThad triedto place a wrong
and inadequats information before the
Howe, Sir, on the other band a wvery
claborate statement has been laid and you
will be pleasntly surprised to find that
various annexures which I have provided
as a reply to the question contain month-
wise the number of accidents, the value of
that have been loat, the stepa that
ave been taken and how many people
have beth...uuie
( Interruptions)

1did not interfere when you were asking
questions.

MR, DEPUTY-SPEAKER : You ook
10 many minutes in asking your questions,
He has not even started the answer.,

PROF. MADHU DANDAVATE: I
did not interfere with the question when
my hon. friend was asking the question,
So, lethim have the same patience. He
has raised & question as towhat exactly is
the authority of the railway in dealing with

Oral Answers BHADRA 7, 1900 (SAKA) Oral Anawers b

ton. Wehave sctupa ticn bet-
ween the State inery, machinery
and the raitway ipery alio—1 mean

and toe machinery that

T others—and

we have set up islike this especially those
areas which are vulnerable areas for rob-
bery and daccities. In thatares,wherever
there are vestibule trains, we have opencd
out vestibule doors between two
coaches; and for every two coaches, we
have kept two RPF men,

‘We arc putting one T.T. snd iwo mmed
. Tam to inform the House
that with the help of this arrangement we
are able to control the situation tho
it took some time. Let me come to
dates, Initially there was trouble, There
were dacoities.—after 11th August when
we made this machinery tight not a single
case of robbery and dacoity has taken place
in‘s:adhyu Pradesh. Though efforts were
made, . e

(Interruptions)

Letme complete the answer.,  (inferruption: )
That is before that.

After 11th  August, no robberies
and dacoijties have taken place in Madhya
Pradesh, But that does not mean that
efforts were not made, Efforts were made ¥

G.R.P. one RPF was able to detect
them and we have been able to arrest
them. Ihave given youin the table the
number of personsthathave been arrested.
I, therefore, do not want to repeat it.

SHRI K. LAKKAFPPA : I understand,
I cannot get & relevant reply, I would
like to give the reason why the Railway
Ministry is not functioning properly.
There is & iracy in the erpment
itsclf, Mr, Dandavate. The Home Minis.
try wanted to bring and also throw a muz-
zlingon the Railway Ministry. TheHindi
knuwi.uamoﬁun arc playing tricks and
letting this loose in the areas where n{nn
Janta operates, G.T. operates an K.
expres operates. Thatcomesinto Madhys
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Pradesh daily, . All  thow south bound
traing mhqa;; attacked, Same type of
people are operaging. I will read out..

. w
MR. DEPUTY SPEAKER: I donot
want any helpl‘wu to deal with the
momber, I will with himn myself.

thr. Lakkappa, pleasc put the question,

SHRI K. LARKAPPA ; Nearly 400
prople in the form of a gang again and
again arc opesating in the same place,

. (Intervagtions).

‘MR DEPUTY SPEAKER : The more
members get up the more time he will Jbe
takiog.

'Nf-‘. Lakkappa, plcase come to the ques-
Hem, N

SHET K. LAKKAPPA : Such
are operating in collusion with these s
ety Aty ey e P
poscfully a and bringi a
name to the Railway Minbu-y.m‘liudme,
I would like io know —becaunse there is an
impression  already carried in  the
country specially in the Southern Statesthat
the pauscngers ravelling in  thee
trains have no  saféty—whether such a
conspiracy is there? The same gangs
are  operating  scveral times. What
machinery has been engineered to
stop all this.

MR. DEPUTY SPEAKER : You keep
on ropeating,

" SHRI K. LAKKAPPA : I have not
repeated. Youcan take action, if even a
word has been repeated,

MR.DEPUTY SPEAKER : Iwillshow
you. You will yoursell know this tomorrow
when you go through all this,

PROF. MADHU DANDAVATE : Let
me first totally refute the charge that either
in the past or at present there is any civil
\?r!t:lmem the Home Department and
the Iway Department, I completel
refute that. Then again there is no onn,:
spiracy on the basis of language at all.
Robbers and dacoits have a  language
of their own, and that is the language of
dacoity and language of robbery.............
(Interruptions) 1do not want toinject the
language issue into the question of dacoity
and robbery atall, Ihadalrcady given a
statement of robberies and dacoities state-
wise thathave taken place Il.lld you cannot
cxpect any one particular UAge grou
to be responsibie for dlcniti‘:ls he l:
eountrv, and therefore, I refute that
altogether. I do not want ejther .g:
Southern Statey or the Northern States to
Y»:alleged that they are responsible for any
type of coaspiracy,

Feh ASUST 20, 1078
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But there: are certain vulnerable areas
where the law and order situation is bad.
He made reference to one particular portion
of Madhya Pradesh. cre we have en-
forced our machinery and 1 tell the House
very firmly that after the enforcement of
that inery, after 11th of August

articularly, in that particular area of
adhya Pradesh, not a ai dacoity and
robbery has been successfu

mﬁrﬁw: ;}f‘éﬁz h'; oT e
1~1-77% 30-6-78
e &T% o uxfg & wX &w &

*“The Railway Protcction Force conati-
tuted under the RPF Act has preventive
?nst‘ d!elective pawenfoul ‘in respect of
awfu ssion  of raillwa 1y.
The RP; isconcerned with the’;mmtpe'ct on of
goods entrusted to the Railways for
carriage and Railway materinls™,
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SHRI T. As PAlL: Bir, for the last 30
ymmmhﬁammmlihm
:hi':.z h:uuﬁ ovder is.given a go-bye and

way passengers have becomc
victims of robbery and dacoity. It has
always been the explanation of the Railway
Minister that this is & problem for which
the State Governmtents are responsible.
Now, is it the fault of the ,f:“n‘u who
travels long distance that train has to
through so many States and in every
tate he has to look 1o the State Govern-
ment to look ':ﬂll? !:fm'h:r ; :ll the
mary responsibility t! Lailways
?vﬁhu have undertaken to give him this
)‘gumry, to protect his interests?

ailway Minister has said that the Statc
Guvernments have agreed to cooperate
and prevent such occurrence. But we
do not know how far that would be effec-
tive. Even if he is able to get all the
amistance from the State Governments,
will he give an undertaking to the country
that the Railway Ministry itself wili be
responsible if there are Ic-n, and ike
lives and the property is the responsibility
of the Railways? And this is a question
which cannot be avoided. O&ﬂ\n‘t' ,
1 think this explanation will not satisly
anybody and travelling by ratbways is
going t be more and more hazardous.

PROF. MADHU DANDAVATE: The
hon. Member himsclf was fortunately a
Railway Minister. I have got with me
all the statistics, He Las raised very rele-
vaot questions. I do not want to atribute
any motive to him. He bas raised the
queation:  Will the Railways shrik the
&po;u:fhility and let mli-}tt“ lnymucrthof

ty passengers be only to the
State machinery? 1 want to asure him
that though there are certain g:mdm al
roblems, sitting ther we have already

n able to ta them and without
raising this technical isue the recent
coordination that we have brought about
is albe to ensurc beuter safety.

In addition to what I stated earlier,
I want to state that in addition to joint
patrolling by RPF and GRP men_es-
pecially in tilu wvulnerable sections where
more robberies arc taking place, we bave
1aken some additional care,  Sometimes
when the dacoits commit an act of ~dacoity
and try to run away, the gers
du not know and probably other staff
members do not know whether the train
has stopped because there is no signal or
there is some mischicf. When therefore,
there is a pulling of the chain, we have
set up a certain code whistle by he engine
driver. As soon ss that is given, all the
policemen, GRP men and RPF men on
the train divide themselves into two ba-
tches, one will go to the left of the train
and the other will go to the right of the
train and if it is evening or'night, we have
made special arrangements and

m‘“ﬂummlﬁu of the train,
vestibule trains are there, at
10 O'Clock inn the the vestibule
doors will be kept closed. Only Lélween
two coaches the vestibule door will be
ﬁbeuun it bas to_be protected by
and GRP men. For two coaches
we have set up this machinery and 1 cin
amsure he hon. Member ‘that especinlly
after the tightcning of this machincry
incidence of crime, robbery and dacoity
has gone down and therefore, a8 demanced
by the hon. Member, I can asurc this
House that we shall not shirk the responsi-
bility, but we will undertake the res-
poruibility that has devolved on us.
SHRI K. VIJAYA BHASKARA
REDDY: Sir, I charge the Minister for
deliberately mislesding the House. On
16th August at 2 O‘Eﬁock in the night
between Nagpur and Bhopal there was
a robbery in the Andhra Exprews. I was
also present there at that time. There
is a report in Bhopal. Whatever he said
is atsolutely wrong.  This happened
in_the air-con chalr car.” Two
brief cases were snaiched away and the
train was itopped and the robbers went
away. 'I'bemle went to the constable
who was ing in the compartment
throu t the night. In spite of the
complaint the constable did not taken any
action. In the morning at 07.30 hrs.
all the passengens forced the train to stop
at Bhopal for nearly two hours and have
a complaint to the police. Unfortunately
all your ts are not eHective.
You must think of some more stri t
methods which will infuse confidence Eto
the people who travel by train, I request
the Minister not to misclead the House,
but to take more cflective steps and see
that nothing happens.

. PROF. MADHU DANDAVATE: It
is never my intention to mislead

M:im mncrncdtﬁ the various
» are taken a . are wothin
WI‘J].. Ifmhm}ineudvm my re |:
very carefully, 1 did notsay that

11th August, not asingle effort was made
by the decoits and robbers.  All that I
have said is that they made efforts afler
11th of August, but did not succeed.

(Interruplions)

SHRIA.BALA PAJANOR: I am forced
to belicve from what the hon. Minister
said that nothing has happened for the
last 1 d.lgvs He wanted that to be on
record. But heshould not say that. He
must admit it,

PROF., MADHU DANDAVATE: I
have never tried to mislead this House.
1 want to make it clear that I used the
words,....... (Interruptions) Please listen
to me. There are three types of things
that are happening in the trains, there
are sometimes thefis, there are robberies
and there arc dacoities.  Please check up
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the records. Sir,

the records. 1 “"""”““'m

not say that
place in trains. You can
‘The hon. Mem|

JYOTIRMOY BOSU:

the Minister of LAW, JUSTICE
pleased

AND COMPANY AFFAIRS
to state:

(a) whether Government have by now
taken a decision to alash appropriately
the fantastic salaries, allowances, per-
quisites drawn by the Chairmen/Mana-
ging Directors, Exccutive Directors and
other top exccutives in public limited
Companies like Union Carbide and

(b) if s0, what and if not, the reasons
therefor; and

(c) the difficulties which lic in the way
of Government in taking necessary action
::h;uhtham :lh;:c h salaries etc.

i wve a direct ing on the prices
of consumer Ao A tured by sk

(=]

THE MINISTER OF STATE IN

(SHRI
SATISH AGRAWAL) (a) to (c). The
question of the revision of the existing
guidelines relating to the remuneration
payable to Managing Directors/ Whole-
time Directnl‘l.fMan':gm of Public Li-
mited Companies and Private Companies
which are subsidiaries of Public Limited
Companies is still under comsideration of
the ment. It is not possible to
give further details,

SHRI JYOTIRMOY BOSU : In our
country, the salary of the first citizen of
this country, the President of India is

AUGUST 29, 1078

Now, this is the information that I
#V\ein!ued. I?Bum,tbeuulupn.

tion is Rs.
2,70,650, ::: the Pmdmmn.u:-;ch &

the Unit  Manager Rs. 2,04,163. ese
roughly T 2ok & moath. Tn. Golgate
. 20,000 & month, In
P-.I.mi::ve India) Printﬁl‘l.imibed. g
Managin 2,12,
Dhcm'{mnuflct:ne': )—Rs. 2,186,900
and in Cadbury (India% Limited ~ the
ing Directar gets Ra. 2,10,460;
Managing

.

Laboratories, the

D&mﬂuﬁeu R1.3,42,712 and the Director,
‘Techni Division gets Rs. 2,18,521.
I have got one or two more examples,

I gather that there is a ceiling of Rs.
7:500 on the basic salary. How is it that
in the case of Cadbury (India) Limited,

SHRI SATISH AGRAWAL : So far
B R RS e T

permissi er the Company Law is
concerned, T may inform the hon. House
that for salaries, th i
Rs. 7,500 per month, which comes to
g0,000 per annum.

SHRI JYOTIRMOY BOSU: How is
it that Mr, McPhic is getting more?

SHRI SATISH AGRAWAL : I will
come to that later. I am just submitting
what is provided under the law, Under
the law, there are four items. One is
Salaries, the maximum limit of which
#s Rs. 7,500 per month, ich comes
to Rs. 90,000 per annum. Then comes
the Commission on profits at the rate
one per cent subject to a maximum of 50
per cent of the salary, ie, Rs. 45,000
per annum; then, perquisities limited to
one-third of sa i.e., house rent, car
telephone and  club  subscription, the
maximum ceiling being Rs. 90,000
annum md_n;]e::.t makes a total 1;:
1,65.000. fourth category ap-
proiximate value of benefits not included



medical facility ll.l h&‘
mnm,snhutyn u:emeur m&“
Rs. 3,750 per annum plus reimburse-
ment of actual entertainment expenditure
g. 6,000 per annum, that mah‘:“shml
'I‘li'e44l.“r o?er mm“gde:;s come"to
Rs. 209,730 per annum. These arc the

um ceiling Limits prescribed

under the law.

So far as the specific instances are con
cerned, for the expatriates there is
different limit.

SHRI JYOTIRMOY BOSU : Mr.
Rai Indian national,

SHRI SATISH AGRAWAL : I do not
know about Mr. Rai. You know more
than 1 do about persons.  You have been
in Parlisment for twenty years and I have
not been here. So, I do not hn'm about
individuals. But I will look into the

ition that
mn-. For ¢ in Godrej Soaps
Limited, Dr. Bnl'm&:]n
R i’.soo per month
‘ mpﬂ annum. Slmilulr.
Sulnh d ts Rs, "
enduara )
? ge ission; in T]? em:uls

ull le‘ihwd, Sbn R. mtr‘nllhgtn k.h: lo.oc&

petmon a3 salary, in casc he ma
triate in Dt;nl India lelgtﬂ

Mr W.L. Logan,

t to & maximum of Rs. 30,000 per
annum. Of course, in the case
triates, the limits arc somewhat different,

d then th
::q- b:nn d%ermt thing. Muug

MPs are not appoin the Compan
Law ,but'thgylr:ycle:wdbyth:
large, Mr. Patwari cannot

Sl-l‘.vk.llh,'].:'OﬂRhal[(g BOSU: Mr.
Agra notrep to my question
as to how Mr. H. Rai is not an

national—of Colgate Palmolives get a

udwhunnotamhnoﬁntgeum.
2,70,650. Last year, he got Ra.
3,10,000, I would like to

these were allowed and how these

\ Ithnotpomhle to give
further details.” o

with the Glhinm.
n the month of October’7y, Govern-
mmt appointed a study group under the

Inthelkhtotthmtwnnpww
Government is to take a fi
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SHRI SAUGATA ROY : I do not
agree with the Minister when he refers
to the Bhoothalingam Committee report
which has been towlly rejected. (in-
Ws‘us}.dg.:.hrge numbern:f Indian
companies aries beyond Ras. 10,000
r month sre being give n.The Minister
g:u not replied to Part (c) of the question
of Shri Jyotirmoy Bosu as to what arc the
difficultics being faced by the Govern-
ment in the question of reducing the
salaries, whether the difficulties are that
in principle, the Government is
to the reduction of the large salaries in
private sector undertakings or whether
there are other positive 1 hurdles
in the way of reducing the salarics in the
top private sector undertakings.

SHRI SATISH AGRAWAL: There are
no legal hurdles in the way of the Govern-
ment so far as the reduction in the re-
muneration is concerned. So far as the

uestion of principle is concerned, the
&mcmmem s not opposed to the idea of
limiting or putting a ceiling on the re-
muneration of the whole-time Directors,
Managing Directors and business exe-
cutives. As T smaid earlier, the Sachar
Committee report is to be reccived by the
Government and one of the terms of
reference is this. After studying the report,
Government will take a decision very
soon in the matter.

Wit wwlte fag : Svreaw i, Wy
mwmm

7
%
:}
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Earnings from passengers and goods
Transportation

*494. SHRI DHARMA VIR VASISHT:
Will the Minister of RAILWAYS be
pleased to state:

of{. whether earnings in the first qumd
the current year from passen, an

goods on R.nilwuvr; suffered as cd.g]:ued
to the same period last year;

(b) if s0, the details of the same monthe
wise with reasons;
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extent;

t"t m ; to whll

dwhnhﬂﬂwammm]
n(dr)ubl:mp?lm ot -l:\?et

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

2) and (b),

pry gl

goods traffic s as under:

to the od

June :gmm beenpman

incresseof Rs. :n 51 munder
shortfall

457

3 er endmg%ej%hﬁ i'a ww:
the eamings under pamenger and

(Figuras in erores)

Month Pamenger Goods
Earnings Earnings
1977-  1978- rsar 1978-
78 79 7 79
Aprit . 5300 5611 nB.85 11197
May , 6207 6479 116'02 112:Bg
June ., 5440 61-10 109-42 10486
Total )
upto June 169-47 181-98 344-29 329 72

The Railways' gross carnings during
April to June, 1978 amounted to Rs.
544-96 crores, which was Rs. g lakhs
more than the earnings of the correspon-
ding quarter of the last year (Rs. 544 87

crores).

Shortfall under goods earnings has
been as & result of a drop in tonnage

lifted to the extent of
compared to the

collieries, washeries, steel

28 million tonnes

get target for the
quarter ending June 1978 and 511
million tonnes as ¢
ponding period of last year.

The wvarious sectors affected include

and ports. The drop in

to the corres-

ants, ore mines

oading in these

sectors was largely due to shortfall in

production and other factors,

(c) During the period cndm!g June, *78

there has been an increase o

Rs. 2968

erores under working expenses as compared
to the period emfing

(d) It is too early to make a forecast
as to whether & sizeable surplus will be

achieved by the end of the year.

June, 1977.

Efforts

ywwiilheful

Mdm.:f‘mh

wﬂj. BHRIN. snmm-nm NAIR:
RAILWAYS be
tn stater

(a) howmnnfnmoﬂou&in&ﬂfuilmy
pamengers have been calender
year in the Sotuth bound trains leaving
New Delhi/Nizamuddin/Delhi Stations.

(b) what steps have been taken to
prevent the mounting looting of railway
passengers;

(c) whether the victims of had
been given compensation by the Railways,
if not, w‘hﬂhﬂ the Railway will seriously
consider such a proposal while intensi-
fying security measurcs at least in long-
distance trains; and

(d) whether the newly introduced alarm
system is & success?

‘THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):

(a) During this calendar year, so far,
there have four cases of Iw&ng of
rnlmv in the South bound

lewi.ag New Delhi/Nizamuddin/
Del.lu Stations,

(b) The responsibility of ensuring the
safety of the pamengers and the
security of their belongings rests with the
Government Railway Police which func-
tions under the administrative and dis-
ciplinary control of the State Govern-
ments. Crime prevention and detection
in respect of passe f" safcty and security
of thc:r belongings fall under the category
of ‘law and order* which is a State subject
under the Constitution. However, the
Railways rénder necessary assistance
whenever required and close linison is
maintained at all levels with the State
Police Agencies. The Railway Protection
Force constituted under the RPF Act
has preventive ]:nd detective po:fe:.d only
in respect of un Bcumon way
property. The R.P.F. isconcerned with
the protection of goods entrusted to the
Railways for carriage and Railway
materials.

On 16-6-1978 a high level meeti
hetween the officers of the Ministri ﬁr
Railways and Home Affairs was
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heid, The following firm decisions
were taken which have yiclded very en-
couraging results:

mdwlhydnunfﬁteuﬂ
:51 alarm
crime  gen! fbyxzdlinr .

(2) The Police escort should be mccom-
modated together as far as possible
in the centre of the train and they

be equipped with powerful

i

The ice escort party may
o gtalig:llv be equ.ip:‘l w!t'th very I;:;
pistols which would be usefulin lighting
up the arca on both sides of the train
at night.

(4) The Guard ani Brakesmen should be
provided with powerful torch lights
in vulnerable trains over aflected

1.

(5) There should be liaison with the
States principally affected for s
ping up police protection.  Chief
Security Officers of Eastern, South
Eastern, Northern and Central
Railways were specifically nomi-
nated to maintain close lisison with
the State Police authorities of West
Bengal, Bihar, U.P., Madhya Pradesh
and Maharashtra. The CSOs of
other Railways were directed to
maintain liaison with above 4 Chief
Security Officers. They were directed
to indicate to the State Governments
the strength of police guard which
should be required on wulnerable
trains and request the State Police
authorities to provide the necessary

rotection. The requirements of
State Governments have been pro-
jeeted to Ministry of Home Affairs.

The Znnnl. Railways have launched
a drive to ensure strict adherence to the
following preventive measures in coaches,

(i) Vestibuled doots are kept locked
between 22.00 hs. and 06.00 hrs, by
the Travelling Ticket Examiners
Coach Attendants.

(ii) Travelling Ticket Examiners and
Coach Attendants remain vigilant

AUGUST 29, 1978
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t dme and rw-t
ﬁﬁ%ﬂ-.

(iii) hmeofw traing, the
closed or dummied. :

The above measures formulated are in

continuation of the various preventive
mﬂh by the Government Railway
i Governments,

The G.R.P. e alive to the problem
. to

adopt several preventive measures

which are given 1

) ing of important trains at t
byt e
Railway Police of the concerned State
Government.

(2) Beat patrolling at stations; platforms/
waiting halls.

(3) Surveillance over criminals and known
bad ters,

{4) Checking of night trains by Super-
visory cers.

(5) Armed pickets at vulnerable stations,

(6) Sgedl.l Squads of the C.LD. of the
State Gowts. take up investigation
of important cases to apprehend
the gangs responsible for these
crimes,

These measures have been intemsified
b; the Government Railway Police.

As a further measure to deal with
occurrences of train robberics and da-
coities, the Minister of Railways ordered
d;plnyrnmt of armed RPF to escort the
aflected trains running in vulnerable
sections, Primarily, they will protect
railway property and will also help to
instil confidence amongst the travelling
public and deter criminals from operating
on trains, Over 1400 armed RPF men
were put on escort duty on different Rail-
ways from the fint week of July; |%78.
Since 16th August over 2000 R.P.F.
personnel have been deployed in escorting
trains. Being concerned with the spate
of heinous crimes in Madhya Pradesh
arca, Minister of Railways had written
to the Chicf Minister of Madhya Pradesh
requesting him to take special measures
to curb crimes in running trains. He
had also spoken to him on phone on
August 13, 1978. In the affected Divi-
sions viz, Jhansi and Nagpur , 220 RFP
personnel are escorting 20 trains of which
16 are long distance trains and 4 short
distance trains. 30 GRP personnel are
escorting 9 long distance trains. The
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e
e
rmﬁh‘%ﬂdﬂh and (7) K.X. Exprec:}

(c) Crimes like robbe ineludi
those committed on trlin-.d;sa law
order problem which is a State subject.
Uader extant rules, no compensation is
admisible to the victims of such crimes.

(d) Yes, Sir, On 15-8~1978 while RPF
Was escort 131 Down ti
\ iuh‘ % " w:'m Janata

outer signal of Bhopal. The t
mﬁb:urf the code whistle m
an re| one n wl ed
the n. Hewas over to G?;}:‘P.,

Bhopal, for prosecution,
Coacesslon in Railway Freight
Charges

*406. SHRI  BHARAT SINGH
CH(gWHAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that in order to
promote country’s export trade Govern-
ment have agreed in principle to help
by way of giving concession in railway
freight charges;

. (b) if su, whether Government will
introduce this scheme in respect of all
cxportable commodities; and

(e} if not, the names of the commaodities
in respect of which this coneession will be
given

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
{a) and (b). No, Sir.

(¢) Does notr arise,

Dacolty in A?ﬁﬁhﬂdﬂlll Local

‘1.97. SHRI YADVENDRA DUTT :
Will” the Minister of RAILWAYS be
pleased to state:

(a) whether on 1st July, 1978 Aligarh

and Chandausi local train was stopped

more than a dozen armed dacoits
entered the train and looted it;

(b) have the criminals been traced and
arrested; an

(c) steps to
crimes on Railways?

THE MINISTER OF RAILWAY
éPR.OF. MADHU DANDAVATE) :
4) There was no dacoity on 1-7-78 in
Aligarh-Chandawsi lucal trgin. But thers

t such high rise of

worth Rs,
Gormmmeny Raeey” i, Ol
0. B1 under
section ”is IPC ( . ,-,:ue is
nvestigation

(b) So far, there has been no recovery

:.zupmymhnmyumt been

(c) The responsibility of i the
personal safety of the pnmmd the
i i ings rests with the

o the Deborgings ol oyt cxaney
ir belongin, er the ca

of ‘law and o:ﬂer?wldch is a State subject
under the Constitution. However, the
Railways render neccessary  amistance
whenever required and close liaison is
maintained at all levels with the State
Police Agencies. The Railway Protection
Force constituted under the RPF Act has
preventive and detective powers  only in
respect of unlawful ion of railway
property. The RPF 1s concerned with the
rotection of goods entrusted to the railways
or carriage and railway property,
materials and stores,

Being concerned over crimes on  Rail-
ways, iﬁ(inilter of Railways had drawn
attention of Chief Minister of Uttar Pra-
desh through Demi Official letters. On
78 there was a hiqh level meeting
tween Minister of Raillways and Chiel
Minister of U.P. in which problems of
crime were highlighted.

On 16-6-1978 a high Ievel mcﬂino%
between the officers of the Ministries
Railways and Home Affairs was held.
The following firm decisions were taken
whirdb have yiclded wvery encouraging
regults:

(1) As the dacoits/robbers were silencing
the pasengers by show of fire arms
and escaping after commission of crime
generally by l3}:||.Ll.lu'.u; alarm chain
under cover of darkness a prvu:el
ch 1 ication to the
armed police guard whenever alarm
chain was pulled at night was consi-
dered necessary. It was decided that
the alarm chain whistle should be
sounded repeatedly by the driver.
On hearing of this alarm the armed
police escort should split themselves
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in twe paris apd de-traim to appee-

should be equipped with powerf]
torches.

(8) The police escort may
livdl;uh: equi; with very t
lpilnul.s which be wseful in

:g::ﬁn.upthenumbothlidﬂ of
train at night.

(4) The C}u:irds nt?‘d Brﬂunt‘ten mgu:dighbe

with powerful torc ts

mnmblc traing uover affected
sections.

(s) There should be liaison with the States
principally affected for ing up
police protection. Chief Security
Officers of Eastern, South Eastern,
Northern and Central Railways were

ifically mominated to maintain
lisison with the State Police
authorities of West Bengal, Bihar,
U.P., Madhya Pradesh and Maha-
rashtra, The CSOs of other Railways
were directed to maintain liaison with
above 4 Chief Security Officers.
They were directed to indicate to the
potice oaard which should be required
ice i requ:
g:lv'ulncuble trains and request the
State Police authorities to provide
the necesary protection.

The Zonal Railways have launched a
drive to cnsure strict adherence to the
following preventive measures in coaches:—

(i) Vestibuled doors are kept locked
between and

22.00 hrs. 06.00 hrs.
by the Travelling Ticket Examiners/
Coach Attendants,

(ii) Travelling Ticket Examiners and
Coach Attendents remain  vigilant
during night time and prevent entry
of intruders, hawkers and unautho-
rised persons into the coaches.

(iii) In case of non-vestibuled trains, the
vestibuled doors are permanently
closed ot dummied,

The above measures formulated are in
continuation of the various preventive
ltr:{n taken by the Government Railway
Police under the State Governments.
The G.R.P. being alive to the problem
adopt several reguiu' mventive measures
which are given below:

(1) Escorting of important tralns at night
by armed of Government
Railway ice of the concerned

State Government.

.- AUGUST 29, 1978, ; 1, Written Answars

(ai.w ot stations; platformef

(3) Surveillance over criminals and
Checking of night trains by Su, i
u}oﬁw!_n: v Supervisory

(5) Armed pickets at vulnerable staticns,

(6) Special Squads of the C.I.D. of the
State Governments ‘take up investi-
gztwn of important cases to -m

end the ganga responsibie for
crimes,

These measures have been intensificd by
the Government Railway Police.

Az g further measure to deal with
occ;.g‘enccu of train robberies and dacoities,
the Minister of Railways ordered deploy-
ment of armed RPF to escort the affected
;.u_inl izl*unrtlli:g inu 1-r|.111'|:nbl.eI section. +
rimarily, will protect railway pro-
perty and will also help to instil conéltnu
amongst the travelling public and
deter criminals from operating on trains.
Over 1400 armed RPF men were put an
escort duty on different Railways from the
fimt week of July, 1978. Since 16th
August 1978 over 2000 RPF personnel
have been deployed in escorting trains.

The following trains are escorted in
Aligarh-Chandausi  section jointly by
Railway Protection Force/Govt. Railway
Police—

Escort RPF G L
g AB Passenger Barcilly 1-3 Arnied 2
train Bareilly to  Aligarh
Aligarh both ways.
2 ACM Ali- Aligarh- 1.3 Armed 2
garh-Chandausi Morad-
Moradabad- abad
Passenger. both ways,
35%0:1. !}}lnil.
ly-Aligarh.
Both ways 1-3 Armed 2
355 UP Ali-
garh-Bareilly
In all By passenger trains are being
escorted ailway Protection Force,

206 by GRP, of which 6o trains are jointly
escorted by RPF and GRP in U.P.

In these duties 630 RPF and 328 GRP
men have been deployed in Uttar Pradesh,
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Ualen Office Bearers Tramsferred

#4908, SHRI CHANDRADEO PRA-
SAD’ VERMA: Will the Minister of
RAILWAYS be pleaed to state :

(a) whether it is & fact that some office
of recognised Railway Union of

Delhi Division were ferred from Delhi
Division to Jodbpur Division in April, 1978

(b) whether some departmental cn?huiz
ings were instituted against
during emergency for some previous claim
casxs;

c) whether all other employecs, against
wéo:"u same or similar cedings have
been instituted, have also transferred;
if mot, the rcasons thereof;

(d) whether there are policy orders to
the effect that office bearers of recognised
union cannot be transferred without the
congent of the unions, unless it is a case of
promotion or a vigilance case is subs-
tantiated against such office bearers; il
50, whether the trade union officials so
transferred to  Jodhpur Division com
under the above category; and ey

() whetheritisalso a fact that thirteen
Members of Parliament had made the re-
prescntationin May/June, 1978 against the
above mentioned transfers; if so, whether
the tranafers are being cancelled or pended
aya result thereof ?

THE MINISTER OF [RAILWAYS
(PROF. MADHU DANDAVATE):
{a) A Chicf Parcel Clerk at New Delhi
Station, who is also the Vice President of
the Uttar Railway Mazdoor Unjon, New
Delhi Branch, was relieved on transfer to
Jodhpur Division on gu-4-1978.

(b) Proceedings under the Railway
Servants Discipline & Appral Rules 196g
for imposition of a major penalty were
injtiated against him in September 1976.

¢) No, Sir, Orders transferring the
Chiel Parccl Clerk were issucd for admis
nistrative reasons.

(d) The extent policy orders to ride
that the office bearers of recognised unions
should not be transferred without the con-
currence of the unions. However, the
General Managers of the Zonal Railways
have special ra to order transfers even
without such concurrence, after giving
them an opportunity to have their sy,

(¢) Yes, Sir. Representations have
been received from Members of Parliament
against the tramfer, The case is under
consideration.
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Ery-l.l Refinery

®499. Shri D. N. TIWARY : Wil
the ister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether there has been considerable
delay in laying the pipeline system frem
Salaya to Viramgam and frcm Viramgam
toKayali refinery;

(b) when the tender was called for and
when il was finalised ;

() the reasons for the delay in the ex-
ecution of this project; and

{:2 losses incurred due to non-laying
of this pipeline?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA) : (a)
to (d). Scpun{c tenders, one for
the construction of the Viram Koyali

ipeline, and another for the Salaya-

iramgam pipeline were called by Indian
Qil Corporation in December, 1975 and
March, 1976 and the orders were placed in
March, 1976 and July, 1976 respectively.
The Vi m-Koyali secticn ‘'was to be
completed by June, 1977 and the Salaya-
Viramgam section gy October, 1977.
The works were, however, actually com-
pleted in May, 1338 and June, lggﬁ and
there was thus a delay of 11 months and
3 months respectively beyond the contract

ates,

2. The pipeline project is designed to
feed crudrpto the Koyali Refinery in the
context of its capacity expansion frcm
43 million tonncs per annum to 7°3
million tonnes per annum,

3. The delay in the completion of the
contracts for laying the pipclines as com-
pared to the completion datesmenticned in
the contracts is mainly duc 1o (a) delay in
arrival of specialiscd constructicn equip-
mentstfrom abroad, (L) non-availability of
blasting material, (¢) failures oceurrin
in the pipes during hydro-static testing o
the Viramgam-Koyalipipeline,etc. Parti-
cular mention may be made of the
numerous failures in the 187 line pi
used in the Viramgam-Koyali pipcline
which has contributed mainly to the delay
in completion, In fact the pressure rating
of the pi?e'linc had to be reduced from
93 kg/cm? as originally specified 10 8o kg|
cm® in order to successfully complete test-
ing of the pipcline. However, the desired
throughput of 5 million tonnes per year
willltillg:lchicved.
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. The contracts provide fi t of
:::mnhn of time l':u' o’ 'f:: well

as for levy of liquidated damages for delays
d beyond the ded time of com-

pletion

Digparity in Wage Structures and
Allowace of Variows Drugasd Chemi-
cal Underikings.

*son0. SHRI R.K, MHALGI : Will the
Munister of PETROLIUM, CHEMICALS
AND FERTILIZERS be picased tostate:

(a) whether it is a fact that there is a
great disparity in the wage structure  and
allowanczs ofthe various drug and chemical
units/undertakings con by Gov-
ernment;

(b) wasther Governm ‘nt have any pro-
prsals to bring them in line with other
firms in private sector and maintain a
uniformity in the wage structurc and allow-
ances at least among  the chemical and drug
fic.as contrlled by Goveronment; and

fe) what are the reasons for this delay
in imJlem mting the [LL.O. convention of
rqual pay for equal work?

THE MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA) :
(a) Wags structures and  alluwances
vary in the units und= the control of

ent.

(b) There is no prop.sal to bring about
uniformity with the private sector. As a
matter of fact, it cannot be said that there
is any degree of uniformitv in this regard
within the private seetor il

While approving wagr agreements in
public sector undertakings, Government
tak= into account am-ng other thiogs, the
wage structure prevailing in respect of
comparable posts in other similar public
snetor underiakings, keeping in mind  also
other relevant factors like regional wage
conditions.

() The relevant I.L.O. Convention
prohibits discrimination in the payment
of wageson thr ground nlsex. It dorsnot
provids for the payment of equal wages
for the sam= or similar typr of work in
diffarent establishment.
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Rail Finances in a Jam

*502. SHRIVASANT SATHF.- Will
the Minister of RAILWAYS be pleased
1o state,

(a) whether attention of the Govern.
ment has been drawn to the news report
appraring in the National Herald dated
29rd July, 1978 under the caption “Rail
financesin a Jam” ;

(b) ifso, whatis the reaction of the
Guvernment to the various observations
made thereing

(c) the facts of the matter; and

(d) details regarding the action taken/
proposed to be taken?

THE MINISTER OF RAILWAYS
(PROF.  MADHU DANDAVATE) :
fa) Yes, Sir.

(b) The news report refers to the drop
in the Railways’ goods loading and traffic
earnings and to certain factors that have
added to the working expenses. The
report contains some inaccuracies and has
drawn ecxaggerated conclusions,
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{c) The facts are as underi—
(i) Grees Earmings :—
Railways’ gros carnings during
to June,,‘:g.;ra amounted to Rs.
544* 98- crores, which was Rs. g lakhs
m:n: than the :fu;mw of E':i- m?;
onding quarter of last year 544"
?mmﬁgt were short of the budget
partion for the current year (Ras. 15
crores) by Re. 2350 croresw. e
carnings are more than the budget anti-
cipations in respect of Passenger, Parcels
and Miscelianeous, there is a dmtl:;
total earnings due entirely to a set-
in Gonds teaffic.

m

{ii) Originating Goods Loading:—

The Revenuc goods leading during
Aqril to June, 1978, was 49-89 million to-
nnes as compared t 5273 million  tonnes
Juring the corresponding quarter of last
vear and the budgﬂ“%rowtim of 54'go
million tonnes, e current  year's
Irading, therefore, shows a drop ol
4+ 11 million tonnes as compared to last
year and isshort of the target by 5:28
million tonnes, The various sectors affec-
t~i include  collierics, washerica, steel
plants, ore & mines and ports. The drop
in goods loalings in these seciors was
largely due to shortfall in production
and otherfactors.

fiii) Warking Expenses 1—

‘The Woring Expenses  during the
fist quarter of the current year amount
to Ra, 48958 crores as against Ra. 359- 50
crores in the correspanding iod of last
vear. The expenditure during  April to
Tun~, 1978 is within the budget for the
current year.

The allegation that some of the addi-
tinnal expenses to be incurred during the
current financial year were deliberately not
taken into account at the time of the pre-
sentation of the Railway Budg-t, is nat cor-
rect.  The decisions regarding revision of
running allowancr, payment to staff as a re-
sult of the adjustment of the strike period jn
May, 1974 with leave due, payment of
additional dearness allowance increase
in steel prices, were  all post-Ruil-
way budget developments, which could
not be taken into account while finalising
the Railway Budget presented to Par-
liamenton a1-2-1978. The recomamenda-
tions of the Railway Workers'
Clasification Tribunal are’ also under
finalisation which will involve additional
expenditure,
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iv) Upgrad .
£ m-tmmf—

As the decision of the Govern-
ment of India  on Third Pay Cormmis-
sion’s Recommendation, a review
the Class I Cadres{Services has to be
made once in threc years. The first
review of the Railway cadres was
n1973-74. Thesecond cadre

has now been taken in hand. It is
premature to furnish the details of the pro-
posals at this stage.

(v) Staff Relations :—

While it is true that there have been
a few agitations in some parts of the rail-
way system, it is an exaggeration to des-
cribe “wi discontent among the
l:l.ﬂ:; as the sole factor m
the deterioration in operation. On
other hand, very special attention is
being paid to the redressal of staff
gricvances and to the settlement of vari-
ous economic demands of the labour.
Apart from the announcement i
thereinstatementand vacation of punith-
ments of all those who have been pena-
lised after the 1974 strike, several mea-
sures have been taken to improve the
service conditions of Railway employees.
Industrial relations on the Railway are
very satisfactory now and conducive to
eflicient working of the system.
‘pin-pricks' here and there in a vast
organisation like the Railways are inevi-
tableand arc nota matter of great
concern.

(d) The Railways have been given
dircctions to step up traffic earnings, parti-
cularly the performance under Goods, and
also to pursue vigorously the measures to
cantrol working expenses. As a result of
strick monitoring of various operations
particularly connected with goods loading
and regular coordination between Minis-
tries of Railways, Encrgy, Industry, Steel
&rrM'mcs, I.gbo‘lfriln l;i!;rmc, overall
performance in July 1978 has improved
considerably. The originating loading
in June 1978 was 23193 (B.G.) and 5191
(M.G.) wagons per dayv. In July 1978 it
increased to 23803 (B.G.) and 5228 (M.G.)
wagons per day.

e,

i
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Global Tenders to Import Wheel
Sets

*504. SHRI CHITTA BASU :  Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the Railway
Board have recently invited global tenders
to import wheelacts;

(b) whether it is also a fact that Dur-
gapur Steel Plant offered to supply such
wheelsets ; and

(c) if s0, why the global tenders have
been invited ?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
(a) Yes, Sir, The following five Global
Tendershave recently beeninvited ¢

(i) GP-79 for 1280 Nos. Wheelsets
for the manufacture of Broad Gauge
ICF Type Coaches,

(ii) GP-8o for 3000 Not. 20-Ton
Wheelsets for the manufacture of BOX/
RH/CRT Wagons (BG).
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w&iﬁ) Gl'alg for 3200 Nos. 20-Tom
eclsets for manufacture of BOX/
BRH|CRT Wagoas (BG).

(iv) GP-8a for 064 Nos, Wheelsets for
the manufacture of DC EMU Coaches.

v) GP-83 for o Nos. 16-Ton
Wh(ezhm fgr the ﬂnuﬁmm of BG
Tank Wagons.

b) Th ies offered Durgapur
Stge Plu:t :‘;Pm mecpwdbyby the Rail-
waysin full;and,

{c) Global Tenders are invited only in
cases where the supplies made
Durgapur Steel Plant or Tata Iron & Stecl
Company fall short of the requirement
of the Railways for meetin‘vr.he mainte-
nance needs or Ouch'h u‘dh acwur m
ing Programmes or where the manufac
?m of Wheelsets has not been

Durgapur Steel Plant sad
%“.ﬁ‘i’::‘i. & Stec] Company.

Drilling work near Suthrl Village,
Kutch

505, SHRI ANANT DAVE : Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plessed
to state:

hether drilling platform for oil is
I'el.(;?_\r !‘l‘::ar Suthri viIllge?iln Kutch District;

(b) whether the drilling work is going
to start this year;

(c) whether the work has now been
entrusted to ONGC; and

(d) if so, what is the pro ess in this
;:flrd and when this work will be comple-
7

THE MINISTER OF PETROLEUM
ANI."'I CHEMICALS AND P‘ER"_TILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) to (d). A location near Suthri was
rel by the ONGC in S'::ptcmber 1973
for exploration of Mesozoic ertiary

A fnun&n.i:l:.l on mal::ﬂx
for the d ent ig was
tructed. e}];l:wymwﬂl in :i.fw of the further
geological information cbtained by the
ONGC in the area, the onland drilling at
Suthri has been deferred.

Decline fin Frelght Earniegs
*506, SHRI C. K. JAFFER SHARIFF 1
'Wil? the Minister of RAILWAYS be
pleased to state:
(a whether there has been sny decline
l.’;d) t earnings during Iutlhmﬂ_lﬂ



taken steps to meet all orders
{Tﬂﬂ even for movement oflow priority

THE MINISTER OF RAILWAYS
PROF. MADHU DANDAVATE)
a) Yes, Sir,

number of outs indents_has "been
bmthdm?ﬂo on the B. G, and
30% on the M.G. as on 16th Augus

:,'u
a3 compared tothcdcmndnanheengﬁ‘

Length of Railway Lines in Bihar
Adivasi Areas

:J_-R?. SHRI AGHAN SINGH THA-

KUR: Will the Minister of RAJLWAYS

be pleased to refer to the reply given to

uastarred question No. 95 on n-a—:&‘:s

mrdinglength of railway lines in Bihar
vasi arcas and state:

(a) whether any decision has since been
taken ing construction of the lines
mentioned as surveyed; and if so, the
details thereof, and

(b) ifnot, the reasons therefor and the
time bywhich a decision will be taken ?

THE MINISTER OF RAILWAYS
PROF. MADHU DANDAVATE) :
a) and (b). No deciion hasso far been

ing construction of lines
mentioned in the reply given to unstarred

question No. g5 on 21-2-1978. The limi-
ted funds which are made available are not

sufficient even to meet the Wmt of
projects which are already in The
decision regarding coastruction of these

lines would, thercfore, depend upon the
allocation of funds in the coming ycar.

i weint & Wt g wegd
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Accommodation mad other Facilities
for Judicial Administration

“',09. PROF P. G. MAVALANKAR :
Will the Minister of LAW JUSTICE AND
COMPANY AFFAIRS be pleased to state:

‘ (a) whether Government arc aware
that the  judicial administration
in the whole country has been suffering for
want of proper oflice and court accommo-
dation, basic facilities and amenities for the
judicial officcrs etc. at many placesin various
States ofthe Union;

' (b) if 30, what concrete and effective
steps are being taken by Government to
correct and improve the said situation and
for how long and at what expenses during
the years 1976, 1977, 1978: and
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c) broad ontime ofr.he
i &0, eocted in iy regara?

THE MINISTER OF LAW, JUSTICE
AND _COMPANY ~AFFAI
T e ST AN) ! ('t]u” (©);

wilibeimdnnthz'!‘ahledthe}lm

Managing Direc-
tors mu FCGL
789- SHRI PADMACHARAN

ter of PETROLEUM, CHEM
AND FERTILIZERS be’ pleased to state :

(=) is it & fact that the Man _gDaru-
tor of Oripa F.C.I. (Talcher given
nddiuoml duty work other than hi- own

AUGUSBT 29, 1078
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND 'n!.lzn
( v N. Gh'irm}. u

hhﬂdedbyaﬂcnnlumn'ermdw
from his regular duties, he wa not asinged
any additional work during the last two
ears ;

(b)and () Domot arise.

Issws of New Licences to symtketics
and Chemieals Limited, Farellly

wﬂp. SHRISURENDRABIKRAM :
ter of PETROLEUM,

duty;

the additional work

Minia
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether new licences which Fave

(b) if so, what is
sttached to how man been imsued to Synthetics and Chemicals
absen m‘,’i‘;dq,,m Y-d'.plhe Limited, Bareilly, arc still yacrg «r
s ¢ ers mince last implemenistion ; and

'c) for this additional work what is the
remuneration/T.A. drawn by

- bim since last two years?

(b) which new ?I'DJECH have been cens-
tructed by Synthetics and Chemicals Limi-
ted at what cost and from what sources

the finances were arrenged’

THE MINISTER OF PETROLEUM CHEMICALS AND FERTILIZERS
(SHRI H.N, BAHUGUNA): (a)and (b). The position as reported by the company is
s follows 1

Industrisl Licenee and capacity

Cost and sources of finances for Position of the
the project project

(§) Nitrile rubber—2000 tonnes per
annum.

(ii) Butadiene Catalyst—
6o tonnes per annum.

(iii) A.B.S.—2000 tonnes per annum

Project cost Rs. 1402 lakhs Project bar  been

Sources of Finances :— implemented.
(a) ICICQI
(b) LIC
(c) Internal resources of the
company.
Project cost Rs. 39 41 lakha. Project has been
) L igeplmrnhd.
Entierly financed from internal
resources of the company.
e Project is under im-
tation. Ins
ustrial licence
is  wvalid upto

8-1e-1979.
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levne of u Lotter of Intent to Colgate-
Palmolive  India Lisalesd
4741. SHRIP.K.KODIYAN :
SHRI YADVENDRA

Will the Minister of PETROLEUM,
QHEMICALS AND FERTILIZERS be
pleased to state :

{s) whether Government have issued a
Letter of intent to lblme-?d:}:lhu India
H

ib] whethu-iit li;: f;ct that the small
units engaged i pable
of meeting the entire Igom:‘;:n?md of
mentiol; and

(c) if 30, what are the deuihull.pd Teacas
gran Ppermiston to a multi-pationa
to emrul‘;fo this field ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRIH.N.BAHUGUNA : (a) Yes, Sir.

(b) The exact demand estimate of men-
thel has  not been made. The present
demand of menthol is, however, met by
the existing units, both in the organised
scctor and small-scale sector.

(c) The project which envisages ue-
tion of menthol from natural mthn
gTass was sanctioned on the strong recom-
mendations of the State Government of
J & K as this will promote the agricultural
economy of the backward area in the State.
An export obligation of 60%, of the pro-
duction of menthol has been imposed to
protect the interests of small scale units.

weelt Stweil & priteenl w1 T W

4742, & T gam : W A,
;‘mmﬁu":ﬁnm&mﬂﬂ

mw-.mw Lecal
and Members of Parliament
to the Management of F. C.L, Sadri

J
743 SHRI A. K. ROY: Will the
of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to
state:

() what is the number of letters of re-
Presentations forwarded by the Yocal MI As
and M. Ps. received by the Management
of the Sindri Unit of the F.C.1. and their
dates of receipt;

(b) whether it is a fact that despite clear

tmn‘un:ndtoac}mwﬁn u;ldn
letters to give a reply
wilhin €3 dogm meis oF e b et
unattended unanswered;

(c) whether it is a fact that the F.C.I.
t also

managemen discriminmt
icy to the C.LT.U. affiliated Fog
ﬂ:yﬂ’ Union led by the local MLAs.
and M. Ps.; and

(d) if so, reason thereof ?)

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
{l}nm (d). The reguired informaticn is
being collected and will be laid on the
Table of the House.

facilitie
Inadequate Sﬂﬁn:.tw-‘

4744-SHRI K. KUNHAMBU : Will
the Minister of RAILWAY'S be pleased
to state :

(8) whether Government a¥r fv pie that
facilities at Ottappalam (Kcrala) Railwzy
station are inadequate; and

(b) if so, what are the steps taken to
improve the facilitics ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS HRI

SHEO NARAIN) : )
facilities provided at Ottappalam Railwa
mﬁ:m are comsidered adequate fu; th:

present level of traffic offering at  this
station.

Movement of Coal and Wheat

. SHRI MOHINDER SINGH
SA WALA : Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that the task of
gearing  the rallways to perform ade-
quately and efficiently in the revival and
growth of the economy did mot receive
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du: attention when it failed to cope up
with the right movement of coal and wheat,
inter-alia; and

(b) if so, what steps are being sought
to be taken to improve the situation?
1

‘@THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRT
SHEO NARAIN): (a) No.

* (b) Does not arite.

i Resolation from Al India Railway
Accounts Employees’ Association

47456. SHRI ROBIN SEN : Will the
Minister of RAILWAYS be pleased to
state:

4(a) whether Government have received
a resolution passed by the All India Rail-
way Accounts Emplo;eu' Association and
also by the Danapur Branch, Eastern Rail-
way; and

(b) if so, the demands of the Accounts
Staff and s taken by Government to
finalise each demand ?

MTHE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) Ja} and (b)
In fthe absence details it
has not been possible to identify the resolu-
tion referred to. Necessary information
isMeing collected and will belaid on the
table of the House.

Action againss M/s. Alkall and
Chemicals for Dllegal Activities

747. SHRI S. S. DAS : Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(s&e:rnhethu- in spite of the fact that it
has ht to the notice of the Go-
vernment that the activities of Alkali
and Chemicals are illegal, no action has
been taken in the matter; and

(b) why protection is bein ted
foc illegal activities and why the price
approvals have not been cancelld ?

THE MINISTER OF PETROLEUM
AND CHEMICALSAND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). No, Sir. Government
have alrcady instructed State Chemicals
and Pharmaceuticals tion of India
L. and M/s. Indian Drugs and Phar-
mwhlil.ir.all Limited to stop release of
canalised raw materials to M/s. Alkali and
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company were also - asked on .24th
May, 1978, to stop the manufacture of
such formulations as are presently manu-
factured by ﬂi? under loan lli’m:a
arrangements but are not covered any
Industrial Li The compnay § ve
represented against this  decision of the
Government,  On the prices side, the
‘West Bengal State Drug Controller has
been instructed to ensure that the company
complies with the revised lower prices
for propranolo Hel. fixed by Government,
Thus neceded action has been taken in the
matier,

Medical
l’ropou: to Hn‘gh- Store

4748. SHRI A. MURUGESAN :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether Government are aware
that Government Medical Store ots
under Ministry of Health and LD.P.L.
under Ministry of Petroleurn, Chemicals
and Fertilizers are performing almost
the same work ;

(b) if 80, whether Government have
examined the above and the details there-
of; and

(c) the action to be taken to
bring the Medi Store Depots under the
Ministry of Petroleum, Chemicals and
Fertilizers ?

THE MINISTER OF PETROLEUM
AND CHBMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) and (b). The primary functions
of the Medical Stores Organisation, a
Government body under the Ministry of
Health and Family Welfare, is to y
on nt, the requirements of hospitals
a.mr. d.i ea in different States. In
particular they handle the supply of bulk
of the material required for variow Na-
tional Programmes like Malaria Eradica-
cation Programme, T. B. Control
Programme, Cholera Control Programme=
and Family Wel[‘archol'rogramme.‘wﬂr::r-

[l ies arc also arranged by them
E:nlt'::ﬁ measures in the case of foods,
cyclone and other natural calamitics, They
function on a no-profit-no-loss basis,

The Medical Stores Depots at Bombay
and Madras have factorics attached to
them which produce about 100 common
Pharmaceutical p-eparatons comprising
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mainly tinctures, ointments,
:.au:f.m surgical ze-ingl.

. ﬁ'rﬁ'mwm' Locss 'rfwéhaninh ,
under t] t an
Pertilicers are in the manufacture
zrf I;I.etLE dlrlm ;n armulatio%l consisting
icillin, u-c(gmmycin. ‘etracycline,
ine, Griseofulvin, Vitamins,
Butrhm, Analgesics, Antipyretics, Tran-
quilizers, Anti-amoebic, Diruetics, Anti-
reheumatics, Anti-tuberculars, Anti-filarials
Anthelmintics, typnotia. Anti Confulsants,
Contraceptive pills and  Anti-micro-
bials etc.  They also manufacture some
fine chemicals. They manufacture various
types of Surgical Instruments also. They
have marketing organisation to market
their products on & commercial  basis
throughout the country both to Go-
vernment institutions as well as the trade,
R and D activities are also undertaken by
them to stabilise and up-date available
technologics, improve procems know-how
and develop new products.

Hence there is no comparison or dupli-
cation between the roles of Medical Stores
Depots and I.I0P.I.

{¢) There is no proposal under con-
sideration at the moment to bring the
medical Stare Depots under the control
of the Ministry. '

Use of ‘Selson’ Sham;
* w:. Abbuw .

4749. SHRI GOVINDA MUNDA -
Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased to state :

! {a) whether it is a fact that M/s. Abbot

‘Selson’ as a shampoo to the tune of
Rs. 38 lacs in violation of Excise Duty
rules;

{b) whether fungus is added to Sclson;
if 30, how it could be a shampoo; and

(c) when dic the company remove Sel-
son from their list of sham and under
what provisions of I (D) & F) Act they were
allowed to do so ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND  FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :

(a) *Selson’ labelled carlicr as ‘Dandruff

Treatment Shampoo’ manufactured by
M/s. Abbot, Bombay, is a subject matter
of dispute between the Central Excise
D ent and the manufacturer since
1 E of June, 1976. The Government
o?lndi,a ave issued a show cause notice

dated 18-5-1978 to manufactarer undor -

Section g5A of the Central Excise and
ector
bay, to continue clamifying the

duct under Tariff Item 14E mdp'll:
matter is pending decision. If Govt.
decides to clasify the product on the basis
of the above findings under Tariff Item
14E of Central Excise Tariff then the
dlmﬁm&ﬁﬂeﬁmrd duty <:u:l1 clear-
a ! ! ec from '
ti!i‘fuMl 78 ugln about Rs. 37% ]zkg!’
From Eunc '78 onwards, no clcéarances
have effected for Selsun for home
consumption, )

(b) Commissioner, Food and Drug
Administration, Maharashtra, has econ-
firmed that the preparation of Selsun
does not contain any fungus.

(c¢) The matter is under examination.
Pﬂpouln!!‘il:k-dﬁ-.pdu of

ﬁFm SHRI YASHWANT BOROLE :
Will the Minister of PETRLOLEUM,
CHEMICALS & FERTILIZERS be
pleased to state :

(a) whether interms of new Palicy
common selling price for bulk drugs based
on the cost of production of major efficient
producers are proposed to be fixed; if
20; the basis on which such prices shall be

(b) bow Government will protect new
and small scale units who have generally
high cost of production; and

(c) whether any r tations were
received in this regard and ifso, Govern-
ment's reaction to such represatation ?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRIH.N. BAHUGUNA) :(a) The
Pricing Policy which forms a part of the
Statement laid on the Table of the Lok
Sabha on the 29th March, 1978 containing
Government decisions on the report of the
Cumrnime( &n&)rugsﬂu & l’har}mmmic:h
Industry athi mmittee) envisages
that where the indigenous bulk drug is
produced by more than one manufacturer,
a common selling price for sale to all for-
mulators will be g:cd initially on the basis
of the average cost of production of rela.
tively more efficient firms which account
for a large percentage of the output.

(b) and (c). Representations from the
Amociations of Drug Manufacturers on the
question of providing protection to the new
and small scale units in the matter of price

so
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foeation were received. It has been clari-
fied to them that Gnmmntmvhn
average price ree
m:n prices l‘uw::dmd ﬂnut
appropriate cass, re there are s
mudd:&tminlh:mnfpmduc:
of lx bulk drug among the different

for

Release of canalised bulk
nits

warious Druga and non-drug

Agi) VASANT
P, IT : Will the Minister of PET-
ROI.I-:UM CHEMICALS AND FERTI-
LIZERS be pleased to state :

(I) demls regarding name, quanti
of recommending  release 3
unnlmd btllkdr:yphﬁ: vmoundrugl!nh:
non-drug Minis to
CPCJIDPL during the last !trym’

provisions of policy under which
uch)uflhuelc - were isued ; and
this mechanizm

(c) whetha' th
eertain Indian companies
have bee:n lwlped and if so, details of
unintended benefit in the form of more
raw materials obtained by them ?
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52
and the intlm lhﬁ
been

Sabhl&nnad mpl!'t('b)

on 901897, olli_)mh of llumd_:i
relemse Meth Dopa dur
|976;.77 are given in zhc attached state-
men

g

In 1977-78, the tt, issued allocation
orders in respect of individual
units in i i of
Commerce No. 4#-I1TC(

Detailaof

d-neda-;-
are also in the

Certain releases of Vit, B 1, Vit. B 2
m Folic Acid 7:mr;ho clo?redhby the
tt. in 19 in favour a non-
units. q‘h: details of such releases
and the under which these
were cleared have already been furnished
in reply to Lok Sabha Starred Question
No. 341 answered on 8-8-78.

On 2¢-12-77, CPC were asked to releasc
.of Vit. “A’ in favour of Mfs Mysore

‘THE MINISTER OF PETROLEUM Ltd., Bangalore who required
GHEMICALS AND FERTILIZERS it for being utilised in the manufacture
SHRI H. N. BAHUGUNA) : (a) and of extruded ready-to-cat food for use in the
). Min. of P. C. & F. (Department of mid-day meal mme of the Education
C & F)laid down parameters for distri- Dq,“ nr ont of Kamataka.
bution d?’“‘“"?mi;:: drugs ""“hm”"t‘l It is, however, not known whether the
= 1 wnd DGTD units, material was mllv supplied by the
tions arising out of the application CPC.
of the distribution policy were given (c) As the action taken by the Depu
a8 and wbul sought. based on well-defined  poli
prind , the quemon of certain forei
x-76 and 1976- '; action was Pk:n companies deriving minbead;'d‘
hhl tore te releases nl‘ I]:I}’I Dclpl m“ does not arise,
Statement
Name of canalised bulk Date of Name of Com Quantl 3
drug/raw-material recommen- i st ty (k)
dation
1 a 8 4
1976-77
Methyl Dopa® . 3-8-76 IDPL . . . . 5000
Merch Sharp & Dohme 2000
Dey's Medical Stores . . 2003
Themls . . . . . 2000
Suneets Labs. . . 2000
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53
1 2 3 ]
Gujarat Pharmaccuticals . 200
Jagion Pal & Co. . . . 200
Unique Chemicals . B B 200
14-9-76 Dolphin Laboratories Pvt. Lid, 200
26-11-76 G. I. Laboratories . . . 600
28-2-77 Cadila Labs. " - . 50
For 1976-31 &
1977-7
L-Base . . . 19-7-77 Day-Se-Chem. . N 45000
(1977-78 only)
19-8-77 Microbe Labs, . 2374
(1977-78 only)
19-7-77 Trichem Laba. . . . 2968
19-8-77 Nectrine Pharmacy. . . 5805
(1977-78 only)
19-7-77 Vitco Labs. - e 2ot
Do. Imperial Pharmaceuticals . 2242
Do. Usan Labs. ‘e . . 7514
Do. " Metro Chemicals . . . 575
Do. Fine Organic . . . 575
Do.} British Pharmaceuticals . 2942
Dot Unique Pharmaceuticals . 575
19-8-77 Jagson Pal & Co. . . . 3951
(=971-73 only)
38-7-77 Pharmachem s e e 6138
(1911-7% only)
19-8-77 Pharma Indiana . . . 33
(1977-5@ only)
Do. Piya Pharma . 136
{1977"73 omn)
19-7-77 Syntholab . . 575
19-8-77 Pure Drug (India) . 2 ‘
(197778 ouly)
Do.”  Jatin Pharma s = s 1 -
(1977-"?3 only)
a1-g~77 Nirlac Pharmed . . . 1
(197778 ony)
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L. Base -« + 19-7-77 Allied Chemicals & Pharma- .
ceuticals . i . 575

Do. Basic Pharma . . . 575

Do. Bombay Drug House Pvt. Ltd. . 575

Do. Gratus Pharma . . . 575

Do. Sundeep Drugs Pvt. Ltd. 575

Do. Poly Drug Chem. . . 575

Do. Theo Pharma . . . 575

mo opmmorest |,
Do. Inuachem 575

Do. Reveric Pharmachem. . 575

Do. Gufic Pvt. Ltd. . . . 575

Do. Suchem Lab. . . . 575

Do. Vichem Labs. . . . 575

Do. Barichem India Ltd. P 575

Do. Biomex Remedies . . . 575
Do. Orion Chemicals . 575

Deo. Avron Pharmaceuticals . 575
19-8-77 J. K. Pharmaccuticals (lg'j?-;%umﬂy)
27-8-77 Premier Pharmachem. 250

(1977-78 oaly)

5-g-78 Pharmaryuth Chemicals 1047
8-g-77 Polydrug Laboratories 575

Do. Imphachem Industrics . 575

Do. Santosh Pharmaceuticals 575

28-9-77 Sunchem Laboratories (’9,:?;3 only)

20-1=78 Canberra Chemicals . Do,

Pilferage or Theft of Fertilizers
from Fertilizsor Factory

. SHRI SUBHASH CHANDRA
Will the Minister of

Bé;g ALLURI 1
PETR

OLEUM, CHEMICALS  AND
TILIZERS be pleased to state $ AND CHE!
and .
(a) what is the amount of loss suffered {:} o

by wa; of pilferage or theft of fertilizers

from fertiliwufacwria during the Inst

three years;

(b) what steps are being taken to pre-

ventsuch recurring loses due to pilferages?

THE MINISTER OF PETROLEUM
AND CHEMICALS FERTILI
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A

53. SHRI VIJAY XUMAR
OTRA :  Will the Minister of
RAILWAYS be pleased to state :

(m) what is the number of
who travel daily to New Delhi
ing States;

(b) is it true that the trains by which
travel are frequently behind schedule
the commuter can never be sure of

reaching the office or place in time ;

(c) is it alio truc that such commuters
swarm into compartments
and cause great inconvenience to the
other passengers; and

d) if s0, wha being taken
i iy e Sl

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) About
25,000.

(b) No.  Punctuality performance of
| trains in Delhi area is satisfactory,

(c) Cases of commuters entering re-
served coaches around Delhi and other
important stations, have come to the notice
of the Railway Administration,

(d) Staffl manning reserved coaches
have instructions to ensure that unautho-
rised passengers do not enter the reserved
coaches, At times, however, it becomes
difficult to control such 8
Surprise checks are conducted and un-
authorised gers travelling in those
cml’dd'bum t with as permrulel. Cnmr aes
of deliberate negligence on ol
stafl ing reserved coach F::I:Viﬂ\red
seriowly and appropriate action taken
againat them,

gli?ﬂl.lonlwhhl;mdrmn Indian
R

754 SHRI AHMED M. PATEL 1
will the Minister of  PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state 2

'a) whether representatives of  the
Bu{ra)uni 0il Works Union met
Uion restntly s reasive the dipute abaing
tion recently to ispute arising

);'o slow' tactica launched by
the Technical Staff of the refinery ;

m&b)lfn.themmdﬁneulhhddi

(c) the reaction of the Government in
this regard 7

THE MINISTER OF PETRO
AND CHEMICALS AND FER'
g’mu H. N, BAHUGUNA) ; (a) Yas,

the various unions iding stagnation
relief to employees of cadre posts
by giving them one scale hi as personal
toscmuirhoutchmgeinlheirjobmi
to
of Gauhati Refinery and d by them.
However, the Unions at Barauni have
made demands for reducing the limit of
12 yean to as low as 5 years and have

(c) Thematteris under examination®

Vacancles Flled by Promotions
and Direct Recruitment

4755- SHRI SHIV SAMPATI
‘R_Ai( ¢ ‘Will the Minister of RAILWAYS
be pleased to state :

(a) the number of vacancies filled
promotions and direct recruitment in eac
class/category and grade over Allahabad
Bikaner, Delbi, Firozpur,  Jodhpur,
Lucknow, Moradabad andrailway elec-
trification of Northern Railway and how
many among them were from SC/ST and
how many of them were belonging to
Non-SC/ST in the yeat 1977 ;

(b) the number of vacancies in each
class, category and grade which had come
to the share of SC/ST as reserved quota
including carry forward  vacancics ;

(c) whether the entire vacancies in
reserved quota were fully subscribed (give
details); and

(d) if not, whether any special
steps are being taken to a sccure adequate
representations of SC/ST and wipe out the
back-log ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a)to(d) . Inform-
ation is being collected and will be laid on
the Table of the Sabha.

T @ aficagw & forg eyt
4756, it aifey Wil @2W ;W w

st ag o W) g Gt G :

(%) wm qorom & e & Tz
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ATARTATT 18 92 . 259
AT 4 7 1 3
e 230 823 2 1375
e 7 42 6 154
g 8 586 147 600
WA 683 . 350

Sarvey of lln.j;--;;rl-‘ 1978-79.

757. SHRI GIRIDHAR GO—-
MXNGO ;. Will the Minister of RAIL-
WAYS be pleased to state ;

(a) the mama=s of the lines included for
survey for the y:ar 1978-79 and in the
Sixth Plan in the State of O.issa to convert
into B.G. lines ;

(b) the remsons for mon-inclusion of
Nk;lpldl-ﬂunupur N.G. line for survey;
an

(e} prozressofth rk and rammes
for th:p:":?w lin?:l tneI::Jin;:d:dm? I

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a)to(c) . A
reconnaissance  enginecring-cum-traffic
survey for the conversion of Rupea-Talband
narrow gauge line into broad -
and its extension up to Garumm':i f
Chakulia has been taken up during the
current  financail year.

Surveys have also been taken up on
the request of the Government of Orisea
for construction of two new railway lines
from Talcher to Saubalpur and from
Koraput to Salur/Parvatipuram. Cons-
truction ofthe first phase of the Jakhapura
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Banspani line from Jakhapura to M;:E

is in progress. It is not to

dder convemion of Naupada-Gunupur

narrow gauge line into broad gauge &t

prescnt due to constraint of resources.
The list of new lines and conversion
jects to be included in  the

lan has not yct been finalkised.

Demindfor haltof Nava Jesvan
Express st Raichur

758. SHRI RAJSHEKHAR
r.rfmffm : Wil the Minister of RAIL-
WAY'S be pleased to state :

(a) whether it is a fact that there has
bz=n a demand from a wide section of the
piiale to poovide a halt of Nava Jeevan
Fixn-ess at Riichur Railway Station in
Karnataka ;

{b) if so, whether a decision has been
taken to provide a halt; and

(c) if not, the reasons for such decision?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
SHEQ NARAIN) : (a) Yes, several
representations  have been  received.

(b) and (c) 145/146 Ahmedabad-
Moadras Nava Jecvan Express provides fast
service between these two cities.  Pro-
vition of additional stoppages will slow
down the train to the inconvenience of
through pasengers who have bren repre-
senting for reduction in  journey time.

Plliferage on Rallways

47 _,%, SHRI MADHAVRAO
SCINDIA :  Will the Minister of RAIL-
WAYS bz pleaseid to state :

(a) whether it is a fact that during the
financial year 1977-78, the pilferage on
Indian Railways was more than what it
was in the previous years ;

(b} if so, comparative figures for the
last three years ;

(r) whether as a result  the railways

to pay & huge sum in the form of

compensation; and

(d) if so, total amount paid during the
last threc years scparately ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO F;ﬂn’._AIN) :d (a) to ("1)7.B The
cascs of pilfer. uring 1977-78 were
82,976 as 'oor;g:md to 93,935 during
1976-77, i.e, a decrease of 4,059.

Written Aniwers 6%

“}'l:ielhﬁlﬁu;}flhcmycde?
amount of com !
304 the et o e Lo

Year Numbe:fof Amount of
cates of compensa-
pilferage  tion paid

(in crores

of rupees)
1975-76. . . 1,568 7-22
1976-77. . . Bbigls [5-46
1977-78. . . 82,926 5-47

Procurement of line
by M/s. Pfixer mm

4760. SHRI BALWANT SINGH
RAMOOWALIA : Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to refer to
the reply given to Unstarred Question No.
1175 randinf manufacture of Oxytetra-
rvcline by M/s. Pfizer dated 25yth July,
1978 and state :

{a) was the entitlement and actual
relcase of Oxytetracycline effected in
favour of M/s. Pfizer on the basis ofpol':c]r
parameters a8 indicated in reply to the
raicl question ; '

th) how M/s. Pfizer were centitled for
release of Oxytetracycline from IDPL
when they themselves are licenced to pro-
duce this drug ; and

ic) whether M/s. Pfizer are still pro-
curing Oxytetracycline from IDPL and
if so, quantity m;gplird by IDPL during
current year to Myfs, Pfizer and whether
IDPL have mrt the demand of other
users of Oxytetracycline in full before
supplying to Pfizer, under what provi-
sions of policy these supplies have been
effected ?

‘THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Upto the ycar 1976-77, the rclemes
of Oxytetracycline were made by IDFL
as per demand received from varions
units because this drug was banned for
import upto that year,

Oxytetracycline was canalised for the
first time in 1977-78. M/s. Pfizer were
entitled to a release of more than 20 tomnes
during 1977-78, both in terms of the ald
palicy regarding supply of capalised raw
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materials and the revised policy announced
in October, 1977, but they were actually
: a quantity of 5'00 tonnes by

. (b) There are no guidelines or instruc-
tions lhart drug mqnuhc;urin; :ulniu
licemsed for production of a particular
bulk are debarred from l:: e
Supplies thereof from other manufacturers|
suppliers’ of the same drug.

(c) Yes, Sir. Oxytetracycline has been
decanalised and put on the banned list for
the year 1978-79. For 1978-79, Mfs.
Phizer registered a total quantity of 27
tonnes with IDPL with delivery schedule
of g tonnes in the first quarter and 6 tonnes
in each of the remaining three quarters,
“;hilc IDPL h:rw;o far ulmi:d a quantity
of 15 tonnes Oxrutm:w ine to Mfs.
Pfizer against the delivery schedule for the
first two quarters., they have met the de-
mand from other units also in full.

getere twk & wrvam s Ww

4761 ot pem W wowm : W W
woft oy xd Y o oWt e
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Progress of complete take over of
Swadeshi Cotton Mills

4762. SHRI MOHAN LAL PIPIL :
Willthe minister of LAW, JUSTICE AND
COMPANY AFFAIRS pleased to
Nrdef to reply sﬁ;u; tnl Starred Question

0. 961 on 1 pril, 1978 regardin,
Swadeshi Cotton Mills an?i state : &

(a) the progress so far made by the
National Textile Corporation in taking
over complete management of Swadesla
GCotton Mills Company Lid., Kanpur
and its 5 units alongwith asscts investments
share, land, subsidiary company owning
two sugar units etc; and

(b) why not other civil and criminal
aclionfproceedings arc taken against
erring erstwhile management ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) Possession
of six textile undertakings of Swadeshi
Cotton Mills Company Limited, Kaupur,
was taken by the National Textile Cor=
poration Limited immediately after the
tssue of the Notification dated 13-4-1978
in terms of Section 18AA of the Industries
(Development & Regulation) Act, 1957.
The question of take-over of othrr indus-
trics of the Company did not arise
since such take-over would not have
merited action under the said Act. Mean-
while, in terms of the arrangements upp-
roved by the Delhi High Court, National
'T'extile Corporation is also in  possession
of certain  portions of the premises of the
Company.

(b) The Ministry of Industry which is
concerned in the matter has informed that
there is no move for any such action. As
for as this Department is concernexd, action
under seetion 408 of the Companies Act,
1956 had already been taken but the matter
is subjudice.

f: &
nmuuut:;;l rom dlu;li

4}&;. SHRI ANNASAHEB _GOT
KHINDE : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether at the time of his wisit
on the 15th June, 1978, to , Maha~
rashtra State, *he President of the Sangl
Municipal Council had made some re-
presentation to him the amount
of more than Rs. 13 paid by the mid

=
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council to the Railways as the price of
the Railway land sold to the Council ;

(b) if so, taki to consideration the
fact such ing of funds has resulted
in seriously affecting the developmental
activities of the said council, mﬁ Go-
vernment will take a decision at an carly
date in the matter;

(c) if so, the probable datc when the
isi is likely to be taken ;

(d) whether till then the Government
will stay the demand of the remainin
amount of about Rs. 5 1/2 lakh rai
against the said council; and

(e) if not, the reasnns for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes.

(b) and (c) . ‘The land in question
was handed over to the Municipal Council
and other parties Last year, but in view of
the :uhtccluml proposal for restoring
Miraj-Sangli branch line, the Municipd
GCouncil and other partics to whom the
railway land between Sangli and Miraj
was handed over have been requested not
to make any construction thereon. In
case, it is ultimately i to restore
the branch line, the land will be taken back,
otherwise it will be permitted to be used
by the Municipal Council. It will how-
ever, take some time more before a decision
is taken,

(d) Yes.

(e) In view of (dj above the question
does not arise,

Promotion to Loyal Workers

4764. SHRI R. L. KUREEL :
SHRI SUHBHASH AHUJA :

Will the Minister of RAILWAYS be
pleased to refer to reply given to
Unstarred Question No. 6514 on uliar
April 1978  regarding Pwmoti.on
hi _,gzlerh as G cial tices
at New Delhi Station and State Murther :

(a) whether such like promotions have
been given to other loyal workers in Indian
Railwayss ;

(b) if not, reasons for Fiving preferential
treatment to these employees ;

{c) whether these employees were de-
the Administration to work
against Railway Strike in 1974 ;

(d) ifso, reasons for maling‘t:wm absent
from their duty from B8th y, 1974to

2587 LS—3

1gth May, 1974 and declaring them
loyal ;

(e) if s0, number of other employces
given this type of preferential benefits
to promotions in Northern Railway; and

(f) if so, the further redressal actions ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No. There were
no other such cases.

(b) As indicated in reply to Lok Sabha
Unstarred Question No. 9638 answered
on g-5-78, there was only one solitary case.
It was a case of fress appointment as Com-
mercial A tice against 20% quota for
wards of Railway employees on the basis
of service rendered by his father.  ‘There
was no question of giving any preferential
treatment in this particular case.

{e) w (f). Do not arise as there
were no other employees similarly treated.

Chanze of name from Dumexto
Pfizer

*] 5. SHRI MOHAN SINGH TUR:
Will the Minister of PETROLEUM, AND
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) when it became known for the first
time to his Ministry that Plizer have pur-
chased Dumex in India,

(b) when was the request for change
of name from Dumex to gﬁm received
by Government and what were the details
furnished by Pfizer for seeking transfer of
independent licence/approvals

by M/s. Dumex in their name; and

{¢) when was the approval of Govern-
ment granted for such change in name and
on what basis and under what provisions
was this change in name allowed by
Govern: cnt ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA) : (a) to (c) «
M/s. East Asiatic Company, a Denmark
based international Corporation  were
marketing, since 1946, Pharmaceutical
products ing the name of “Dumex"
manufactured by a combine ocl':i;):::g
manufacturing firms known as i
United Medical Export.  On 21st Novem-
ber, 1950 this was organised as a Private
Lmited Company in the name of Dumex
Limited, as a subidiary of the Danish
firm—East Asiatic Company.

In May, 1958, M/s. Dumex submitted
an ‘W‘izhﬁ;m for the issue uf:lpu;}aluf
Rs. vl as preference capi N
East Asiatic & Co. India Lim'gled and Rs.
go lakhs as equity capital to Mjs. Pfizer,
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Panama. They stated, as justification
thercfore, the fact that M/s. Plizer proj

to invest and world also Frenish technical
know how ctc. for the manulacture of anti-
biotics in India from the basic siage.
‘T'his application was considered by dic
Govt. in 1958 and was agreed 1o with the
approval of the then Minister of Industry.

On 1oth June, 19t Govi, agreed 1o the
issue of shares worth Rs. 25:10 lakhs to
Mys. Prizer Corporation, Panama by Mfs.
Dumex Limited, Bombay for the establish-
ment ol a plant in Chandigarh fur the
manufacture  of  Oxvtetracycline  and
Tetracycline,

In July, 1960 the East Asiatie Company
1) Pvi. Lud., intimated that 15,000 pres
srence shares out of o jonoo preferenee
shares held by them in Mis, Dumex
Limited were redecined out of the accu-
mulated profits, on the grd June. 1gto.
Hence, the East Asiatic Company (1) Pvi.
Lid. were left with only 15,000 preferenee
shares wit' a vilue of Rs. 15 lakhs only,
Thus Mfs. Plizer acquired controlling
interest in M/s. Dumex Limited,

Later in_1ghio, a proposal was made by
East Asiatic Co, {I; Pvt Lid ., and Fast
Asiatic Co Lid, Danmark wanting ta sell
all their shares in Dumex Limited amo-
unting to Rs. g q lakhs of the face value
of Rs. 100 per. share w Mfs, Plizer at Rs,
200 per share

This proposal was  agreed to in consulta-
tion with the then Ministry of Commerce
and Industry and Department of Company
Law Administration, ‘The Depariment
of Company Law Administration cou-
sidered the price of Rs. 200 as fair and
reasonable. The procedure at that time
regarding consulting the concerncd Adrni-
nistrative  Ministry  about  association
of foreign equity and the Department of
Company Law Administration to chrck
up the reasonableness of the price at which
the sharcs would be transferred was dul
observed in this case. Henece by the end
of 1960 Mfs. Plizer acquired the entire
share-holding of M/s. Dumex. As a result,
M/s. Dumex Pvt, Lud. ceased to exist as a
scparatr Company in_ India, on its re-
incorporation as M/s. Plizer. The name
of M/s. Dumex Pvt. Ltd. was !ubu'.ﬂumtly
changed to M/fs. Pfizer and Indusirial
Licences and Registration Certificate held
in the name of Dumex were also endorsed
in the name of M/s. Phizer in July. 1g61.

Time taken by train from U
o Jodhpar P

766. SHRI R. D. GATTANI :
Will the Minister of RAILWAYS be
pleased to state 3

(a; whether a time of more than 15
hours is taken by the train for reaching
Udaipur from Jodhpur which is a distance
of gor Kma.; and
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(b) if so, whether efforts would be made
to bring down this lime 10 a reasonable
limit ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) 221 UP Jodhpur-
Udaipur Passenger takes 12 hours 50
minutes from Judhpur to Udaipur.

(h) ﬁpcrdin’s up of this train is not
operationally feasible under the present
conditions of wrack and traction and the
need to maintain connectiuns caroule,

Strength of Assistant Officers

4763. SHRI KISHORE LAL 1
Will the Minister ol RAILWAYS be
pleased to state :

{a) What was the strength of Assistant
Otlicers, Senior  Scale Oflicos, Junior
Administrative  Ollicers  and  Principal
Officers, department wise, in each zone
in the Indian Railways in Apeil, 1974 and
in April, 1978 and

(b} What percentage of upgradation
has been done in the case of officers grade-
wise and Class F11 and IV ciployees since

1974 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS  (SHRI
SHEO NARAIN) :  (a) A statement is
laid on the ‘Table of the House.  [Placed
in Library. See No. LT-27731/78].

{b) Number of gazetied posts upgraded

after 1-4-1974 ) 05
J.A. 10 S.A. Grade 51 ,_[l
5.5, to J.A. Grade 163 r

JS/CL. IT 1o Sr. Scale 91}

Number of Class 111 posts uj
graded 1o Class LI . 506

Number of Class II1 posts
upgraded . . . 24297

Number of Class IV posts
upgraded . . . 11538

Upgradations are done only on the basis
of worth of charge and responsiblities and
not on percentage basis,

R it reb Work
n by ONGC'In Teipara

268. SHRI1 SACHINDRALAL
SI;IGHA : Willthe Minister of PETRO-
LEUM, CHEMICALS & FERTILIZ-
ERS be pleased tnstate :

(a) whether hie had received any rcipru-
sentation either from any M.P. or from



69  Written Answers

the workers r tatives of ONGC
working in Tripura regarding the delay of
work in the State 3

(b) if so, the details of the representati-
on/representations; and

(e} the details of action taken on the
basis of  representation/vepresentations.

THE MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
{SHK! H.N. BAHUGUNA, @ ‘4 w (g)
The General Seerctary, ONGC Workers'
Union. Tripuwa Projeer Agariala and
General Seevetary. ONGC Workmen
Association, Calratta jointly subinitted a
Memorandwn  dated $-4-36 through Shri
Samar Mukherjee, MLP. vide, his letter
dr. 11-5-77 Para ¢ of his Memorandum
which refers to the alleged  mis-manase-
ment and unplanned Jdeilling i Tripoura
Project, hisides West Beng il Projent reauds
as under ;-

“Drilling Aspects :

Drilling is being carried out a1 West
Bengal and Tripura singe  last 12 vears
bat so far practically is nil.  Alibough
there are sy many reasons behind itstillour
12 vearspractical experience does not pers
mit that a major portion of the reasons
cannot be avoided, viz., regular stuck up
in the wells o v to anplanne ddrijing op-
eration and were negligence of the 1 anare.
ment indecision]relrasing of drilling point,
frequent changing of decisionin allrespeets,
which spoils the man power, material,
maney and time ete. Therefore, itis ex.
pected that you will probe into the matter
tu put this vital organisation te a soand
footing.™

The matter was examined and cominents
were called for from the ONGC. In
regard to West Bengal 1 had already supp-
Yied the reply in answer tn Question No.,
2192 in the Lok Sabha on 1-8-1958, which
may be referredto.  Insofar asthedrilling
work in Tripura isconcerned the apparent
slow pace of exploration by the ONGC in
Tripura has been mainly due to the reanot-
ness of the arca, difficult sub-surface condi-
tions and the high pressures encouniered in
the drilling of the wells in  that Siate,
However Jnotwithstanding these difficuldics,
further drillingin Tripura is being continu-
ed by the ONGC more vigorously.

Genhgul and Geophysical Survey
by ONGC in North Eastern Region
and Eastern Region.
476q. SHRI _ SUDHIR GHOSAL :
Willthe MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS  be

plcased to state

(a) the name of the area in North Fast-
e Region and Eastern Region where

BHADRA 7, 1900 (SAKA)
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ONGC conducted Eeo ogical and geophy-
sical survey up-to-date, period-wise ;

() the namesof thescientists participat=
ed in these survey work arcawise ;

(¢) the details of the Report submitted
by cach of the survey team?

THE MINISTER OF PETROLEUM,
& CHEMICALS AND FERTILIZERS :
SHRI H.N. BAHUGUNA) : (a) to(c)

c necessary information is heing obtain-
ed from the ONGC and will be laid on the
table of the Sabha.

Petrochemicals Complex at
Hualdia

4770. DR. RIJOY MONDAL : Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILLZEES be pleased
to state :

{a) whether West Bengl  Guvernment
havegiven any proposal for a petrochemicals
complex at Haldia :

'Y if su. details of the proposal of the
State Government ; and

(¢ the action 1aken up-to-date in this
regard?

I'HE, MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
(SHR1H.N.BAHUGUNA) : {(a) 10 (c}
A letter of intent was issued to the West
Bengal  Induatrial  Development Cor-
poration Limited, in November, 1977, for
the setting up of a petrochemical complex
upto the capacities specified below :

Annuai
Ttems of manufacture capaciies/

tonnes
(1) Ethvlene 54,000
(2) P!‘Up}l']en{‘ . 30,000
(3) Prolysis Gasoline | 46,000
{4) Butadirne . 8,000
(5) Benzene . . . 8,000
(6) Ethylene Oxide - 1,000
(7) Ethylene Glycol 10,000
(8) Diethylene Glycol 1,500
(9) Ethyl Hexanol R 21,000
(10) lsobutanol . . . 8,100
(11) N-Butanol . ‘ . 100
(12) HDPE . 20,000
(13) P.V.C. : 45.000

The Corparation have yet to come up
with the feasibility reports.
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Bamctioned  Stremgth of House
Surg im North Railway.

4773. SHRI_ NATHU SINGH : Will

the Minister of RAILWAYS  be pleased
to state @

(a) the present sanctioned strength of
Houst  Surgrons in Northern Railway
Huspital . New Delhi and the existing work-
ing sirength in that Hospital ; and

(b) if the working atrength is not com-
mensurate  with the sanctioned strength
when the remaining vacancies are likely to
be filled up?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARA[N{,]; () nl::;j ;l_;)mm
maximum permissible numbe use
Surgeons that could be appointed in the
Central Hospital, gch Delbi is 10. At

eons are working
meimti: bein;u;ocmsmd to fill the remain-
ing three posts. .
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Maintenance of Rake

774. SHRI BALDEV SINGH
{N ROTIA : Willthe Minister of RAIL-
AYS be pleased to state :

{a) whether itis a fact that according to
the instructions existing on the Railways
cach rake shouldget primary maintenance
after a run of approximately 1000 kms.
and secondary maint ¢ after a run
-of 500 kms.;

(b) whether it is also a fact that g UPf
64% Lucknow Agra Express has been
extended upto Kota without any secondary
maintenance at Kota though the one side
run is more than oo kms. ; and)]

(¢) what remedial measures are proposed
? the Government to avoid the violation
rules which endangers safety?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHE(D NARAIN) : (a) No. Normally
Primary maintenance is given at the origin-
ating Station and secondary maintenance
at the terminating Station depending on
the Rake links. No kilometrag: targeis
‘have been laid down for this purpose.

(b) Yes, 63 UP/64 Dn. Lucknow-Agra
Express has been extended upto  Kota.
‘The Primary Maintenance of this frain is
based at Lucknow, the originating Station,
and Safe-to-run cxamination at Kota, the
terminating Station. Afer the Safe-10-
run rxamination the train is fit 1o run for
its] return journcy.

(€) Does not arise, as no Safely rules
‘have been violated. [ ]
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Consumer Price of L.P, Gas

777. SHR1 P. VBNKATASUBBA-
1A Willthe Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to statc:

(aliwhm.hu the consumer price of L.P.
(cooking gas) produced and marketed by
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‘the Government owned oil companies is
statutorily or otherwise fixed by the
Government ;

{b) ifso, the formula on which the con-
sumer price s fixed bothin the case ofdirect
marketing by Indian Oil and Burmah
Shell through their retail agentsand in the
case of Hindustan Petroleum through
their wholesale distributors like  M/s,
Kosan GGas Go. and East Coast Gas Pvt.
Ltd., and Domestic Gas Pvt. Lad. ;

(¢} whether it is a fact that wholcsale
distributors like M/s. Kosan Gas Go.,
Bombay and East Coast Gas Co., Visakha-
patnam, whileshowing in their costings to
Ministry asif they are allowing Rs. 3.37 p.
as retail agents margin are actually paying
Rs. 2.75 p. only per cylinder ; and

(d) the reasons for the delay in imple-
menting the decision of the Government
fur the take over of Mfs Kosan Gay Co.
as announced  on the Floor of the Lok
Sablia on  gth  Septrmber, 1977 by the
Hon'ble Minister ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUXNAY: (a) The
consumer  price of domestic conking gas
for all marketing companies is lixed by
Government-—but not statutorily.

b} and (c). The formula on which the
price  to  the consumer is fixed
takes into account the various elrments of
cost, evlinder filling charges, marketing
and distribution charges, margins, dealer's
commission, local taxes. ete. It includes
a commission of Rs. 4.47/ cylinder. While
the formula applies to all the marketing
companies, the commision of  Rs. 3.97
eylinder is applicable to a full-f
ag-nt with complete facilities/services to
customers. Kosan Gas (one of the con-
cessionaires  of Hindustan  Petroleum
Corporation), has one main agent and
some agents andsub-agents. The commis-
sions is shared between the  concessionaires
and their agents/sub-agenta in proportion
to the services/facilities provided by them.
Agentsare given commission ranging from
Rs. 2.75 to Rs. 3.37 per cylinder and the
sub-agents from Rs. 1.25 to Rs. 1.95 per
eylinder depending on the services perform-
ed bythem. Asper arrangementreached
hy East Coast Cias Go./Domestic Gas Co,
Pvt. Ltd., (which are the concessionaires
of the Vishakh Marketing Unitof HPG—
the erstwhile CORIL) with their agents
dircetly, an amount of Rx. 2.75( eylinder is
given to their agents as against Rs. - 37/
eylinder pro ided in the price  build-up.

(el) Steps in this regard have already
been initiated.
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Consideration of Hathi Committee
Report

4778. SHRT OM PRAKASH TYAGI :
Will the Minister of PETROLEUM,
CHEMICALS AND  FERTILIZERS
be pleased 1o state :

(8) whether Government Lave consider-
ed the report of Hathi Commitiere ;

(b) if s, the details of the major recoms
mendations thereol aceepted by Govern-
ment

(c) whether Government have also ac-
cepted the recommendations made in the
Hathi Committee  report  about multi-
national Drug Companies ; and

tel} if non, the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H.N. BAHUGUNA) : (a) to (d).
Government have taken comprehensive
dreisions on the recommendations of the
Hathi Comenitiee and a Statement reflect-
ing the New Drug Policy has alrcady been
laid on the Table of the House on 2gth
March. 1978, Thesaid Stazement contains
it alia, Cawernment's decisions on the
regulation of activities  of multi-national
drug companies and summarises the re-
commendation of the Hathi Committee on
the role of forcign  companies vis-a-vis
Guovernment drecisions thercon,
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4780. SHRIPIUS TIRKEY : Willthe
Minister of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased to  refer
to the reply given to Unstarred Question
No. 3236 re: contracts for construction of
Mathura Refinery on 8-8-1978 and to state:

(a) the names and addresses of the
Indain and Forcign Contractors/Firms engag-
ed for the constructionfercction  of the
Mathura Refinery : and

(h) what is the nature, magnitude and
value of work to be executed under the
contract by each contractor?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA) : (a)
and (b). Astatement giving the required
information is laid on the 5l"abll-. of the
House. }Pland in  Library. Sece No.
LT-273a/78).
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Paying of reat by LD.P.L.

4782. SHRI KACHARULAL HEM-
RA]J JAIN : Willthe Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleascd to state:

(a) whether it is a fact that LD.P.L. is
pay...g rent 20 per cent more to the land-
lords in addition to that a penalty of Rs.
45,000 has been imposed by D.D.A. ; and

(b) if so, the reasons therefor and
whether it is proposed to inquire into the
matter?

THE MINISTER OF PETROLEUM
AND CHEMICAIS AND FERTILIZ-
ERS (SHRI H.N. BAHUGUNA) : (a)
}:dimbrl;)rup and Phamnor;lticn]s Limited

ve been payil 20, of the rent
mmthnmu!;': rl:,fim'lfc-u-taI.‘u':lhiDc\rallmr
ment Anthority only with eflect from 1-9-
1977. They deposited with Delhi
ment Authority a sum of Rs. 40,000 as
sccurity money which has since been
d'_: d gainst the composition fee

uc.

(b) This arrangement was entered into
with the Delhi Development Authority
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as shifting to alternative accommodation
would have proved more costly, apart
from the fact that suitable alternative acco-
mmodation was just not available. The

propose torsift ir own o
'hq.uiﬁing“,r which il-sndﬂu t.:;atrucﬁ:?fe
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Composition of Board of Directors of
Khandelwal Ferro Alloys Limited

4784. SHRIM.A. HANNAN ALHAJ:
‘Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) what is the composition of Board of
Direc of the Kh ‘Pq:'al Ferro Alloys
Limited, Bombay, and the names of its
allied units;

(b) whether there are reports of mis-
management in this group of companies
and its dll‘!‘ctﬂ‘l‘l_ are _g'awi hea
wﬂm fmddpcrqumtu; ifso, full details

(c) what action Government have
taken t:f cheek aﬁmmﬁmm in this
group companies and whether
inquiry has been made thereinto ? i

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTT BHUSHAN): (a) The composi-
tion of Board of Directors of M/s. Khan-
delwal Ferro Alloys Limited, Bombay as
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per  the annual return of the compan
made upto 19-4-1998 is as under : — Y

{¢) Shri Madan Mohan R. Ruia, Chair.
man.

(i) Shri K.R.K. Menon

(i) Shri Jasvantlal Matubhai

(iv) Shri K. Sadagopan

(o) Shri Shreenath R. Khandelwal
(4i) Shri Prcmnath R. Khandelwal
(vii) Shri O.K. Shah

(viii) Shri L.N. Jadhvani (Nominated
by IFC of India) .

According tu the Annual Report for the
Year 14977, the company has got two units
namely,

(i) FERRO MANGANESE UNIT
(#) TUBE MILL UNIT

(b) Certain complaints were received
from a shareholder of the company making
allegations regarding (i) the t
set up of the company since the abolition of
the Managing ncy system, (ii) drawal
of excess perquisites by the Directors and
(iii) sale of steel tubes to Khandelwal Pri-
vate Limited to derive substantial profits
for Khandelwal Directors.

(¢} Enquiries were made into these alle-
gations and it was found that there was no
substance in these allegations.

Removal of Cheirman and Director
of Belapur Sugar and Allied Ind ustries

4785. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of LAW JUS-
TICE AND COMPANY AFFAIRS be

pleased to  staie:

(a) whether his attention has been
drawn to the news published in the Finan-
cial Express of z7th June, 1978, regarding
resolution for the removal of the Chaiiman
and Director of Belapur Sugar and Allicd
Industrics;

(b) if so, whether there is any pressure
direct or indirect on the Government for
changing the management; and

(c} whatare tne views of Government on
the existing management which is nomina-
ted by the Government?

"THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN). (a) Yey, Sir,
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(b) No, Sir.

y (c) §/Shri H. B, Dhondy aad R.R.
Desai were appointed as Goverminent
Directors under section 408 of the Com-
panies, 1956 for a period of two years
with effsct from 28-3-1973 and their tenure
rxpired on 27-3-1975. There are no Go-
vernment nominated Dircctors on the
Board of the company afier 27-3-1975.

Memorandum from Em ees Union
of Eastern Gas Power pany and
l‘. 'y 1 d

716, SHRISAMAR MUKHERJEE:
Will the Minister of PETROT,EUM CHEM-
ICALS AND FERTILIAERS 02 pieased 1o
state:
" (a) waether Government have received
a memorandum from the Eastern Gas
=Power Company and its asociated con-
cern’s employers union expresing appres
hension, the sizeable section of the employees
may b rendered surplus and retrenched as
a redqult of the Conre’s reported decision
for restructuring of the present system of
distributorship ;

(b if so, whether Guvernment  have
taken steps to alleviate the fear expressed
by the employees’ union; and

{c) the details thercof?

THE MINISTER OF PETROLEUM
AND;CHEMICALS ANDFERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes, Sir.

13

. (byandic,: Asalreidyindicatedin the
Statement made in the Lok Sabha on
15-5-1978, restructuring of the cooking
Ras distributorships hias been
decided upon to ensure that such distri-
butorships do not become or contnue to
b= too big and thus deprive others from
the opportunity of running such distri-
butorships. While the restructuring may
result in eertain employees being rendered
virplus at certain points, it may at the same
tim~ generate better employment opportu-
nities at the n~w points. Qil companires
may also persuade the new distributors to
rxplore the possibility of engaging em-
playees retrenched by big distributors,

Shifting of Main Office of Bongaigaon
Refinery Pstro.Chemicals Ltd

787, SHRI PURNANARAYAN
s‘-t.iqm:wm the Minister of PETROLEUM
CHEMICQALS AND FERTILIZERS be
Meased to  state:

(&) if it is a fact that Chairman and
Managing Director, Bongaigaon Recfinery
and i Limited promised
to shift the main office of Project to Bon.

BHADRA 17, 1800 (SAKA)
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gaigaon while answering to sume sgilators
in  Assam;

(b) isitafact that the office of the under-
ukmg has failed to implement his promise
and he still maintains his office in New
Delhi and still following the policy of
denying employment to local people in
tmdplument and allotment of contracts;
an

() if s, nction Government propose to
take in the matter?

THE MINISTER OF PETROLEUM
ANDCHEMICALSANDFERTILIZERS
(SHRI H. N. BAHUCUNA}: ) to
c): The Managin, Director

ad promised to shift his office 10 Pongai-

g:;m by the 13t June, 1978, and his office

been shified to Bongaigaon with cffect
from 13t June, 19780,

The company is having at present a
liaison office and some other sln#in New
Delhi. The purpose of having this office
ix to maintain contact with the company’s
consultants, whose head uffices are Jlocted
in Delhi, and also the administrative
Minisiry.

The employment policy of the Com pany
‘s governed by the Government’s guide-
lines issued from time to time.

Contracts arc awarded by the Company
on the hasis of tenders and strictly in
accordance with the normal tender pro-
cedures,
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Permissi letters issmed to Druog
Units wl:l:ut Seal of the Ministry

gy SHRI UGRASEN @ Wili the
M?:il:er of PETROLEUM, CHEMICALS
AND FERTILIZERS be pleased w state:

ra) wheth r it is a fact that Industrial
licrnees, theie clarifications and other
Jepters issted uneler I ﬂ? & R) Act possess
the seal of the issuing Ministry;

(b) whether it is a fact that Permission
Letters which were granted to drug manu-
facturing units don’t posscss any scal an
were issued by officers in excess of their
pawers, violating provisions of 1 (D & R)
Act and rules made thcr!:}lrld.r,r: Bive
details of officers involved in the issue
of Permisian letters; df:mlu of permission
letters jssued product wise, whether hr[?rr
issuing each and every such Permision
Letter, applir.al.iun for industrial licence
was receiverd or not; and

fe) how many applications of I_ndian
fyrms For euch formulations were rr]r:r_:;rd
;r the sam~ time: drtails of such applica-
tions and reasons for rejection ?

. MINISTER OF PETROLEUM
ANT CHEMICALS  AND !’{’-RTI-
NZERS (SHRI H. N. BAHUGUNA) :
ra) Al [ndnstrial Licenees issued under
the Industries (Development & Regula-
rion) Act or any amrndmrn}a made to the
Industrial Licener under this Act bear tP:e
Geal of the Ministry of Industry.

AUGUST 29, 1978
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(b) Gonsequent un the coming into force
of the (D & R) Actin 1951, firms which
were in existenee before the Act eame into
force were entitled to Registration under
the Act for their existing range of produc-
tion as well as such items where the parties
1:Jl.tl tak=n cffective steps to manufacture

rm,

Various Companiesapproached the Govt.
from time to time  subsequently, secking
autharisation for the manufaciure of articles
which could be produced Ly them without
adding to their existing plant and machi-
nery. The Licemsing Committer  at
their meeting held on 24117085 examined
thisissur in the context of the implications
of the term “new article' and held that
a broad view ef the definitien of “new
article’’ was reasonable and Jwuld be
taken  The Committee felt that, where
no new Trade Mark or new Patent was
involved and the product was  covered
within the ambit of the same im in
Schedule T ol the T /D & R Act. 165 foy
which the concerned company helld a Re-
gistration;Industrial approvals, then such
product would not e a “new article’
and there should e no objeetion to the
Companv manulac turing jt.

Based on this dlerision, and with a view
th enabling Companies already holding
val’a authe tien te fully wtilise the exiv-
ing machinery, without adding to cither
rovalty burden or plant and machinrry or
secking any  additional coneessions for
impart of raw materinlsin relaxatien of the
general ‘mport poliey, Permision Letters
were jssued to such Companics,

Generally, these Ietters were issuce with-
out any seal of the issuing Ministry because
thev were in the natiee of a clarification as
to the meaning of * ‘new article” and cla-
borated the authorisations for manufac-
ture available to the party, namely, Regis-
tratinn Clertificates and Licence, thereby
explaining tothem tha they were authorised
to manufacture these additional items
without a separate licence, pnrided the
following 4 main conditions were satisfied *

{i) No additional plant and machi-
nery will he required for the purpaose;

fii) No royalty will be payablr;

(iii) The productswould be marketrd
under trade marks already in use and no
new patent was involved.

(iv}) No special concession in regard
to the import of hasic raw materials and
ingredients would be macde in relaxaticn
of the general Tmport Policy in foree
from time to time,

Details of Permision Letters are fur-
nished in Annexure 1T of Chapter V of the
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Hathi Committee Report, which has
alrcady been laid on the Table of the
House.

(¢} Since the Permission Letters were
issued in the fiftics, it is not possible to
state if Indian Companirs had heen re-
fused the manufacture of any such item
covered by Permission Letteres jssued to
Foreign Companics,

Redaction in cost of production of
Fertilixers

ﬁ gt. DR. SAROJINI MAHISHI:
Will the Minister of PETROLEUM,
CHEMICAILS AND  FERTILIZERS

be pleased 10 state:

{a) in view of the fact that more than
Ra. 50 crores are given by way of subsidies
to indigenous phosphatic fertilizers, what
concrete steps are being taken by Go-
verament to reduce the cost of production
of these fertilizers; and

(b} what is tle total guantity of phos.
phatic fertilizers imported in the past
three vears ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SIIRT H. N. BAHUGUNA);
{a) About G o 0 per cent of the cost
of production of phosphatic  fertilizers
15 aceounted for by the cost of basic inputs
like importeel phosphatic  acid, rock-
phosphate, bulk of which is imporred,
and potash and sulphar, both of which
are also imported. As the inpuls are
mainly imporicd. we have litle control
nver their cost. Howrever, it has heen the
constant  eadeavonr of Government  to
reduce the eost of production and make
fertilizers available to the farmers at
reasonable prices.  With this in  view,
measures such as reduction in import
duty on phosphoric acid, reduction in
excis:  duty  on super-phosphate and
reduction in the price of imported potash
were taken in the past in order to reduce
the cost of production and thereby, he price
to the farmers. Since, however, these
measures were not adequate to bring about
significant reduction in the prices of phos-
phatic fertilizers, the scheme of price
support was inirnduced with a view to
bringing down the prices.

{h} The quantity of imports of phos-
hatic fertilizers in terms of nutrient is
urnished below:—

uantity
%n lakh
Year tonnes of
P 2035
lagﬁ e 337
1976-7 . . . . 0.23
rsa:rar-'rg - e 1-64

Lay offin M/s, Dharanghdra Chemical

Works and M/s. Plastics Resing

Limited, Sahupuram Arumuganeri
and Tirunelveli

4792. SHRI K. T. KOSALRAM: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleased

to  slale:

{a) whether it s a fact that there was
l"v— uff in Messrs  Dharonghdra Chemicals
orks, Sahupurar and Messrs Plastics
Resins Limited, Sahupuram, Arum; eri
Tirenelveli District . Tamilnadu  State
during the current year as well aslast year;

(b) if so, what is the reason therefor;

(¢} whether Government are aware that
a number of small scal industrics depen-
ding upon the raw material Resing, will
be affected if Mfs, Plastics Resins were
to siop production: and

(i if so, whether  the Guvernment
would take over the management of this
Unit in the interest of the small scale
industrics or  whether  the alternative
entrust  the management with irs sister
Unit vie., Dharanghdra Chemical Works
Lul.. Sabwpuran: for its management?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) (a)
and (b). There was no luv off in M/s.
Dharanghdra  Chemicals Works  during
the current vear or during the last vear.
M/s. Plastic Resing and Chemicals Limited
was closed from 1ith November to 24th
November, '77 and during this prriod the
workers were laid off.  The factory again
closed down on 15th February, 78 due to
uneconomic operations and the lay off
of the workers continues since then,

(¢} and (d) . The problems of this

mpany were discussed in  an inter-
Ministcrial Mecting and the matter is
under examination,

In the meantime, import of PVG resins
is being allowed to meet the gap between
the demand and the indigenous availability.

Sale of Non-Canalised bulk drugs to-
IDPL on high-sen basis

4]93. SHRI RAMJILAL SUMAN:
Will the Minister of PETROLEUM,.
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) details of non-canalised bulk drugs
sold to IDPL on high-sca basis during
the last three years, year-wise;

(b) under what authority were these
high-sea sales were also effected in favour
of any other authority; il so, details
thereof; if not, why; and
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(c) whether for allowing high-sea sales
and maki delivery of noun-canalised
bulk drugs it was ascertained that IDPL
hold necessary in lependent licence for
manufacture of formulations covered; if
not, under what authority were non-
canalised items released to IDPL on high-
sca basis?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Details
of non-canalised bulk dr sold by CPC
to IDPL on high sca sales basis during the
last three years are indicated below:

1975-76  1976-77  1077-78

Vitamin A e 70175 MMU
Procaine
Penicillin - goou B 1oov BU

(By air)

{b) The import of Vit A which wuas a
banned item for import during 1976-77,
was authorised at the instance of Ministry
of Health and Family Welfare in favour
of  IDPL to meet a specific requirement
in respect of the Family Planning Pro-
gramme, This import was necesitated
due to shortage of this drug in the indi-
genous market and it was an ad  hoc
arrangement,

As regards Procaine Penicillin the ma-
wrial was imported by CPC o meet
IDPL's requiremenis for an export order
from Afghanistan and the import was
authorised against an advance licence
issued in favour of [IDPL by the Office
of CCI&E.

In the casc of canalised raw materials,
IDPL share with CPG the responsibilit
for distribution of such raw matrrials
and in this capacity take delivery of ma-
terials on higﬁ‘ura sales basis from the
latter. On the same analogy, in the
instant cases also, the material was trans-
ferred on high sea sales hasis by the CPC*

If the reference in the words “any other
-authority’ is to an ‘Actual User’, the Mi-
nistry has no knowledge whether amy
other actual user made a sim lar request
to CPC for supply of non-canalised fraw
materials on high sea sales basis.

~(c) No, 8ir. The basis on which non-
canalised items were released] to  IDPLL
on high sea sales basis, has been  ex-
plained in (b) above.
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Cost price of urea

4794. SHRI G. ¥. KRISHNAN: Will
the Minister of PETROLEUM, CHE-
MICALS AND  FERTILIZERS be
pleased to siate:

(a) what is the present units cost price
of urea produced in the country: and

(b) what is the present unil cost priee
of urea which is being imported lE:un
aborad and the reasons for the difference
in costs ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND)  FERTILI-
ZERS (SIHIRI H. N. BAHUGUNA).
(a) and (b). The cost of production of urea
in the country varies From plant to plant
depending upon such factors as the capital
cout, feedstock  usedd, vintage, process
adopted, location, cost of utilities etc.
The price of imported urea does not
depend on its cost of production in the
exporting countries but on the interne-
tivnal market forces.  [Yata in respect ol
the cost of production of urea il other
countrics is not available in a form that
makes comparison with the cost of pro-
duction of indigenous urca possible.

Money collected by Ms. Bharat (P)
Ltd. from Cement Stockists

4705. SHRI €. K. CHANDRAPPAN:
Will the Minister of LAW. JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that a huge
amount have been eollected by Mis.
Bharat (P) Lid. from the Cement Stockist
in the form of advances  aecurity loans,
ctc. and misappropriated; and

(h} if so, what action haa heen taken by
Government  against the Ex-Exective
Directors of the Company?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY  AFFAIRS
(SHRI SHANTI BHUSHAN) (a) and
(b). Presumably the question refers to
M/s. Bharat Overscas Private  Limited
This company was acling as sole selling
agents of Mfs. Jaipur Udyog Limited,
and had taken. large sums of
money from cement dealers.  The preeise
position in this regard is not known, since
the company has not filed any balance
sheet after March 31, 1974.

Due to complaints received about non-
supply of cement and/or non-refund of the
advances, action is being taken to conduct
an inspection of the books of accounts
cte., of the company under section 209A
of the Companirs Act. 1956 1o gel a clear
idea of the irrcgularitis committed, if
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any, and to take such action as may be
ulied for.
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Drag to control Tuberculosis
4797. SHRI AMRSINH V.
RATHAWA:
SHRI SUKHENDRA SINGH:

Will the Minis'er of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased 1o state:

(a) whether the Gentral Saltand Marine
Chemicals  Resrarch Institute,  I3ha-
vnagar has achieved a break-through in
preparing a drug from a seawenl to
control tuberculosis;

(b) ifso, the progressive results achieved
so far in this direction; and

(c) the time by which the drug is likely
to be put in commercial production ?

THEMINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (¢). Information is being collected
will be laid on the Table of the
e. 4
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Reguest for shifting of Mathura
Refinery

4799- SHRI D. D. DESAI : Will the
Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether twelve ecminent  perso-
nalities of the country have written to
him requesting him to intervene and  shift
the site of Mathura Refinery to a less risky
site to save Taj Mahal and Agra city from
pollution: and

(b} if so, what action he proposcs to
take in the matier?

THE MINISTER OF PETROLEUM
AND CHEMICAILS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) No, Sir.

(b) Dwes not arise.

Appointment of Managing Director-
Jeypore Sugar Company Orissa

8on. SHRI M.R. LAKSHMI NAR-
A\’ANAN :+ Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

pleased 1o refer to the answer given to
Starred  Question No. 1017 on 8th May,
1978 regarding Jeypore Sugar Co, Litd,
and state :

(a) whether the Je Sugar Company
Orissa , has now made an application for
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appruval of Mrs, Raj shwari Ramakrish-
nan as Muinaging Director il so, whether
Governm :nt propose that she will not be
given approval 3

(h) whether it is true that te Manage-
ment ul Jevpore Smgar Company consist-
ing of one family also is in the manage-
m nt ol KOG P Lol Madras ; if so, woat
are the family members ; and

fe) whether it is u face that vepresenias
tions were made by hareholders of KLCUP,
Limited more than a vear ago for appoint-
ing Govermment Direetors: ol s, what
actiong has heen  taken so lar on these
representations ¥

THE MINISTER OF LAW, JUSTICE
AND COMPANY  AFFAIRS SHRI
SHANTIT  BHUSIIAN . @ fa’ Yoo, Sir
The propuosal of the company for the re-
appointment of Shrinuti RAJESHWARI
RAMAKRISHNAN as the Managing
Director of the comnany for i period of
fve vears withoefler clvne g=g-0g77 on her
existing  remuneration hias sinee been
received, and is under consideration.

{b) The following five dircetors of the
_!nﬂ)urr Sugar Company Limited are also
the dircetors of Mis. K.C.P. Lad,

(i) ShriV.L.Dutt Managing Dircetor)
(ii) Mrs. V.R, Dhurgamhbal

(iii) Shri M.A, Krishnamachari

(iv) Shri R. Prablu

(v) ShriP.R. Ramuhrishnan

(e) A representation [rom Shri K.
Rajendra Chowdhary, Advocate his been
received on behalf of some sharcholders
of the company  for the appoiniment of
Government Directors on the Board of
M/s. K.C.P. Lid, The samr is under
seomsideration of the Government,

2.1 % of S ) [V} -

4fior, SHRI RAM PRAKASH TRI-
PATHI :

SHRI DAYA RAM SHAKYA:

Will the Minister of RAILWAYS be
pleased to state @

(a) whether it ix a fact that All India
Statinn Masters Assnciation. Delhi Division
boycotted selection of Station  Masters
Grade: Rs, y55-700 on 101h June, 178
and 1Gth July, 1976 ;

{b) whether the hoveatr was  due to
serions  allrgatinns  of  anomalies  and
favouritism in the ora) test which have heen
totally imacie~l hv the adm’nistration of
Dalhi Dot anth ey igene s time
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(¢) whether the same procedure of seleci-
tion'in Grade Ry, 455-700 for 8. Ms. and
A.5Ms is heldin .r\?l l{ailwa}':,ifno:.ﬂm
reason thereaol ; and

(d) what activn the Railway adminis-
tration ook for the favouritism given 1o
juniormost  persons under the cover of
cmergeney ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN }: (a) Yes,

(L} No,
e Yes: the post of ASMs/SMs in grade

Rs. 355-700 {RS) are selection posts on all
Indian Railways,

{d' Does not arise,
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Inclusion of Represeatatives of RPF
in Seaff Council

1805, SHRI DAYA RAM SHAK-
YA : Will the Minister of RATLWAYS be
bllln.ucd to refer to the reply given to Une
starred Question No. 1327 onasth July, 1978
rgarding All India RPF Association and

Blate

(a) whether representatives of the All
India R,P,F, Association willalso be includ-
tdin the Staff Council (Karamchari Pari-
shad) and ifso, the number thereof’; and

(SAKA) Written Answers 94

(b) the justification for including a
representative and C.5,0. of the Zonal
Railway Protection Force Associationin the
Staflf Council when the Zonal Railway
Protection Foree Association isrecognised ?

THE MINISTER OF STATE 1N THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAINj : (a) Na,

{bY The presence of Chicf Security Officer
on Siaff  Council  is eonsidered necess-
ary on account of the lbllowing :—

(1) Chief Seeurity Officeris the head of
the Force on the Zonal Railway as such is
conversant with the various  problems of
the Foree,  (2) Zonal Railways' Associa-
tions donot represent the entire Forer and
assuch the CSO's presence will take care of
the intereq of the other siaff whao are not
members of the  Association. [7) The
auendance of GO will help ultimaicly w
aceelerate (he fullow-up  on devisiuns
taken which is in the ultimate inerest of
the Railwav Prorertjion Foree,

awpev-aTe s ¥ frfaai & ferg afcage g
# gure €t g
q806, o o wa waf oo o WAl T
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oy faeeh & waaten zfoer gfasmel & FO0
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Broad Gauge Line from Guntakal to
Hospet

4807. SHRIP. RAJAGOPALNAIDU:
Will the Minister of RAILWAY S be pleas-
ed tostate :

(a) whether it is a fuct that the lnpa..d
gauge line from Guntakal to Hespet isin
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Guntakal Division and metre gauge track
fram Guntakal to Hoapet isin nm.nm-
sion ;

(b) whether it is afact that there are
adwinistrative  difficultics and waste of
mun-power in regard to inspection of track
and other assets ; and

(¢} in view of the above facts whether
Guovernment are willing to transfer the
metee gauge line alw o Guntakal Divie
sian ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR1
SHEO NARAIN) : (a) Yes, The Broad
Gauge line from Gunitakal to Hospet falls
in Guntakal Division and the metre gauge
line from Guntaksi }r;cluding) tv Huspet
1n Hubli Division of Scuth Ceniral Rail-
way,

(b} and {ci, Nospecific adminivtrative
or uperational difficulties and waste ol man-.
powver in regard to the inspection of track
another awets have so {ar come to light,
arsing out of the existing arrangement.
As such the guestion of gran Jer ot the yeig-
ion from Hubli to Guntakal Disivon is
not under consideration of this Minisry,

Tranafer of Name in respect of L.P.G.
Connection of Indian 0Oil

4808. SHRI R.I.P. VERMA : Will
the Miniater of PETROLEUM. CHEMI-
CALS AND FERTILIZERS be pleased
w0 swate :

(a) whether it is a fact that L.P.G, con-
nections of Indian Qil cannot be tzanafer-
ed from the name of a dependent father or
bisson ; and if s, the reasons therefor ;

{b) whether Government have peceived
such requests for transfer and if 0, the
:ctll?n taken by Government in thig fe-

alf ;

fe) whether Government will ronsider
transfer of gas connections from dependent
parents oveg ba ycars of agr : and

{d) what iy the procedure for transfer
of & gas connection to the next of kins in
case of death of parents ?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILIZ
ERS (SHRI H.N. BAHUGUNA) : (a)
to (d). Asper preseat practice, normally
fn tions are non freeable. The

ndian Oif Coeporation has no asatemn of
transferring a gas connection from one name
to  another, However, in exceptional
cifcumstances inwolving death ete., as

o)

and when a connecting has to be tp

et at the request of a close blood pela v
at the tion's instance, TOO
distributor first prepares a Termination

AUGUST 2, 1978
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Voucherin the name of arginal su t_ltri?'g
and thrn isucs a new gas connection
lieu hnf thl: said Te:m“ ?cimm:w.“
(with a changed name). In » [
m-:m:y depenit for the gas cylinder and
pressure regulatur §s collected st the pre-
vailing rates,

During the petiod feem 1-1-38 100 31-7-
8 no such reguest was previved in this
i(ininn‘.

war & wivew teerrt

4byn. oy fvwe W @ e tw R
X TR A g e f

(%) wsarer %y o § e o ( fangee )
# wrea Ty ot & agn afow oty et d
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(7) w1 AewTT w7 frwre feltgren

1 597 @A QY gaEr wnk aer & ge
WA« ) o

(%) wnwrwrr w1 fywrt  wnrw
R ey fwit s W ATd v @ e
s &1} G

(w) fim.
(w) o (w). 3, =ofr
Asremagnetic Survey of Mabamandi

t5. SHRI JANARDHANA [0Q0]- -
ARY: Willthe Minister of PETROLEL AL
CHEMICALS AND FERTILIZ-

ERS be plrased to state ;

{a) whriher the i Sunvey
of N{nhnnamli Basin has been completed;
and

(b) If s, the results thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
$I.S a(smu H.N. BAHUGUNA, : (2

&1, air.

b) The results will be known after the
du‘uhuulmd the National Grophy-

and research cr rove at Hydroe
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‘Bogies and Buses set on fire in Mara-
thawada

4812. SHRI AMAR ROYPRADHAN:

| Will the Minister of RAILWAYS
“be pleased to state :

* (a) whether it is a fact that some rail
 bogies and buses were set on fire in Mara-
“thwada on the 27th July, 1978 ; and

' (b) ifso, what are the d=tails in this re-
d and the reaction of Government there-

.~ THEMINISTER OF STATEINTHE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN : (a) and (b) : The
wiolent agitation launched in the Mara-
thwada region affected the Railways rom
28th July, 1978 onwards and as such there
was n)incid-ntof burning of bogies on the
gth’ July, 1978. There were 4 instances
of arson —all on 28th July, 1978 involving
| coaches in all. Out of 11 coaches g
Were comnletely burnt and two slightly
jurnt, Two cases as Crime No. 36 &
89178 of GRP/Talana u/s. 147/148/149f
#6,323-324-336-337-427-431  IPC read

th Section 127 and 128 TRA were re-
stered in connection with the incident
tich took place at Sailu Railway Station
iere 7 bogies were burnt. In another
idl:nt which took place at Boker Railway

ra 4
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Station, involving g coaches, GRP/
Purna registered a case under crime No.
B-44/78 ufs. 100-B, IRA, Similarly, in
another incident which took place at Chu-
dawa Railway Station involving one
coach , GRP/Purna registered case under
Crime No. B-40/78 u/s. 100-B IRA. 26
agitators were arrested.

The information regarding burning of
buses in Marathwada region is not avails
able.

Statewise Production of Crude Oil,
Chemicals and Fertilizers

4813. SHRI AHSAN JAFRI : Willthe
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whatis the State-wise production of
crude oil, chemicals and fertilizersin India
during the last three years;

(b) whatis the State-wise refining capa-
city ; and

(c) whether Gujarat is getting its due
share in the allocation of funds and other
benefits ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H.N. BAHUGUNA) : (a)
and (b) : A statement giving information
in respect of production of crude oil and
refining capacity is attached. Information
regarding chemicalsand fertilizers is being
collected and will be placed on the
Table of the Sabha.

(c) Allocation of funds to projects in
various States including Gujarat is made
according to the Annual Plans.

Statement

‘ooo’ Tonnes

Crude il 1975 1976 1977
Production

Assam . . 4189 4267 4510
Gujarat . . 4094 4164 4237
Off-shore . ’ Nil 228 1438

Totz1 . 8283 8659 10185
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Refining Capacity Mn, Tonnes per Ann-
um

Andhra Pradesh 1°55
Asam ‘ 125
Bihar " . . . 3'3e
Gujarat . : . . P 4 30
Kerala . . . . . 3'30
Maharashtra . . . . 875
Tamil Nadu . . . . 2° 50
Woest Bengal = 2' 50

Total . . . _;-45

Raids on Petrol pumps for adultera-
tion in North India

481r4. SHRTI RAGFHEBIR SINGH :
Will the Minister of PETROILEUM
CHEMICALS AND FERTILLIZERS be
pleascd to slate :

(a) whether Government of  India
conductcd any raidson the Petrol Pumps
in Northern India during the last three
years ;

(b) if so, the names of such Petrol
Pumps on which raids were made for
adulteration of Petrol and Diesel ;

(c) the names of petrol pumps whose
petrol and diesel was found adulterated ;
and

(d) whether an y action was taken
against them and ifso, the details thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
(a) to(d) : Noraids have been conducted
by the Government of India on
pumps in Northern India during the last
three years,

State Governments have been requested
to ensurc periodical sample checks of
petrol sold from retail outlets (petrol
pumps ) und take appropriate action against
those indulging in adulteration.

According to the information available
with this Minisiry, in the case of two
retail outlets (petrol pumps) of Hindustan
Petroleun  Corporation Limited (Visakh
Marketing Unit), raids were carried out

during May' 78 by the State Governments®
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Civil Supplies Authoritics. The details
thereof are as under :—

(i) At Mfs. Modern Auio, Lecknow :
The raid was based on a complaint of
a terist. Petrol ple was dra
by the Civil S ics Deparument, but,
so far, no advice been received by the
oil company from them regarding adultera-
tion of the product. The representative
of the oil compamy had carried out the
filtrr-paper test at :Zc site and he did not
find evidence of adulteration,

(ii) At Lakshmi Motors, Jaipur :  Petrol
sample was drawn by the District .‘iul)ply
Oflicer, Jaipur, on the basisof a complaint
by a scoolerist. The oil company has
tested @ sample of the  product which
wis founel to be on specilication.

Pending ceceipt of advice from  the
concerned  State Authorities no action
has been taken by the  oil company in
these two cases.  Hesides, the  above
two cases, in  one case at Ballabhagarh
{Ilarvana) a  retail owtlrt of  Bharat
Petroleum  Corpoation Tad., [(BPCG)
owned by M/s. Tara  Chand Saluja &
Song, was  imapecteed by e Police on
receipt of  complaint about the  alleged
arlulteration of peirol  and high speed
dicsel o0il. As per BPC's report, the
analysis showed that while the high
speed diesel samples were: found to be on
specifications, the  petrol samples failed
on two  counts nancly, octane number
and the final boiling point. "The petrol
appeared to be contaminated to  the
extent ol approximately 10, with produet
like kerosene and mineral warpentine oil.
BPC had conveyed the test reports o the
Police authoritics and simultaneously wrotc
to the dealer asking for his explanation,
The dealer had replied saying that no
adulteration had tuken place at his site.
As further investigations in this regard
are bring rarried out both by the oil
company and the Police authorities the
3unlim of taking action against the

raler, at this stage, does not arise.

Study group on salary structure
of ives of Pri

Nl §
15, SHRI SARATKAR : i)
o Rtinisser of LAW: Jus'nc!sd‘ag
COMPANY AFFAIRS be pl-
state :

(a) whether Government hm‘:ﬂ

any study Group of ranking: gpd
lock into the salary ltmclquf::lnﬁ
perquisites of the top execut

secior companies ;

I .
(b) if o, the salicnt & 'Ur™ thereof 3
and
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(c) w!uu u constitution of the
whld:l date it has been
asked to lnl:u:ult its report ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA (SH'RI
SHANTI BHUSH.AN) (a) to (c) : No
such Smdy Group has been constituted

by the 1
the Bhoothalingam Study Group on
Wages, lamumd Prices, which was

set U October, 1977, has already
mhnﬁhd its report. 4 report, besides
other things, deals with tbc ﬂ:nmmtmn
structure of a ial of

private sector Companies and is under
cxamination of the Government.
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M/s. MAC Pvt, Led,,

zﬂr;.- SHRI GAURI SHANKAR
; RAI : Will the Minister of PETROLEUM
i AND CHEMICALS AND FERTILIZERS
Ihe pleased to state :

qumm of Chloramphenicol by

(2) what is the total licenced capaci
of M/s. Mac I.:borlm:‘:g; Lid., ty
:I.nuﬁm“ Chloramphenicol from huu:

age ;

(b) whatis the total guanmy of various

iermcdlatu they can im; during the

Import Trade Control Policy
lhehuilof past consumption ; and

(c) thereaction of Government thereto P
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OF PETROLEUM

AND CHEMICALS AND FERTILIZERS

(SH’R{ H. N. BAHUGUNA 'M"El) The
Laboratories .‘Lu? for the basie

manufacture of (ﬂ:lwwplmiml is 25
Tonnes per annum,

(b) and (c). The intermedintes
allowed for imports whi ;

of icol
figure eitherin Appendix 5 of the 1978~
Import Policy (nutmmd.i‘ orgn‘?ntg
OGL list. As far as the L items

gmm&m import will be governed
para 23 1 y
As far as Appendix m -;II:M!

the import will be mdmﬂr:o policy set
outin paras 24 to 36 of the portl’aiw

Linking of Shravanabelagola by
Railway

A&B:B SHRI NIRMAL CHANDRA
J Will the Minister of RAILWAYS
be pleased to state :

{a) are Government awarc of the fact
thatin the year 1981 there is going to be
a big cclebration of ‘Mahamastikabhishep®
of Gommatteshwar, the world famous
1000 year old statute situated at Shara-
vanalx_:lagola in the State of Karnataka
for which at least 1 crore people are likely
to reach there ;

(b) do Government not feel their duty
tosce that for providing them with suitable
transport facilities, it is necessary to link
that place by Railway ; and

f..c“l:) will Government provide such a
ility ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) to (¢), Govern-
ment are aware of the need for construction
of new railway lines in the areas where
transport fmnrnu are lacking, or are
inadequate to mect the demands of the
area, but have not been able to take up the
construct’on of more suchlines on account
of constraint of resources.

Registrar of the Court of Judicial
Commissioner of Goa, Daman & Diu

4819. SHRI AMRUT KASAR: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS™ be pleased to
state:

(n whether the Registrar of the Court
e Judicial Commisioner of
Dmn and Diu was not in services
the Judiciary from June 1966 to April,
1968.

(b) whether was ltlendmge
classes at the R. ‘.l.. Law College
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during the above period but regularly
drew payments from the Government
treasury; and

(c) if so, what action has b=en taken
against the Registrar of the Court of the
Judicial Commissioner for cheating the
Government ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS: (SHRI
SHANTI BHUSHAN): (a) According
to the Governmsnt of Goa, Daman &
Diu, the present Registrar of the Court
of JudicinF Commimioner of Goa, Daman
and Diu was Superintendent in the Dis-
trict and Sessions Court during the
period June 1966 to April, 1968.

(b) and (). According to the infor-
mation furnished by the Judicial Gom-
missioner the Registrar had attended
serviee regularly and was paid during
the above period on the basis of his at-
tendance. The Judicial Commisioner
has also intimated that the information
regarding his attendance of Luw classes
at the Law College Belgaum is not avail-
able, but that there has buen nu chaling
and therefore there is no question of
taking action against him.

Complaints rding Air Pollation
duae to Chemical Plants

4B20. SHRI K. PRADHANI: Will
the Minister of PETROLEUM, AND
CHEMICALS AND FERTILIZFRS be
pleased to state:

(a) whether Government have recei
ved any eomplaints regarding air pollu-
tion from localities where major chemi-
cals plants in the public and private
sectors arc located; and

(b) if so, what are the details thereof
and the steps Government have taken
to redress their gricvances?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. B\HUGUNA): (a)
and (b)., Government have received
complainta of air pollution caused by the
operation of the following plants :

(a) Caustic Soda unit of Mfs. Jay-
shree Chemicals at Ganjam (Orissa).

(b} Trombay unit of Rashtriva Ghe-
micals & Fertilizers Limited at
Trombay (Maharashtra).

2. In the case of M/s. Jayshree Che-
micals, the Government recided that
grant of letter of intent und licence (both
resh ones and renewals) and other pend-

i Dg matters relating to this firm should
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be deferred till the firm has taken all
steps to check pollution of air and water
in and around Ganjarn town. All admi-
nistrative Ministrics/Dcpartments  have
been requested to give cffect to  this
decision.

3. The Tromhay unit of the Rashtriya
Chemicals & Fertilizers is implemsnting
anti-pollution measures costing Rs. 677
lakhs. The air pollution from this plant
will be substantially reduced when it
starts using low-sulphur gas from Bombay
ngg!: in place of Naphtha in Dzesmber,
1978,

Exchange of Railway Expertise bet-
ween Australin and India

4321. SHRI M. RAM GOPAL REDDY:
Will the Minister of RAILWAYS be
pleased to state:

(a) Whether the Astralian  Parlia-
meatary Delegation which visited India
recently mentioned abwit wide  scope
for exchange of experiise between  the
Té countries in the field of railways;
a

(;:) if 10, Guvernment's reaction there-

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
Ministry of Railways have no informa-
tion in the matier,
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Shortage of Judges of High Coarts
in West Benga

4823. SHRT K. B. CHETTRI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleascd to
state:

(a) whether it is a fact that Gowern-
ment of West Bengal is facing a  great
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difficulty in High Courls because of the
shortage of Judges; oy
= e

(b) whether the Government of West
Bengal have urged the Central Govern-
ment to sanction eight posts of Judges
recently; and

(c) if so, what is the reaction of the

tral Government,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c), The
Government of West Bengal have pointed
out the heavy arrears that have accu-
mulated in the High Court of Calcutta
and have proposed the creation of eight
more posts Addlitional Judges. They
have been requested to obtain and send
to the Central Government the views of
the Chiefl Justice of the Calcutta High
Court, before a final decision is taken
in the matter.
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4826, PROF. SAMAR GUHA: will
the Minister of PETROLEUM, CHE-
MICALS & FERTILIZERS be pleased
to state:

. (a) whether Government have any pro-
ject to undertake prospecting of oil in
the Contai and Tamluk sub-clivisions of
West Bengal ;

(b) whether according to the rea:n-t
of the preliminary survey oil is likely
to be found in that arca, and along the
offshore arca of Contai;

ke o shore ciiilog. project aloe
un - » drilli ject

the coastal arca of Cnlnt:zgsuh- diviﬁ
of West Bengal; and

(d) if s0, facts about the replies related
to the above questions?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
(z;)ms (&?HRT!M H. N. BAHUGUNA):

a) to . necessary information
is being collected from the ONGC and.
will be laid on the Table of the Sabha
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Persons Uoming to Delhi by Subur-
ban Traine

. SHRI RAMANAND TIWARY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware of
the fact that thousands of central govern-
ment loyees and workers daily come
to deew Delhi by suburban traine
and they have to reach their offices before
0 AM.;

(b) whether keeping in  view the
large number of Government scrvanta
who come to their offices from far-
away Government would cnsure
punctuality of suburban trains capecially
trains coming from Ghaziabad and Fari-
dabad like Meerut shuttle etc.;

(c) the number of times when Meerut
shuttle reached New Delhi station late
during the last six months month-wisc;

(d) whether Government would attach
Dicacl Engine to Mdbe;ut S{:;;ttli‘ for its
speedy operation and if so, what time
and if not, the reasons therefor; and

(¢) whether Government propose o

introduce at least two more electric

New Ghaziabad to New

Delhi/Delhi ziu Indraprastha rail bridge

to avoid congestion in Meerut shuttle;

if 30, by what time and if not, the reasuns
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

{b) Yes. B endeavour is being
made to run suburban trains in time.

‘(¢) During the period from January
M[cl.mc ?;G " nNﬁaMmt G'{rv-ch
shuttle arrivedJNm Delgi late
three days each in January an
br:ary, six ir!:‘.-.r:h, two in April, three
in May and one day in Jume,

[dg Dieselisation of this train is not
feasible for want to sparc diesel loco-
motives.

(¢) Introduction of an newu-dnbe;'i
ween Ghaziabad and wDellﬁf;"dHH
ﬂmtmmﬂwlr ikl
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Manufacture of Synthetic Menthol (@) wsowew  mmarww ¥ chwerfrw

SHRI K. RAMAMURTHY: bl we & woerd wflw
Wi %he Minisicr of PETROLEUM, e w e I A o oy
CHEMICALS AND FERTILIZERS be €

pleased to state: ('] P ¥ i

‘{a) whether Government have de- ® o o fefy & fger B i
<cided to allow a large scale unit 10 Torrl Wt & A WX o wv @ ?
Manufacture Synthetic Menthol;
{b) if so, whether this large scale few, wery vite wenst wrd shit (s wifie
unit is under Public Sector or Private w) : (%) 2741
sector and if it is & Private sector unit -
she name of the company; a-m-ﬁ{'!*“ﬁm :rm meﬁ\‘w
UET 929 9T W
{c) whether Government are aware & ‘Tftl [wweren  F—— Tfag wsr
what by this decision nearly 200 small 2
scale w_'l]i]ub:ngmngtddl inﬂ_mc‘:‘tihol grnduc- Tw-f1-2733/78 ]
tion wi J y affected and more feaf # f:
ha thousand emy will lose {'f} o Ao ﬂ_ﬁl’ﬂl“l
}'If‘.';:' J:E'h; a.r:d s wfrrerat ®t goerlt oftadid e d frgee

. 3 feqr war
(d) in view of the production of men-

thol by small scale units is enoyﬁhrlo
meet the internal requirements will Go-
vernment reconsider to allow large scale WTTN WY TV AT

anit in this ficld of Industry? =t WTTo #re TyATT T sm oy

THE MINISTER OF PETROLEUA afgy (st g ¥ac)
AND CHEMICA AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA): ferelt Ivw mravrn
(a) and(b). Yrs, Sir. Shri Jayant S. Dalal st go Ao wrems
has heen granted a Letter of Intent on
2B-10-1955 for the manufacture of 200 ey serverree, fioesht
tonnes of L-Menthol etc. (through Syn- ot 2w ow qon
thetic route). The letter of Intent has
becn issucd, apart I'mmb?wcr conditions, ﬂ TN TTATNY
subject to an export obligation of 25°%;,
othhc annual muclioﬂ of Menthol. whit drw, o fearawma, ¥o #o

fowdt, ¥to wree grps it dto dre
An application for the import of Ca]:i- faafrg
ial Guods by M/s. Camphor & Allied

Products Limited, Bombay for the manu- EWEWT TV ROTeY

facture of Menthol and Thymeol has also it A

heen approved on 19-8-1978 subject to & nire T'__ g '__:li_ qe dro wm,

an export obligation of 60% of the an. o mre w1, fesTey g, _ﬁ'

nual production and the party advised Fo argr, " dte yaal, gfedE

to apply to DGTD for registration of gT, WEm wfas, faeedos )

“apacity- UFe 9, WHEES AT W foehr
(<) ;ndﬂ.{gi)._ No :ciwd;:rnnd :ili— A AW ot o w

mate for is item yet "N made. ™ wfaawrsi q

The present demand of Menthol, is T

hmg, met the existing units. both LB L I

in the organi sector as well as in the
small scale sector. With a view to pro-

” Restriction on Profit of Essential
tect the interests of amall scale sector, a

suitable ltwpcr’t nh!igati:m is imposcd by Drug Formulations
Covernment in the cme of large scale 4832. SHRI S. S. SOMANI: Will the
units. Minister of PETROLEUM, GHEMI-
CALS & FERTILIZERS be pleased to

wowTa wetw state:

4831, ot welt wawelt :  war  fuf, . ‘a)di’ iz; fa::ﬁ-tlm rnrg;i}::eon essen-
: TR tial drug formulations in t category
- '?:,""'" wi_sihr g w oy I and I1 will be restricted to 40 and

55 per cent respectively;
%) 1977-78 q feawy gowrd o b) has there been represen
ﬁl{m(l‘h‘i w ; tio(n}i'mm the Induw‘g the mu.:i
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that this would made their production
uncconomical and will badly hit their
profitability; and

(c) have Government given an assure
ance to the Industry that formulations
in category IIT and IV will enable them
to maintain their profitability while
reducing the prices of emential drug;

. (d) huw would this help units which
are predominantly producing formula-
tions in Category I & 17 only; and

(e} willGovernment allow  such units,
as jisted in (d) above, to diversify their
formulations activity to category 111 and
IV drugs as long as they are within the
ratio of 1:5 or 1210 as the case may be.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZFERS (SHRI H. N. BAHUGUNA) :
(a) Yes, Sir. The new Pricing Policy
contained in the Statement laid on the
Table of the Tok Sabha on the uqth
March, 19378 envisagesa mark up (in-
cluding the distribution costs, outward
freight, promotional expenses, nanu-
facturers’ margin and trade  commisson)
of per cent and %5 prr  cent respee-
ti\rg‘; on Category and Il formula-
tions.

(b) Yes, Sir. Representations were
received from the drug industry on this
point.

(c) to (e). It has been clarified to the
Industry that in order to make their over-
all operations economically viable, with
lower mark ups in Category I and Cate-

1T, Government would consider
m diversificaton  into  the formula-
tions falling in Catr 111 and Cate-

IV. Such a divemsification would
Eﬂcﬂmiderrd keeping in view the pro-
visions of paragraph 14, 17, 20, 22, 25
of the Statement refe toin (a) above.

1mport of Crude Oil

833. SHRI G. NARSIMHA REDDY :
will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleascd to staie:

(a) what is the total quantity of crude
oil heing imported and what is the quan-
tity available in our country;

(b) within huow many ycars we can
be self-sufficient; and

(c) after becoming srif-sufficient whe-
ther there is any pomsibility of reducing
the prices of petrol, kerosene, diesel
eic.

AUGUST 29, 1978
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHR1 H. N. BAHUGUNA)
(a) A quantity of 15 millich wnnes of
crude oil is expected to be imported
during 1978-79. Indigenous crude oil
availability during this period is expected
to aggregatc to 12,14 million tonncs.

{b) While all attempts are being made
to intensily our exploration activities,
and while plans are being madc for the
exploitation of our established reserves,
kerping in view the need to conserve this
non-renewable source of encrgy, it is di-
flicult to hold out any promise of sclf-
sufficiency in crude vil. Qur exploratiom
policy will be pursued vigorously with a
view to making an inventory of wour
hydrocarbon resources.

{r) Does not ariae in view of (b)) above,

S w1 TN Wy A

4834, Sy o vitary fog - oy
I HA1 Ay TN

68,000 o z7 7fx g5 W ad A
a7 i

(%) wr wrimves owwita o g
w1, 1 S A e Tents it 8, Ovw
wdw # werdr ¥ el aw feere fiemr o
wwar &; Wit
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Different rate of Wages in different

Drug Units
4836. DR, BAPL' KALDATE: Will the
Minister o PETROLEUM, CHEMI-

" CALS AND FERTILIZERS be pleased
state:

"ra) what are the reasons for having
differcnt rates of wages in two different
drugs and chemicals units managed by
Government:

(b} whether the discremination is res
sulting in  diwatfiction among  the
workers; and

(c) whether this has affecied produe-
tion of drugs and chemicals?

~ THE MINISTER OF PETROLEUM

VAND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
fai Presumablyv, the  Hon'hle Member
is referring to Mjs. Bengal Chemical and
Pharmaceutical Works Ltd. and Bengal
Immunity & Company Ltd, whose mana-
grment hias been taken over by Govern-
ment recently under the Industries (De-
velopment & Regulation) Act. Since Go-
vernment has onTy taken over the mana-
Rement of these companies, the wage
structures that existed while they were
under private management, continue. Any
revision of such wage structures is possible
only after the future status of these come
panics is decided.

(b) and (e}, The differcni rates of wages,
as far as the Government is aware,
"ot led to any disatisfaction among the
workers, nor has it affected production,

Railway Line from Khamgaon to
Jalna

47137, SHRI D. G. GAWAI: Will the

:\t:i;niatrr of RAILWAYS be plrased to
L=

(2) whether a decision was taken to
¥ 2 railway line from Kbhamgaon to

Jalna in Buldana  district in Maha-
b ¢

tra;

(b) the expenditure incurred by
Guvernment on laying this lince jn 1935,
and 1936 and the rcasyns fur stopping
the construction works on this railway
line latcr on ; and

(c) whether Government propose {o
complete this railway line and if net,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN) :m(:} to (€)..
A survey for Kharpaon-Chickli-Jalna
linc was carricd out in 1900 and the
carthwork for the same was also taken
up as famine relicf measure. The work
was subscquently abandoned. Several sur-.
veys for the line have been carricd out
since then, The project was sanctioned
in July 1931, but the construction of
the line was postponed duc to lack of
funds. The project was again reviewed
in the year 1933 and a Troffic Survey
was carricd out in 1933-34. It was aban-
doned in 1935 on arcount of its umic.
muncrative characier, Information regards
ing the expenditure incurred on the line
at different stages is not available, No
investigations have been made for the
project in the recent past, In view of verv
limited availability of resources which
are not sufficicnt even for meeting the
commiiments alrcady made, the project,
may have to await g:vmrr times for con-
sideration,

Amritear Railway Station

4848, DR. BALDEV FRAKASH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the work 1o provide entry
to Railway Station, Amritsar frcm the
Gol Bag side has started;

(b) is it a fact that provision has Leen
made in the current year's budget for this
work ; and

(c) how long it will take to ccmplete
the work

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). The work
of providing an entry from Gale” Bagh
side to Amritsar Railway station has been
included in the Railway’s Works Pro-
gramme for the current year, Designs
and Drawings are being prepared. It ia
expected that this work willb: eempleted
in about g years time, p
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Patra-Chemical Complex at Cechin

48g9. SHRI K. A. RAJAN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to statc:

(a) wh-ther the Kerala State Govern-
m:nt hive subnitted its projects for a
patro-chemical complex at Cochin; an

(b} if 51, what are the details of the
p';i':u anl Gwzrnmnt® reaction there
to

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Propwals have bren received from
the State G svernm +nt of Kerala from time
to tim? for setting up a Petrochemiral
complex at Cochin.

(b) The initial proposals were with
regard to a pstrochemical complex based
on a niphtha cracker, whercas the latest
gimpnﬂn envisazs production of aroma-

cs.

A number of studies arc under way
to work out the details of the new patro=
chemical projects which need to be set
up during the Sixth Five Year Plan. A
fi decision regarding the projects to
be taken up for implementation, indl}d-
inq their locations, will be taken on receipt
of the reports of the studies, If and when
it is decided to st up sny mew
chemical project the proposal the
Krrala Government would also be kept

in view,

Reduction of Ca, 1 under
!"BR&P“.

484> SHRI VAYALAR RAVI: Will

the &(iniurr of PETROLEUM, CHE-

MICALS AND FERTILIZERS be plea-
to state:

(a) whsther the Indian Chemicals In-
dustry has bern asked to reduce its capital
under the FERA:

(b) il so, whether the shares are sold
only to the Kitloskars; an

(c) if so, the steps taken to distribute
the shares to Public?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI.
LIZERS (SHRI H. N. BAHUGUNA):
fa) Mo company under the name and
styls of Indian Chemicals Induitry has
brn directed to dilnte the the forl:ign
holdings «nd2r thc grovisions of FERA,

1973.
(t) and (c) Do=: not arise,
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Shortage of Life Sevinga Dregs

4841. SHRI F. P. GAEKWAD: Will
the inister of PETROLEUM, CHE-
MICALS & FERTILIZERS be pleased
to state.

(n) whether Government are aware

that mﬂy there h;a been acute shorts

ife savingy dr.gs, not to apeak
:For.har vital medicines:

(b) whether G arc
that these drugs can be procered only
at exorbitant prices; and

(c) if so, whether Government will
consider chalking out a dynamic strategy
to meet social demands of the consumers
who are not immediately concerned
whether multinationals or Indian industry
r:u;e well within the bounds of National

LW

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) A close watch is maintained over the
availability of cmential drugs. The supply
position of drugs and pharmaccuticals is
by and large satisfactory. Occasionally
reports of shortages of patent or proprie-
tary products arc received but in these
cases equivalent substitutes of other pro-
ducers arc available. Recently reports
about the non-availability of both pro-

ietary and non-proprictary substitutes
in respect of the following formulations
have been received :

(1) Dapsone Tablets
(2) Adrenaline in Oil Injection
(3) Neoepinine Tablets

(4) Clinestrol Injection & Tablrts
(5) Gas-Gangrene Anti-'Toxin

(6, Insulin Lente

(7) Ethyl Chloride Spray

(8) Mycostatin Tablets,

Suitable action to relieve (he :hm-ug:l
has bren taken in consultation with the
facturcrs ned,

(b) The prices of drugs and medicines
are controlled unaer m provisions of
Drugs (Prices Control) Order, 1970. Prior
approval of the Government is necessary
to effect any increase in price,

Any violation of the provisions of the
Dnﬁ![Puce Control) Order 1970 is puni-
shal under the Ewsential mmodities
Act, 1955,
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The following data relating to over.
uﬂi?mductlon ofm&mr and pharmaccu-
ticals in respect of the last two years
would reveal that the availability of
drugs in the country is incremsing :

Rs. Crores
Year Availability Availability
of drugs®* of formu-
lations®
1976-77 150 700
1977-78 164 900

#*Indigenous Production-Imports—
Exports.
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Assistance by Bulgaria for setting
of mmhu:dw
T

4843. SHRI TRUN GOGOI: Will the
Miunister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
state:

() whether Bulgaria will help India
to set 1.113"|::17;en=1i1:_a‘Ls:l and mplmuuw
nits an ro-industrial in
:adm pl.rl:‘ of the country;

(b) whether the assistance will also
include training programme by the Bule
garian Technocrats and experts in various
ficlds; and

(¢} if so, how soon the aid would be
forthcoming and the extent of it?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c) At the Fourth Meeting of
Indo-Bulgarian Joint Session for Eco-
nomic, Scientific and Technical Ci
tion held recently, Bulgaria has offered
technical assistance for setting up che-
mical and agro-industrial complexes in
various parts of India. The assistance
offered includes training of Indian per-
sonnel.

The offer of assistance Bulgari,
is being studied. i Bdgets

Availability of Imported Lifes
s.."l::'l Drugs

4844. SHRI S. R. REDDY: Will the
Minister of PETROLEUM, CHEMI-
CALS & FERTILIZERS be pleased
to state:

(a) whether Government arc  aware
that certain imported life-saving drugs
for cancer and other fatal diseascs are
not available in the country; and

(b) if so, what steps G::emment pro-
pose to take to emsure adequate supply
of these drugs?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b) Anti-cancer formulations in
respect of which complaints about short-
tages have been reported recently are
Clinestrol tablets and Injections, Shorts
ages of other life saving drugs for cancer
and other fatal diseases have not been
reported.

The main reason for the shortage of
Clinestrol tablets and Injections is that
M/s, Glaxo Laboratories (India) Lud,,
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who were manufacturing these prepara-
tions, have stopped producticn due to
very low demand. Other fims arce
marketing these tablets under the name

of Stilboestrol tablets and they are avail-
able in the country.

The import policy for the year 1978-
79 pﬁ;\rjd.ﬁ for liberalised impurt of anti-
cancer drugs and other life-saving and
esaential medicines; and the consumers
can import the same under the Open
General Licenee,
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Wagon Shortage in Guoits hal Divisicn

4846, SHRI K. OBUL RFLDY:
Will the Minister of RAILWAYS be
pleased to state;

{a) whether he is aware of the acute
shortage of wagons in Gumakal Divisicn
afier its merger into Scuth Cennal Rajl-
way;

(b) what action Government are going
to take for the supply of nearly 1000
pending demands for wagons in Cudduapaly
and Kadur stations of Guniakal Divizien;

() what action Gowvernment propose
to take to meet the future d.emamg of
wagons for export of huge guantities of
Baryts to various countrirs abroad from
Cuddapah and Kodur Stations of Gunita-
kal Division;

(d) whether CGovernment propose 1o
run_a Baryts goods special to Madras
Harbour from these stations to meet the
heavy Bartysts traffic for export: and

te) whether Government are aware
that nearly 50,000 tunnus of Baryts Puwder
has to be moved to North West and
North Fastern parts of the country for
the drilling requirement of ON.G.C. in
closed w s and whether the Gowt.
will take action [or supply of closed
wagnns for O.N.G.C. and for export of
Baryts Powder ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (k) Wagons
are hcing.ml:plicd for clearing demands
at Cuddapah and Koduru depending
upon the availability of suitable stock.
At the end of Julv un:lr‘;a drmands were
outstanding at Cuddapah and Koduru
stations of Guntakal Division,

(c) and (d) One box rake has been
formed and J:mt into close circuit between
Koduru and Madras Harbour for load-
ing Barytes. In addition, block specials
with é]u-n wagons are planned to run

udda d

from uru to Madras
Harhour and available covered wagons
are secured to load Baryts Powder,

(¢} Yes. Supply of covered wagons for
clearing demancls of Barytes Powder frem
Koduru on O.N.G.C. account will be
arranged gecgeading on the availability of
covered stock,
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Conversion of Sholapur-Gadag Line _

134;-' SHRI K. B. CHOUDHARI :
Will the Minister of RAILWAYS be
pleased to state :

{a) whether there is any prop»al to
convert Sholapur-Gaclag Railway
li:ed fron metre gauge to  broad gauge ;
al

(b} it so, when the conversion job ia
going ty Lr undertaken?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b) No; in
view of the severe constraint on he
availahility of reswourses, it will not be
possible 16 undertake  the conversion of
Sholapur-Gadag line at present.

Shortage of drags for T.B. Treatment

484 SHRI D. AMAT :  Will  the
Muister of PETROLEUM,AND CHEMI-
CALS AND FERTILIZERS be pleased
Lo state :

(a) whether it is a fact that there is an
acute shortage of drugs for the treatment
of T.B. cases in the country ; and

(b1 if s, what are th> reasons and what
$leps are bring taken to  remedy  the

situwrion ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHR? H. N BAHUGUNA):
fa) and (b); The only anti-T.B. formu-
lation whose shortages have been reported
from diff:rent areas of the country, from
um: to tims, is Steeptomycin Injection.
The main reason for the shortage of this
drug is late arrival of importedd material
due to inwlequate  availability of bulk
drug Streptomyein Sulphate o the
international market,

_ Apirt from arranging for the nesded
tmparix, the following steps were ulso taken
to deal with the situation : —

(i) Th2 State  Drug Controllers|
Asociations of Drug  Minufiac-
tarcrs were requusted to ask the
Steeptornycin viallers w0 curtait
their production of Streptomyeine-
Penicillin in order to increase
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the _availability of

e mycin  Injections.

viallers were alio scparately
requested to do %o,

(ii) IDPL and HAL, both public sector
enterprises, were  requested to -
augment their production of
bulk  Streptomycin  Sulphatd, -

CPG have since released adequate
quantities of bulk Slrnpmt_nmn
Sulphate among various viallers
who are: lifting the material and
the supply of Streptomycin vials
is improving.

Private Rallway Companiecs

4840. SHRI AHMED HUSSAIN
Will the Minister of RAILWAYS be
pleased to sate :

(a) the name and number of private
ilway panies operating in N.E,
regi with State-wise  break-up  of
Kilomrters,  liabilities and  payments
made to and received from Government;

(b) how and by when Government
propose to take over them ; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) There
are  Two Light Railway .
¥ani=| viz.,, the  Chaparmukh-Slighat
Light Raiiway Company and Ratakhal-
Lala bazar Light Railway Company
which are privatcly owned but  worked
by the N.F. Railway in the State of Assam.
The statem-nt  attached gives the details,

(b) and (e}: Tn case of hoth the railways
the Govi, have the right (0 exereise its option
once every ten vears to parchase  the
Railways, The last  option to purchase
fell on 91-3-78  for Cliaparmnikh-Silghat
Light Railway Co. and on §7=3=74 oOr
Katakhal-Talabazar Light  Railway Co.
It was decided not to purchase thgs linea,
becawse the purchase was not considered
financially viable, The goneral policy of
the Govt. in regand to purchase of privately
owned railwave has been 10 conserve
resources for acquisition of new  asets
rather than to purchase old and worn-
nut ones,
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Statement
Chaparmukh-Silghat Katakhal-Lalabazar
3. Length 81 Kms. 38 Kma,
2. Liabilities ason 31-3-77 (i) Sub:cribed capital, 31,6060 Eukicrited cepital 01,100
(ii) Balancc on Reser- | 1,69,8go Rescrves & Surplus 60,633
wes & Surplus Acc Accounts
ounts.
(iii) Loan from Gowt. 1,13,633 Debeniures, 6,50,000
for capital expendi-
ture.
(iv) Advance to the Co, 1,50,000 .
(v) Misc, 2,51,082 Misr. 1,20,368
8. (i) Payment made o Rs.3,74,207 Re. 1,42.555
the Company during .
1976-77.
(ii) Paymient®* received Rs. 94,210/~ Rs. G.os/-
from the company
during 1976-77.
*This does not take into account the actual experdinnee iraed Ty 1o M1 Frovcein

running the lines,

Cost of construction of pavilion

at Exhibitions

A. 1. Congress

4850, SHRI BHAGAT RAM :
the Minister of RAILWAYS be

to state :

will
pleased

gthc total cost (for construction) of
vilion or stalls paid to contractors in

t!:c exhibitions arranged

by All India

ml’my on the eve of Session of
Congress Committee.

(b) in case these were

constructed de-
these

pastmentally, the cont debited to
wh may be given separately for each

(c)theﬁ-e mturmyotherchu

byr-' ys to the

of
exhibitilons showing details of such pay-
ments;

(d) cost on the maintenance of the
aforesaid pavilions or stalls;

(e) co-t of dismantling these lions
or stalls after the exhlb?um werewwe-r
and

(f) under whose order or recommenda~
tions these exhibitions were held and the
details of the orders or recommendations
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SrHRI{ SHEO NARAIN): (a) A lut;n
o s.  a, was &
Railways wgg'wtl;e conmcwuhy for
construction of railway pavilions in the
various exhibitions arranged by the
AICC on the eve of AICC Sessions.

(b) Rs. 48,720 was incurred for de-
partmental construction of pavilions, out
of which Rs. 41,000 was spent on crection
of stalls, ﬂonrmgl. etc. and Ras. 1'!!0;'-
ns mheélmmm cha includmg
D.A. to the employed
electrical work, etc.

(e) Rs. 1,01-560 as rent.
(@) Rs. 17,378/-.
() Rse 21,380/-,

(f) The Rai'ways’  participaticn in
these exhibitions was decided upen by the
Ministry of Railways (Railway Poard) vide
details in the enclosed Statement :

Statement

Exhibitions held dwing A.1.CC. Session
and participated in 3y the Zonat Railways

NORTHERN RAILWAY :
AIC.C. Semion at El.ngnmlru
Nuu Chandigarh, held in December,

*75/Janz, "36,
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NO RTHEAST FRONTIER RAILWAY:

'A.LC.C. Semsion at Gauhati held in
November/December, "76.

BASTERN RAILWAY :

(1) A.LLC.C. Sewion, 1965 at Durga-
pur.

(2) A.I.C.C. Session, 1972 at Bidhan
Nagar, Calcutta.

Sale of Books and Agenclea
Railway Stations

51, SHRI ARJUN SINGH BHA-
DaRl.-\ : Will the Minister of RAIL-
WAYS be pleased to refer to reply given
to Unutarred Question No, g619 on 28th
March, 1971 regarding saie of s and
Agencies at Railway stations and state 1—

(n) whether the said information  has
been collected; and

(b) if so, what are the details of the
smme 7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHL  NARMN, () and (b,
The linplementation Report  containing
the reguiredl  information  has  already
been laid on  the Table of the House
by the Department of Parliamentary
MMairs, on 27-7-1978.

Subjects for Diplome Courses in
Company Secretaryship

52. SHRI BIRENDRA PRASAD :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to the ﬂ']'l'ly given to the Unstarred
Question No. a. on gth Hay, 1978
regarding syllabus o! anlnm. in Company
Secretaryship of Delhi and state :—

(a) whether the syllabus of the Post-
D‘Iplm!'la in Company Secretaryship and
the corresponclence course of the Institute
does not contain the subjects like Project
rtfDesseriation and  experienced
trained employed persons in the field are
admittecd in the course;

{b) whether persons who have alread
passedl the full-fledged two  years D\‘-‘lf‘l{
State Gourse of Company Sccrctaryship
are required to again appear in the exami-
nations conducted by the All India Insti-
ture of Company Scerctaryship; il so,
reasons thereol; and

(c) whether Government propose to
recog nise the Post-Diploma in Company
Secretaryship under Rule 2(a) of Com-
Panies (Secretary’s Qualifications) Rules,
1975 or to refer the matter to the Expm

Commiittee on Company L.l.w. already
appointed by the Government ? } i

THE MINISTER OF LAW, JUSTICE
AND COMPANY “FAIRS (SBRI
SHANTI BHUSHAN) : (a) As per syllabus
of the correspondence course of the Ins-
titute of Company Secretarics of Irdia and
the Post Diploma in Company Eecretary-
llup of '.D:IE: Adm.mktrltu n, the positien
is as under :—

‘p;ndm« Dsplom

ursc of in Com-
the Ins-  pany
titute Secreta-
ryship
(i) whether Project No Yes
[Desscria-
tion is included
in the course,
(i1} whether experi- No Yes
enced, trained
persons in the field
are admitted,

(b) Yes, Sir. Under rule 2(a) of the
Companies (Sceratary’s  Qualificaricns)
Rules, rq',r5ﬁ:dpcmm in order 1o be eligible
1o be quall Sceretary of 2 company
having paid up :hare capital of Rs. 25
lakhs and above, is required 1o have the
membership of the Institute of Company
Secretaries of India, New Delhi.

(c) There is no such proposal at present,

frgre & w2mA Wt vy v ity

4853, st vW fww oW W
deft ag T N ¥ fiF :

(%) wr efaor w Wa § LRwAl

9t gerf oW i gRT W Ak
ﬁsin'&mikmmtniw
v ww gureret v wrd ;

(w) war fagix & gEagy q, w@T
anz, wEw, fewage aa qm 2w aT
am, T Wit & fog ot
WX ¥ et wrﬂ'l‘ & Wit

(w) afg g, @ @ T & @ho w

o sy # vna s (i faw amoaw):
(%) & (7). T swma s fawag
wg ware g ¢ fw vl w os-gew
W W WIT T @y % A o
fem wnd
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qfaarsy @R 9T gt Rwdi
tni-‘quu&n;agm fear mar & 1
Wy Q¥ ¥ WATEE I § 0w aw s
v ot 3 fem wrm k@ wnd @l
tw srdtwat ghvar afify sawr eI W
t WX g7 I g1

9 qAq gquTe< Wk & gEage O,
TG, wrz, feEmagC Wi qwmg
wmy 2 Fad § qferds @ W
1§ yery T E)

Hindi Medium in Railway Schools,
Dahod

' 5. SHRI SOMJIBHAI DAMOR :
Will the Minister of RAILWAYS be

pleased 10 siate :

a) is there any propsal to extend educa-
tiufll}'[ facilitics from Ist to IV Class in
Hindi M:dium in Railway Schools,
Western Railway, 'Dahod ;

(b) if so, p'=ase give full details thercof ;
(¢) if nst, the reasans thecefor ; and

(d) whether Contral  Government are
pressing Gujarat Government to  open a
primary school of Hindi Medium?

THE MINISTER OF STATE IN THE
MINISIRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No.

(b) Does not arise.

(c) There already exists onc  Railway
Primary (Hindi Medium) School at Dahod
in addition to two Hindi Medium Schools
run by railwaymen,

(d) No.

Short Payment of Wages to  Labourers
ptr!n:;:;ln’ Parcel Handling Work
at Allahabad

ﬁiﬂ. SHRI N. K. SHEJWALKAR :
Will the Minister of RAILWAYS be
pleased to refer 1o reply given to Un-
starred Question No. 12 on the 18th
July, tn78 regarding short payment of
wazn  to labourers performing  Parcel
handling work at Al had and state ;

(a) whnthsr it is the policy of Govern-
m:at ty catourage Society by way of
givi1g them extansions beyond the contrac-
tual t2rm who were/are systematically and
continuouily cheating poor and  innocent
woarkees by way of making short payments
to thy tuns of ssveral lakhs of rupees
daviag a short period of few years ;

(b} what aztin has hien taken by the
Gverament o recover short payment of
Rs. 1,23,995/- provisionally worked out
agaiist the ety:

AUGUST 29, 1978
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c) whether officers of Headquarttrs
Ollice, Northern Railway arc interfering
with the Divisional intendeat, Allaha~
bad, in the matter of recovery of amount
[rom the Society; and

(d) if so, what remedial action is pro
sed to be taken in the matter ? o

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No.

(b) Recoveries are being effected from
the bill of the Society eommencing from
the month of April, 1978.

(c) No.
{d) Does not arise.

Booking of Low Rated Goods Traffie

,Jiﬂsﬁ. SHRI G.M. BANATWALLA :
Will the Minister of RAILWAYS be
pleased to state :

:(:‘-zl]}::lwhlethgiu::: railways hi:; ;]*ocen_l.l.y
completely ¢ or suspcn booking
of low rated goods traflic ;

(b) il su, since when and what are the
reasons thercfor; and

(c) in view of the inconvenicnce and
losses to small dealers particularly when
is the said booking expected to recommen=
ce?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No.

{b) and (c). Do not arise,
Trains Runniag b My and
Chamara,
4857. SHRI B. RACHAIAH : will

the Minister of RAILWAYS be pleased
to state :

(a) whether the trains are  running
between Mysore  and  Charnarajunagar;

(b} if so, from what date; and

() what are the imminent causes for
caneelling the running of these trains started
by MS.R. brlonging to former Indian
State 7

"THIE, MINISTER OF STATE [N THE
MINISTRY OF RAILWAYS (SLIRI
SHEO NARAIN) : (a) Yes.

{by anl {c). Outof B pirs of passenger
trains running on Mysore-Chamaraja-
nagar s :lion 3 puirs of trains were  cance-
el va 201 anl aged July,’s8. One
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Pair ofn;ﬁim w’&mh;reudxn w:r-)ﬁol:ﬁ
another r on -78. At present
ouepdraru'ulum;ﬁmmued. This
will be restored as and when the steam
coal position becomes satisfactory.

Regularisation of services of Casual
Workers
48s8. SHRI T. 8. NEGI : Will the

Minister of RAILWAYS be pleased to
slate :

(a) whether the services of casual
workers with six months service are regula-
rised by Government;

(h?\ﬂuthertl‘menrcmﬁ:{eqiﬂlhe
catering department of the Railways who
have rendered more than three years
service but have not been made regular;

r.he(c] if s0, the reasons therefor; and whe-
r Government proposed to regularise
the services of these casual workers;

3 (d) whether an interview was held in
anuary, 1978 for the regularisation o1
services of casual workers working in the
canteens in  Parliament House and ‘ts
Annexe;
(e) if so, how many workers were made
as a result thereof indicating the
length of their service ; and

{f} if not, the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS : (SHRI
SHEQ NARAIN) : (a) Casual workers
with over 120 days of service are eligible
for screening but their regularisation will
tepend on vacancies being availabl

(b) Yes.
(c) As stated in reply to part (a) of the
tion i of services

{d) to () A sitting of the i
Committee was held in Jan 19
but the screening of all the labour
muldrmbcﬁnlliwdnthcdigibﬂhrof
some of them was under examination.
The screening will be finalised shortly.

Trains “E!rnnnndnnnl-

4859. SHRI  DHIRENDRANATH
BASU : Wil the Minister of RAILWAYS
be pleased to state :

(a) the number of mail, and
ssenger trains originating and terminating
from and to Allahabad and through mail,
exprmh and pa-enmm trains includin
parcels express with stoppage at
during the financial years 1960-61, 1961-
62, 1975-76, 1976-77 and 1977-78.

b) the number of cels packages
hu(: at Allahabad in':I.:ding packages
in sealed vans during the financial yrars
1960-61, 196162, 1975-76, 1976-77 and
1977-78; and

(c) the asscssed number of parcel proters
rcquzlred to exclusively handle parcels
traffic at Allahabad uﬁm which monthly
lump-sum rate payable to handling con-
tractors was fixed by Railways during the
financial years 1960-61, 1961-62, 1975-76,
1976-y7 and 1977-78 ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The number of
trains originating and terminating and

ing_through Allshabad includin,
gucel’?.xpma and COD shuttle were 7%’
in 196061, 46 in 1961-62, 66 in 1975
74 in 1976-77 and during 1977-78 were 74.

(b) and (c). A statement is artached.

Statement

b) Yearwise tive figures of
- m.ﬂﬁ%ﬁ and handled at

parcel transit at Allahabad arc as under :

Year No. of
Packages Pac
Booked received

transit Total No. of

Pu:m packages dealt with
han

rm Figures ate not available as records have sinc: been destroyed,
] 1

1975-76 aBByg1 471125 540660 1209576
1y76-77 3a7812 420738 567210 1325760
1977-78 345917 410972 569184 1326073

2587 L. S.—5 -
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(c) The number of porters required to
perzirrn parcels hnndl.iﬁﬂwork aqnd other

miscellancous items o work was
at 110.

Train Accidents

. SHR1 V. M. SUDHFEERAN ;
Will the Minister of RAIIAVAYS be
pleased 10 state ¢

(a) whether Government are aware of
the increasing number of train accidents

(b) whether Governmient reevived any
1 oon this il accident av Valackive
near Kottayam ;

(¢) the details of the damages ; and
(d) the steps taken wrefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRJ
SHEO NARAIN) : (0) During Julv, 10978,
there were 55 trair idenas in the catego-
ries of colliswms, dorailnents, level erossing
accidents and lirs in traing on the Indian
Government Railways against g5 and #4
train accidents in May, 1978 and June,
1978 respectively.

(b) Presmmably, the referenee is tothe
derailment of 47 Up Trivandrion-Canno-
nore Express etween Koruppantara and
Piravam Road  stations of Sonthern Rail-
way on  1-l-1978. The  report of  the
Additional  Commissioner of  Wailways
Safety, who inquircd into thix accident,
has not yet been reevived.

() The ecost of damage to ruilway
property involved in this accident has
been  cstimated ot approxsimately  Rs,
Bo,o00/-.

(d) Since human failure is the  Jargest
single fuctor responsible for  accidents,
Safcty Urganisatims on the  Railways
have been engaged in arelenudess campiign
to create  greater  salety  consciousnes
amongst the stafl conneeted with the
running of wains and o easure that stafl’
do not vielate rules or indulge in short-
cut methods that may lead to accidents,
In order to reduce dependence sm human
element, various sophisticated aids like
ultrasonic faw delectors for wheels, axles
and rails, track-circuiting, axle counters,
automatic warning system, cic. are being
introduced progressively, It has hecn
decided to complete track-circuiting on
ran-through lines on all the stations on
trunk routes by 1981, In addition,
track-circuiting of 100 vulnerable siations
from fouling mark to Advanced Starter
will be completed by 3u-g-1974.

AUGUST 29, 1978
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Wagons supplied to Hindustan Steel
nelynd at Bhubancawar

4863, SHRI SIVAJI PATNAIK : Will
the Minister of RAILWAYS be pleased
W state :

(a) whether Government are aware
that  wagons supplied to the Hindustan
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Steel Stockyard at Bhubaneswar deliberate-
ly returned by the contractor caused a
great lous to the revenue of the railways ;

(b) if so, what action Government have
taken against this; and

(c) whether Government are also aware
that oflicials are involved to manipulate
demurrage charges for  the interest of the
conlractor ?

‘TIE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHE( NARAIN): (a) The Railways
do net deal with any  coutractor byt only
with the Branch Manager of Hindustan
Steel Lud. Stockyard, Bhubancswar, Any
request for diversion or removal of wagons
is generally made by the Depot Superin-
tendentof the Stockyard.

(b) Docs not arisc.

(c) Sincethe Railways have no dealin
with any contractor, the question of officia
involved in  manipulating  demurrage
charges in favour of the contractor does
not arise,

Lons detected in investigation lﬁllllﬂ
DeputyChief En"lneef, N.E. Railways
m 1962

4164, SHRI DAYA RAM SHAKYA :
Will the Minister of RAILWAYS be
pleased to state §

(a) whether a loss of Rs. 32,500- 0o was
detecled  in an investigation done
the Chief Vigilanes Commissioner and his
stall against a Deputy Chicl Engincer
(presently promated as General Manager)
on the NGE. Railway in the year 1961 ;

(1? is it u fact that the then Chiel
Vigilance Commissioner  instead of re-
commending recovery of the loss of public
money dirccied an oral warning to be
administered to the officer; and

(¢) how wany such cases were investis
gated by the Commission from 1965 upto
1977 and what was the amount of public
momey writlen off P

THEMINISTER OF STATEINTHE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) and (b), Im
1961, tenders were invited by the North
Eastern Railway for the construction of
31 units type I, 10 units type 11, 3 unies
wype 11 and 4 units type 1V quarters
for medical stalf at Gorakhpur and while
the tenders received were under serutin 'y
a decision was taken o change  the gize
in respect of 31 units type 1 quarters, The
Change of sitc necessitated extra plinth
involving cxtra carth work and brick
work, The contractor, whose tender was
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the lowest with respect to quantities of
work at originally proposed site, was
a the contract. His rates for
the additional work for the new site were
higher than those quoted by other con-
tractors. The C.B.I. investigation showed
;I_ull.:ut:m value of the contract became
ig Ras. 32,500 as compared to next
higher btinderst;?:in into consideration
the quantities at the new site. The
Central Vigilance Commission to whom
‘he case was referred, as  per cxtant proce-
'ure, advised that no malafidles had been
ratablished against the Officer and that
it would be enough if he was administered
a warning to be careful in future, which
was done.

‘The case was investigated by the
Central Bureau of Investigation and not
by the Central Vigilance Commission.
{There is no post like Chiel Vigilance
Commissioner.)

(€) "The Gentral Vigilance Commission
has advised that no record is available
to show the number of such cares investi-
gated by the Commission. Such statistical
record is not maintained by the Com-
mission,

Increase in Price of Urea

5. SHRI CHHITUBHAI GAMIT:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Gujarat State Fertilizers
Company Limited has demanded increase
of 40 to 50 per cent in the price of urea
fertilizer; and

(b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM
A\ND CHEMICALS AND FERTILIZERS
(SHRI H.N. BAHUGUNA) : (a) and
(b). Yes, Sir. The Gujarat State Fertilizer
Company Limited have made a represcn-
tation for increase in their retention price
of urea from Rs. 1006 to Rs. 1557 per
metric tonne. While a part of the increase
has been sought on account of increase
in cost of packing material, catalysts, con.
sumable stores and repairs and mainten-
anee, bulk of the increase claimed by the
company is on the ground that the basic
parameters of pricing like consumption
norms, level of capacity utilisation and the
working of net worth adopted in fixation
of retention prices should be relaxed
and rclated to their actual cxperience.

Expansion of Capaci thetics
and ﬁeml:nlt: L a:l,t:d

. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state :
(az what is the
Gr 2 an

rated plant capacity of
d ¢ .cap

icals Limited and
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how much rubber every year this factory
has manufactured year-wise for the last
three years and what was its value in terms
of money year-wise; and

(b) whether the Government have an
idea of allowing this industry to :rputz
its capacity Ievm lt:h:n its produc;ifm costs
are extreme! , huge wastage of money
revails lndyl‘ﬁilionn!lt quantitites cannot
iven to this industry of alcohol which
will b: consumed in other precious indus-
tries ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H.N. BAHUGUNA) : (a)
The licensed capacity of SRR and Nitrile
rubber plants is 30,000 M.T. and 2,000
M.T. respectively. Production and value
of these rubbers during the last three years
as reported by the company is as follows:

1975 1976 1977

Production 22,712 23,264 27,328
MUT. M.T. M.T.

Rs. Rs. Rs.
Value 1925 21+ 63 27 0g
crores crores crores.

(b) No such proposal is under consi-
deration.

Setting up an Antiblotic unit in Nagpur

4867. SHRI R.K. MHALGI : Wwill
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state :

(a) whether it is a fact that the Central
Government and the State Government
of Maharashtra have under
consideration to start antibiotic unit in
Nagpur area ; .

‘bl)x if 30, at what stage the said pro-
posals stand; and when it is likely to be
commissioned ; and

(c) what is the total outlay of cach of
the &:':jem and the break-up of the share
of tre and the State Government 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H.N. BAHUGUNA) :
(a) and (b). Government have appro
on 3rd August, 1978 the setting up of 8
‘Ioml venture formulation unit near lxrll'
n Maharashtra State, by Hindustan Anti-
biotics Ltd., and the State Industrial and
Investment Corporation of Maharashtra.
Thh:rnjctt is expectad to be completed
by August 1g8o.
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(c) The project involves a total capital
outlay of about Ra. 2-84 crwuu?vl‘ith
:?uity of Ra. 114 lakhs, The contribution

Hindustan antibiotics Ltd., and the
State Industrial and Investment Cor-
poration of Maharashtra to the equity
would be 519 and 49%, respectively.

Railway Platforms in Keraln

4868. SHRI K. KUNHAMBU :
SHRI VAYALAR RAVI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are aware
that the Railway Platforms in Kerala are
notin accordance with climatic conditions ;

(b) whether these uncovered platforms
are very inconvenient and troublesame ta
the passengers during rainy scasons; and

(e) do Government to make
provision of covered m: in major
stations in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). Covers on
Railway Platforms including those in
Kerala are being provided according to
their relative needs, on a programmed
basis, in consultation with Railway Users
Amenities Committee and subject to
availability of funds.

Trains between Ferozepur and
Chandigarh

. SHRI MOHINDER SINGH
SAYIAN WALA : Will the Minister of
RAILWAYS be pleased 1o state :

(a) whether it is a fact that a train
between Ferozepur and Chandigarh pia
Abhor & Malout has been routed through
Suratgarh and Bhatinda ;

(b) if so, the reasons for the same ; and

of Chandigarh
with Ferozepur than Suratgarh the old
link will be restored ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN) : (a) to (c). No, 87/88
Kalka-Bhatinda-Chandigarh Ex has
been extended to Suratgarh with effect
from 15-5-78. Two through coaches
continue to run on this train between
Firozepur and Chandigarh/Kalka.

¢) whether in the interest of better
pultiuc:l and social link

Pervons arrested for Sabotage on
Railways

. SHRI MOHINDER SINGH
SAYIAN WALA : Will the Minister of

RAILWAYS be pleased to refer to the
ﬁply -‘E‘:ar:n to the a‘b’mm-md Question

0. 3768 on 21-3-78 regarding persons
lrmuteted for sabotage on Ruﬁvm and
s :

(a) whether the information regardi
thenumber of persons arrested for ubohgg
on railways has since been collected;

(b) whether these culprits belonged to
certain political party or any cult other
wise : and

{c) action taken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes. Twenty
persons were arrested in one case of sabo-
tage on Central Railway between Mana
and Murtizapurin Akola District.

Eh! No complicity or collaboration of any
political party or cult bas been proved in
the course of investigation.

(c) Charge-sheets have been filed against
cleven persons. The case is pending trial,

Distribution of Ferdlizers imported
from U. K.

1. SHRI MOHINDER SINGH
SA%?AN WALA : Will the Minister
of PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to refer to the
reply given to  Unstarred Question
No. 5482 regarding distribution of ferti-
lizers imported from U. K. on the 4th
April, 1978 and state, ;

(gl] whether details for distribution of
fertilizers imported from U. K. have
since been finalised- ;

(b) if not, the reason for the same;
and

(c) whether some supplies have been
received from U. K. ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-

the concerned Ministrics with a view to
obtaining the neccessary approval of
Government,

No y of fertilizers has so
received from U. K. under this scheme.
However, an order has been placed by
Fertilizer Corporation of India for 13
of 25,000 tonnes of Urea from U, ;‘
which is expected to arrive during the
current financial year.
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Section Officers in Foreign Traffic
Accounts Office, Westera Rallway

72. SHRI ROBIN SEN : Will the
Minister of RAILWAYS be pleased to
state @

(a) whether it is a fact that the Scction
Officers working in the Foreign Traffic
Accounts Office, Western Railway at
Delhi are not transferable and the Section
Officers working on Vadodra, Ratlam,
Kota, Rajkot and Bhavnagar Divisions arc
transferable ; and

(b) if so, steps taken by the Govern-
ment to bring at par all the Seclion
Officers in the matter of transfer ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) No.
The postsof Section Oflicers (Accounts) are
selection posts.  Their seniority is main-
tained on whole railway basis and they
are liable for transfer  anywhere  on
Western Railway.

(b) Dloes not arisc.

Demonstrations at gate of Foreign
Traffic Accounts Officer

4873. SHRI ROBIN SEN :  Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that series of

trations were held at the gate  of

the Foreign Traffic Accounts Officer,

Woestern Railway at Delbi from st
May, 1978 to st July, 1978 ; and

(b) if so, the demand of the cmployees

and steps taken by Government to finalise
each demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) There were 5
demonstrations during the period.

(b) The demands are :

(1) Inter-section translers.

(2) Refund of CDS  (Other than
annual),

(3) House Building Advance and
Fluod Advance.

(4) Shortage of Staf?,

(5) Delay in  disposal of stafl re-
prescntations.

(6) Out of turn allotacnt of Quar-
ters.

(7) Construction of more Quarters,
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(8) Matters pertaining to pasmes
and cstablishment claims,

In accordance with Government's
policy staff demands received from any
source are given due consideration and
necessary action is taken. The demands
of all catcgories of staff are convidered
and solved through the various tiers of
the Permanent Negotiating  Machinery
and the Joint Consultative Machinery.

Cash Award to Saff of Asansol
Division

74- SHRIROBIN SEN : Will the
Minister of RAILWAYS be pleased
to stale :

(a) how much amount has so far been
spent towards pavinent of cash award to
stall of Asansol Division with effect from
April, 1977 and onwards (month-wise) ;

(b) what are the basic principles/con-
citions of considering grant of cash award
to stafl ;

{¢) how nuch staff has been  granted
cash award on more than one occasion
fromn April, 77 and onwards ;

(1} whether there is any  improvement
in Railway working in Asansol Division
after payment of Cash Award to sl ;
and

(€) il so, the details thereof ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRT SHEO NARAIN) @ (a) The
details are as under :—

Month|Year Amount
Rs.
April '77 . . . . 12,025
July '77 . . 5 R 1,300
August 77 . , . 1,559

October *77 f .
January '78 . . . 1,100
February '8 . . . 385
March *78 . . . 5971
Apcil’™8 . . . . 337%
May 78 ' ' f 400

(by) Awards arc given in _ttnusnilion nl:'
examplary and  cxtraordinary ~ wor
done by the staff.

(c) 33
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(d) and (e). Tt would not be possible
to correlate imy ts in Railway
working with the grant of individual
cash awards as the railway working is

lent on a varicty of factors. How-
ever, speaking in general, following im-
provements have Iwen clected in the
Asansol Division :—

(i) Disposal of Pension and P.F.
settlement eases.

(i) Clearance  of Deposit P. F.
items.

(fii) Recoveries effecied from assori-
ed stalf Bills by intersified In-
ternal Awulit

(ie) Closure of Audit references.

(o) Recoverics of dues from  none
Railway partics.

(vi) Timely calculation of  eclectric
charges bills,

(efi) Dealing with direct purchase of
store hills,

(oiii) Weeding out the tine expired

vecords, cie,

Number of staff working in Asansol
Division

s, SHRI ROBIN SEN : Will
the Minister of RATLWAYS  be pleascd
to siaic :

fa) the strepgth of srafll working in
Asmansnl Divigion of Fwtern Railway in
respect of the [ollawing categories 10—

() Ollicers 3 (6] Supervisors

(d) Avtisans ; (iv) Semi-skilled ;
(1) Unskilled and (pi) Minis-
terial 3

(b) the number out of the above who
have been granted cash Award from
April, 1977 and onwards ; and

(c) the figures may please be shown
categury-wise as mentioned above ?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) to (c):

Ca No. of  No. of
i staff stafi’
granted
cash

Award
Officers . . 02 1
Supervisors , . 1026 B1
Artisans . 3648 41
Semi-skilled 040 10
Uneskilled , . 8862 7
Ministerial ' 151 158
15,719 308
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Award of Contract to Union Carbide

4876, DR. RAM]JI SINGH : Will
the Minister of PETROLEUM, CHE«
MICALS AND FERTILIZERS be
plcusnl 1o state :

fal have Gowvernment seen the report
of Hindusion 'Cites dated the g1st July,
1978 *Muliinational  bags  big  dairy
Bourd deal® if so, what is the reaction of
the Government

(bY is it a fact that in preference to the
Indo-Burma  Petroleum Company
([.B.I) a public sector (o, the contract
has been given to Union Carbide

fe) in it that the Union Carbide quoted
the highest unit price ; and

fdi will Gowernment enquire into this
and siay this apparently deal ?

THE MINISTER OF PETRO-
LEUM  AND  CHEMICALS  AND
FERTILIZFRS (SHRI H. N. BAHU-
GUNAY: fa) Yee, Sir 3 hut the press
report is nor corect,

(b) No. Sir.

fe) and fd), The bids  made by  the
vawions parties i response to the globel
teneler are under processing by the Nae
tional Dairy  Development Toard,
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Products Mmufactured by M/s.

funds and how this investment have been
Sandon (India) Ltd, utilized ?

8. SHRI 5. 5. DAS : Will_the

of PETROLEUM, CHEMI-

CALS AND FERTILIZERS be pleascd
0 state :

hat are the ucts manufactured
bv(. .\‘: S:ndoc (Inﬁri:il.td. under autho.
risation of May, 1g6g; detailed compoaition
of each et ;

b) is the podophyllum project shelved
I.IIE! )if w0, why the company have mot
been asked to return the licence ; and

the investment made on
4 ‘:lll;mwpmjecln alone, sourct of

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA) (a) and
Q Information is being collected and

11 be laid on the Table of the House,

b) Apl;rl l't(uén active principals of
um Aglycone F

tions), Industrial m‘uo\ L g:hﬁ? c;.
Ca, IIT dated u-B-Gawgrmte to M,
Sandoz also includes the following ftems,
added subsequently in the said licence
on 16-5-67 1—

1. Active Principals of Senna

2. Active Principals of Belladgne
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3. Synthesis of O-Nitrophenol and
Nitrophenol

t- Synthesis of O-Aminophenol

5. 37athasis of J-hydroxyquinoline

37athuis of 8-hydroxyquinaldine

=]

.« Sandlsiz are munufacturing certain
items out of those added subscquently,
Th= questdon of asking them to return
the licence, thercfurc, docs not arise.
H r# ver, this asprct would be Juoked into
at the time of issue of a consolidated
licence to them.

Piading (adastrial Licences Applica-
tions of Forelgn Drug Firms

$879. SHRI S. 5. DAS : Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be plcased
to state :

(a) details regarding date, name of the
roduct, capacity etc. of the pending
industrial licence applications of the
foreign companies as on datc and the
reasons for delay in di_!p:uiing of _su::h
applications ;

(b) how many applications of Tndian
enmnanies for similar product are pending ;
and

(c) whether this delay in disposing of
applications is helping certain foreign
companics ?

THF, MINTSTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) The requisite details in  respect of
foreign dn:; companies having dircet
foreign equity exceeding 40% are indi.
cated in the statement [aid on the Table
of the House, [Placed in Library Ses
No. LT-2794/78.]

The procewing of Tndustrial Licence
anplications reecrived from foreign com-
panies wa kept in abeyance pending
Government's decision on the recom-
mendations of Hathi Committee on
Drugs and Pharmaccuticals  Industry,
The New Drug Policy has been an.
nounced recently and all such pendin
apolications are now being processe
in th~ light of that. Some of these ap-
nlications have already been processed
by this Ministry and cases forwarded to
th Licensing Committee/LC-cum-MRTP
Cammittee for their consideration.

b and fe). g (five) applications from
Indlian companies for certain similar
products, out of which 4 {four) have been
rcrived very recently, are under con-
ddcration of the Government, It cannoy
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therefore, be said that there is delay and
that it is helping forcign companirs,

Approval of prices for New Prodacts
by M/s. Warner Hindustan, Limlied

4B8flo, SHRI S. S. DAS : Will tke
Ministe- of PETROLEUM, CHEMI.
CALS AND FERTILIZERS he pleased
to state ;

fa)names of the new products for
which priec approvals have been granted
to M(s. Warner Hindustan Limited.

(b) how many new products are indi-
cated in the price list of this company
now as compired to the ycar 1975, and

(€) il this company have introduced
the products witkout price approval why
action has not been taken against them ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS {SHRI H. N, BAHUGUNA) :
(a) and (b), M/s. Warncr Hindustan
Limited, were granted price approval
for the following new products  bet-
ween the years 1975 to 1977 :—

(1) Agarol M Emulsion
(2) Trdral C Tablets,

Since price list for the year 1975 is not
available, price list cffective from st
January, 1974, has been compared with
price list eflective from ofith Mareh,
1978. It is noticed that the above two
products are the only products appraring
in the later price list, compared to the
former price list,

(c) As the Company introduced these
products with prior price approval of the
Government, the question of taking any
action against them does not arise,

Guest bouses maintained by synthetics
and chemicals limited

4881. SHRISURENDRA BIKRAM :
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state :

(a) how many guest houses thetics
& Chemicals Ltd. has been taining
at various places in the country for the
last three years and how much expensas
are being incurred on each guest house
=very year

(b) for what sort of guest such guest
louses have been kept at company’s
ixpenses ; and

€) do empleyees alw stay in thes
gusst ouses duriag her effcl) dutics
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HE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAL (SHRI
SHANTIBHUSHAN): (a)to(c) : M[s.
Syathetics and  Chemi Limited bas
furnished the fullowing information t—

The company is maintaining one guest
house at 63 Golf Links, New Delhi and
two guest houses atits plant at Bhitaura,
Barellly. The expenditure incurred at
D:lhi guest house und Bareilly guest
houses during the last 3 years is given
below :

New Delhi Bareilly

(b) what is the justification of these
payments to Distillers Trading Corpora-
tiu;:)lhui:bdi l?nd .

c) is Distillers Trading ration
as sister concern of Synthetics %pahemi-
cals Limited ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) and (b) :
M/s. Synthetics and Chemicals Limited
had appointed M/s. Distillers Trading
Corporation Limited as agents for handling
storage and transport of alcohol at Kandla
at mutually agreed rates. The precise
aniount of payment made by the Synihe-
tics and Chemicals Limited to M/s. Dis-
tillers Trading Corporation Limited is not
available with this Department atp resent,

Ra. Rs. An Investigation into the aﬂ'airs‘of the
1975 40,209 05957 company has been ordered and is in pro-
1976 . 36,506 1,31,160 (¢) The Distillers Trading Corporation
to77 i gt,006 c1,32,478 has registered itsell as an inter-connected

The guest house at Delhi is rented by
the conpany and  those at Barcilly are
ownril by the company.

The guest house at Delhiis maintained
for the use of directors of the company
for business purpnses or on their way to
Barcilly/Lucknow and for discussions and
meetings.  One of the guest houses at
Bhitaura, Bareilly is located within the
housing eolony near the  factory and is
maintained for the use of the dircctors
as there is no accommodation available
ncarby. The other guest house at
Bhitaura is maintained within the housing
eolony for the staff of the company on
offizial visit. This facility is also extended
to the representatives of the suppliers,
auditors who visit factory for the purposc
of buasinew of the company and to  the
government officials on official visits.

The expenditure is less than one per
cent, of the total revenue of the company
and henceit has not been shown separately
in the published accounts and is grouped
under misccllancous expenscs.

Finznces paid Synthetics and
Chemicals I.lmhlgt’ad rl:o Distillers
Trading Corporation

., SHRISURENDRABIKRAM :

ill the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pleascd
to state

(a) How much finances from time to
ti!me Smﬁeﬁmwdmﬂmhlsmtd

atpaid to Di ing rae
tion Exﬁt@d for rendering various services,

undertaking of Mfs.  Synthctics and
Chrmicals Limited under M.R.T.P. Act.

Rise in prices of canalised items dus
to loading of pricing by CPC.

4883. SHRI GOVINDA MUNDA :
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) why canalised items of drugs have
not been kept open for REP import
licences ;

(b) whether it is a fact that consumer
prices of canalised items have gonc up
in Indian Market due to lvading of pricing
by GPC ; if not, how ; and

(¢} formulations of canalised items whose
consumer prices have not gone upfhave
gone down during the last three years,
year-wise P

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA) :
{n) It is not a fact that, under the 1978-79
mport Policy, canalised bulk drugs
i:annut b'cmin-g:.;rled untﬂ:r tl:El’ |:mpborl
icences, The Policy ides that wherever
the prnduc:exrmo:r::nmi.nsa canalised
bulk drug, the same can be imported
under REP entitlement upto a certain
percentage.

(b) During 1977-78, the prices of for-
mulation of canalised bulk drugs like
the anti-malarial chloroquin phosphate,
the anti-TR streptomycin sulphate etc.
which arc required by the mases have
been held at levels lower than those
entitled by the landed cost of these bulk
drugs, through the instrument of loading
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the ed prices of newer amtibiotics
cnuﬁ bulk ‘g:u;l hkemmcrlcﬂhn.
is more sclective. 1978';!7’3. t]lcrf

have been no increases in prices
tions based on canpalised bulk drugs,

1:) Formulations based on canalised

dﬂ?l run into numbers and

time effort invol in compiling
A i 1d

in the price of formulations during the
last three years would not be commensurate
with the resultslikely to be achieved.

Isane of COB Licences

. SHRI YASHWANT BOROLE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILISERS
be pleased to state :f

(a) details of COB licences granted dur-
ing the last three years ¥ sear-wise, with
pame of the company, products granted,
production before the grant of COB and
after the grant of COB;

(b) whether Government have recognis-
ed installed c}gacily as one of the criteria
for grant of COB and if so, would it not
benefit the foreign companies; and

(<) full details of amendments made to
the COB licences during the said period
and whether such amendments confirm
to the basis followed in the past, if not
reasons for deviation pis-a-pis New po-

licy ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI.
ZERS (SHRI H.N. BAHUGUNA):
(a) A Statement furnishing the requisfte
details in regard to the drugs and pharma-
ceuticals industry to the extent available,
is atmached.

(b) The uniform criteria both Indian
and foreign companics for fixing annual
c.l]:lqciticl in the COB Licence are as
under :—

(i) Where production has bheen estake-
lished and reported for a period of more
than one or to the specified date, the
capacity chmdn the level correspond-
ing to the hest annual production,
subject to a um economic capacity
to be determined in respect of the con-
cerned industries/products, whichever is

. However, where it is not i-
Eﬁf'm:u miai?mwommg::{ln-
pacity, t ¢unrldt fixed y
on the basis pe! on in any of
the previous years.
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(ii) Where production bad commenc-
ed within less than one year before the
specifi edd_nleorctlétl{n t;‘kinjhum
yet e into uction, the capacity is
pr S0 “y..g i "onlhe‘tnisof
the minimum economic cnpacilr. But
in cases where itis not practicable to fix
the minimum economic capacity, the
capacity is provisionally determined on
the basis of the capacty claimed or the
computation based on plant and equip-
ment installed.

(iii) Where a m.i::limum economic
capacity or a provisional capacityis fixed,
thz‘c:pldtyi?ﬁxcd finallyon the basisof
the highest annual production, after the
unit has been in production for a period
of 3 years.

(c) The details of amendments made
to the COB Licences mentioned in  the
Statement referred to in  part (a) above
are as under ;—

(i) COB Licences gronted to M|s. Roussel
Pharmaceuticals Lid., & (ii) M|s. Tamil Nadu
Dadha Phaymacenticals Lid.

Their COB Licences were amended to
include certain items which were carlier
leftoutin the COB Licence inadvertently.

(iii) COB Licence granted to M|s. Cadila
Lab.

Initially, M/s, Caaila Lab were granted a
COB Licence for the manufacture of
certain  drug formulations where  the
annual capacities for various types of
formulations were CAtcgory-wise
on the basisof maximum production achie-
ved by them for each item during the pre-
ceeding 3 years from the  date of submis-
sion of COB Licence application by them,
After obtaining the said COB Licence,
this party repr d inst the |
capacitirs fixed the COB Licence on
the ground that, since it was by the virtue
of installation of additicnal machinery
which made them change over ficm being a
small sale unittoa DG’E) unit, theisannual
capacities should be fixed on a provisicrsl
basis upto the level of additional installed
capacities, in addition to the capacities
already granted to them in the COB
Licence. With the a al of the Li-
censing Committee, the party's request
was acceded to and their COB Licence
was amended accordingly on 28-11-97.

The above amendments to the COB Li-
cence are in conformity with the policy
indicated at (b) above,
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Statement
Sl. Name of the party  No. & date Item of manufacture and annual Capacity equivalen t
No. of COB Licence to the higher production achieved during the
last g years preceding the z-ca.r of submission of
application for COB licence.
1 ] 3 4
1. M/s. Rousscl Pharm. IL :551(75) 1. Tablets 475 36 lakhs p.a.
L., dt. 27-12-75 2. Ointments 5377 kgs. per annum.
3. quutd Orals 23, 630 tresp.a.
4. Vials 11-98 lakhs p.a.
g Ampoules 7-19 lakhs p.a.
Sofratulla 1000 units p.a.
2. Mjfs. Uni-UGCB Pvt.  IL :25(76 Voiparag Fanlets 5 2 Million Nos. per annum.
Limited dt, 23-2-76
3. M/s. Tamil Nadu ' IL : 53/76 t. Tablets #g Million Nos. per annum.
Didha Pharma. Ltd. dt. 3-4-76
2. Ampoules 18355 Lirs. p.a.
3. Vial " ”
4. Capsules 7 -7 Million nos. per annum.
5. Qintment 7000 kgs.
. Liquids 4550 litres
4. M/ Culila Labs L : 134 (76) 1. Tables 986 lakh Nos.
dt. 6-10-76 2. Liquids 317:20 litres
4. Capsules 135 -28 lakh Nos.
4. Granules & Dry 17075 kg,
Syrup
5. Ointments
6, Injections 4960 kgs.
2225 litres
5. Mis. Kerala State Drugs IL :15(77) 1. Tablets 630 lakhs Nos.
& Pharm, Ltd., dt. 24~1-77 2. Capsules 110 lakhs Nos.
3. Liquid (Botiles) 70,000 litres.
4- Parcnteral
. Lakhs Nos
(Ampnulesr}
6. M/s. East (I) Pharm. IL :3(77) 1, Tetracycline 1. Million Nos.
Works Led. dt, 11-1-77 Capsules (250mg).
Tablets (500 mg.)
2. Chloramphenicol One Million Nos,
Capaules (250 mg).
3. Chloram icol  One Million Nos,
Streptomycin
Caps. (125 mg.+ 125 mg.)
7. M/s. Garman Remadies IL 21 (77) 1. Hrdmxvm — 3kgs
Lud, dt. 1-2-77 terone
2. Bisacod: B P —126 kgs.
3. Hydroxy Ethyl —3828 kgs.
‘Theophylline
s D'I;:l;l:: & —1335 lakh Nos.
Ampoules 53 lakh Nos,
3 98,000 litres,

7. %uppo-mna

s_z‘lllkh Nos,
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t 2 3 4
8. M/s. Hoechst Pharm. 1L :g2/77 1. Catilan Capsules 11 .1 million Nos.
Lid. dt. 29-6-97 2. Vilahext g1 lakh Litrca
3. limlaoortin ‘H' 10 77,000 vials
mi.

9. M/s. Hafikine Bio- IL : 140 (77) 1. Diphtheria Tetunus G- 40 lakhs doscs

Pharmaceuticals Ltd.  dt. 8-12-77 Vaccine
1o. M/s. Amrutanjon Iad. 1L 146 (38) 1. Annutanjan Fain 21,668,000 Nos,
dt, 14-6-78 Balm (5-25 gma.)
2. De. 2057 Million Nos,
(12 gmas.)
3. Do. 2,60,000 Nos.
(24 gms.)
4. Dermal Ointment  1,80,000 Nos.
(10 gms.)
5. Cetomix Cough 20,000 Nos,
Mixture
(6o ml.)

i e, L e————

Rise in prices of Antibiotics

4885, SHRI YASHWANT BOROLE :
Will the Minister of PETROLIUM,
CHEMICALS & FERTILIZERS be
plcased to state :

(a) whether it is a fact that prices of
two antibiotics formulations g1z, Ampici-
1lin and Chloramphenicol have gone  up
substantially during last one year;

(b) il so the reasons for the same and
percentage increase  in prices ; and

(c) whatsteps have been taken to ensure
their availability at cheap prices ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H.N. BAHUGUNA)

(a) During the last one year, there have
been some increases in Ampicillin and
Chloramphenicol formulation prices.

(b) The price increases have followed
increasea in the prices at which Ampicillin
and Chloramphenicol, which are canalised
bulk drugs, were made available to the
formulators. The prices of these new
antibiotics were increased so as to enable
drugs like the anti-malarial chloroquin
phosphate and the anti-TB streptomycin
sulphate to be distributed at low prices,

The increase in the prices of Ampicillin
formulations allowed after 1-8-1977 varied
from 1*70 per cent to 19° 90 per ¢crnt and
in the case of Chloramphenicol formula-
tions. the increases allowed after the same

date varied from o Go per cent (0 10050
per cent,

() The pooled price of Chloramphenicol
er has since been reduced  from) R,

586 kg. to Rs. 460/Kg. Consequential
reductions in the price ol omulations of
this drug would be notificd in due corise,

Forums Associnted by Government
for Fization of Prices of Bulk Laugs.

,8&5. SHRI YASHWANT BOROLE :
Will the Minister of PLTROIFUM.
CHEMICALS AND FERTILIZLKS
be pleascd to state :

(a) what forums have been  associat-
ed by Government for fixation of prices
of bulk drugs during thc last three years ;

(b) what was the categorisation for
placing the cost of production ol diflcrent
bulk drugs for discussion at differentforums
and who decided for discussion at a parti-
cular forum; and ’

¢) how it was ensured that no dis-
crimination was exercised in fixing the

jces full history of price fixation of
ndomethacin, Phenothiazine, EFrthic-
mycin Streate, Griseofulvin, FPthalyal
Sulphathiazole, Tetracycline and Meto-
nidazole may be given ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H.N. BAHUGUNA) !

a) The Prices of bulk drugs have been
ﬁx(e\:?by the Government on the advice
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of Drug Prices Review Committee/High
Level on_ Inter-Ministerial Coor-
dination in the field of Drugs and
Pharmacenticaly.

(b} Broadly, the High Level Group
dealt with the price fixation of essential
bulk drugs lited in Schedule I of the
DPCO. 1970 and bulk dsugs cost examined
by the Working Group set upin 1994
pnder the Chairmanship of Chairman,
BICP, The DPRC dealt with the price
fixation of other bulk drugs.

(c) The composition of DPRC and of
the High Level Grovp  was broad-based
and it included representatives from the
concerned Ministries and  Departments
of Government including the Ministry of
Health & FW, Ministry of Commerce
and DGTD; the conclusicns of these

ups would, thercfore be objective.

tails regarding the price fixation of
Indomethacin, Phenothiazine, Erthro-
mycin Streate, Griscofulvin, DPthalyal
Sulphathiazole, Teiracycline and Metro-
nidazole are given in theatiached State-
ment,
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4887. DR.  VASAN KUMAR
PANDIT : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state ©

{a) bow the new drug policy ensures that
| cfficient units are encouraged to

only :
produce bulk drugs in the country;

) are any changes in the new drug
poli ted inthenearfuture and if so,
what main provisions are proposed to be
changed are under review ;and

{c) isthere anyre-thinking onloan lic-
ences and scheme of registration with
D.G.T.D.?

THE MINISTER OF PETROLEUM
AND CHEMI AND FERTILI-
ZERS (SHRI H.N. BAHUGUNA) :
(a) Thenew drug pui.:;? sims at achiev-
ing selfreliance and -sufficiency in the
and pharmaccuticals  industry.
t arcas of responsibilities have
been earmarked forthe  *‘Public Sector’!
«Indian Sector” and *'Openfor allSectors™,
Besides, while considering proposals for
the manufacture of bulk drugs.
Government keepin view various relevant
factors ltke economy of scale, technology
and pricing of ucts. A cardinal fea-
ture of thenew hw:ﬂ Policy isthat
the prices of bulk drugs ordinarily be
based on the average cost of relatively more
efficient manufacturers who account for
a large percentage of the production of such
bulk drugs.

{b) and (c). Government have received
tations from Drug Manufactur-
cry’ Amsociations on various decisions of the
Government _contained in the New Drug
Policy including deci on loan licensing
and abolition of Scheme of Registration
with DGTD. Thesearcunder considera-
tion of Govenment. Drug manufacturing
units have also been asked to workout their
pmﬁuhilitg profiles basedon the norms
contained in the Policy.

8 of Bulk Drug cPC
m anﬁ;’l— lll:.

. DR. VASANT KU
Pfg%sl’r + Will the Minister ofPE'fM‘RAé
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to siate :

() whatnon-canalised bulk d were
% i the CPC to IDPL and on
H Sea basis H

(b) what was the landed cost of such
drugs to IDPL and HAL and what pri
for such bulk drugs were allowed in the
formulations; and

_ AUG‘C!ST 2, 1078

Written Answers 194

FLAE

(c) whether IDPL have enjoyed an .
2 Adad £ on thk w -md K
so, under what suthority were such sales
allowed without adjusting prices?

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILI-
Nunf&-mulli::ém d e :I'(‘

was su e
by CPC to HAL on hi mlcsn ulupguiu.
The detailsof non- ised drugs
by CPCto IDPL on highsea sales basis
are as under ;—

1975-76 1976-77 1977-78

VieA .. .. 7178
MMU

Procaine Penicil-

lin + .. 3000 1000
BU BU

(b) and (c) : The average landed cost
of thesupplicsof Vit. A an Procaine Pen-
cillin to IDPL referred to in (a) above,
works outasunder :

1976-77
Vit. A . . Ras, 2,64,112 MMU
Procaine Penci-
1lin . . Rs, 533 48 Per BU
1977-78
Procaine Penicil-
lin . . Rs. 427° 36 Per BU

Vi A was utilised by IDPL for meeting
the requirements of Family Planning Pro-
gramme and Procaine Penicillin for meet-
ing an export order from Afghanistan.
The s of formulations are not fixed
with reference to the cost of procurcment
of individual consignments.

Distribution of Canelised Raw
Materials under New Policy

488y. DR.  VASANT KUMAR
PANDIT : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) Salient features of the restrictions

on the organised sector units in

to therelease of canalised raw
materials in the new policy ;

(b) what liberalisations have been
aanounced for the small scale and Indian
units in the new policy; and

) whatis the sancity of the new policy
of distribution what are the pen alities for
jus violation and how of that it haa been vios
lated by the GPC after its ann ouncement?
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* “THE MINISTER OF PETROLEUM,
AND mmcalﬁ AND FERTILI-
ZERS. (SHRI . BAHUGUNA) :
(a)and (b).: _ Salient features ofold and
new palicies for release of canalised raw
materials in favour of drug manufactur-
ing units in the organised and the small
scale sector have already been furnished
4n reply Lok Sabha Unstarred Qu:stion
No. 1354 answered on25-7-78.

In the case of DGTD units, under the
mew policy the release of canalised raw
materials shall be determined  with
referenceto either thereleases of sameitems
~obtained in 1976-77 or the entitlement as
:per licensed  capacities of individual
drug formulations where such cepacities
arc specified and the units concerned
choose to cliim releases on this basis.
This is in line with Government's decision
welating  to'the regularisation of excess
production, because the criterion for
regularisation of production. . .in excess of
licensed capacity or capacity based on
COB licences, permistion letters, registra-
tion certificates, no objection certificates
etc. with the highest production actual-
ly achieved im any year during the three
years period ending March 31, 1977. The
policy is liberal to the extent that DGTD
units can claim raw materials asper ‘l_ice:n-

‘od in 1976-77, whmumpcrevinudy such
units were obtaining canalised ra'v mater-
i:l‘:‘to the et;:n&of best of consamption
ing any of the two previous or
the n:mh'{y recommended by the State
Dryg -controllers whichever was less,

In the case of Small Scale Uniw, it is
de that under the new policy they

ill get higher allocations of canalised raw
matcrials as with their entitle-
ments under the old policy. Morrover,
“they can exercise their choice in the selecs
~averall fity ceil icableto them,
which can enahle them to adjust their
‘product mix s per requirements of the
unarket,

{c) The new poli uidelines for relea-
] o}um] l'l\?mglttrilh have been

Fﬂﬂ'ﬂﬁl under the authority derived
rom the provisions of Import Policy, 1978~
79 W the Mininry of P,C & F
Boticy B regpact of bmpert, Frice aied di

icy in respect price and dis-
tribution of raw materials in Appendix
0.

No ¢ instance where C.P.C. have

b the

. has so far come to
Jthe notice of t.

" ‘Oar Shed =t Kalwa

SHRI R.K. MHALGL : Will the
of RAILWAYS be pleased to
state )

() whether it is a fact that becawe of
new carsshed of Central Railway being
built at Kalwa near Thana (Maharashtra),
at Chincha Zopadpatti for about 160
poor | have reached a dangerous
situation ; and

(b) whatsteps Railway Administration

1 to take to avert the danger to the
said Zopadpatti in this rainy season?

THE MINISTER OF STATE INTHE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) No.

(b) Does not arise,

Bangkok Mesting of EECAP

Bﬁ:. SHRI SUBHASH CHANDRA
ALLURI : Will the Minister of
RAILWAYS be pleased to state what
decisions were taken at the meeting of the
Inter-Government Railway of the
and Pacific " (ESCAT) beid recently at

recently at
Bangkok ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN ) : The Inter-Govern-
mental R;lell\;ay Group of ESCAP, utlﬂndr
meeting at Bangkok on 12th June,
1978, considered various issued connected
with the promotion of economic and tech-
nical co-operation among developing coun-
trics, sharing of k ledg of rail
research  and new railway technigues.
The G being a recommendatory
body of P, by its natureand func-
tioning, made recommendations to
ES on various aspectsof railway ope-
rations and training of personnel.

Trains running uncconomic
Rotscs,

4Bg2. SHRT SUBHAS CHANDRA
BOSE ALLURI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether any railway trains are be-
ing run atpresent on uneconomic routes,
it;:g. what are the numbers of such trains ;

(b) whether there is any scheme um;er LT
Government's consideration to make these ’
frains economically viable; if s0, the
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
sll:lEo NARAIN) : (a) About 380 pairs
0

carrying trains are running
on uneconomic lines,
(b) No.
Awallability of W for Movement

of Salt from Western Coast

4893. SHRI AHMED M. PATEL:
‘Will the Minister of RAILWAYS be plcas-
ed to staie :

(a) whether it is fact that due to non-
availability of wagons a heavy set back has
been done to the movement of edible salt
fstom Western Coast to the Northern

tates;

(b) if so, the quantity of salt accumulated
on salt belt ; and

(¢) the measures taken by Government
to allot adequate number of wagons
to clear the accumulated salt?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) No.

(b) and (¢) : Do not arise.

Reservation in Service for SC/ST
Employees

4894. SHRI SHIV SAMPATI RAM :
Will the Minister of RAILWAYS be pleas-
ed lo state ;

(a) whether Government have examin-
ed the implications of the decision of the
All High Court, interpreting the
Railway Board's directive, relating to reser-
vations in service for SC/ST employees
and restricting scope of reservation of posts
and not of vacancies ;

(b) whether G ment have taken
ascp to nulify its effect of this decision
by suitably modifying Railway Board’s
directive ; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO Nan.uN):h(:g to (¢) Asthe judge-
ment of the Allahabad High Court utes
the policy of the Government in to
reservation for Sch. Castes/Sch. Tribes in
services an application  has been filed in
the Supreme Court far grant of special
Jeave toappeal to that Court against the
judgement of the Allahabad High Court,
’!l'ht application is pending consideration
before the Supreme Court,

AUGUST 29, 1978
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Representations Halt and
Speed of Sompath 1

t4895. SHRI DHARMASINHBHAI
PATEL: Willthe Minister of RAILWAYS
be pleased to  state :

(a) whether itis afact that many 5
have sent a representation to the General
Manager, Western Railway, Bombay and
the Ministry on 29-5-1978 regardinghalt-
age, croming, and speed of Somnath Mail
and Saurmshtra Mail at Jetpur city in
Rajkot district of Saurashtra region in
Gujarat ;

(b) ifso. the nature of demands contain-
ed therein ; and

(c) the details of action taken so far by
Government or Railway Board in regard’
to cach of these demands or if the action
is proposed to be taken, when it will be
taken and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRT
SHEO NARAIN) : (a) No representa-
tion appears to have been  received.

(b) and (¢) Does not arise,

o
Olad
7 1
o
3
E |
3
k]

13
E
114

1; 1
i
2

]
3
4
k|
-
i

hit
!
b
£
i



Written Answers BHADRA 7, 1900 (SAKA) Written Answers 179

15 &
]
i

sire drore & firorefy v

Hfag  wwfy du oy Twifmr & fely
wew fear

gt wr v gk N wvdy de oW
wod §, W W oumEww s & dwm
dare Fww ¥ g ey owdr o oW
wg fw, fower T9drr mw ow Al fea o
vy B, ox aw s e o R W
feafe & a gy, ¥ wor Fdt e oY wfa-
fom = ¥1 farsft 3w & % gt
I & w9 ¥ ey F gvdm ferr o
wifige 1 areft Ay 1 gmm e & W gT
Tawrt o ot www & wpew A & e
W dowi w1 afer € W geier s
W o wivfaw v ¥ e wifer
R & qmm & et dE ¥ wwede
st aftgs gaedy ot won s grm

aua # wrdm A f opeRER
I & wsrgw sy & fao ofsr wm-
wrlt o ¥t fawifoll oo ot & aTe oy
frafafes freroarodi & wmare g 6 —

“fom wrr F srgfee dw % IO
R 8 swran wd gt & wg ow
voft ageaqet Wy "R & we
e o W I v @
Xy Iw wgept wrafaen
TN ¥ g v W g dvw
s frar wom wifgg, o o dw
N wwar oty A WY wEwe
Ao ¥ agarh } W T A
o & wwee ger & W wfew
gy omfy §, fowd  wzdt T A,
T¥o U¥o GHo, UWoTHoTWo U¥o,
"o U%e wWlo wnft ¥er afenfan
1 (tm & s ¥ ay srafaen
ow gedt k afe dq € Jeww
AWt & wewr whwE Ew i oY
aftr e & wEe 9T qufer
et omft & )"

TR A & e gy I oWy oA
wiafom feoslt w1 Foqme wet & for spfore
da ® woit woork ok frwre Y Fear

W W # qrow g v Ow sf-
ffy fiwfamrar 1 W2 o T WA
fewrfed  erowre grar s o o

st wgrog # wndm e
&!M%M!ﬁmﬁtﬁuﬁﬁm—
fouf o¢ fwre v www, W wr
Fobr fiwarr vy oy 6 dfrormr s 1 afiesft
wiw # vdy dren vl & dow faoely
wWenft  wtr & wer v o wiw W g
& ¥ fafew ofafin /v e & wom
wonr wifigg |

Cases pending in Gujarat High

7. SHRI DHARMASINHBHAI

PATEL : Will the Minister of LAW
{tejsncs AND COMPANY AFFAIRS
pleased to state :

(a) the total number of ¢ scs pendingin .
the Gujarat High Court as on tlu:nssu:
July, 1978 ; and number of cases of each
category among them ;

(b) thercasonswhythese casesare Eend.
ing and the time by ‘which they are [ikely
to be disposed of ;

(c) the number of posts indicating the
nature  thercof which arc lying n'vmt
in the Gujarat High Court atprescutand
the reasons therefur ; and

(d) the time by which these are likely t
filled : > e yte

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAI (SHRI
SHANTI BHUSHAN) : (a) Information
as on 31st July, 1978 isnot  available, A
statement containing the requisste informa-
tion as on goth Junc, 1978 is given in the
attached statement.

(b} No time limit can be fixed for the
disposal of theae cases. The main reasons

for the pendency indicated by the High '

Court arr :—

!i) Disposal of some cases is linked with
decision of cases filed in Supreme Court
or the High Court on similar cr [ike
questior of law,

{ii) Difficulty in serving notices an heirs
and legal representatives of parties con-
scquent upon their death and on pasties
residing in forcign  countries,

Nltiii) Some vacancies of Judges are unfill-

{c) and fd). Two posts of Permanent

and four posts of additiona] udges.

in the High Court are vacant steps
are being taken tofill them up,

Statement
Cases pending in the Gujarat High Court 21 on
30th  Fune, 197'5-
Civil Suits 13
Testamentary Petitions - 1
Liquidation Cases . . . 51
Company Petitions . , 61
Company Applications -

. 145

¥
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Income Tax References . f
Income Tax Applications . .
8ales Tax References . .
Estate Duty References . .
Estate Duty Applications . .
Gift Tax Applications . .
Wealth Tax References . N
‘Wealth Tax Applicatiens

Stamp References . . .
Civil Applications (Original) .
Original Side Appeals . .
Miscellancous Petitions . .

Miscellaneous Applications
Criminal Contempt under the Con=
tempt of Court Act . .
Letters Patent Appeals .
First Appeals . . . .
Sccond Appeals, . ..
Miscellancous First & Second Ap-
peals . . . . "
Civil Revision Applicaticns
Miscellaneous Civil Applicaticns .
Civil Applications (Appellate)
Civil References

S pecial Givil Applications
Service Matters

Land Reforms including land
ceiling . . . .

Labour Laws

Othenn . . . . .
Criminal Appeals
By person convicted . . .
By Government from judgement of
acquittal . . " P

By Ggfncflnint \.lfl. 378'(4} of Cr..

Criminal Revision Applications .
References : . . .
Criminal Miscellaneous Petitions.
Writ Petitions

(i) Special Criminal Applications
ufArticle ansud!gg . .

(i) Special Criminal Applications
ufArticle 227 . . .
Transfer Applications

Criminal Cases

778
19
68

37
1
8

180

7324
1142

a1e
g1
81

523

B27

987

870
B4qr
67

242

180

o8
g1
It
d 4

Rail] Coordination ' Directorate =t
Bhubaneswar

898. SHRI CIRIDHAR GOCMAN.-
GO : Will the Minister of RAILWAYS be ™"
pleased tostate :

(a) whether nis Ministry has received
a proposal from the Governmrent of Orissa
to set up Rail Coordinaticn Directcrate an
Bhubaneswar ;

(b) if s0, the detnils thereof ; and

(c) the steps taken by the Minituy : o
far, inthiyicgard?

THE MINISTER OF STATE IN THE,
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN ) : (a) Yes.

(b) The Government of Orissa has pro-
posed to set up Rail Coordination Direct-
orate  at Bhubaneawar with a view to
bridging the communicaticn gap between
the State Government and the South-
Eastern Railway on the one hand and
between the local press, trade and comm-
ercial interest and the Railways on the
other hand,

(¢) The Government of Orissa has been
advised that the Rai Coordination Dir-
ectorate may be created as a part of State
Guvernment establishment for liaisen pur-
fo-e- with the Railways at Bhubancswar.

n order to make the Dircctormte effective,
it has also been suggested to the State
Government that the Directorate be mann-
ed Senior Railway Officials 10 br

by the Railways on drputaticn basis
if the State Government so desires.

Total Length of Narrow Gauoge
Lines

43%. SHRI DURGA CHAND : Will
e

the Minister of RAILWAYS be pleased to

state :

(a) what is the total route kilometres of
narrow-gauge, line-wise in the country:

(b) whatisthe total amountrequired for
of narrow gauge into metre-

gauge ;
(c) wha':ilse mbt;ze chmetdrgs nfmr:-;w
to be converted into metre=
:.ﬁ P;ouring the Sixth Five Year Plan ;

(d) whether Pathankot-Joginder Nogar
narrow is proposed to be under-
taken m the Sixth Plan;

{e) if not, what arc the reasons thereher,
and
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(f} what is the expenditure
the conversion of this lim?

THE MINISTER OF STA'I'E IN THE
MINISTRY OF RAII.WAYS SHRI
SHEO NARAI : (a) The towal

m:u in the country is

(b) Under the grennt palicy

narruw gauge tre gauge lines i
taken up for conversion - are to be convert.
e&wh-udsmgcmordar tohaveumﬁm
gauge Il;roug'hout country in the long
run. The total cost of conversion of the
narrow gauge lines excluding hill railways
into broad gauge would be about Ras. 700
crores, while in the case of hill railways it
would be prohibitive.

(c) and (d). The list of narrow gauge
lines to be converted into gauge
durm%lhe Sixth Five Year Plan has not vet

() It is not proposcd to consider con-
version of Purau ot-_}agmder Nagar
narrow gauge line mm

due to jts high cost and mstrlgl of
resources.

(f) No investigations have been made
for the conversion of Pathankot-Joginder
Nagar line so far. On an approximate
::llj the .ac;t of the conversion of Pathan-

t Nagar NG line (164 Kms.)
into gs would be about Rs. 8o gnru

Escursion Tours for Demestic and
Fovelgn Tourists

g00. SHRT DURGA CHAND : Will
thn: Mtnwm of RAILWAYS be pleurd to
state ;

(a) whether Railway Administrationin
collaboration with India Tourism Dcwlop-
ment Corporation is contemplating to
start excursion tours for domuul: and

i {ourists;

Eib) if do, what aré the details thereof;
an :

(c) what are the details of the present
excursion tours undertaken by the Rail-
ways and with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (&) No.

{b) Does not arise,

(<) Rgﬂwlyidonotumnh sponsor or
conduct any excursion tours, but only
provide coaches and special
u'dnstomuukmc!brnwmm
ment of the prescribed conditions and on
paymicnt of normal tariff charges.

R ving of Fertiliver Corso
tion Limsited - :

1. SHRI VASANT SATHE : Will
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state : . ,

(a) whether Government have taken a
decision for restructuri of Fertilisers
Gurponunn of Indiaand details thereof;

at what m.e of mplmcauunn
cision stands

(<) whethrr Gwrmmthave received
dmthc from the
employees Am.lnnnm other crganisa-
tions dcmh thereof ; gnd

(d) what steps have been taken to en-

sure that interest of the m'rplozeu
does not get effected, on this account ?

’I'HE MINISTER OF PETROLEUM
CHEMICALS AND

FERTILIZERS

&131'111 H.N. BAHUGUNA (a) and (b).

e Fertilizers Corporation of India

and the Natipnal Fertilizers Limited have

been reorganised into the following. 5
companies w.e.f. 13t April, 1978 —

Name of the Units/Divisions
Company .
. Fertilizer ra- Sindri including
' tion clﬂ‘ India Limit- Sindri laodum
ed. tion and Smd.ri
Rationalisation),
Gorakhpur, Tll-
cher,
dam and Korba.

2. Na;iom] Fertilizers Nan ‘Mﬁl. ﬂhmrh

3. Hindustan Fertiliz-
er Corporation
I.ern:d.

Namrup, Hl.ld-ia.
Barauni and Duga-
pur.

i All units of Troml
¢ Rabaipa Coett d“ntine b.‘:I

cals and Fertilizers an gas
Limited. g:m in _ th
th of Bombay.

5. Fertilizer _ (Plann- P& D Division ofthe
ing and op- FCL

ment) India Ltd.

(c; anmi {d} wmm the rmrg:ulﬂm

unn.l were rtmﬂ'd from’ Emp-
Joyees' Associations etc., stating

inder
the tion had
g‘;ﬁ“ﬁw.@hﬂm in the minds of the

officers and staff about their future. In
mm’:sqmrd the career prospects of
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ﬂuﬂ. tn.xbunmp-h.ithum (d) The recent decision isin regard to
ded :de t0 the posts in the absorption of Commision bearersas regrular
corporate should be made on the Clans IV employees in a phased manner
 basis of an Inter-Company Promotion based on the length of theirservice. How-
Committee to be set up for this purpose. ever, casual labour working in the Cater-
ing tment arc already being consi-
dered for regular absorption after screenin,
Zone-wise Catering Staff as per c;::“d rules. T‘“P‘“‘”?"i ata
in their turn as and when
4902. SHRI VASANT SATHE : Will g
the Minister of RAILWAYS be pleasd pormancat pusts become available.
state

Loss to Railways duriag recemt
(a) what is the number of casual/tem- Floods
porary catering staff zone-wise engaged

on the Railways ; #403. SHRI VASANT SATHE : Will
the Minister of RAILWAYS be pleased to
(b) whether the Government have state :
ived re ation from the Unjon
of these B a) what is the estimated loss caused to
stafl members; thi Indian Railways due to recent floods in
(¢} if so, whatare theimportantcontents various parts of the country, zonc-wise ;
of the memnrandum
(b) how does it compare with the Jom
(d) the decision taken by the Govern- incurred by Railway during the previous
ment recently to improve scrvice/working year;
conditions of these stafl members?

(c) whether Government propose to

THE MINISTER OF STATE IN THE take specific measures to avert threat of
MINISTRY OF RAILWAYS (SHRI floods torail lines on a permanent basis, in
SHEO NARAIN) : (a) stlccted flood-prone tracts to avoid re-

currence of high expenditure on maintain-
ing the rail tracks ; and

Hafposy - Number (d) if 30, the details thereof ?
Central . . . . 470 THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
Eastern . ) . " 42 SHEO NARAIN) : (a) The loss caused
to Indian Railways due to recent foods
Northern . . . . 72 during the period 1-5-38 to §1-7-78 zone-
wise is as under :—
North Eastern . . . 23 = -
pproxie
Northeast Frontier . ' 54 mate
8.No. Railway atimated
Southern . . . . 191 * . }oa‘ of
iguresin lakhs
South Central . . . 13t Rs.)
South Rastern . . . 124
W 1. Central . . . . a*17
v o 549 2. Eastern « v w a nil
1746 3. Northern . . " . o-27
. 4 North Eastern . " . 1" 50
(b) Yes, 5. Northcast Frontier . 020
. 6. Southern . . . " nil
(¢) The main demands are 29 under :— 7. South Gentral . . . 240
(i) Allotment of revised pay scales to 8. South Eastern . . . nil
casual labour, 9. Westerm . .+ .« 10°50
‘(i) Bettermentof their service conditions A
Like permanent absorptionin regular Total . . . 17+04

posts.

(##) All temporary postsin the- depart- (b) The loss incurred thisyearduring the
mental catering should be made od 1-5-78 to =78 is much less
permanent, Eﬁm;glew t’l::’h’: mﬂ-w the
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Railways during the corresponding period
vof the previous year,

{(¢) and (d). A statement is attached.
Beatemeont

Steps taken to epeid flooding and damaging
wof Railway lines dus (o floods.

All Railway lines and bri are design-
+ed and constructed 30 a2 to be safe against
muyrmal flrods. At the time of construction

of new railway lines, careful study is made
‘of the tefrain, rainfall, drainage and flood
wecords in the arca, in order to cnsure that
the new line is_not affected by the re-
wages of flvods. The alignment is selected
wcarefully, the forniation level of the track
liskeptal the flood levelin the area and
bridges with a te waterway are pro-
vid=1 to let the flaod waters of the rivesrs
fi>w unhampered, so thatsafety of the rail-
way linc is not endangered, Special
attention is  given to  bridges, which are
nurmally designed for afl frequency of
ﬁ‘;d vears ;ﬂnzr a careful comid.er:'ltion of
rology t hist o
Their t'unndatf::- are dr::z‘ncd to with-
i stand neavier foods than those of 50 years
frequency,

2. The following steps are taken to pre-
weat fooding and flood . damage on the

-existing lines:

+. All bridges are Mfdlw

rvery year and repairs to su tures,
‘i1 7ving, guide-bunds, pitching etc. carried
out &% Necessary.

2. Waterways of all bridges are cleaned
b2fore the monsoons so that there is no
obstruction to the flow of water.

q. Bridge cells review the uacy of
waterway of important and vulnerable
bridges. Some bri may be widened,
raised, resftted or jtional bridgescon-
structed as a result thereof. Vulnerable
bridges arekept under watch.

4. Wherever justified and otherwise
' feasible, the formation mez be raised and/
or strengthened, pitched with stones or
diverted awayfromthe flood affectedarea,
Training works such as groynes, X
pitching of river banks, guide bunds, etc.
are provided for rivers where ncccwary.

Despite all the messurds mentioned
above , certain amount of flood damage on
the vast raitway system is unavoiadable.

hs. In ﬁw&ﬁ engure safety of trains,
yman | © pormancnt way gang
- examines the track in his beatevery day.
During monsoons, night R:m]lm;ol’mck
isinttduced sn sectiom

ed by bresohes/Boeds. Solmary

men are posted st vulnerable spots and

bridges. In addition, in the case of scvere
storms, the mate on his own initiativeorgan-
ises patrolling of track, irrespective of any
other patrolling that may be in force.
Immediate action is taken to protect the
trains in casc anything dangerous is ob-
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Procedure for issue of Priority lettera..
for Gas Coanections

4908. SHRI MADHAVRAG
SCINDIA : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILIZ-
ERS be pleased to suate :

(a) the present procedure being adopted
for issuc of priority letters w0 general”
public for domestic connections in
urban as well as rural areas throughout:
the country ;

(b) whether in the absence of proper
procedure, consumers wanting new
connections are not able to register their
demands with the dealers or with Indian
0il Corporation directly ; and

(c) if s0, what steps are being taken to
modify the existing procedure 50 as to ena-.
ble consumers wanting new conmections to
register  their names with authoritics
concerned ?

THE MINISTER OF PETROLEUM
AND CHEMICALSANDFER’ ZERS
SHRI H.N. BAHUGUNA) : (a) to {f)._
plications for cooking gas connections
are  required to be registered with the
cooking gas distributors of the oil com-
i c gas jions are releaped
by the distributors from amongst those
who are registered on a ‘first-come, first-
served’ basis, and a waiting listismaintain-
ed. Some connectionsare being released
y the distributors on prioerity basis on the
advice of the oil companies, Advice is
also  being given to oil companies by the
Ministry for issue of such priority connec.
tions.,

Generally gas connections are given on |
priority to Members of Parliament and State-
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Legislatures, other VIPs, foreign dignitar-
ies, cases oﬂl'udnhi;ps. commercial contacts,
. Government Organisations / Institutions
. e,

According to oil companies, the registra-

, tion of names for granting Liquefied Pet-

rol Gas (cooking gas) ¢ ions had

been discouraged in certain areas by them

in view of the continued shortages of the
product compared to its demand.

The oil companies have been advised to
start fresh registrations, wherever neces-
sary, keeping in view thepomibilitics of en-

hment of new on a significant
scale from about 1980, when substantial

. quantities of cooking gas will start becom-
_ing available,

Efforts to find Ofl off The Kerala
Const

SHRI MADHAVRAO
NDIA : Willthe Minister of PETRO-
LEUM, CHEMICALS ANDFERTILIZ-
_ERS be pleased to state :

a) whether a posal to intensify

' ef}cru to find out oﬁooﬂ' the Kerala Const
is under consideration of the Government
in near future ; and

(bj if 30, details therein and steps that
“have already been taken or pr d to be
,uhell?In this regard during the coming

year

THE MINISTER OF PETROLEUM,
AND CHEMICALS AND FERTILIZ.
.ERS (SHRI H.N. BAHUGUNA) : (a)
;and (b). ONGC had drilled an explora-
ytory well 60 Kmu, north-west of Cochin
duri April-May, 1978. This well was
drilled to a depth of 1955 metres, How-
-.ever, as no oil or gas was found, the drilling
. was suspended.

Further exploration amme in the
. area will du einterpretation of
the data obtained from this well and the
scismic data of the arca collected carlier.

yRemoval of Dy. R.R. J?wh from
_Management of Swadeshi Cotton Mills

4910, SHRI K. MALLANNA : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRB be pleased to
atate

3 a) whether it is nf;;tthatm.m
who isre ible fi
mms“nma:rm ormim.-m.:;

mhzd hassince been removed from that

(b) if so, what are the details and since
:nh;n he ceased to be Managing Director;

AUGUST 29, 1078
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(<} what Government : to do to

iuwcmmim Minin, hmd ufactur-

imited (having two sugar

Lis) lp.:fhddi.uy i Cotton

Mills Co. Ltd., from onslaughts of mis-
management of Dr. R.R. Jaipuria?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) and (b).
The company's proposal under section
of the Companies Act, 1956 for the re-ap-

intment of Dr. R.R. Jaipuria as Manag-
ing Director of the company for the period
from :-p-tg;a& to 31-8-1580 has bern
rejected by Department in May, 1978,

e ceased to be the Managing Director of
the Company with effect from 1-g-1977.
A representation has been  filed by the
company against the said rejecticn which
is pending.

c) The Government has no material 1o
indicate any acts of mismanagement by
Dr. R.R. Jaipusia wha is the non-executive
Chairman of Swadeshi Mining and Manu-
facturing Company Limited.

of N Oxytetracycline

4911. SHRI MOTIBHAI R. CHAU-
DHARY : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state :

3 (a) the nau;re of complaints received
uring past threc yrars from various
Mﬂngcn of Parliament about Oxytetra-
cycline and its excess profits, addressed fo
the Minister and the former Prime Minister
with details ;

(b) what action was proposed by the
former regime and what action has been
taken in this regard sofar ; and

(c) if no action has yet been taken, rea-
sons therefor ?

THE MINISTER OF PETROLEUM
ANDCHEMICALS ANDFERTILIZERS
&F_ahl;lkl H.N. BAHUGUNA) : (a) to (c).

following points were raised in the
main by certain members of Parliament
in their letters addresssed to the Minister
£PC&F) and the former Prime Minister
ing the last 3 years, about manufacture

of tracycline and cxcem profits
thereof by M/s. Pfizer Ltd.

(i) Regularisation of their excem produc-
tion of acycline ;

(#) Non-cxecution of Export Bond by
M/s. Phaer.

(i5¥) Bubstantial profits on unautherisd
production of Oxytetracycline and its for-
mulations since there was no price fixa-
tion based on cost examinatian of Oxy-
tetracycline,
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(iv) Suit in USA against M/fs. Pfizer
of USA charging them with violation of
Anti-trust laws in the manufacture of and
sale of a group of broad spectrum anti-

2. The present position on each of the
above points is as under :—

(i) Regularisation of excess rndue-
tion of Oxytetracycline beyond thelicensed
capacity of M/s. Pfizer will be considered
inthelight of the New Drug Policy.

(ii) The ponition in regard to non-execu-
tiom of Export Bond has already been ex-
plained in reply to Lok Sabha Starred

. question No. 236 answered on 1-8-78.

(iii) Tn 1970, when Drug Prices (Con-
trol) Order, 1970 came into force, M/s.
Pfizer drelared the price of Oxytetracycline
Hcl. at Rs. ofiofks. as they were cmlth_sd
to, since this item was not included in
Schedule I to the said Order. The prices
of formulations of Oxytetracycline are
allowrd based on the abv:‘riu. BICP
comducted cost-ctms-technical examination
for Oxytetracycline and submitted their
report to the Government in the year
1975. Based on the report of the BIGP,
Govt. reduced the price of Oxytetracycline
from Rs. n6ofkg. to Rs. 725/kg. for captive
usc and Rs. 749/kg. for sale to other non-
amociated formulators. The  prices of
formulations based on the reduced price of
Oxyterracycline have already given effect
to the reduced prices.

(iv) Government of India filed a suiton
11-10-74 againstsix US Drug Manufactur-
ing Companies, including for alleg-
edly having entered into a conspiracy for
concerted price fixation and ovee-durgxrﬁ
on domestic as well as overseas  sales
Broad Spretrum Antibioticsin violation of
the US Anli-'rru;: I.ﬂ.:w. The Anti-
Trust Laws ide at “‘any person
who shall be imd in his business or pro=
perty by reason of anything forbidden in

Anti Trust Laws may sue therefor
in any District Court of the United States
veess.and shall recover I.h;l:;-l':;:: the
damages by him sustained cost
of suit, including a reasonable Attorney’s
M-“

The defendant Companies had contend-
ed before the US Supreme Court that a
“forcign nation' was not a “‘person” as
defined in the Clayton Act (Anti-Trust
Statute) and was, therefore, no eligible to
sue them in US Courta

claims are now being further.

" interests of the

Nownd
nluﬂl-lgiﬂmrldprhur
Companice

912, SRHI SURENDRA BIKRAM:™

Will the Minister of LAW, g:JSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Governments' attenticn
has bern drawn to the news item pub-
lished in the ‘Economic Times' rll:d
aand June, 1978 under the Caption
‘Directors on Private Campanies®;

(b) if so, under what special circumse
tances the ment will place its
inres on the private sector compani

and

(¢} in casc of defalcations of funds mnd
frauds, how minority sharcholders will
be able to save their interest and insist on
placement of Government nominees ont
the Boards of Private Companies ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir..

(b) In order to prevent the affairs of
the cumpany being conducted in a manner
oppressive to any members of the company
or in a manner which is prejudicial to the
company or to public
interest, Government nominces are ap-
pointed in public and private limited
companirs under Section 408 of the Com-
panirs Act, 1956. As and when such
casrs come to the notice of the Central
Government, appropriate action as per
pu:\illvisinm of :ﬁe &:mmlie- Act, l:;&
wil

cn.

(c) In case of defalcation of funds
and frauds, the minority sharcholders
may bring the matter to the notice of”
Government. If Government is satiafied
after inspection or investigation into the
affairs of the company that the charges
arc substantiated, it will take action to-
appoint Government d'rectors n  the
Board of the Company under Section 408
of the Companics Act, 1956.

Release of canalised bulk drups teo-
M(s. Plizer; Sandox and Hoechst

4013. SHRI RAMDEO SINGH: Will’
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be-
pleased to state:

(a) whether it is a fact that M/s Pfizer
Sandoz and Hoechst have been granted
canalised bulk drugin 1977-78 substantially
in excess of the quantities to them:
in 1974-75 and 1975-76;
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b) if s0, under what isions of ITG
p‘qrmlirulﬂhid by the Mi-
mistry these reléases were affected; and

(c) details of bulk drugs released in
- favour of these cnmfu.m‘n, each buik—d.r:ﬂ
wise along with licensed :g;:ity
what action is proposed to be against
the offizers for flouting statutory condi-
+tions?

‘THE MINISTER OF PETROLEUM
'AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA).
-(a) A statement showing the releases of
-canalised bulk drugs actually made by
{IDPL and CPC to M/s Phizer, Sandoz
~and Hoechst during during 197776,
+1976~77 and 1977-78 is attached.  These
‘releases were m in accordance with
the parameters prescribed for distribution
of canalised raw materials from time to
-timc.

‘{b) All the three companies mentioned
- above are DGTD units. Policy r?-lrding
distribution of canalised bulk drugs to
DGTD units during the lase three years
has already been indicated in reply to
Lok Sabha Starred Question No, 339
answered on 8.8.78. This policy iy in
*line with the provisions in the LT.C.
‘Policies of last three years whereunder
*DGTD units were allowed import of
»raw materials by way of replenishment
+of such raw materials consumed in any
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of the previous two years, whichever is
advantageous.

(c) Details of canalised bulk drugs
released to the three companies have been
indicated in the attached statement.
These releases were not linked to re-
quirements as per licensed capacities for
individual formulations being produced
by them. From the toal releases o
various jtems of canalised bulk drugs,
DGTD units could manufacture thejr
range of formulations to the cxtent o
market demand,  In view of this, it was
possible for such units to have produred
certain formulations in cxcess of their
approved capacities,

The policy relating to regularisation or
otherwise of production in excess of li-
censed capacity is contained in the State.
ment laid on the Table of the House on
29-3-78 containing de~isions of Govt.
on the¢ recommendations made by the
;Hnthl} Committee on  Drug Industry.

n terms of the new drug policy it has
also been decided in surh cases to isue
consolidated  industrial licences to drug
manufacturing units indicating therrin,
inter alia, the capacities of formulations in
twrms of bulk drugs to be consumed.
Omece this is done, the release of canalised
bulk drugs to DGTD units would get
linked to their licensed capacities,

Statement
) _(Figs. in Kgs.)
“Name of the Gompany Canalised bulk drug QTY released in
_ | 1975-716  1976-77 1977-78
I 3 4 5
CPCitems
M/s. Hoechst Pharmaceuti-  Chloroquin Phosphate . . 230 . 175
vcals Litd, Prenylamine Lactate . . 170 435 435
Prednisolome - p 19°5
Vittamin B6 = . 150 (0] 170
Caffienc . ) \ . . ‘. 645
Chloramphenicol Powder « . N.A. 3137 3015
IDPL ftems @
Tetracyclinc Hel. . 14710 14180 14180
Tetracycline Base . . 745 1000 1000
Streptomycin Sulphate ., 5025 5930 5930
Vit. B1 oral .. 66 66 140
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" Vit.Ba2 . . . © R 30 70
Analgin : . . 125000 131175 128970
M/s Sandoz (I) Ltd. . CPG [iems _ :
i Chloroquin Phosphate . . 185 100 100
Vit . B6 e . . . 240 200 20
Caffeine - B . N . . 520
Chloramphenicol . . N.A. 900 1875
Chloramphenicol Palmitate i 250 265 . 188
Vit. ‘C” Plain . . . 3465 3720 4725
Vit. ‘C’ Coated . . . 2340 3040 385
IDPLiwms %
: Tetracycline Hel . . 3235 . 3050 3050
. Vit, Bi-Mono . f " 215 410 4b0
d - Folic Acid . . 387 49°5 48
' Vit,Ba . " " 509° - 112 180
Phenobarbitone . ) 1312 1975 1975
Amidopyrine 3 . 8go :38? 1050
g upto 111
quarter)
Tetracycline Base . . . .. goo 1250
Mfs Pfizer Ltd. IDPL items
Streptomycin @ © . . ) 27695 12000 2000
Sulphate
Sulphadimidine % . . 11050 11150 10000
Piperazine Hexa-Hydrate . . 5000 13185
Oxytetracyeline Hel . . . 55 - 5000
Vitamin B1 Hel. . . . - o 150
Vitamin B1 Amp. " . 129 100 30
Vitamin B1 Mono . . 5579 (17 B8o0
Vitamin Be . . . 2736 2994 3550
Folic Acid . . . 226 236 250
Vitamin Ba-s-Phos . . . 93 - o
CPC Mems
Vitamin B6 . : . ' 1205 880 1505
Chloroquin Phosphate . 465 550 775
Calcium-D-Pantothenate . 3175 3445 36ar
D-Panthenol , . . 8o 78 75
Vitamin C . i . 38755 49575 45430
Citric Acid . . . worth Rs. worth Rs.
*40337  *34778
Tartaric Acid . . . worth Rs. worth Rs, worth Rs,
*37905  *iig7o0  *3ge7y
Prednisolone . . . - 265  203-§

*Quantity released against *Relcase Ordens’ within their values, o
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wrafer ® wfwre & et o smftfesr wr
wiawre

a
Ay & Awenm € e i) T o
wt foray mar @1 WUEE o1 ¥ @ o &<
W oad A ATAME TER 9 I
g | w@ weva e gfr ¥ fam, At safie)
% ®wwe  frare 3 & fau gfs ofc
feafaqi et Hifr darcd o ofr ko

Serting ap of a Polyester Filament
Yarn Plant at Devas

6. SHRE K. LAKKAPPA: Wil (he
Mivister of PETROLEUM, CHEMI-
GALS AND FERTILIZERS be pleased
o state:

(a) whether Mafatlal Group have
submitted any proposals to Government
for setting up a Polvester Filament Yarn
Plant at Devas involving an outlay
of Ry. 25 crores or so; and

(b) if so, the reaction of Government
thereto ?

194

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA) :
(a) Yes, Sir. The proposal is for manu-
acture of Palyester Filament Yarn as
well as Polvester Fibre,

(b) The proposal is under consideration
in the Government,

Memo from All Indin Scheduled
Castes and Scheduled Tribes
Association

$917. SHRI SHIV SAMPATI RAM:
Will the Minister of RAILWAYS be
plrased 10 state:

(a) whether the  Prime Minister
had reeeived a Memorapdum hem Al
Tndia Scheduled Castes and  Selieduled
Tribes Railway Employees' Asseciation
en 5th May, 1078 embodying a demand
for recognition to the Associntion;

(b whetlier Government have consi-
dered that demand: and

(e il w0, the deciion thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF RATLWAYS
(SHRT SHEO NARAINY: (a) A mumo-
rancdum submitged to the Priroe Minister
listing a series of demands indedieg a
demand for recognition of the All India
Seheduled Castes and Sehedubed Trikes
Railway Employees’ Associativn has bern
reccived,

() and (¢, In accordanee with the
policy of the Government, no Asociation
formed by the employees on the bosis of
any caste. gribe or peligicns dene miro-
tions can be granted formal recognition,

ot & whae ae wrenfoy Fuon sde o e

4s1a.u’rmm-m=
ft L
lﬁl%?:'lmﬁﬂ:
w1 Wifwaw,  Twww A gdew w@an
TR R T s R

(%) ®ar 7ew wRW & SI@E7 AN A
9% fge o wnafa s ddw WY eqrEAr
sroraft &

Al

IACF W T AT @ Wi
(n) =fe 4Ff, &t w1 W wEw™ g
faar fier o war ¥F  fenfem
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W a1 e wie s s
{ﬁme):[n}mWim
g d ford ™ w1 T AT 3dTe A
sl & & wrar o § 1 vl f sfedd
FFO 1974 ¥ W § 7 AtEewT 6 a1
& | A qg favag frm et fe
9 graTE @7 W1 wmram aur wrwr
€y ww g wnfor sfafem aam W
sarer O FKaw adt faare fem s AW
AT W T | fafomdt s
gt wrgrfea AiEl & I £ X @qET ST
@1 W AT ATAAT ATATHAATHT
* 1979 % WTGW § WM E AW 6w
g

(=) s (7). waa ot srmfer 94w
iz A FIT W O g A% AR WA
a1 AFA AG A% (6 ITH A1 ATTT TL AL
du o7 AT 7 fem W@ 0 ¥ERACH ¥OA
£ i gomg #1 frA & @E o
&EfeE wre TR KT 5P £ A7 arasar
gmm A EEN

Location of ‘ertilizer Plant in

Maharashtra

e SHRY Do B PATIL: Wil the
Moaser of PETROLEUM,  CHEMI-
CALS AND FERTILIZERS be pleased
LR RO

fa) whether it is fuct thiat he has Taid
a precondition for approval of Thal-
Vaishiet as a site for the propoged Ferti-
lizer Plant to be locawd in Maharashtra
State that the Government of Maha-
rashtra should agree (o the proposed
siage-five cxpansion of the  Fertilizer
Factory at Turkhe (Bombay,;

(h} whether it is a fact that the Bombay
Corp ration has objected to che expansion
on the ground of air-polbution; and

(e} what is the reaction of the Govern-
mant of Maharavhira to the above-men-
tioned  conddition ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND  FERTI-
LIZERS (SHRI H. N. BAHUGUNA) :
(a) No, Sir.

(: and ‘o, The isane ofa *No ohjection
certificaw’ for the Trombay 1V & V
Expansion schemes is uneder the consi.
deration ol the Bombay Mumicipal Cor-
poration,

AUGUST B, 1978

Written Answers 196

FEUTAT—ATAT wTY fiw ST e e

4920. ¥o wgrirew fag woww @ ¥
wHl o% AT A FAOU &7 f o

(%) w TR oave & fraw av
W W wEEETE—-EALITE AR A i
|TEA 7 AEWW FT QU 77 {AqT qar § 5 W

(w) afx b, & o7 art § mz7 A ¥m
g T oy arew & fwim & faava & wy
wrow £ 7

¥ saea & o sy (st A arom);
(%) #rar

(=) sufas =g, it 154 fro e
=t Enf oY faw 9T an W e v as R
w1 oA §, 7 afiws sEavn #om o aum
foire ot faerrogds s 87w W E 0 T
arA & fanin & arx & wrf fafafews am #
frad st & af Amadi § fafw & fam fafumi
T ITAAT 97 fdT wrem

wfem fw & frae

4921, We wETiNw TAg oo 7
i;‘lfwuwmmm wdt 97 ATA A
I &t fw .

(%) w01 A qver w1 giea dig F a3y
fagm fmd &

(=) afx z, A ead glen g 1 @
1 fm 7= A g7 fam oW oAEm | Wl

(n) o 7wt faow sorft w7 giga-
HAT AAG A ATRT w1 fawrr af natwn
& w1 & o afe g, AT gas fam qar awy

faam e Iresy £rit
{&Tmﬁimmmﬁ%
wr W wEE v oo gfae & arew



fi & srere wgafa onfa/wagfa snfa
@il #Y 25 wfawa gsAtear @r s
, mifer w7 & faweain safsadl & fao
 sfawa =t 9 aifnfsas wgea @1 &=
@A AT, areafan ST

T AR un-gEfeTE s A
AR

FAE T AW

4922, TTo AEHEINF fag o ¢ T
w91 TEEA i 99® Adl g aam

(F) 1977-78 # fazwi & foFawt wmam
wEfas I F1 oamaa fEar o

- (@) wvmEA fFed uwwa SRl
M & fan TH SAET AT qers A T

[?r ) FAT G F A @ ad wand
i 10 SETHT AT gAT § ogw A9 wfuw
AT FT WM FEA BT q4T TAST Sgar
LW 41 TAE: oA § wfeAredt #1 o
T@d g owr aETe &1 fa=ER uF Ae
i %Y dear 7 3fg FW w1 g !

Pifwaw @wr wawe g gETE  Hal
il gRadt e @gTm) ¢ (%) 1977-78.F
W (Feafa® qg= & A 9%) W,
T W1 2873855 Hlo T WIAT FT TLHIL
@ e fwan T ar

| (@) waIE veTEA ¥ Sqeed WiEr qar
M & sEEFAmi & 19wl #1 Q7
W & fqu wmarfaq 99w T9d G S
Wifen frdf I € | a2 A TST LRI qEAq:
Gr THfEET 1T @EEEr Al o
i 3T frarat anfs &% deare osfaat gra
il &1 fraeil & faaor @ § 1 9%
B ATET § T FHTE & faaor aar fasr
AT F1 O ArEed o L § 1 wrfaa

it &1 Toal | fageor & & v ara
& 1§ twee fagsa @ R0 €

() 77 ST 3T Sfed § AE g0
En @A w1 faear s

4923, Mo WEWEITw fag wEw : AT ™

Gl 97 9 AT T FG fF o

(%) et wmaT @rgAl #1 93T G9aNiT
¥ faeart 78 &1 y=E &, "L Al

?ﬁﬁm 14 F1 Afaw w9 fzar s

Written Answers BHADRA 7, 1900 (SAKA)  Written Answers 198

(=) afz g, &t 97 wraT argHl & 719 A
& fom qx amd e @ gw R

I warea ® wew Het (o foa avemw)
(%) =2 d==a9T dromT &1 wafg § faere
WG A AT ATG@T @TEAT AT AT BT A
wifr &7 7Ef faar w1 &

(&) 1978-79 # frmfafen @7 af
& @At &1 fwior e fear T

(1) =mear & qgr

(ii) afeaz-Frogasr @z &1 A
tfada #X wrewn aF waw faEr o

(iil) =FeaToft & Feamir zrs+ fog aF 1

Investigations into allegations
against the Managing Director of Tin
Plate Company

4924. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to refer to Unstarred Question No. 9685
on the gth May, 1978 regarding ‘Salary
and Perquisites of Managing Director of
Tinplate Company’ and state:

(a) whether the allegation has been
investigated into since then; and

(b) if so, the finding thercof and action
taken thereon ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : (a) Yes, Sir.

(b) Taking into consideration the
findings of the Inspection under Section
209A of the Companies Act, 1956, the
proposal of the company for the re-ap-
pointment of Shri Arun Chakravorty as
Managing Director has not been approved
and the decision has been communicated
to the company.

Private Employment without
Government permission

4925. SHRI  JYOTIRMOY BOSU:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3597 on the
13th December, 1977, regarding mal-
practicesindulged in by Shri L, S. Darbari,
Director, Vigilance, Ministry of Com-
merce and State:

(a) the action taken or proposed to be
taken against Shri L. S, Darbari for
taking up 1’:;:):1';ultanc3.r work without
Government permission in violation of
the provisions of the Civil Services Regu=
lations;
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(b) the Ministry which sanctioncd his
pension; the amount thereof and the
substantive post held by him at the time
of retirement;

(c) whether he is awarc that Shri
Darbari has also taken up consultancy
work with a larger industrial house and
is running a concern named L.S. Darbari
anu Associates, 1o "ant Marg, New Dellii;
if so, whether he obtained Government
permissivn in this case or not; and

(d) whether he would place on the
Table of the House a copy of the applica-
tion submitted by him in this brhall
and Government’s letter granting him
permisiion ¥

PIE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN) {a) As alrcady stated
in reply to Lok Sabha Unstareod Questicn
Nu. 4597 answered on 1gth December,
1977, Shri 1., 8. Darbari haed  not sought
priowe prrmission of the CGovernment 1o
tak: up part time comultaney work with
M:s. Vaislali Private
Limited,  Shrei Darbawi has in his reply
stat~d thay taking up conaultaney work
dos mot attract Government's  instruc-
tions on commercial cmplovinent, adding
further that permission may I granted
il Ithu_-. Govermment  ilecides  othierwise,
This is under examination in consultation
with the  Department of  Personnel &
Administrative Refirms,

(h) Shri Darbari, prior to his retires
meat held the post of DIG{Police on
sulstantive basis in the C.B.1., who have
sanctioned a pension of Rs, g_ill,l- P.m.

(¢) Shri Darbari has intimated that he
has set up his own legal consultancy
scrvice titled *'L.S. Darbari Associates,
A-157, New Friends Gojony, New Delhis
1oorg'” No formal request for Go-
vernment's permission has been made by
him in this brhalfl

(d) Does not arise in view of answer
to (c) ahawve,

U.S. Lawyer engaged by the former
Prime Minister

4026. SHRI  JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

to statc:

(a) whether one Mr, William Sheffield;
a U.S. Lawyer has been engaged by the
former Prime Minister Shrimati Indira
Gandhi to [vok after her legal affairs;

(b) if so, what are the details thereof;
and

AUGUST 29, 1878
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(c) whether the Government has cn-
uired inte the source whereficm this
.8. Legal expert is being paid by Shiimati
Gandhi in dollars?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) It is under-
stood that Mr. William Stifficld, a U.S,
lawyer, had voluntcered to render legal
assistance to Mrs. Gandhi. the foamer
Prime Minister, in the casts pendirg
against her in the court of Chicd Metre-
politan  Magistrate, Delhi, withcutiny
remuneraticn.  He had not fermally 2p-
peared for her in any ol the Court cares,

(b) and (c). Do not arise.

Acquisition of Assests of
Heilgers sub-Group

geg. SHRI JYOTIRMOY 1 GHU Wikl
the Minister of LAW, JUNTICE AND
COMPANY AFFAIRS Le plossco to
Atale:

(a) whether Shri Pran Prashad's lamily
acquiridd the  Heilgers subsgroup witl
asscts ol over Rs, 10 erenes as lenaly
property following on the 1g52 bilurcaticn
of Birds Heilgers group ol which he wis
the Chairman;

{b) il so, whether the inquiry cen-
ducted by Shri Salil Gupta (of Gurta
Ghosh and Chowdhery Chartered Ace-
ounianls) as an inspector on behalf of the
Company Law DBoard had found the
1972 transacticns as “irrcgula” ; and

(€) if au, what are the details thareol

and action taken thereen ?

THE MINISTER OF LAW, JUS-
TICE AND COMPNAY  AFFAIRS
(SHRI SHANTI BHUHAN;: (a) to (9)-
Shri Salil Kumar Gupta eone of the
Inspectors  appointed  under  secticn
257(b) of Companies Act, 1956 10 investi-

. into the affairs of the companics
facloﬁgin‘ to Bird & Hn‘&m greup, has
in his interim report on M/s. Bird! & Co.
Ltd. mentioned an irrcgularity aleut
management of the saying trust by Shri
Pran Prashad and Shri K. I. I"{‘!
erstwhile directors of M/s. Bird and Co.
Ltd. and trustees of the fund to the de-
triment of intcrest of saving trust  and
with a view to give bendfit to Shi I1an
Prashad and his family members, threvgh

chasc and sale of shares from/io the
amily members of Shri Pran Pr ad
and from trusts in which he was in-
tercsted, at arbitrary prices duriog bis
furcation in 1972. e final report of
the Inspector is awaited.
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‘This and other points brought out in
the report are undsr examination.  After
compdletion of the same, the matter will
b2 Congidered by the Company Law
Baaril for such action as may be considered
necedary.
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L 1

Total haulage of Passengers and
Goods

a0, SHRI DHARAMA VIR
VASISHT : Will the Minister of RAIL.
WAYS he pleased to state:

(a) the total haulage of passengers and
goonds year-wise in 1975, 1976 and 10977;

(b) the availahility of total number of
locomotives and coachies in the syme
period year-wise, separately for Paﬂ‘-'ﬂgm-
and goods; ’

(¢} any eonspicuous trends in
(hi: if so, with reasona? (%) and
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) :(a) Statistics
are maintained for financial year and not
for calendar year. Tutal number of
passengers and tonnes of guods originating
daring 1974-75, 1975-76 and 197677
are given below:

197475  1975-76  1976-77

sNmber of 2,420'4 12,0452  3.3€0°3
pausengers
oiriginating

)n millions)

Tonnes of goods

originating (in millions) 1967 2233 239t

(b) Number of Locomotives, Passenger
carriages and Wagons as on 31st March
is as under:

As on g1st March

1975 1976 1977

Locomotives 11,113 11,095 11,010

Passenger 28,254 28,526 28,516
carriages

Wagons 377,448 301,497 304,100

(¢) There is no conspicuous trend.

Reglstrar of the Court of Judicial
Commi

saloner

4931. SHR1 BAPUSAHEB PARU-
LEKAR: Will the Minister of LAW,
USTICE AND COMPNAY AFFAIRS

: pleased to state:

(a) whether a person is qualificd to
bhe appointed as a  registrar of the
court of Judicial Commissioner if he has
nut attended any Iaw  college;

(b) whether it is 8 fact that the Regis-
trar of the court of the Judicial Cum-
missioner of Goa, Daman and Diu has
not attended any law college but still
holds a law degree; and

(c) whether the Government propose
to hold an enquiry in the matter; and if
not, the reasons for same

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to (c). The
Government of Goa, Daman and Diu
have intimated that the present Registiar
of the Court of Judicial Commissicner
passed the Iind LL.R, Old) Examination
held by the Karnataka University in Octo-
ber, 196l as an ex-candidate. They had
asked for details of his attendance in
the Law College but these had not been
furnished by the Universitv.  The Judicial
Commissioner, Goa, Daman and Diu
has intimated that law degree is not
})ﬂ‘!l‘ribcd as an essential qualificaticn
or the post of Registrar in that Court,
and that the question of Government
taking action against the Registrar due
not arise,

Confirmation of Temporsry Oﬂice;:-

4932. PROF. R. K. AMIN: Will the
Minister of RAILWAYS be pleased 1o
state whether he will ensure that  his
directives to the Railway Board 1o confiym
all the remaining temporary o fficers this
vear is implemented as there is already
abnormal  delay  in confirming  these
officers ?

THF. MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): Yes. Action
in this respect has already been initiated.

Railways’ participation in Exhibition
arranged by AICC

4033. SHRI BHAGAT RAM: Will
the Minister of RAILWAYS  bhe pleased
W state:

(a) is it a fact that Indian Railways
took part in the exhibitions arranged
by All India Congress Party or any
other agency or an individual on the eve
of Session of All Indian Congress Com-
mitlee or to propagate 20 point program-
me of former Prime Minister of India
during Congress regime;

(b) ifsn, the total number of exhi-
bitions in which railways and its pro-
duction units took part; information may
be  submitted separately for ecach
railway or production unit with names
ol occasions or sessions at which these
exhibitions were held;

(c) cost of stores utilized for the cons-
truction of pavilions or stalls installed
at the aforesaid exhibitions; and

((I) cost of materials should be submit-
ted in the following breaksup—

(1) cost of material issucd from store:
depots;
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(2) cost of material drawn from the floor
or workshops or from its petty stores

depots;

(4) cost of material utilised from the
stucks held by Inspectors of works,
eleetric foreman, head train  exa-
miners and other subordinates  of
the railways?

THE MINISTER OF STATEIN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARA{N) @ (a) Yes.

(b) to (i, A statement is laid on the
Table of the House.  [Pluged in library.
See No. LT=-2736/74].

Out of nine Zonal Railways, three
Production Units and olher Railway
Administrations, ouly four Zonal Railways
viz, Northern, Northeast  Frontier,
Eastern and South Eastern, actively parti-
cipated in 10 exhibitions,  Other Zonal
Railways, Production Units and the
Research Pesigns and Standards Organi-
sation assisted these  our Railways by
way of sending models and other exhibits
from their existing stock which did not
involve any additional expenditure.

Upgradation of ts of X-Ray
Tec! lans

4934 SHRI PITIOOL CHAND
VERMA:

SHRI SUBHASH AHUJA:

Will the Minister of RAILWAYS be
plrascd to state:

(a} whether there are ryles framed by
comprient authority to  upgrade and
downgrade the posts of X-Ray Techni-
cians in various  Railway Hespitals,
s)l{)rcially, the sub-divisional hospital,

mritsar and Divisional Hospital. Lalgarh,
Bikaner;

(b) if thepe arc such rules, what are
these;

(c) if therr are no such rules. the
reasons therefor and how the upgradation
and downgradation is done; and

() whether the exposure of X-Ray
films at Bikaner is four times more than at
Amritsar; what ar - the causes of down-
grading the post of X-Ray Technician at
Hikaner and  uperading the post of X-Ray
Technician a1t Amritsar?

THE MINISTER OQF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) : (a) to (d),
The nature of work being done by the
incumbents of the two grades (Rs, 260—
no and Rs. 330—560) of X-Ray
cchnicians is identical. The higher

grade posts are provided to improve pro-
motional prospects and the incumbents
of the posts are transferred from one post
to the other on administrative grounds.

Central Railway Buildings in Kalyan

4935. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS he pleased
to state:

(a) whether it is a fact that Ministry
of Finance by its letter No. 4(7)-P/65
dated 291h March, 1967— fixed quantum
and laid procedure and intimated to all
local bodies in respeet  of payment of
service charges of Central Government
properties:

(b) whether it is also a fact that the
Central Railway have buildings built
after 1-4-37 in the city limits of Kalyan
Municipality of Thana District (Maha-
rashtra) but their serviee charges for the
period of last fourteen years amounting
to the tune of Rs. 3,80.216 have not been
paid to the said Municipal Council even
after repeated reminders; and

(€) if %0, the reasons thereof and when
the said amount shall be paid to the
Municipal Council ?

THE MINISTER OF STATF. IN THE
"MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) Yes.

(b) and (c). The 54 buildings in ques-
tion include some constructed before
1-4-97- Tt was for the first time in July,
1977 that the Kalyan Municipal Council
preferred a claim of Rs, g,80,216 relating
to service charges duc from  144-54.
Since the claim pertains to such a long
period, it is being serutinised, and pay-
ments will be made as soon as the relivant
puoints are settled.

Mercy appeal of X-Ray Technicians

44y36. SHRI PHOOL  CIHAND
VERMA: Will the Minister of RAIL-
WAYS bepleased to state:

(a) whether the Minister of State in
the Ministry of Railways had accepted
the merey appeal of the X-Ray Techni-
cians working in the low pay scale on the
Northern Railway on the grd October,
1977 and directed the Director of Esta-
blishment of the Railway Board (o imple-
ment the order and the DFE Railway
Beard wrote a D.O. letter to the Addi-
tional C.P.O. Northern Railway on
1516 October, 1978 but the C.P.O.
(Additional)! and CGM.0. (Mecdical)
Northern Railway did not comply with
the orders issued in this regard;

(b) whether orders were again given
before the G.M. Northern Railway and
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Medical Officer (BKN) in the X-Ray
Ccll of Medical Department, Bikaner on
the 1st May, 1978 }Bm-k to ASR) but
they ignored the orders; and

(c) the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAINY: (a} The matter relates
to one X-Ray technician who was  trans-
ferred from Amritsar to Bikaner as a re-
sult of a Vigilance case,  His transfer was
stayed under DO, letter of 16th October,
1977 (not 1978) but the stay order was
subsequently caneelled on goth December,
1977,

(b) No surh worders had heen given,

(¢) Does not arise,

(%) % wew udm & drs AV feew
dyzd1 €1 rqrAT £ & fav aemaea WA
1A 7 AT KT ETE WA 0| 6 g ¥
Wz afz &1, AY 77 =7 ara gw & W7 fea
HIEGH A AT EWT £ S

(a) wwm-na mit 73 § foosa &
4t 1M § WIAAE W AT §H ™I ATRIT
ARG 7T AT AFGT ® AT FAT ORI
& fan spma Fr ok @ Wl

(n) Az wmmg 97 ¥2 w7 faa wd €
gamat ¢ ;

A9 A Wi gETE -f:ri (st
il v W) ¢ (%) WO(R). ATET
fagfg v % m}mmgl'r }'lfl'f'((l'{f'!'! Y=Y
SriTEE feer dare wvd & fAm wew  adw
wsg gam famy foe & mx www 97 ard)
TR § avafEm ow A ArS gWT 97 Wit
®o oas/77af ua foaiw o-12-1977
& g gofrga fear mam 1 smasa 9@ 9T
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4938, ot wm wx wni : wT W waE
aF ¥ ¥ g w4 fe o

(%) war qg 7% § e 77 A1g 94 /T
WO § A6 s § 499 7 W
1977 & wen-X ayAfnga & qx w1 fera
¥ WA 1A qeqad § weAfa s & ared
#rsafery @fead)l & wfqq g &1 afdy;

() w1 AMYT IR WA § 0F 1A
ATATNAT &1 wAAT A4z fwa o g g
waife Gt R o e w1t qw A oAk g

(m) afe zf, & e 17 9% Fad F fan
ry tasor gro WA wEAEr oo T A
o

(w) afy adt, &1 3% go@T, 99497
H nam-t AvAIfnaR & 0= % 2§ 909 &
74T W FHATRAT WA R AFTAAT
T7q oy From § wwfy ugmr | wwiw
47 § TrEar £ gwy A R 7

™ Haraw | vy ANt (st fmg avomw):
(%) &Y7 (=), fawlw 1@ 4 wsaeu &
fanifra sreeq faframs & 239, 91 an
a7 & fam 3|7 TG F WA 78 A OOF
a7 fgmr wr o A {afamt 4 ogaem
w wadr nyn-¥ Agdifaoa & gz o4 dwaT
A owmAne Twd wee 6 werti T &
ard T g4 a1 & AWAT Ty & qifEw @
T war g orw At A fagfer wAd g1
fovar wimA #r w frwrr A gf &

(w) wor A g
(a) wHawT & 260— 430 %c (Ho qo)

& qY A WH F A mw ww-3 aedifaga
w1 warafas st & warArafia o an
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2.08 hrs.

RE. SHORT NOTICE QUESTION
ON REPORTED MURDER OF TWO
CHILDREN IN DELHI

wt wwe o o (feet o) @ goTerw
aERa, Y AsA I FT A g B, T d ardr
feelt &, #% o at § wmE Fifew sAvw
faar §, & s aEm e gAw mrgn?
ag gart fae e At oxa @ fam agy af aw
§, A% xnadr g wifET o

SHRI WASANT SATHE  (Akola):
I am sure the whole Houws and yoursell
will feel shocked and grieved 1o hear the
shocking and sad news regarding the two
young children, one a girl, Gita age 17,
and the other, a by, Master Sanjay,
age 115, children of Shri M. M. Chopra,
Captain in the Navy, who were kidnapped
day b-fore \-’(‘“c'rlgﬂy while they were
trving o @o from their home  in Naval
oflicers’ Colony Enclave to the Yuva Vani
Programme at 6 pm. in the AJLR.
They were kidnapped, and today's mor-
ning news is, 1 got it confirmed from the
H imr !\iinitlry'a ofliee, that these young
children, unfortunate children, were found
murdered  with maltiple stab - wounds
angl their boslies were left at Ring Road.
1 do oot hase words, What s the Tanht
of these voung children ?

MR. DEPUTY-SPEAKER : 1 would
like to tell you  one thine. A short
notice question has been given notice of
by Mr. Kanwarlal Gupta and 1 am  ad-
mitting it. Tomorrow we will bave a
fuall diseyssion on it.

SHRI VASANT SATHE: Let the
Government, let the whole House, convey
vur deep sense of shoek and sorrow to the
bereaved fanily.  This is the least that
we can do.  The whole nation is shocked.
I am sure every hon. Member in this
House i3 shocked. When this  Short
Notiee Question comes, Government will
give a detailed reply, that is a different
matter, and it will be considered as a law
and order problem, but at present 1 frel
we have 1o express, and the whole House
has to associae itsell in expressing, this
total shock that we feel at this ghastly
tragedy.

MR. DEPUTY-SPEAKER: Yes, 1
is very shocking. I think the whole House
will associate itself,

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRT RAVINDRA VARMA): I wish,
on behalf of the Government, to associate
ourselves with the feeling of shock and
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grief that the hon. Member has given
expression to. This is a very serious
matter which involves innocent children
and certainly Government will leave no
stune unturned to look into the whole
case and see that the culprits are  brought
1o book. Mranwhile, we share the grief
and sorrow and shock that he has ex-
pressed, and the feelings of the House may
kindly be conveyed 1o the bercaved
family.

MR. DEPUTY-SPEAKER: 1 ithink
the whole House associates itself,

sit o wrder fg (fasmawr) @ g
wgra, % fagw 2,

IR WETeE ;1 T waaw Fag o W
war d5 wsd |

it v wadw Fag : &% fram 144 % 707
difew faar & e o wTHEET wHMT XY
fei 7t aew w0t T ol IAET w0
FOUT WG | IA A W 26 WrafEgl A
frawt faar B

MR. DEPUTY-SPEAKLR : Nlr, Ram
Awadesh Singh, you came to the chamber
and 1 have wld you to give a notice under
rale 377, But vou have come here and
persistedd in raising it in the  House,
Please take your seat. Do ot get ap like
this fwpromptu. 1 will not allow it
Please take vour seat.

st v wagm fag : T are § grEw al
T A WY T OF a7 &GE WA

SHRI  JVOTIRMOY ROSU {Da-
mond Harbour) @ Siv, T want w say., ..,

MR, DEPUTY-SPEAKER: Let me
make some announciments.

SHRI JYOTIRMOY BOSU : 1 will
not take hall a minute.

MR. DEPMUTY-SPEAKER:  Please
resume your scats.

SHR1 JYOTIRMOY ROSU: Itis
about the communal riats in Hyderabad.

MR, DEPUTY-SPEAKER : You
have given notice about it. T will look
inta it
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12.06 hrs.

QUESTION OF  PRIVILEGE
AINST (i) EDITOR. THE NA.
TIONAL HERALD AND (i) SHRI
SOMJIBHAI DAMOR, M.P.

MR. DEPUTY-SPEAKER: Shri K.P,
Unnikrishnan  had given a notice of
question of privilege on the 14th August,
1978 against the Editor, The National
Herald, Nvew Delhi, for alleged “gross
distortion and wilful misrepresentation”
of certain proceedings of Lok Sabha of the
12th August, 1978, and casting “asper-
sions” on their “conduct as Menbers in
the House™ in a news report published
in its issue dawed the 13th August, 1978,
under the caption “Major Tactical Res
verse”'.

The Editwor, The Natinnal Herald, who
was asked to state what he might have
to say in the matter, in his reply dated the
1gth August, 1978, has stated inier alia,
as follows:

“Qur reporter has explained that in
his attempt to give the gist of the
tumultuous  proceedings of the day in
an abbreviated form, unintentional
errors had crept into the report. He
has further stated that it was farthest
from his mind while reporting the
proceedings o mixquote any member
or misrepresent any party's view point,
We expross regret and offer our un-
qualificd apology for the erroncous
reporting and request that the notice
of breach of privilege against  The
National erald is nut presseed.”

In view of the regret and unqualified
apology tendered by the  Editor, The
JV[:réemI Herald, if the House agrees, the
matter need not be pursued. The Editor
of The National Herald, may. however,
be asked to publish the necessary eorrecs
tion and his apology prominently in the
next issuc of the newspaper.

SEVERAL HON. MEMBDERS: Yes.

MR. DEPUTY-SPEAKER: Pandit
). N. Tiwari. M.P., Chairman, House
Committee, had given a notice of question
of privilege on qrd Augusi, ml?ﬂ. aguinst
Shri Somjibhai Damor, M.P. for making
certain unfounded allegations against him

AUGUST 29, 1800
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“In this regard, I expres m uali-
fied regrets to )'K;I.l andpalw t.o,;'.];:ungrmm
of the House Committee.”

In view of the ungualificd regrets ex-

ressedd by Shri Somjibhai Damor, if the
I',qult agrees, the matter may be treated
as closed.

SEVERAL HON. MEMBERS: Yea.

12.10 hrs.
MESSAGE FROAM  RAJYA SABHA

SECRETARY: Sir, T have to report
the following message recvived from the
Secrctary-teneral of Rajya Sabhai—

“In accordance with the provisions of
rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am direeted 10 inform the Lok Sabha
that the Rajya Sabha, at its sitting held
on the ebth August, 10978, agreed
without any amendment to the Delhi
Police: Bitl, 1978, which was passed by
the Lok Sabha at its sitting held on the

24th  Aupgust, 1978."
4 e o7 C .

12,11 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED “IOLENT GCLASHES INVOLYV NG
NAVAL PERSONNEL, WORKERS OF HIiNDUSTAN
SIHIPYARD AND BUS WORKERS

in the House on the gist July, 1938 and wew) : 9, ATwTe 8 fawmaTree & 26
also in a lewer addressed by him (Shei ol 27 wwew, ja7s w gf wwwwAr
Somjibhai Damor) to the Speaker on that gt i fad i -
date, regarding allotment of houses to " g

the Members belonging to the Scheduled safireral A i wd, R:Tn& g% gor §qTITT
Tribes. @ fag & o g g

Shri Somjibhai Damnnr was requested L8 ¢

to furnish his comments on the matter and 26 WETA FT EEY wWiw w N ®
cither to substantiate the allegations B I'l'II‘I' f fi i % frfefe

made by him or o express regret. Shri
Somjibhai Damor in his reply dated the
agrd August, 1978, has stated:
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at ag & fF wife % sxmean wafam & A
W | AgEd qar &1 | ag  @aw  9@el
WTAEFAT & | FZ TEAT FA E1 ST g al
T H U GFR Y A AREH @ aada &
ST Fwdr £ 1

SHRI JANARDHANA POOJARY
(Mangalore): Growing violence in the
public life” of the country is a serious
matter of concern. An atmosphere of
violence and lawlessness has gripped the
cntire country.

You know our defence personnel and
particularly, the Naval personnel are to
safeguard the coast and also to safeguard
public lives and property of the country.
I have got high regard for our defence
forces. But to-day what had happened
in Vizag is this.

In fact, to-day, our mnaval personnel
have taken the law into their own hands
which is deplorable and no peace-loving
citizens of this country can tolerate it.
You know there are atrocities on harijans,
weaker sections, poor workers, minorities
and it has become the order of the day.
What has happened in Vizag on the
night of the 26th and how the incident
has started. The Minister concerned
has not given us a correct picture as to
how the incident has started. The inci-
dent had srated in this way. Two naval
personnel got into the bus in a drunken
state, that is, under the influence of al-
cohol. Then, after entering the bus,
some workers of the Hindustan Shipyard
got into it. The poor chaps, the poor
workers, simply crawled under the feet
of the navy men. These navy personnel
got angry and there was an altercation.
Immediately these naval personnel
started beating these workers. These
workers got down from the bus; they went
to the Shipyard and narrated the inci-
dent to their colleagues. The colleagues
came back. When the bus was returning
at the Naval Sena Dock these people
waylaid the bus and removed the bus
crew and took them to the workers’ quar-
ter of the shipyard and they confined them
wrongfully. s

At the time when the bus crew were in
the quarters the bus crew got collected
in strength and they demanded the re-
lease of their crew members. At that
time there was a clash as a result of which
a Petty Naval Officer was killed. In
the meantime some naval officers were
injured and 8 workers were also injured.
Next day once agin the fighting erupted.
The dead body of the petty naval officer
was found by them near the bush in the
naval colony. At that time these people
went on a rampage and they took law
into their own hands and even went to
the extent of setting fire to the Cinema



217  Violent Clashes in BHADRA 7, 1000 (SAKA) Vishakhapatnam (CA) 218

Hall and also to the shipyard staff quar-
ters. At that time what happened was
this. In the clash one worker, by name,
Kalidas was murdered and another
nineteen year old boy was also murdered,
When the naval people opened fire on
the Gurdwara, at that time these people
died. Not only that. Public property
was also set on fire.  This is the position,
Can the Members of this honouralie
House join me in deprecating and
deploring the acts of the naval personnel?
What is happening to-day ? The at-
mosphere of violence and lawlessness had
gripped the entire nation to-day. You
hrard what Mr, Sathe has just noyw stated.
Now [willcome to the main point.  What
in the reasun?

MR.DEPUTY-SPEAKER : Youshould
have come to the main point long before,

SHRI JANARDHANA POOJARY:
Please excuse me, 1 will come to that,

MR. DEPUTY-SPEAKER: You are
ruking  here a speech. Actually  you
should ask for a elarification.  Please ask
for the elarilication.

SHRT JANARDIANA  POOJARY:
Mease excuse me. Now why itis happen-
ing 2 There is no fulflledged Home
Minister in the country. For the last
s many months we did not have two
Cabicent Ministers and six State Ministers.
What is the Prime Minister doing?  He
iv coneentrating the powers to himselll
Ul is not prepared to give the powers.
Tlhat is why Ill;‘t'rc is a bottleneck in the
adiministration.  That is why what [
submit is this. Is the Prime Minister
going tr appoint a Home Minister in this
rountey ! There is no discipline in their
party becawse there is crisis and there
ig no time for these people to tind time for
running  the administration  effectively,
Under these cirewmstances, may [ know
from the Prime Minister when is he goin
to appoint the Home Minister for this
country *  (Interruptions)

Secondly, whether he is going to ap-
point a High Court judge to go into these
allegations ?

MR. DEPUTY-SPEAKER : Please con-

clude now.

SHRI JANARDHANA POOJARY:
I am concluding. Sir, le in this
tountry have started feeling that there is
no safety for their lives today and as such,
I request the Prime Minister 1o take
Immediate  action, otherwise tomorrow
your government will be thrown out by
the people. (Interruptions)
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SHRI VASANT SATHE (Akola): 1
want to thank the Defence Minister for
the very salutary measures which have
been taken breause this is a matter which
rannot be treated either in an emotional
manner or even lightly. It is a very
sensitive issue. I can understand things
when there are clashes  between com-
munities, civilians, in wvarious ficlds;
these incidents themselves are of serious
nature. But it is altogether a different
matter if there is clash between armed
personnel and civilian nnel. That
18 the seriousncss and that is why the
delicacy also. 1 would not like to go into
the details, it is no usc doing that. The
right thing for us to sce now is only to sce
that the whole situation is brought under
control and necessary atmosphere created.

I would like to say one thing. You
have issued orders, as have appeared in
the Press, asking the personnel w remain
b hl.ob barracks. One  disturbing

ing which came out in the nernpeu.
was that the naval personnel could draw
arms from the armoury on 27th morning.
Sir, on the “26th this incident took place;
curfew was imy i everything was all
right; everything was  brought  under
control.  Then itis reported that on 27th
morning at 11 AM. they could draw
anms from the armoury.  You know the
serivsness of this because, if armed per-
sonnel could get arms from the armoury,
then, it becomes a very dangerous thing:
anything can lappen.  Therofore Kindly
go into this,  There may be provocation
or whatever it is.  The whole comminee
will now gointe i, We should see that
in future noo such incid are repeated,
There is need fur some divections, |
believe you will of course de it B it
is iy humble suggestion that sane striet
direction must also be given that the
oflicer coneerned or Ollicer-commanding
of the Arra st see thar these personnel
have no access o the arms in the arnoury .,
That nwst be done.

I hope, you will kindly eonsider it
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SHRI ~ SAMAR  MUKHERJEE
(Howrah): Sir, what about the question
of relief to the familics of those who have
been killed? This is very important.
I have already handed over the telegram
which I have reeeived from the wife of the
killed person; she has asked for ‘]‘!‘llﬂf.
These  families must he given imme-
diate relief.

SHRI JAGJIVAN RAM : 1 will see
that some immediate relief is given 1o the
flm‘i.:]ﬂ of all those who have fallen victim
in this.

—



221 Matters under

37 hrs.
ESTIMATRES COMMITTEE
TWENTY-SECOND REPORT AND MINUTES
o wfenw (faaaY) ey AETE,

& wruwY e & s wfafa &1 frafafa
sferireet AaT STEATA-ATON AT STATE
(1) fa wAEg—wEA T Al
(wrare ) =—Fr—ATTii &1
TAAw—aT 2 291 wfaaET |
(2) sviw afsdga & wafn  afafa
) * dowi & oAy ATeim |

12.374 hrs,
PUBLIC ACCOUNTS COMMIITEE

Ersnry-Tinup, EGnrmy-sIXTn Asn
NisureTin Rerorts

SHRT P, V., NARASIMHA RAO :
(Hinanrmda) ¢ 1 beg o present the
folowing Repors of the Public Accounts
Commitwee :

{1) Eighty-third Report on action
taken by Government on the recommendas
tions contamed in the  ‘l'enith Report
an Export of Fngineering Gouds relating
o the Minisiry of Comuwree,

2) Eighty-sixth Report on paragraph
47 of the Report of the Comptrotler and
Auwditor General of India for the year 1975-
73, Union Government (Railways)  on
}Jn.‘lulhnriyﬁ Occupation  of  Railway
aanal,

i3) Nineticth Report on acuon taken
by Government on die  recommendations
‘ontained in the Sixteenth Report on
ifih International Film Festival relating
W the Ministry of Information and Broad-
vasting.

12.38 brs.
MATTERS UNDER RULE 3377

(i) REPORTED RESEARCH INTO THERMO-
NUCLEAR FUSION,

SHRI D. D. DESAI (Kaira) : Mr.
Drputy-Speaker, Sir, I rise to bring to the
notice of this a House an  rvent
that happened at the Oak Ridge National
Laboratory, Princeton, U.S.A. which has
the potential to remove poverty from the
entire face of the earth where all sources
of cnergy like fircwood, coal, oil, hydro
and uranjum are getting exhausted while

BHADRA 7, 1000 (SAKA)
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the demand for them is growing
at a fast rate. On t 1, a team of
ﬁwcm led by Dr. Meclvin Gotldieb,

irector of the Plasma Physics Division of
the Laboratory, heated up a mixture of
heavy hydrogen atoms to the incredible
temperature of 60 million degrees Centi-
grade —that is 10,000 times the tempera-
ture on the surface of the Sun—which,
helped  set off the fusion of these hydrogen
nuclei to form helium and in the proces
release 180 times the energy used in achiev-
ing this temperature.  Such controlled
reaction once started can go on for ever—
and without external stimuli.  The raw
material--heavy hydrogen—is  available
in plenty in sca water. One litre of sea
water could provide energy equivalent
of 300 litres of high grade gasoline. It
is  said that the break-through came
much carlicr than anticipated and  that
‘thermo-nuclear fusion under controlled
conditions will become a reality in another
decade’.

Because of the promise this break-through
holds, of plenty of encrgy cheap and from
inexhaustible source (sea water’ and also
becawse  the proces does ot produce
problems of pollution fiom reddual radia-
tion, it would be the Alladin’s lamp  we
have all been hoping for 10 provide cheap
and plentiful energy to mankind in any
part of the world. DBut a wp US,
seientist says ¢ *“This is the most diflicult
technological development ever underiaken
by man fur non-military purposes. It is
too big for any country to do alone”
For instance, the U8, seientivts in this
experiment  usxd an eguipment  devised
by the Russians,

The need for international cooperation
in research 1o make this dream of cheap
and plentiful  cnergy a  reality  carly.
opens for us  An  opportunity to focus
international atention on this one prob-
Iem., India has scientists of calibre, so
too many other nations in the world,
The rescarch on this is open o all.  ‘There.
fore, I am sure this House will join me
in requesting the Government that it 1akes
the lead and proposes through an appeal
international cooperative rescarch on
quickly transforming  what is now a
labaratory success into a great commercial
venture to help the poar and the wreiched
of this world to scc a brave new world
of plenty within our life time.

(ii) NEED FOR EOUR-LANING OF ROAD

BETWEEN PANVEL AND DEHU ROAD
SHRI S, R. DAMANI a (Shola-
pur); Sir, the Bombay-Pune Road,
National High Way No. 4. is a
very important road and carries
very heavy traffic, about 4300
vehicles per day, {rom Bombay
towards Bangalore, Madrag and Hyde-
rabad. The Maharashira Government




223 Matters under AUGUST 20, 1978 Rule 377 234
[Shri 8, R, Damani] mr & 1 whew ® meTr s & gt ww™y
swrshurptnningofthisw‘ﬁ W“aﬁﬂ‘ﬁigﬁﬂ‘ﬂhﬂﬁﬂﬂi
in our period at a cost ot | faver ] ary gt §
175 oem.  The portion, betwee, Elke- fr @ o ﬁm R e,
et el ke e oy e o Ko WTe, & wremw A wd 7 ey F AT
number of accidents and  breakdowns are t fs v R frory e ) W afe gr e, @
daily occurrences; and hundreds of s ag A% e At fam frow
aw, Ged swatiy The 2000W W & wd e agt o w0
alicamiis of Wiy, ponth B lnik NPT W GNAT HTRIET &3 T SANT SO R
PO e, it
March 1973.  But implementation was not ot frarar, XTI W@ M A AR
forthcoming.  As a first step, the State fewr  wwwnr faamd g ferar—ome
Government propused, tn the Government TR frm o
of lng:u to oum_lrur.:‘d a tum-l..ufnp ur!;i.agr
t timated cost of just Rs. N o
eroves. . Comdering the very heavy trailc s gt e fadoft i o W Fs

on this National Highway, 1 =t that
(a) the work is of four-laning the road
between Panvel and Dahu Road ;  (b)
realignment with a two-lane carviage way
between Khopoli and Lonawala aned (¢)
the construction of westerly diversion out=
side Pune City, ¢an brook no further delay
and the Government of India should take
immediate action 10 implement  these
works.
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(iv) Pusric Scnoor Svstem) .

SHRI RAJ] KRISHNA DAWN
(Burdwan) :  Sir, under rule 377, 1
mzation the following matter urgent
public importance,

. The coaching system in private schools
is ¢reating a gap within i
day by day the gap is widening between
;h-. common men and the :}ﬂumt,lwg
s been secn, every person vil

clas is anxio mhtciwgct his kidp:idmitteﬂ
in a private school by paying huge sums
which are demanded in the guise of duna-
tions. ‘While our leaders make loud pro-
mises for Indianisation, they are abolutely
keeping their eyes and ears closed as to
how the brains of innocent childern are
bring washed, Instead of making them
proud of their heritage, they are made to
::'ﬁl that Tthﬁr cu!iuxit and w:g ul'gluing l:;e
SUrOPE, em ado! t
private lclmnltﬂ:'nu ttv'lt. pervtri;d :u’;lm
and makes middle-class sahibs intellectu-
ally subservient to half-digested ideas of the
middle-clas west.  Therefore, it is very
nccesary to go into the details of the
functioning of such schools and to
determine precisely what kind of a

is created tluch institutions. This is &

abaut the way these schools are in

Yion  within ths country. y
demand higher fees and expect the boys
10 be better dressed and the medium in all
subjects in English. Thercby they create
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o awf ¥4 mﬂém%‘mm fgfm-mwdwmmwxuu
Fwm fo 3 fred o S o v e Kchools are doing. 5 e nation, Berhage
wiwr wifr ok A3 qmonftegrer | AR imarily this is the reason that they
W fe whwr  ath o oo b ﬁ:?cdrudhadopwdlmimmq-
ot que st aid ard § 8 et e luion dn Delbi” Metropolian Couocll
w w, fed) safieer ® grw A Wi ;thhm;{;m“ ng away

A ‘Education z}qm
10 bring uniformity in the standard of edu-
cation and have recommended that such
schools should be tatpar with those
ofh(ﬂie[ Government of Government-aided
schools.

It is strongly felt that the Centre shomld
move fast in scrapping out the
public school education so as to g an
end 10 corrupt practices by the
ment of these public institutions through-
out India.

e

(v} RerortEn DEATHS AND HEavy
Losses pue 1o Ratn 15 HimacHAL

SHRI DURGA CHAND (Kangra) :
I am thankful to the Chair for having
permitted me to raise this matter of urgent
public importance under rule 377....

This year, Himachal Pradesh has faced
heavy and incessant rains causing death
of 141 persons. Hundreds cattle
lave perished, thousands of houses have
collapsed, standing crops have been des-
troyed and there is heavy erosion of fertile
I;n'dﬂ:, da; mu:i y culvn"u] and
bri ides, particularly in
ngu.byﬂ!mb, Mandi, Bilaspur
Hamirpur and Solan District. The total
loss as per reports amounts to se
crores of rupees. This is 100 much for a
backward State to bear such a heavy
loss on account of natural calamities.

There is an_ urgent need to provide
adequate funds from the Central Exchequer
for relief measures in the worst affected
regions in the State and to send a Central
Sindy Toum 0 meke am o o s
ment of t Vo eavy
rains in this State and the caused
by the earthquake shocks in the
sala area (District Kangra). )
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wmn i We now

Wmfmhnm of the
following motian

moved by Shri L.K.
Advani on the smh Au'un 1978,
namely :

mthesdltuelhbluha?rc-

Coungil for the
the freedom of of mdu-
tainiag sad i un i |hc standards of
news ies in India,
bv Mg- , be taken into

Shri Venkatgraman to coptinue.

SHRI SOMNATH CHATTERJEE
ada h h
Fiien i Calutcy 1 have given Bov

MR. DEPUTY-SPEAKER : A hun-
dred notices are lhfr?m.ludm. yml;ﬂ

ot vw wreww (Tn w) -
frim  wred wom § s o o @

erdrer W frerere Yl €1 wrewTe T 0 ;!’
wary ot T ¥ 1 ya o dw o gewr e

SHRI SHYAMNANDAN MISHRA
(Besum'u]‘ It is an urgent matter
which is going to be decided by the g1st.
This matter has o be brought up before
the House before that date and the
expert committee report has also to be
placed on the Table of the House,

MR. DEPUTY-SPEAKER : 1 have
called Shri Venkataraman to continue
hisspeech on the Press Council Bill.

SHRI R. VENKATARAMAN
(Madeas  South) : 1 was saying last
cvening that the public have a right to
independent and objective news and fair
oomm:::i One of the factors which mili-
tates nst an objective presentation
of news is the self-interest of the news-

paper proprictors,
is bmught about
interess like b\mnﬂb\thu'.h the rs
of the newspapers have. , all
over the world, wherever there is a free
press, there has been an lgi!lll.oﬂ For
divensification dogwthe mﬂll iic
newspapers an controiling
polistic tendencies in the press.

The Press Council Act of 1965 stated
in section 12A that the object was :

muctummﬂ_empapeumm n:w:
agencies, necessary to su
remedies therefor.” =
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) mare oF

t provisions of

ud at:ennouud ‘only one or

to mention

m devhlm which he has

ml(kmlhcﬂullmwhel‘mibc House,

Hmmhhﬂﬂloﬂlelhg
iieﬁullbdwleltwﬂwh-

“iy concern ilsell with  developments
nuch unfwnmmitml;‘of or other
uﬁnm-gwm\‘:bkhmyl&d
the independence of the press;”.

31300 hrs.

I want to kindly look at the differ-
mmﬁ'ﬁ" . In the old Act,
the Press Council was authorised to study
and nnhmdmau for the avoid-

ance of and ration. In
the new Bill ":el"m the Houne, the Press
Ow“mth“ asked only concern
iteelf wi dﬂdﬂpﬂm Il coneen-
tration, Ihmlookedmlnmcoﬁhe
judicial dictionaries of Words and Phrases
undrhaveﬁ:mdlhttheuuaqumml
deBnition of the word “concern™ as a tra-
nsitive verb. There is a definition in the
dictionaries where it is a noun that “con-
cern” means anxiety. In certain cases where
there are contracts and a person is said 1o
be a ;;:memd';r:rhnh the mn:;wc.mii
shows the interest e person in the
tract. But “1o concern itself” would only
mean, to the Oxford Dictionary.
to interest onuc!fm or about the matter.

So, don’t you see the ofmt d:ﬂ'eru'nce
betwren the power of the old Press Council
1o study the monopolistic tendencies and
the concentration of power and to make
recommendations and of the Press Council
under the t Bill, which shall concern
itsclf, that is, interest ‘itself ? Sir, I_am
m.lkmg this point because if the Pﬂ'ﬂi‘
Council tmm takes up any i issue ©
concentration of, or istic ten-
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for | AR §aga v gwwn
L] oTE wwer grar afgd waer i o
w8 W Ay @y frige exdaar g0 w5

e Kra Afsr A Tarwma gie @
wt dm qwwfan  wr fyed g8 Al
& twd f wrwr g dar 43 gy Riw-

T ot gfeeal & vy & a3 srewia
feo no §, aga safaadn & ferar E oo d
frn & wdt agvrg Y wwrf A E fr 3R
fror afcag ¥t TAeqioar wr wars fen B for
= WS F wwdedt da wr aar Wtz w1
wArw & frar wAar avg

SHRI C. K. CHANDRAPPAN
(Cinnanore) : I support this Bill. But,
wiile supporting the Bill, I would like to
mke afew ohservations.

First of all w2 arc not discussing the
Press Council Bill in a vacuum. There
is a background. We had a Press Couneil
according to a parliam ntary statute and
that was working in this country for more
than 10 years and then it was sl:rarppcd.
But it is useful for us to know or for us
to look back what ha ed
during the opzration of that Press Couneil
in the country. We had succeeded in ful-
filling the objectives for which the Press
Councilwas made. Why Iam saying so
is bxcause I have gone through tm%ill
and all that which is said is laudable. It
is like & good ornament but whether it is
going to serve the purpose for which it is
b-ing enacted, I have my own doubts.

B Pirst of all, the Bill says that this is to
elp newspa, and news agencics to
maintain pt eir independence.  For
making the Press indcpendent this en-
actment is being brought forward. But
is it posible rejly in the situation as we
have itin our country to-day ? Because
i pers in the country

houses becomes & m issue. an

we 3 of the . So
llitmtaﬂlﬂ ty. Ymhlﬁwra

yourself for the delinking of the press from
the industrial houses. So long that is
notdone. [ cannot visualise that we will
have a free press ,

Sometimes some accident may occur
and due to political resons,
industrialist may take a stand ; that
islaudable. Butthatisan accident, Here
Shri Venkatraman pointed out that thing.
Whrn you speak of the concern that the
Press Council should have about the  pat-
tern of ownership, you do not seem to have
gone further in that, There I would like
to disagree with Mr. Venkataraman also.

According to him, he wanted to study
the pattern of ownership. Earlier the Press
Council was making recommendations
te Goverament from time to time. But,
what happened to the recommendations
that they have made ? You know that
nothing was impl ted. In a soci
like this, where pressis part of an industrial
house—if the the press, by and large,
is run by the industrial house—it will not
serve the purpose of creating & free and
independent press in our country, Take
the industrial houses. They run not only
the press but adso the hospitals. There are
temples run by them; there are social
wclli:rr organisations and there are schools,
colleges and everything as also newspaper.
1t is one of the status symbols for an indus-
trial house to have a templ:—Lakshmi
Narain Temple by Birla. (Interruptions).
You may not know that ever God is being
sold in retail and wholesale. ‘That 1s
the problem.

So, my pointis this, In a Bill like this,
you are not going to make much headway
unless you have a political will to diffuse
the ownership of the newspapers and delink
it from the business house ; 1 am sure,
you— not the minister but the Janata
Party Government—will not be able to
do that,

Coaming to another aspect of the matter,
recently, I was very much ted to
know about the P.T.I. 1 think it is now
a part of the Non-aligned News Pool. We
now have got rid of the Samachar. We
wanted to make the news agency more
indrpendent. Look at it as to how they
reported the Non-aligned Conference of
the Foreign Ministers which took
in Belgrade. That was one of the most
distorted version, Eeven the pres in
U.S.and in U.K. reported that much more
fairly. What was said about the role of
Cuba in Africa ? Here the ml‘g:?’
press of the industrial house il
masters, the imperialists, wanted to depict
Cuba as an aggressor in Africa, Thatwas
done in a most unashamed manner. And
you want to call it an In t news
agency, Itis not . 'n“":
limitations you will have when you enac
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SHRI DHIRENDRANA
(Katwa) : Madam, Chairesan, while
welcoming major portion of the Press
Council Bill, as pro, in this House,
I would like to m some observations
and suggestions,

Madam, ‘Freedom of the Press'is a must,
Here, from this Press Council Bill, we see
that this will be mainly controlled by the
Gentral Governmentand there are too many
restrictions for controlling the Press Coun-
cil. The Press Council should really be
an independent body under whose pur-
view even, radios, televisipns, all news-
papers, journals and the whole mas media
should come in. In England there has
bzen legislation even in 1977, that is, Last

car in this regard. This is a'so the case
in the U.S.A.  Radios and televisions are
;_:lncder the :;sml of theirhl:rcn Council.
re it is said re ing the objects that

it shall preserve mmdnm ot’Jr.he 3
and maintain and improve the s ds
of newspapzrs and news agencies in India.
I wish 1o submit that all journals, radios
and televisions should come within the
of this Poess Council. In

the past, there were certain restri ctions,

1
2 1
7
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But if there are certain restrictions even
now, if there are controlling factors, under
which they are to be brought up, the Press
Council cannot act freely. q‘he Press
Council should be given wide powers to
see that the freedom of the press is achic.
ved in real terms.

Then, the freedom of the press will not
be there if there is individual ownership
of ncwspapers. By individual ownership,
I m~an, certain newspapers are owned by
Gurnkas, Bangurs ctc, and other privated
limited companies.  This is also to be con-
sidered as individual ownership. The
Press Council should be empowered to
see that the individual ownership of the
newspaper is done away with, The Press
Commission of U.K. has been given wide
powers and we should sce that the Press
Council in India is empowered fully to
achieve these objectives.

Sir, as we know, the Press Council
in India was suspended some time back:
that was very unfortunate for all of us and
the nation. When this Bill is again before
the House, it should have been brought
in a comprehensive way and the Prem
Council should have full autonomy in all
its administrative and other matters and
should have ample to work freely.
The Government of India should notinter-
fere in their affairs and should not impose
limits on them that they will .01‘%‘,
this limit and not beyond that.
should be given suitable Etrwtrl so that they
are able to achicve the objectives cnumera-
ted in the BiM that is being cnacted.

Mr. Deputy-Speaker, Sir, as it is,
the objectives of this Bill are very limited
and the scope of this Bill is very small;
the hon. Minister will bear me out. The
objectives are oaly In;mpwu the stan-
dards of newspapers and news agencies in
India. The objectives should be to
improve, to enlarge the newspaper
industry 33 a whole, and bring about
the required improvements in  the
working of the mass media, so that they can
reach the le in an objective manner.
The mass ia would include the tele-
vition and broadcasting and as I said, these
should also come er the purview
the Press Council. 1If this is not done, we
would be able to achieve only partial
freedom of the press and not full freedom.

As 1 said earlier, the Press Council should
be fully empowered to do away with the
rivate ownerthip of the newspaper.
ere there is private ownership of ll’lz
particular newspaper, the editors |
reporters cannot give vamt to their views
frecly and fearlessly, It is, therefore very
casential that every effort should be made
to do away with the private owncrship
and that be one of the objectipes
of the Press Council.
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I have got many other things to say
but T shaill speak l.lrthe tim? of ﬁlcﬂhm
on my smindmemts. With thes werds,
1

L of liberty to mind is worse than
death. D:ath is not the greatest
calamity. There ace still more terrible
calamities for the brave ones who, if

“I would rather have a completely freé
Press with all the dasgérs involvéd
in the worng use of freedorht than 4
suppressed or regalsted Prem."

wfeT oy ol B9 ccye arnd veftey wol
W wite gt aneiy weew W W
W v & feg W § T
!ﬂmmsﬁrwuihi‘: w
it vt ¢ i wre dw O st o
o wrp § 1 IO @ i e
T w4 v W

Trepw F G W AW G W
win | ey off teR o o Qoo B
W owrwar o welt £ i xferw
iy ¥ yed 23 soelE €
fafry, wowey, ward, mite wYe %
31. 2 weie & she Qe ww ¥ W ot &
Wrorga w113 oe¥e §1 AR
gc; m;':mm:nwgw?wx
e g mqm:mﬂma'r
;am;mﬁmﬂmﬂg

b 2l

ngﬁtﬁ o g e

x
i
a
-
i3
i

e
yofrw w3 & fag wges

i fF wrc gowrT W1 frige Y wid
Ra after guer ¥ faars Wt aqear v
qear g s e afag ¥
& WY & daq A4 K40 THAT
faar  gad arimr—

rgir & | wafag S@ aioeg
e wTTEr AT @A s af ¥ e

a0 wiftar off o1 T Ao o

Z % AW 53 T wgr A4 Wy

3544

7224
a%iiii
A4
iz

“‘Press could bz free only when the
Governmant keeps away from it, not is
the Press above the law of the land. ™.

af &% arm § fé da ot qgt & wo
® [EA %Ok w Gfrsre Al tﬂ'lfg'
wor X B o et grar off wifde . &
::;ﬂr!!’;n qAYYC F T W F!i’-‘l"l‘f;;f
g ¥ L]
fw o eaymrar € g l&!ﬂ;’ Ei L]
aficefictst W @t wifieg o

“Bress cfmuétl would never be able
to disciplirie thie PreM, m it was
definksd ffom Wiy Busiticet.’ °

“A dsfinite danger emists of mews
bzing twisted to serve the personal
interests of the owners."

ot firg o wreere Wit s X o
A

“If you cannot do anything with the
ownership mfm-t donfﬂﬂi the
g st ol Pap L1

afy ¢ ¢ far-faade ari wr owdfase g, -
@t ax 3w o cemam A ¥
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MR. CHAIRMAN : 1 should like to
put this point to the hon. Members,
According to the time allotted for this Bill,
1 haveto callthe Minister now. But
there arec as many as 1z speakers, still
remaining to be called (Interruptions). ...
Normally such extension of time at this
stage of the session is referred to the Busi-
ness Advisory Committee. In view of the
importance of the Bill. .

AN HON. MEMBER : The time
should be extended.

MR. CHAIRMAN : If you hear me
me patiently, it will be helpful. We have
got one hour remaining for the Bill. I
would request the members to ¢ Tate

“when we come to the clause By clause.
- Meanwhile I would like to know whether
the House wishes to extend the time.

el awite :
'mwwmm ( Qferee) oW

SEVERAL HON. MEMBERS : One
hour more may be given.

MR, CHAIRMAN : 1 want to make
one thing quite clear. Mmebers will have
toco-operatein this matter and that
is that there will be only five minutes for
_each speaker.  And, efore, when I
ring the bell, 1 would request the speaker
would request the iptaker not to say—
one minute or two minutes more.  When
1 rin&thc bell, kindly start concluding
and not force me to ring the bell a
sccond time.

So, Minister will reply after one hour,

lmfr%nmwmi o wait WY var mav
¥ et @ R W o W § Y wre

unet feg & IR forg o
AR S Y bl
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af6T U gex ® goIRIT A9 TR A When I read the Pres Gouncil

Act,
® w 98 vy w7t f& wvar o 1965 and the present Bill, I find to
wmza:mwntzmﬂ B e e e &
oy o\ of the Council and the uence of the

lhe;llmlu or dam;“u:‘h:ﬂn Bill. Any-
» L Am [Anata
oo e o Wl o o &

R ag e e da oA, W o Reieeh LU Wi Gl Sty W
qmr:gq‘\lmnfammimi emergency has been restored now.

3 faeyar B, ot @ @3 of the Members who had been supporti

T WCZ _thca‘cm;rgmcy atrthd:; time X ;:'hﬂ'e
e . is the freedom o L
& 4% wx asar § 1 d7 wafar o ] wipport thele. views. Todsy, therc Is
% afie ¥ fv 3 s ® W freedom of speech, In spite of their
oz 9&, qfezt st Ird w97 ¥ W views, they have been saying that they
T ﬂ'ilﬁ’:ﬁ‘li’{# wYr  FdRafoer preserved the freedom of the press. But
% (13 g w2 | WX & W W T el g et oy el i
et e o B e i e ol o apd b e
i It of our
* g f a1 A gAwr A9 T WiE u:? system, and unless this economic system
¥ is changed, their hold over the pres also
ary s; i N o ogIs  fad g Wit g
& A & Wt af ¥ e wro qeare A The hon. Minister said in his speech
& Ay w7 ® fat w3 AT @ @ae that the Bill is brought for ting the
ot & wrdd, wre da Ardi o1 TAw e pres from various onslaughts and en-
croachments being made either by the
?ﬁ“&a"f’!"ﬂ?i'mﬂlﬂ( Government or by big business houses
w oW vy grdn fiw gade fog or by any other sector. The preamble
aea e 1 &3 e A vy & oA g: X ;ftnﬂt;:th:nélnethgthingandin
m o Coun: -ﬂleﬂ’liﬂ(
?Tw?;rr'g %‘l'éqﬁ‘;nqim'gn L " e e gl v i"'ﬁ:"
W 9T mearanrdd w1 A w:a gre wfyd standards of pers and  news
W mhey, wieetiza e febiftfox §, agencies in India. For that there are 8
3% fard ot WY Xraew wied, wepr waa number of sub-clanses in Clause 13, but
‘a5 A qu dar e wd, IX W€ A¥ for sl e demdy Jpewving e
7 A% 47 wrdfea o1d ¥ yo sob.claie here fa Classe 13 It s oaly
LU L :ti s}n Qﬂ’;ﬂ["l‘!ﬁ'ﬁi‘ nbui.dthattheohlﬁct!oi‘du%u;ﬂw
3 ; to
okl L AL ATy o T XA
From Government  authoritics,
. i individuals hether  that i
E!r-ih ﬂnﬁl’:r:r‘:’;wﬂ:ﬂ ] t‘- ::;;wmbl:dmnrnmrmtiu aet cloar,
ey i e} - And today actually the threat to the
MRS ORI O oty
. a
%G &, 38 ot 1 W v S big monoplisc anl eepitie o
it ag S qrore oY wRar P er thar | hi may
At WY frak @ gt "z ;;:m ;!m;ztimzv&ov‘:nmmt has used
- wardh its authority for unilaterally cancefling
T e (e o8, e O, o e ol i
H‘Tﬂhm'[::-wmt: exercise coersion on newspapers. There
T Wf o ng g ) w wg W D be s unlom poley t repds
™ % & veF <d, mhw de o @ vt e
" ' these things are done how will you sssure
?:;twhnmmﬂmw the frendors of the praw from Government
H | authorities y
should have been cleared in Clause
SHRI AMRUT KASAR (Panaji): the Bill, " 15 of
1 support this Bill and
Minister for bringing forward this Bill. Clause 13 (i) says :
But at the smme time, I am surprised
that this Goawernment has taken 17 “to concern itself with ts

minths to coms with this Bill. such as concentration of or other
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emergency, without some restrictions on
the monopoly houses is going to help.
If it is going to help, the Minister mfy
in in what way this will help us.
in, Clause 14 speaks about the
ApM,uul'tihn: :

only, but
what about the

towards the Irl:.fi':];;\-\"'h l]\:'
pers at is the

isi mgﬂninlhhmll?
t is also mot there.

I am h about the composition of
mpou

the Counal & It tl;w” : more re-
tative than previous  provision
in the Act of 'gﬁi' 1 have moved some
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PROF. ., G. MAVALANKAR
{Glnd.hi'mgl.r): Madam Chairman,

warmly commend this Bill, because it
revives the Press Council, and [ hope it
also now revitalises this Council, in view of
the new improved Bill that we have got
before the House today. I congramlate
the Minister also because of the fact that
the mi-inF loopholein the Emergency
;”é;mm; 'nf Omunuhle Mat Act

'ublicati jeeti ters .
Feroze Gandhi (abolished) and the
‘Prem Council Act (abolished), ail these ,
three were there, but two of them were
repealed and 50 one of them was miming—
he has now completed that trio and for
that he deserves congratulations.

Madam Chairman, T was a Member
of the Joint Sclect Committee and I have
given a note of disent. Tdo not wanrh:l
elaharate on that again. Preciscly be-
cause I was a member of the Gﬂmm‘"T'

T do not think T should move amency

any amuf;d;mmu. It wor;:li% ::w
aj me to say tha !
ffe'hﬁm Committes Report, it 0a
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m"ﬁ;l,\v\;uold be.hn -?lmy, self-
praise. -y hamility
that the Select Chu‘l'niee gwe con~
siderable

into being, w llsee to it that the code
of conduct about which I am legitimately
somewhat nervous, will try sce that
the wholc thing is built up brick by brick,
gradually, and that there is not a prieri
~4 whole set of disciplinarian points,

. "Ii

commandments,
a1 it were, * do this™ or “ don't do this" ;

that should not happen, becawse the

presmen  themselves will do it

i‘:fh)};snprml'mdo%vitgr? It is
vi democracy, vil people,
vial for Parliament. Unfortunately, the
situation in India today is that, generally
spraking, you might say that the freedom
of the l:-rm situation 1s rather at a low
level. In other words, this deterioration,
if at all there is some, is in line with or
i a part of the general overall deteriora-
tion in the whole country in terms of
vxcellence  in varipus fields, That is
why we are suffering in that respect also,
In 1954 when the Press  Commission
was set up for the first time, it recommended
Jhe constitution of & Press Council
Iam worry it came as late as 1966 and,
. ain, because of the y aberra-
tion, it was removed. erefore, it
was an abortive experience, or abortive
experiment of the Prem  Council. 1
hope and pray that the new Pres Couneil
bearing in"mind that experience and
encounter, will improve and st en
the media through the prescmen -
%tlves so that the freedom of the press in
geneval can be preserved.

In India, of course, we must remember
!lla! the Press Council is a statutory body
unlike what haﬁpcm in Britain. In the
United States there is no Press Council,
although T have learnt last week from a
Seminar where some of the US pressmen
were present, some of them eminent, that
they want a Prem Council in America as
well. That only shows that the pressmen
Remselves arc aware of their own res-
ponsibility in the matter of building up
;"':' ing the freedom of the

I would say only one more point and
I have dune’.' Iym sure tlrm-im
;&wmmem I say that if the
e i&:m!:il hl. to ﬁ.mﬂimrdﬁdmtly.
’ ACtas an or
ling what {s called mwc;hility%

only social accountability but accounta- |
bility to the community, to the country
and to the ideals of a free press ; not ac-
countabilty to the Government and
certainly not sccountability to the !
ment.B ecause, 1.‘!1': !l_'l accountable to_"
manag tor it will go
astray from the normal path of the freedom
of the pres. It has to be accountable
itself, to its own conscience, laid down
by the tenets of the free prem. There-
fore, 1 would say that this social accounta-
ability would imply self-control, self-res-
traint, self-introspection, self-analysis and
sclf-criticism by the press, I am sure
the Press Council can gencrate this ac-
countability as well,

One final word and I have done. Iam
sure the Minister has seen and perhaps

Sundgy of 27th August by Shri

Varma, given as a cover story, entitled
“ How tors are Managed”. 949 Not
only editors are , even columnists
arc managed and they are not p ly
treated, indeed, they are ill-tru%
the proprietors on the one hand,

let the Minister not forget it, that on the
other hand there are occasions when
Government have badly treated the
editors and columnists. I have my own
experience when I was a columnist of
several newspapers in Gujarat. At one
point of time they did not like what I
wrote, just because the Government at
that point of time did notlike what 1 wrote.
l'Thmfore, I was asked very quietly to
CAvVE.

Take the very recent example of Editor
Shri Chalapathi Rao of National Herald,
who had to go isely for the same
reasons. We all how a new ¥Editor,
who was complaining of being sacked
from a Bombay paper has been brought
to Delhi. But he forgets that he was
brought to Delhi to fill up a because a
Delhi editor was sacked in same way
in which he was sacked in Bombay.
These things have happened, but they
should not happen,

I will conclude by saying that the res- ,
ibility of the pres is far greater

-ause it is very powerful. 1 only
hope that the Press Council will act as a
sacred temple and as an  edifice of
freedom which will go into these problems
in their entirety with a sense of serious-
ness and resporsibility, because it has to
guard its own freedom, namely, the freedom
of the press.
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SHRI CHITTA BASU (Barasat):
Madam Chairman, I rise to support the
Biali:e But I have certain observations to
make.

The press, particularly in our country,
has got a very gn(rurunt and crucial role
lopf:y. The freedom of the press has all
along been one of our cherished values of
life. These cherished wvalues of life
have struck deep roots into our national
life right from the days of national freedom
movement in our country.

In order to understand what is the

specific role of the press in our  country
today, 1 only want to mention that the
press has got the role (1) as an inspirer
of the masses, (2) as a teacher of the mases

and (3) as the -General of the
ental activities and policies. To
ulfil this very imy t and the crucial

role of the press,t
In actual terms, the freedom of the press
means, freedom from proprietorial inter-
ference, freedom from the governmental
interference and freedom from interference
from other conceivable sources. The
freedom of the press has also bcegllde-
fined as ‘' the freedom to hold opinions,
to receive and to impart ;pfomalmn
through the printed word without any
interference from any public autharity”.

The Press Commimion itsclf feit that
the freedom of the pres must :ndthe
editorial independence, vity of ne
news praentation and fairncss
comment. 1 concede that the

prem requires freedom.
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l--nm.'hh hﬂu
tlnﬂuu-aa’nt, 1;1:1
sutheority.

Mhu'thnﬁudmdlhpm has
mderomnmouaho. it is an integral
and an indivisible of the demo-
ﬂ'lu.: rights md cunl liberties ﬁ;ﬂ' our

fight
prem is not the t
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the in-
Bui md that is that the
ous in fts lack of under-
of concern for this growing
to the freedom of the prem,
I have not much time at my dis-
, 1 do not want to dilate on the
subject. But 1 would only like to draw the
attention of the hon. Minister to the
fact that the common ownership and
interlocking of the newspapers have
grown in recent days.

According to the inﬁrmt:on avnlnble
with me, the common ownershi

account for 81 percent uPtbe cir-
tion of all meuopnhun dailies
published in our country..

W gWe QWo wWmw (¥TTMTNIT) @ AW
wwear e s wvew wff R

MR. CHAIRMAN : When the ques-
tion of quorum is raited, the bell has to
be rung. The bell is ringing.......
Now, there is quorum. You can conti-
nue. Please ﬁ!mh in half a minute,

SHRI CHITTA BASU : This parti-
cular problem of grow concentration
of anhqp of the Pruanim been dealt
with by the Pres Commijssion itself and
certain recommendations were  made. 1
have come to learn that the Government
hlll set up a committee to take certain

ay I request the hon. Minister
tha!. in the course of his reply he should
take the House into confidence as to what
steps hmd mfmdm taken h:‘ m
matter of transfer management
Press to public trusts, the diffusion of
ownership, delinking of the Press from

;
ﬁ 8

EEEEE

gE

business-houses, etc. Hc should tell the
House.

I PURNANARAYAN  SINHA

ezpur) : I congratulate our Minister
g o "lh‘l&ll hich has

by the other House.
Tchlll what we want our
Prems to is not required
to be q by any amount of defini-
tianinlhehndyd Act. Freedom is
frecodom. There is no guaraptee of

freedom against the government or
anyhud.md have been made in
this Bill in order to guarantee freedom.

A Prems Council will be constituted
with 28 Members, There are 13 Pres-
m,ﬁl‘ramummmmmcenol‘uﬂ:

peTs, ONe NEws AGENCY man,
:‘l‘:’Eﬁmm and 3 wisemen and five
politicians, i.s. the M.Ps. I think this
‘constitutes a good tesm......

MR. GHAIRMAN : MPs are alio
wisemen.

SHRI PURNANARAYAN SINHA 1
'I‘heym.'!‘heothcrg:inliv'!‘hnmb.
I read in one of nmpnfe
that the session is being extended ‘1:
Times of India, Hindustan Times and
Sigtesman. One that the scmsion
is being ex . 1 immediately ine

uh:d‘d'uf'o#r Mimlﬁ if %1:1:: cotrect,

i 0, no.'! Now reparter
bad only taken little pains to........

SHRI DINEN BHATTACHARYA :
§Scnmpnm] : This is the freedom of the

8i SHR}L PU‘::\I.‘ANARAYA];E SINHA :
ir, 1 have reporting from 1934.
Even m-d.clud report for some of the
ing my own paj in my
55'.':1" .m'l'hcre Ere ];ttp.lll biutp:l:cfe is no
such lack of responsibility. Mr. Mavalan-
kar wants them to be aoul?untagilc to the
But I say not only to em:.et-_.r
mmg the rm.wnvard mcl;wk:honl'd he
human society at large t u
accountable. The Indian should
be at least an ideal Press. Here the
Reporter could have ascertained the fact
from the Minister or his Secretariat
whether the House is}being cxtended.. ...

SHRI DINEN BHATTACHARYA :
What is the harm ? It is simply over-

zealousness.
SHRI PURNANARAYAN SINH&I
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[8hri Purnanarayan Sinha]

but the prems here, particularly, in Delhi
is hehtwl:: with some amount of irres-
ponsibility which has resulted In some
of the squabbles. Perhaps want
tw;é.i;l:a us, 'l;!m is &c I:gﬂ haps
t ve been instiga same agents
from somewhere to drive a wedge bet-
weong report that has. appeared toda
wrong t a Y.
They do not try to verify, they publish
guess work, their imagination, their own
story. I do not expect the Indian Pres
to be like it is done now in some papens.
In section 13, there are so many clauses.
I do not find the main thing in any of the
clauses ‘virtue of the press is truth’,
‘Truth is found nowhere.

MR CHAIRMAN

conclude now.

SHRI PURNANARAYAN SINHA 1
I have taken three minutes only.

MR. CHAIRMAN : | have got the
clock here.  You have taken four minutes.

SHRI PURMNANARAYAN SINHA :
The word truth is not found in any of
the clauses that the prem should be
truthful.

The word ‘truth® itself is nowhere
there. The question of jute, textile,
sugar industrialist monopolising the
is not foreign to my own way of thinking.
I understand the sense of responsibility
that is to encourage the of senae of
responsibility. Sub-Clauses (d) (e) and
(f) of Clause 13 should have been more
elaborately defined. At the same time
it is said the Council should not take
cognisance of the complaint in the opinion
of the Chiarman ifitis felt there s not
sufficient ground for holding an enquiry.

MR. CHAIRMAN : Please conclude
now.

SHRI PURNANARAYAN SINHA :
Any responsible reader could find if
the press js dabbling in untruth or that is
trying r.;ccrrn.r.e mlhepdiliw minﬁ.uim
among the people or . In that
case, the Presms Coumi?‘nli;m:ld take
cognisance of it and an enquiry should be
started,

With these recommendations I support
the Bill. I hope the House will accept
them. At the same time, I alro want
that due representation should be given
to small newspapens in the Pres Council
so that their voice is heard and they

E

You should

SHRI B. C. KAMBLF
South-Central) : Madam, so far
provisious which pertain to the public

mmpmcm-u;:-m
waﬂ

plead with the bon Kinister
to kindly deline broadly what he rosans
hybfuhhc service or what he means by
public interest, 50 far aa freedom of

the pres is concerned,

So far m freedom is ed
there be &eﬁ‘dm for_:htin : or ol
any category of peaple in when
ma‘;ﬂ'lll resources of this nation are
concentrated in the hands of 209, ?
There can bardly be any om. In
case the hon. Minister is sincere the
freedom of the prem, break that chainby
which the press is cnalaved. There are
two chains—one chain is by the capita-
lists and the other chain is by the
ment. Therefore, break “that chain,
So long he has not broken that chain ;
it is not possible also. Take the princi
of nomination. Press Council is being
constituted under the principle of namina-
tion. Do you mean to say that the
prems Council, by such a nomination,
will be able to preserve the freedom?
It is impossible. Therefore, the principle
of nomination was discarded long ago
in the Constituent Assembly, Do mnot
revive that principle. Accept the princi-
ple of direct election. 1 have ,suggested
certain amendments but 1 shall not go
into them in detail at this stage, But
whatever be the conception of the Pres
Council, if it is by nomination, Parlia-
ment has an insignificant place in the
Prem Council, Therefore, instrad, the
principle should be like this, I would
say that cven among the Working Jour-
nalists there should be representation
on the Prem CGouncil. Their represcnia-
tion will never be on the Press Council.
That scems to be the provision here.

g

Looking to the provision about the
forcign aid or forrign money or amis-
tance, all must come up before Parliament,
even the economy of the pres must
come up before it. That can at least
be done at this stage. The budgets or
forcign amistance for which there is a
provision, all the details of them must be
placed before Parliament.  Annually,
there should be a report submitted
through this Pres Council so  that
there will be a full discussion.

Now, Madam, there is a provision
with n-g: to rates. ‘There Is a provision
Ui Sevapapen. Why do you wan

ig n 3 you wan
cates. ﬁ::-:ﬂurc, "1 Bare proposed
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Lastly, I would like to ask what is the
purpose for which this freedom is to be
given. You define the purposes for which
itis necessary.In that regard, I have given
certain amendments. I will conclude
by making certain suggestions., Let
there be some choice for the p“mwﬁ

to  newspapers, Let 3
diffusion of uwnership. Lel the economies
of the Press be brought before the House
and let there be relationship between
the labour and the management. In
case our nation has 1o go ahead, the Press
has to rlay a big role which it has not so
l;n_r h]:aycd . and, “clcpmc‘:l' _vut“mm

the pcoplec arc st in illitcracy
and are below the ty line. As
such, certain portion of blame goes to the
Press as it has not played ils proper part.

SHRI AJITSINH DABHI (Anand) :
Madam Chairman, the ill  seeks to
establish the Press Council and thereby
to make the law regarding the preserva-
tion of freedom of the Press and to im-

ve its standards. The law by iwself

is not sufficicnt. It has been shown
experience that many a law are 'flouted
with human intelligence and ingenuity
despite legialtive checks and  sirict legal
provisions. What is more, the attitude
of the government goes a long way in
the growth of a free Press. 1 am sorry to
say that 1 have no faith in the sincerety
of the prumhei Janata Party gwcmn_}t_:hm
regarding the proposed enactment. e
attitude smd conduct of the Janata Party
ﬁ:rrnmmt hears testimony to the fact
that this government wants not a free
press but a coloured press. This govern-
ment wants to lend it a * Bhagwa ’ colour
of RSS and Jan Sangh to whom the
hon'ble Minister for Information and
Broadecasting belongs. Because, Madam
Chairman, he has become a minister
in the Janata party government by virlue
of a quota of ministers given to Jan Sangh
in the Janata Government. Immediately
after the breaking up of the single news
agency, namely the Samachar into four
news agencies'the Minister and his collea-
gue in' RSS, Shri Baleshwar Agarwl, tried
10 invest ‘Bhagwal colour to
Samachar Bharati—an hi‘_"d‘"‘"“"f'“’
ve news agency— merging
t with the HindmtanrySmchar con-
trolled by the RSS. Tt is well known
that the hon'ble Minister had brought
pressure on Shri P. C. Gupta, Ghair-
man of the PTI Board and got accom-
modation in the PTI building for the
RSS controlled Hindustan Samachar.
Not only that. Last year he had allotted
Rs. 8 lakhs for each of the four news
agencies but for the Hindustan Samachar
controlled by the RSS, he gave Rs. 4
lakhs more. Therefore, Madam, I say
that the establishment of the Press
Council, by itself, does not ensure the
independence of a frec press. How can
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you t unadulterated news and
information by a news agency which is
controlled by religiously fanatic people
who in fact distributed sweets when
Father of the Nation, Mahatma Gandhi,
was asasinated ? Madam Chairman,
it has been recommended by the first
Press Commission that the Press should
be delinked from the big industrial
houses. Not only that. The  hon.
Minister, Mr. Advani, while spcaking
before the conference on the Indian
Press and Freedom, last year, stated that
the Prcss should not be in the hands of
ulated forces of market, What he
is doing today is exactly to the cuntrary.
His bl::’hn.ist;y rcm;nmrtnxdrd R’]\ fio 1
to paid to the Express Newspa
Group which is controlled by a Ef;
multimillionaire jute baron......

MR. CHAIRMAN : You have taken
more time than what is your share.
Pleasc conclude.

SHRI AJITSINH DABHI : While
the newspapers like the Palriol and
Mainstream were allowed to famish. I
say that........

MR. GHAIRMAN : You are taking
a long time. Kindly conclude.

SHRI AJITSINH DABHI ¢ I am
just concluding. I say that with the
present Minister in charge of Informattion
and Broadcasting, the freedom of the Press
is far away. I am just concluding......

MR. CHAIRMAN : No, no. 1 am
calling the next speaker, Mr. A. K. Roy,
indly resume your scat.

SHRI AJITSINH DABHI : I am
concluding.

MR. CHAIRMAN : No, please.
You can speak on the amendments which
are standing in your name, Mr. AK.
Roy.

SHRI A. K. ROY (Dhanbad) :
Madam Chairman, this deserted House**

MR. CHAIRMAN : Don't record.
Kindly don’t make such airemark. Itis
agamst the rules. It will not go on
record.

SHRI A. K. ROY :. and complete
boycott by the AIR of the proceedings
of this Press Council Bill indicate the
real worth of the Bill. It shows cither
that the people’s representatives and all
concerned are not  interested  in the
real freedom of rthe press or there is no
genuine element of freedom of the press
in this Press Council Bill. There can be
only two alternatives to this general
apathy all round towards the so-called
impressive Press Council Bill with which
the Minister has come.

**Not recorded.



259  Press Council Bill

[Shri A. K. Roy]

Madam Chairman, you will agree with
me that our position has become
very difficult, because, we areto choose
between genuine ;l.aw:r?r and & counter-
feit freedom. We don't know what to
do. We have scen 19 months of genuine
slavery, u.nadu.llr-mtrg agmark slavery,
and mow we arc having 17 months of
counterfeit freedom ; that 13 also regulated,
processed, finished and presented, So,
Madam Chai iti

become very difficult viously in
that controlled Press, so-called committed
, we used to read from our jails,
storics of Sanjay Gandhi. Today in the
so-called uncontrolled and free press we
are reading stories of Kanti Desaj and
nowadays of Suresh or some such chaps ;
we don’t know tomorrow what we will
read about amd about whom. The
voice of the teemine millions, the voice of
the working people was choked lefore
and it is being choked even today.

Now, we may ser bow the Press Council
can preserve the freedom of the pres. 1
wonder, how an add 29 nominated Members
can give us freedom. (ut of the 29
nominated Me.nbers, even if that is a good

v, [ am afraid, it will be only good for
nothing,

Only seven will be frome the  working
{uumalim and live will be from the two
won. Houses. So, the entire concept of
frecdom of press is being mortgaged to the
good wishes und wishful actions of some
press barons or press owners,

Macdam, while you are busy with pressing
the bell, the Minister has come with an
unimpressive Bill in this House. Freedom
means freedom from what and  freedom
for what. Freedom has to be from intimid-
tion, freedom from compulsion. freedom
from all sorts of terror and fear. I would like
to ask the bon. Minister, can the Press
Council Bill provide that freedom to the
working journalists, freedom from their
owners, frecdom from the management ?
Now, freedom for what ? Freedom for
venting one's views and facts about the
huge agony of the society. Can there be
any guarantee for that ?

Press in this poor country is not only
a means of entertainment, it is  an instru-
ment for change, it is an instrument for
givlng direction 10 the society. But what

the today ? Tt is full of scandles :
it has become unrendable now-a-days. I
was just reading a few lines by Oscar
Wildle with regard 10 the difference between
literature and the press. He said that
while the press is unreadable, literature
is never read and that is the position
now.

Sir, the fight for democracy is a long
one, It requires not only democratic
tongue, but it also requires democratic
teeth and this Press Council Bill is devoid

- AUGUST 128, 1978
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ke the previmus one. and as 1 tokd
previous one a3 I wld you, it
is only the counterfeit freedom whichs

MR. CHAIRMAN : I wonder, who

will give the Chai freedom  from

speakers who exceed their time limit ?
The Minister.

gwn st oW st (st aTe ey
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They perhaps find it impossible to

that a Government or a
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[Shri L. K, Advani}

from th: Chairmin whoisto bs nominated
by asminating panel comprising of the Lok
Si%aa 32:aker, th: Rajya Sabha Chair-
mia aal oa: prraoa elected from  among
thrmislves by the m:@mbers of the Pres
Corazil, Sy, this is ths  nominating
pi1tl Wi is giing to nominate the Chair-
mia.  5) [ asth: me:mbers of the Council
are conc:ensd  gq@ fat syrear € v 2
A g wreara iar ¥ e Frad geqri e T4y,
g e 2ff &8 | qowrkonaofordte Arm Ay,
wrfeqoune WA Ry, aiwm wifqer de-
T A A, Aogodre AW AT 1 M WY
weqrd =s7 & writ &, ¥ifF =57 Rq FiF,
oy Arq T W INA N g9 g swTew
%t 8 fr weg & faeen ademr w0 &
wrdfes g1, fedy oy ffesana = @ o
Noteven the Chairman is going to have
discretion in picking and choosing.

g ot aff wg wem & fs gad qg wwfex
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FLER ® syreqr w1 @ # fw g
fis fodt o ¥& ox arfgafez
FC & | T ¥ T TIH(T

| 31

%
“43.
Aol
is

AAGEAT X K1 g1 AR qAMA
B X waRm § f& az

-
+
1

t
4

1332
33
;

3
=
3
i

&
a4
3’3%

33
7
A
E

“ﬂj
i
Tz
35%
¥ |
iz

3
1321
7
is

2

LF tatF-

iy
b
%23

F33

ﬂigigi
2hads
9437
E

2

g

!

3
E-T]
F

P
3

L
wi- k
g,.
3

3

"
i3
g
k!
i
3

%
E
¢
:
3
a3
4
:

‘AUGUST 29, 1878

Press Council Bill 268.

ufasis Ay gawt drcry
&= o ww wf § | 77 wwrT TA® WX
# wrew §, ot aft s 4 fE oxe
awr & wfr faig feqr fs g4 da
wHWA AU WH—TEA ¥F wAHT X
¥ osfta @ ¥ ot 9 AN a—uR
IqWT Zek W% URET F GO ¥ THW WAWT

Ay 4

“It will examine the ownemship
pattern and the financial structure
of organs of the press with a view
to ensuring editorial independence
and professional integrity and
readers’ right to objective news
and views and comments frecly
expressed.’”

This is one of th: E-.'imary objectives
why we have set up the second Pres

Commision.
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PROF. P. G. MAVALANKAR :
Is it the contention of the Minister that
circulation is the only and the most
effective u‘;‘m l‘? h]a“?.r::::lm' I want
to remind him of what ago
when a British journalist aufc:? that
time that ‘‘Newspapers with large circula-
tlon are like fashionable ladies who are
more concerned with their figures than
their morals™?

Wl W PO WTRATT  AREAART I A
W I fwm & nw wwe & wife A&
aam g fe 2z on s w6 8

It is one of the ceiteria and it caunot
be the only one. But at the same time,
all the other things being equal, the diffe-
rence only being whether this paper
supports my Government or not, [ want
to make this clear becausc all other things
equal mean that both are political papers,
the fact that this paper who supports
me and the other paper who does not
support me will have nothing to do with
the advertisement, Political wvicws and
political oﬁpm'lim it totally irrelevant
%o far as this Governments' advertisement
policy is concerned.

SHRT KANWAR LAL GUPTA Delhi
Sadar) : What about yellow journalism ?
Will you allow such sensational news in
this country ?
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“To concern itsell with developments
such as concentration of or other
aspects of ownership of newspapers
and news agencies which may
affect the independence of the
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that Concern itself does mean, as you say,
intercst itselfin. And whrn it has to take
interest in this particular matter, it has to

SHRI KANWAR LAIL. GUPTA :
MRTP is absolutely different. Monopoly
s in the sensc that a_chain of papers is
owned by certain businessmen.  So, the
freedom of the editor comes.  He becomes
the boss. Then again, there is the question
of the monopoly of the editor, and then the

stion of the freedom of the correspon-
T:n comes in. You have been watching
that a particular editor during the emer-
gency was behaving in a icular way.
The same editor now is  behaving in a
different way. Prior to the emergency he
was  behaving in another way. So,
freedom of the press means the freedom
of the correspondent, the editorial staff
and everybody. so, what are you doing
to do about it ?

off W wor sl tE AT O F

fis ofrew wre fr dw o o gw

waf &1 It means cditorial freedom

as well as the climate to maintain the

professional integrity of those who work in

MM. As T have said, I mean the

om of the press as opposed to the

freedom of the purse. 1 am not talking
in terms of the owners of the pres.

W oew ¥ ¥ wpww f Afew A
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# wrg ®T WM AT They should be
practicable, They should not seem just
airy words.
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1 would say it is carelessness, not heing

particular about being acrurate about
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SHRI B. K. NAIR : Clxuse 14 of the
Bill provides for punishment—warning,
sdmionishing, censating and  all that,
All thewe actions are aimed st journalists,
editors and other parties. Do you
conceive of any action on the part of the
owner of the news; r which may call
for censure or any other punishment for the
offence committed by him, whoisa very
prominent constituent of the  Press
Council? Dors the owner come under
this Act for punishment for any of his
actions ?

SHRI L. K. ADVANI : Why not ?
He is not free from...

SHRI B. K. NAIR : He is not free ?
He is above all these ? There is no
censuring, no admonition or no other
punishment  for him ? Does he not
commit any offence ?

SHRI L. K. ADVANI : If you sce
clause 14, it is stated ;-

“Whrre on reccipt of a  complaint
made to it or otherwise, the
Council has reason to belicve
that a newspaper or a news
agency...."

It does not mean the ediwr, it may
mean the manager. it may mean the
owner, It depends upon the Council's
assessment or the appraisal of the case as
to who is at fault and then he will be
censured.

SIIRI KANWAR LAL GUPTA :
Will you take the representatives of the
readers on the Press Council ? This is
very important because you have to edu-
cale the people.

SHRI L. K. ADVANI : Mr. Chairman,
this point was made by Mr. Kanwar Lal
Gupta at the outset. I Mt out
thatin India we donot have tions of
readers as such. But the lay members of
this Council which include all the five
Members of Parliament, the representa-
tives of the wvarious councils, acadcmies,
the Sahitya Akademy or the U.G.C.—
all these are supposed to be there as
representatives of the readership. Their
capacity to be there is as reader. Inci-
dentally T may mention that five of us,
Members of Parliament, arc there on the
Council and I would be very happy if
by convention one of the Members of
Parliament nominated to the Council Is
atrade unionist. I would be very happy
about it. This is somecthing that wa:
suggested in the Joint Select Committee
and there I said that T would certainly
like to express a wish in the House when
I y to the debate because it will be for
the Speaker to nominate or the Chairman
to nominate, If this happens by conven-
tion, it would ensure that a large section of
the workers in the try are ted

P

SHRI PABITRA MOHAN PRADHAN
{Deng-rh) : Mr. Chairman, the hon.
Minister just now said that papers having
a circulation of less than 5000 will be
free from the payment of subscription.
But this is not provided in the Bill.

SHRI L. K. ADVANI : I will explain
this when we deal with clauses. We now
come to the clauses because there are
amendments on them.

MR. CHAIRMAN : Now, I put the
motion for consideration of the Bill to
the vote of the House.

The question is :

“ﬂlctothc'lrt"m lnu:!tahl'nh a Pre:r

uncil for e purpose
preserving the freedom of the
=1 mg of maintaining and
improving the  standards of
newspapers and news agencies in
‘l:din, as passed by Rajya Sabha,

taken into comsideration.’’
The motion was adopted.

MR. CHAIRMAN : Now, we shall
take up clause by clausc and amendments
thereto. First of all we shall take up clause
2. Thereis onehaménd?m:i;mindment
No. 1 Shri C. K. andrappan
and su??xl?&. Rajan.

Clause = (Definitions)
SHRIK .A.RAJAN : Sir,1 move:

Page, 2 line g,—
after “*working journalist” insert—
*‘and other newspaper cmployces'™
(130)

MR. CHAIRMAN : I now put
amendment No. 130 to the vote of the

House.

Thelquestion is:
Page 2, line 3,—
‘working journalist’ inseri—
“‘and other ncwspaper employees*
(130)
The motion was negatived.
MR.CHAIRMAN : The question is :
“'That clause 2 stand part of the Bill"”
The motion was adopled.

Clauss 2 was added to the Bill
Clauses 3 and 4 were added fo the Bill.
Clause 5 (Composition of the eouncil)
SHRI BHAUSAHEB THORAT 1 I

beg to move 3
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[Shri Bhausaheb Thorat]
Page 2, line 19,—
f.(url"w:ﬂ ty-eight" substitute *thirty”
1

Page 3,—
after line 10, insert—

“(f) two shall be members
belonging to the Scheduled
Castes and Scheduled Tribes,
ecach nominated by the
President of  India:™ (2)

SHRIL LAXMI NARAIN NAYAK
Ib:gtomove @
P‘se 3=
after line 10, inserl—

*(f) one shall be nominated in
accordance with such  pro-
cedure as may be prescribed
from among persons who
send news to newspapers
(correspondents):” (45)

SIUWA K. RDY: [bgtomove ¢
Page 2, line 21,—
after “nominated™ invert —

“from th: panzl of three persons
suggested by other members
of the Coune’l" (6o)

Page 2, line 28,—
Jfor “'thirteen" substitute “‘eighteen" "
(61)

Page 2, line 28,—
for “naminate " substitute “'elected"’
(62)
Page 2, line 30,—
(i) for “‘six" substituts *‘three”
(ii) for “'seven’ substilute *'filteen’
(63)

Page 2, line 34,—
Jor “"threc and  four’  siubstitute
“two and cight” (64)
Page 2, line 34,—
Jor **4ix’ substitute “‘three'* (65)
Page a, line 35,—
[or “nominated™ substitute “'elected"
(66)

Page g, line 40,—
for "Elso.’r;linaled" substitute “clected"
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Page g, line 4,—
Jor “*Bar Council of India" substitule
“Indian Science Congrem’ (68)
Page 3, line 6,—
(i) for**five" substitute *‘three"
(i) for **threc' substitute “'two™ (6g)

Page 3, line 8,—
Jor “two" substitute ““one*® (70)

Page g, line 10,—
ad” at the ecnd—

“who are not members of any other
Committee of the Parliament (71)
Page 3, line 14,—

for “‘mominationy’’ ubstituts

“clections” (72) p
Page g, line 15,—
Sor “nominated” substitue  “‘clected"
(72)
Page 3, line 23,
Sor “fifteen  thousand”  substitute
“ten thousand" (74)
Page 3, line 26,—
Jor "fifteen  thlusand"  substitute
“ten thousand" (75)

P.g! 3=
Jor lines 27 to 38 substitutr—

*(4) Before making any nomination of
Chairman under sub-section (2),
the members of the Council
thall be elected by seeret  ballot
asper the provisions Jaid down in
sub-section (3) under the super-
vision of the Election Commis-
sion in accordance with the
existing law™. (7b)

Page 3, lines 39 and g40,—

ﬁr{"n;:minnned" substitute “*clected”
77

SHRI AJITSINH DABHI: Ibegto
move :

Page 3, linc at,~—
Sfor "fifty” substituts “seventy-five”
(89)
Page g, line 23,—
Sor “Bfty” substitute “seventy-five”
(907 i
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8 IRT ANANT DAVE 1 I beg to
move ;—

Page 2, line 20,—
add at the end—

*‘and ane member of every State
Lrgislative Ascmbly nominat-
ed by the Speaker of the Assembly
whu shall not come within the
meaning of section 24 of this Act
and who shall simply assist the
Council and protect the interest
of small newspapers of  his

State' (98)
SHRI G.M. BANATWALLA : I
beg to move 1—
Page g, line g1,—

fu? “ ls of o U
mm:e the number"

substitute  “‘the  required number
of names™ (103)

Page3,—
after line 17, interj—

“*Provided also that in caw nomi-
nations under clause (a‘,}e and
clause (b) do not inclu
member from any one or more
of the languages mentioned in
the Eightk Schedule of the
Constitution, such  additional
number shall be nominated so0
as to sccure members from all
such languages.”’  (149)

Page3,—
after line 38, insert—

“(4A) Beforc making ary nomi-
nations under the third is0
to sub-section (3), the ntral
Government shall, in the pres-
cribed manner, invite names of
the required number of members
to be nominated from such asso=
ciations of persons ms may be
notified in this behalf by the
Central Government.”” (150)

SHRI 5 MBLE : I g
mm:_&c KA beg

Pages 2 and 3,—

Joi lines 29 to 42 and 1 to 47, res-
pectively, substitute—

“(3; of the other members—
(a) fifteen shall be elected from
amongst
journalists  including edi-
tors; the persons who own
or carry on the business of

management of newspapers
big medium or small ne\n:

papers, those managing
news agencies, by
electoral college of members
of the above mentioned
bodies;

(b) ten shall be rlected from
amongst the members of the
House of the People;

ic) five shall be elected from
am ngst the members of the
Council of States,

!4) The Election Commission
shall be entrusted with the
preparation  and  conduct
of and superintendence of
these clections as may be
prescribed by the Govern.
ment,

(5) Ceniral Government shall
notify the names of persons
elected undcr suh-sections
rg) and mé} in the Official
Gazette the same shall
rake effect from the date of
notification.” (109)

SHRI R. VENKATARAMAN : 1
heg to move :—
Page 2, line 19,—
after “Chairman® insert—
"*who is or has been a Judge of
High Court or Supreme C‘ourt‘.'
(120)
SHRI K. A, RAJAN : I beg to move:—
Page 2, line 19,—

Jor “twenty-cight" substitute “thirty-
two' (131)

Page 2, line 28,—
JSor “thirteen” substitute “‘fiflecn”
(132)
Page g, line 30,—
Jor “‘seven® substitute “‘nine™ (133)
Page 2,—
afer line gq, insert—

“(bb) two shall be nominatedin
accordance with such pro-
cedure, as mav be presgrib-
ed, from among the other

newspaper cmployees;”(134)
Page 2, line 41,—

JSor “who manage” substitute—
“who are working in" (13§)
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SHRI YASHWANT BOROLE : [
beg to move :—

Page 2, line 26,—
add at the end—

“and the Committee, as far as
possible shall, nominate a
person as Chairman  havin
judicial background.” (137

SHRI BHAUSAHEB THORAT
Pandharpur) : Mr. Chairman, Sir,

have suggested two amendment to
Clause 5 and in thosc amendments, 1
have suggested that the Press Council
should consist of a Chairman and thirty
other Members in order to accommodate
two Members belonging to  Scheduled
Castes and Scheduled Tiibes. This is
my suggestion,

SHRI GIRIDHAR GOMANGO
(Koraput): I have given notice of
amen nts No. 4§ and g, which are
identical with amendment Nos, 1 and 2.
I have also given notice of an amendment
to clause 13 i.c., my amendment No.ro
and here I swwould like to refer to the same,
1 will read out that amendment.

“P.s! 6___
after line 35, inseri—

“(1) to rncourszgr the news.
apers, ncws agencies and
journalists to undertake the
ater responsibility  for
the uplifimentof Scheduled
Castes, Scheduled Tribes
and economically backward
classcs by highlighting the
true and correct  socio
economic and cultural con-
ditions in national and

regional papers.’

If the hon. Minister is not u}rmble
to amendment Nos, + and 2, would
request him to make at lcast a provision
in clause 14, %o that the Press Council
can deal with the matter.

SHRI A.K. ROY: Mr. Chairman,
Sir, as I alrcady said sometime back,
the freedown of press means, freedom
of the pen, freedom from the purse and
freed far the people, No dom is

L
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pomible otherwise if the body waich will
give freedom is ot democratically consti-
tuted. So, this Clause 5 is very imporiant
as it is concerned with the ing wp of
that body,

Any democratic body is foimed frcm the
bottom, from below. Any autucratic bedy
is formed from the top. Any type of oli-
g:.rdchz is formed from the top,  The wlhaole

y has been furmed from the top. Scme-
body is nominating the Chaiiman; scme-
body is nominating the me mbers and scme.
body is nominating others. I  have
proposed that  first the members of the
council will be elected from  different
categorics, as I have explained. Then,
that Cuuncil will propose a pancl of three
names from amongst whom the Chairmon
will be elected.  There will be one repre.
sentative on behall of the Speaker of the
House of the People which is an elected
body; one representative on behall of the
Chairman of the Council of States which is
alst an clreted body and thivd one will be
on behalf of the members of the Council,
S0, the pancl of three will be an elrcred
body. The Chairman will heelected from
the panel of three names which would be

ested by the members of the Council
and which would be an elected body.  In
this way, I think, we can have a truly e«
mocratic body to bring or to enforee de-
mocracy in the press,

As regards the membership also, you will
find that the members nominated ficm
amongst mrkini journalists arc in a
minority. Under the present Press Council
Bill. only seven members will be taken
from  working journalists and five
Membersof Parliament, three from the Lok
Sabha and two from the Rajya Sabha.
These prople will have direct concern with
the people outside. T have propesed
that out of 29 members of the Counril,
the majority of members should be fiom
Wkiniejouml]istn, that is, 15 mrmbeis
should be clected from amongst werkirg
journalists; two members from the Lok
Sabha and one member from the Rajya
Sabha, three from the editors: three frem
the management , etc. But the majority
in the Press Council should remain in the
hands of working journalists if we want to
give freedom to elgﬂ'-n. freedom of the
an. freedom from the purse and freedom

or the people.

1 have suggested that we must give 2
scientific orientation to the gociety, And
that is what is needed most. We do not
want much of htigants, We have go
enough lawyers both within the Parliament
and alsoin me palitics outside, in our Cabi-

net and in sphere of our life. Wr
have got enough lawyers hﬂ:- I'It
i nd

is becoming a lawyer’s ise.
believe thguelnmmﬂ:hmﬂ"s the
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arena, in increasing the power of the courts
and to curtail the power of the Parliament.
Taat is why I have suggested that at least
let the Press Gouncil be free from these
iawyers, Yes, you can have one member
from the University Grants Commission,
He will be an  academician, The onc
{rom the Sahitya Academy will be a good
ditteratcur. Then with respect to one
m:mabzr (rom the Bar Council of India,
instead of the Bar Council directly or in«
directly dominating everywhere, I suggest-
ed let one member be from the Indian
Science Cungress so thatin the Press, in the
Television and in the Radio a scientific
o 1tlook ia correctly projected as the hon,
lady M -mbsr  was tciling that now-a-
davaradio and television s preaching sup-
tion.

What I am pressing on our Minister is:
let him beware of the Bar Council. We
should take precaution.  Otherwise, they
will enter and you will be out.  So, I have
suggsted that instead of the Bar Council,
havr one member from the Indian Science
‘Congress 30 that you can project a scien-
tfic outlonk bsth in the Press as also in
uther spheres,

Another thing is : I have put certain
timitations on_ thc members who would
b: from the Rajva Sabha and the Lok
Sabha and who will be selected from the
B Council,  As in the society outside,
there should be one man, one job, at
ivast  within the Parliament. Here you
will  find that many of our
m*mb2rx are busy with 30 many jobs and
many of our mrmbes are sitting idle like
m: in the back benches, doing nothing and
not even getting a chance to speak.
Atleast let the principle of one man, one
b be applicag[c within this House so
that members who are members of other
hodies would not be taken into this Press
(Eamc!.[. The membership of the Press
Gouncil will have nothing todo with other
Them-—l]:ere I have said, ‘No'. Only
those members who are not members of any
other bodies will be eligible to berome a
member of the Press Gouncil, We are talking
of cliffusion of ownership and distribution
of facilities, In this wav, at least within
the Parliament, let us distribute the faci-
lities, Thatis whv Lhave said that menihers
who are already members of other
vommittees  like Estimates Committee,
Mublic Accounts Committee or  Public
Uﬂ:l-.-l-r.akimrs Commirtes, this committee
ortiat eomenitter would be debarred from
b:coming a me=mb-=r of the Press Council.

Regarding nomination I have said that
the m~mbars of the Press Council will be
“lected  from  diff:rent  organisations
through a secret ballot and with the help
of the  general election laws and under
the guidanee of the Rl=ction Commission,
That also I have said because the veryidea

of nomination is incompatible with the
spirit of democracy we want.

SHRI AJITSINH DABHI (Anand) 3
Mr. i s Sir, I feel that in view
of the report of the Newspaper Economy
Enquiry Committee of :gﬁuwd observa-
tions made therein, the ition of news-
paper given in the Bill should be amended.

I will actually quotc the words of this
Wnec wherein it has been stated
t:

‘*Small newspapers may exist simply for
the purpose of acquiring of newsprint allo-
cations depending on the revenue on the
blackmarket sales of the quota or a part of

the quota.”

8o, in ordurhto cnsure that this mischief
regarding the newspaper quota may not
continue, the definition clause should be
amended. Instead of 50,000, 75,000
should be there.

MR.CHAIRMAN : Mr. Anant Dave.
He does not want to nghla_ln hing. He
was there at that time. i walla.

SHRI G. M.BANATWALILA (Ponnani)
Sir, I have d three amend
My first amendment is with respect to the
manner in which the Council will be com-

poscd, It is strange that the Bill has a
partial or a hesitant a to the prin-
nominations

ciple of election.
will be required to be made under Clause 5,
sub-clause 3(a) and (b), names will be
invited from the relevant associations.
But these associations will be called upon
to suggest twice the number that is sought
to be nominated and then, out of this panel,
nomination of persons is required to be

If we read sub-clause (4) to Clausc 5, in
the first instance, we find t t:hewaram.g
is very vague. Itis clear that in the case of
first nomination, the Central Governmeut
will call for the names from the relevant
associations. It is also clcar that in case of
subsequent  nominations, the retiring
Chairman of the Council will call for the
names from the relevant association,

It is, however, not clear from the wou‘-ding
of this sub-clause (4) as to whether it is the
retiring Chairman in the subscquent cases
who nﬂme is going to sit in judgment and
select the final persons from the panel

by the relevant association. I
submit that this method will not be pro-
per. It is necessary that the principle of
election should have a fuir and full place.
There is no reason why associations should
be called upon to elect twice the number
required to be nominated. Then, some-
body else has to sit and to name them out
of that pancl that has been elected by this
Association. This, I say, is a i
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, & hesitant approach, towards
e principle of election: It abould go.

Therefore, my amendment seeks to pro-
vide that the relevant association should
elect the ber requieed to be i
and those elected by the relevant associa-
tion should be nominated on the Press
Council.

1

MR. CHAIRMAN : Mr Hanatwalla,
Mu want more Lime or you will finish

a sentence or two?

SHRI G. M. BANATWALLA : Iam
still to speak on two more amendments,

MR. CHAIRMAN: Then you may
continue your speech on a later date when
it is taken up.

16-00 hrs.

MOTION RE. INCREASING PLAY
OF MONEY FOWER IN ELECTIONS

MR. CFFAIRMAN : Now, the House
will take up Mr. Unnikrishnan’s motion.

SHRI K. P. UNNIKRISHNAN (Bada-
gara) :  Sir, I beg to move:

“That this House is of the opinion
that increasing play of money power in
electinns pose grave threat to the future
of Parliamentary Democracy as evidenced
by the recent revelations of collection of
huge election funds by some imporiant
persons including Ministers and
who are in proximity to high offices
of power and decision making."™

Sir, I rise to move this motion with great
sorrow and anger and also with deep con-
cern because in recent months and wecks
this country has gone through many trau-
matic experiences which come across the
.h.ilwzuaf nations on very few occasions,
But this country went through a crisis of
confidence in ability to run its democratic
institutions which the people of India had
earned for themselves through their na-
tional & e under the leadership of
Mahatma Gandhi and Jawahar Lal Nehru.

Now, Sir, I am deeply worried not only
about the troubled present but also about
the future. S8ir, you are probably familiax
with a term, in Greck terminoclogy they
call it ‘Catharsis’. Has this country
and its democratic institutions come to
this moment of catharsis. We have lived
through these experiences—as 1 have noted
—and we thought in March 1977 at a
moment of decisive intervention by dumb
millions that things would be se1 right,
A new order was horn, it was announced
from house tops by Jayaprakash Nam
by Mormji Desai, by Chandra S
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As 1 recall, one other vow which was
taken was to cleanse the public life and to
fight corruption. A man, who, we thought
was an of the new regime, sm
spostle of fearlesnes, took over as Prime
Minister of this country. He had & long
and distinguished record as a fighter in the
freedom movement, long record of adminis-
trative experience in various capacities.
But what we thought he had more than all

was certain moral fibre. He claima
to be the disciple of Mahatma Gandhi and
he has been associated with him. We had
a Home Minister who is absent today—1the
then Home Minister—who rcpculedlr
told this House that we shall not rest till
corruption is totally knocked out and des-
troyed. 'We thought, here was a new
crusader, Commissions were  sct
Cases were filed inst what was known
and what was publiciscd as criminal acti-
vities ol the previous Prime Minister, the
caucus around her.  And the list did not
end there, It was exiended in an act of
megalomania to many others, I recall
that one of those cases was the way the
congress party  collected its eleetion funds
or funds in general. We had expressed
the hupe on our side that at last a new
nation would emerge out of this with its
moral fibre stwrengihened.

But, Sir, today where are we?  The
Indian National Congress did not accept
the political base of the Janata party or
its thrust and attitudes to various national
and international questions and many
other palicies that were proclaimed. But
we said this, I recall the Resolution of the
AICCin May 1977 that we shall not shicld
corruption, we want to cleanse public lilr.
If we are guilty, through legal meuns.

unee us as guilty and punish us.
‘f;s- was the ﬂ:mimde at :;cd wcrk Wl;
hoped that the | awaited reform o
&Ilt;ctium would c::'ic We hoped ;’h:;

ign against corruption in hi

mgfu??f'u taken to its 1@11.1 end. We
ﬂofzi that the wheel would have turned a
full circle. Today the wheel has again
turned.

This conglomerate which took over isin
shambles. Its Titans arc locked up in &

im battle, not over l]:m]icicu and principles,

t over positions of power, over chairs s
Raj Narain was fond of saying. He enc
called Charan Singh, Chair ingh. The
Chair Singh is agamn active. The entte
moral worth and eredibility of this mn?tlo-
meratc, as Babu Jagjivan Ram has called
it, is in rhambles. Itisercded. 3
hopes and the dreams and the upirlno:.-
of the people of thin cormiry who fough !
for you and whe thought that distortion®
will be correcied, are shattered '1d“i;
Why should this country traverse this path,
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. this trejectory? That is my concern today,
Sir. Sometime ago there was what is
' known as a correspondence between the
. Prime Minister and the then Home Minis-
ter Mr. Charan Singh. It was reported
in the press that the allegations treated
in'these letters may not be specific but the
thurst of the correspondence was that
things have to be enquired into that a
belief ,strong belief or conviction is there
in high places that corruption has entered
the sanctum sanctorum. It is very unfor-
tunate that we should be discussing this
issue and this Parliament should be con-
cerned day in and day out with these issues,
which I will say, are peripheral issues.
We are discussing this issue, which is im-
portant for our functioning, but this
House has no time to discuss basic questions
of our economic life, economic policy. I
would say that this Government and the
- Prime Minister are responsible for the situa-
tion, for having brought this House to this
situation, because the opposition in a par-
liamentary democracy bas a function to
perform. The attitude of high and mighty
that the Prime Minister took and his Party
took has forced the opposition into this
position, which is not very natural position,
not very important from the long-term
perspective of the country, but you have
compelled us to take this position.

After this correspondence, Shri Virendera
Kapur of Indian Express brought out a
story—I will come to other stories later—
that Shri Madhu Limaye, General Secre-
tary of the Janata Party—I do not know
whether he has resigned or is still there—
has said that Rs. eighty lakhs or more
were collected by Shri Kanti Desai .to-
wards the election funds of the Party.
Shri C. B. Gupta, the treasurer of Janata
Party, said that it was not Rs.
eighty lakhs, but Rs. ninety lakhs
‘and I had said that it was neither Rs.
eighty lakhs nor Rs. ninety lakhs, but it
ocm]g be anywhere around Rs. one and a
half crores. Shri Madhu Limaye later
took a position that he would neither den
nor confirm it. He has not denied it, all
that he would say that he would neither
deny nor confirm it. This revelation is
of crucial significance,

In March 1977 and later in June 1977,
when elections were held to the State
Assemblies, Shri K. Santhanam, who was
the Chairman of the first Cemmittee for
Electoral Reforms, who had been exer-
cised over these things as a patriot for a
long time....

AN, HON. MEMBER : That Commi-
ttee was concerned with elimination of
corruption.

SHRI K. P. UNNIKRISHNAN :..
charged the Janata Party with extorting
money by using unfair meens. The reply
came from the. Party Chairmen, Shri Chan-

dra Shekhar, that tkey hed never asked

any of their Ministers to collect mency
and Shr'i C. B. Gupta, treasurer of Ja.natg
Party said that they had not asked any one
only authorised persons were collecting’
the funds. Mark the word ‘authorised’.
:]!"h:s was on May 24, 1977. He said:

Only authorized persons.” When he
was asked to disclose as to who were these
authorized persons, he said that ‘it was an
internal affair of his party.’

I donot want to take the position teday
that parliamentary democracy, our insti-
tutions and the electoral system or the
party structures that we have inherited due
to historical circumstances, can be run
without money, I am not taking that
position at all. And these were some of the
debates that we had in the pastinthe Con-
gress organization itself. But the basic
question is not only one which concerns
the immediate present, but also one which
concerns the future. Immediately we
are confronted with aparty which, having
come to power, having taken a pledge at
the Samadhi of Mahatma Gandhi and en-
tered the portals of power, is now in sham-
bles. Not only that; its moral worth and
credibility have been eroded. It is not
merely a question of collecting election
funds. It is the means which have been
used in collecting these funds, as well as
the mnexus betweeen administrative
actions and collection of these funds, as
also collections by unauthorised persons,
which breeds corruption in the whole
system. There lies the crux of the matter.

As 1 said earlier, Commissions of enquiry
have been set up and many, including
Mr. P. C. Sethi who was treasurer of our
party, arestillfacing similar charges. Ido
not want to go into details, because some
of them are sub judice. Thisis the time
when this House should assert itself, to
guide us, because the party which came to

ower on the same platform, after a pro-
onged agitation in Bibar and Gujarat—
which, according to Jayaprakash Narain
centred around the theme of corruption
in high places—is in such a state that
its moral worth has further deteriorated.
So, in an environment like this, it is time
that this House intervenes effectively and
decisively, no matter who is involved, and
says: ‘‘We shall not go back to the situa-
tion where we came from.”” Tt is in this
spirit that I lcok to this Motion to-day.

When allegations are made, the obvicus
reaction should be that ene cannot judge
oneself. That is the basis of our functioning
or the basis of any kind of functicning. T
do not want to call it juristic; it is basic,
simple,ccmmonsense.

What are these allegaticns? T shall tale
one allegation, yiz. that Mr, Kanti Deszi
collected Rs. 8o lakhs or Rs. go lakhs:
figures are not that relevant, but the fact
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remains that — it is admitted that large
sections of people in this country believe
that— he collected not only funds, but
also that it has not been fully accuunted
for. The question is also whether he had
the permision, because he isin close proxi-
mity to the highest centre of decision-
mzing in this country. Mr. Morarji
Desaihas gone on record as saying that he
(Mr Kanti Desai) terminated his business
connections as carly avin 1964, On 30th
July 1968, in reply to Mr Umanath and
Mr Madhu Limaye he told this House—
and I quote—'*Let him know that my son
has given up business from the year 1964,
and not now.”  But subsequently it was
known that he continued in this business.
$o, possibly it could be that because he
wan involved in that business in the past
and had been in the business contact, the
Janata Party decided to make use of his
good offices, But the trouble here is that
he is not a nobody. [ do not dispute his
right as a citizen or a political worker;
if he wants to enter into politics and remain
in politics, I do not dispute it at all nor do
I say that the Party should not collect
funds.

But, as I said, his activities have bred
corruption; his activities have led to what
Justice Shah called ‘‘Deviation from
established administrative procedure’ for
which the prople  are being arraigned.
It means lub\rc‘rlin} the established ad-
ministrative sre and mi
autharity. This is the crux of the problem.

Now I am happy that theFinance Minis-
ter is here, 1 do not want to go into lot
of things because there are lot of things to
be talked about what is going on in his
Ministry from March 1977 to this day.
But [ only want to mention a few things.
You arc awire of the situatiou of the Cen-
tral Board of Direct Taxes. Mr. Kanti
Dssai, one fine morning, last year, landed
in Calcutta, A group of businessmen met
him and lobbied the case of Mr. 1P. Gupta
and said that he should be appointed as
the Chairman of the GBDT. I am told,
a substantial amount of Rs. 50 lakhs was
donated to Janata Party'sfund asa guid pro
quafor malang Mr. I, P, Guptaas the Chair-
man of the CBDT.

Now, Mr.Kanti Desai, as an expericneed
basinessman who keeps his words, had to
promote his candidature when the post of
Chairman fell vacant. The appointment
it of th rank of the A llitional Secrctary
to th: Gov:ramnt of Indlia and governs
th~ rul+s mil2 by this Houw, arcording
to the Canteal Board Act of 1953, The
ar 1r of seniority for this post was: (1) Mr,
Kailash Narain, (2) Mr. 1. P. Gupta and
(3) M. Karavilla for reasons | have ex-
plained. The chaice of Mr. Kanti Desai
fell o1 Mr. 1. P. Gupta. But the Central
Vigilance Commiwioer was investigating

eartain  serious allegations against Mr,
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Gupta. The Finance Secretary a)
ed the Central mmﬁar%
kar who refused to submit to the

ments of the mn? and couriers o
Mr. Kanti Desai. Mr. Kailash Narain was
overruled forfJanata Party’s political views;
and the Finance Sccretary then sy,

and the Finance Minister and the Minister
of State endorsed it on the file  that Mr,
Kuruvilla be considered. The Prime
Minister was away in Kashmir, But Mr,
Kanti Desai did not stop, conscious as he
was of his commitment to his friends who
were pressing him. After this again the
Finance Sccretary was sent to G.V.C—
All this can be checked up—to revise its
opinion about Mr, Gupta but he refused
to do so, The dates of his mecting also
are important.

MR. CHAIRMAN : Two hours time
had been allotted; you can take half an
hour; you have already taken 25 minutes,
You have to louk at the watch also.

AN HON. MEMBER : Time will be

cextended,

SHRI K. P, UNNIKRISHNAN: There
were other members. T shall cut short
my obscrvations because there are many
other kissas also — members like Mr.
Srinivasan, Avtar Singh ete. on the Board.
Mr. Badami for whom I have personally
high regard and | hold him in great esteem,
who was in charge of forfeited property
was brought in. When it went 1o the
Appointments Committer of the Cabinct
he was not # member of the Board. Accor-
ding to the Gazette of India January 1,
1964 notification of the ministry of finance
rule No. 3.itsays:  The Central Covern-
ment may by notification in the Ofticial
Gazette appoint one of the members to be
chairman. [ do got think the Appomni-
ments Committec was told about this,
He was appointed siraightaway, asked
simultancowsly to become a member and
then take over as chairman. CBDT
and settlement commissions have heen im-
portant arenas of Kantilal Desai’s

ations, 1 want an cnquiry; I
allenge  this  goverment to conduct
an enquiry; how many settlements have
been r.?ﬁ‘tted since April 1977 till October
1§77 and then from November 1077 10
June 14787 How many vinlations were
there? * Clause 245 (d) of the Income-tax
Act of 1961 says: sub-section 1, |!rn\'llm_{f!]
of 245: Provided further that an applica-
tion shall not be proceeded with l.lrlf_']"i' this
sub seetion if the commissoner ohu_‘rl‘ n
the application, heing proceeded with on
the ground that concealment of particulars
of income on the part of the applicant of
perpetration of a fraud by him evading any
tax or other sums chargrable of
assessable under  income-tax has been
establithed or is likely to beesta-
blished before any inconse-tax author ity
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section g0 the Official Secrets Act. Please
How many fraud cases have been settled ?
There are clear implications. 1do notwant
to mention names because of shortness of
time. How many caseshave been decided
againat the clear cut advice of the Commis-
sioners, paticularly in Bombay circle and
in Ahmedabad circle. 1 do not want on
this oceasion to refer to some firms—be-
cause thatis outside the scope—with which
the Finance Minister was earlier connected
or firms with wnich the Secretary to the
Prime Minister, Mr. Shankar was connec-
i, That is ontsicle the seope, 1 presume.
What I want to know is: tell us the donors
to the Janata Party election funds; give us
the aceounts; then L uv—the Houwse and
the country arc entitled to know—how they
have been favoured by the inefnnr—tax
andl CBDT and settlement commissions.

MR. CHAIRMAN : Your hall an
hour is over. You know the total time is
twi hours,

SHRT K. P.UNNIKRISHNAN: | have

tev el you more.

MR, CHAIRMAN :© You must finish
in five mingtes,

SHRI VINODBHAL B SHETH ( Jam-
wagar! + Ultimately he is going to prove
that Janata Members are not interfering
in the day to day affaivs oo the gvernment.

How much of itwas in biack money ?

MR. CHAIRMAN @ How much of

time do you expeet e 1o give you 2

SHR1 K. P. UNNIKRISHNAN: 1

will take &t least 15 minutes more.

MR. GHATRMAN @ Howisit possible?
Ot of two huous if you take 45
winutes, then what about others?

SHRI K. P.  UNNIKRISINAN ¢
T'ie may kindly be extended.

In regard to scttlement of income tax
amd wealth tax, what about penalty and
prisecution and in how many cases was the
interest waived?  This is one question.
How much was it in black ¢

On this question of appointment Mr.
Morarii Desai, who happens to be the
Prime Minister now. once recalled the advice
that he gave to the then Governor of
Rombay in 1930— Sir Roger Lumlcy who
had approached the then Reveaue Minis-
tr with the request that somcbody be
appointed for soine  minor post. Mr.
Desai asked him how dare you ask me to
do this, 1 mn not guing to do it. But,
unfortunately, when Kanti proposes, things
are different.  Now, I do not want to go
into varjous questionslike Polyster Filament
Yarn,0.P.M.0., and how they are connec-

ted. But T mwst tell you of
which 1 have the priviloge to bring abgut,
regarding Hindujas Bros. A very i .
tant question has arisen out of this. t
is not the question of 11 million dolars,
which I have brought before the House
I:'Id the Prime Minister’s Secrctariat, 1
allege, was requesting the Presiden
India to getinvited [orslhe banquett, I:Ic':
on this last trip of Mr, Kanti Dessi or
the Prime Minister's trip. Hindujas were
consorting with him in Hotel Beauriva
in Geneva. 1t has been the scene for
money collections—unauthorised  collec-
tions in forcign cxchange. Not merely
Hindujas, there are chibas in Westbury
in London. llow much was colected in
the last tripi.c. in 1977 ? Junata Party and
the Government of India, du they know
how much has been collected not merely
!.Immgh} thrir independent contacts, not
in Indian currency but in forcign ex-
change?

Now. what is relevant is. T rfer to the
Central Vigilance Commissioner’s latest
Report, wheicin there is a very interesting
cas regarding Tlindujas Bros,  An Indo—
franian firm produces a ilm called ‘Subah
aur Sham” and without the knowledge of
the Information: 2and Broedeasting Ministry
and Canrtores U8 arara e PLoaziin was hmug'-
ht te India.Jt waschanged and wasmade a
film. ¥Yhis happened  during Sanjay
CGandhi's days. P}ﬂut the point is the offi-
cials were proveeded against as a result of
C.B.1. enguiry, not the  Hindujas. To
this day ne prosecution has been launched.

Now [ refer 1o the Hindu Report of
July 24. 1970, Heading- P.A. Tops Slush
Payment.  What was ths payment  of
& 450 million? What was this coutract
of & g50 million? Was it the same that
Kanti discussed with Hindujas in Hotel
Breaurivage, we want to know? That
is an access.  The source is these corrupt
links . Now. investigations were held
in another ease. - Boeing purchscs regardin
Maneckji. The two serious things o whicg
1 want to draw your attention arc these,
On 3nth September, 1077, in spitc of his
friend $hri Ranti Desal being in a pesition
of power Bnd influence, he had to be
charge-sheeted beeause it was linked with
other ViPs of the frmer regime,  In the
FIR submitied to Mr. Kotwal, the Addi-
tional Chicf Metropolitan Magistrate of
Bombay, under seelion {}li of FERA of
1973, two lines of enquiry were o be
pursued.  One was that Commandant-
Cieneral Maneckj and his younger brother,
Kekoo uscd part of the money to promote
the sale of Bocing aiveraft by bribing Cabi-
st Ministers and highly-placed Govern-
ment officials. ‘The sccond was that Mr.
Kekoo Maneckji reecived unauthorised
information of a sceretnature relating to
the devclopment  and aquisition of
defence aireralt and stores jn our country,
which is punishable under Section 3
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[Shri K.P. Unnikrishanan]
of the Official Secrets Act. Please
refer to page 84 of the CBI tfor 1977
placed on the Table of the House, where
what I have read out has been substantia-
ted. I would like to know what has hap-
pened. The moment the investigation
rcached the point of Kanti-Shankar axis,
the investigation was stopped and has
found itsell in a blind allyl How much
money has come through, Mr. Haridas
Mundhra shoud be able to tell us, He
is another new friend. [ do not want to
gointo all ta ese details. It does notend
there, The kisa of Janata misrule and
corruption that they are breeding in this
country, all in the name of clection funds,
does not end here. There was the ques-
tion of impouding of gmpm‘ta in April,
1977. 1 woud like to know how the pass-
ports of Mr. Raunaq Singh of Raunaq
International were returned. Who was
lawyer Juneja who approached the close
relatives of the then Home Minister and
t it out for a consideration? Mr,
haran Singh has always been very vehe-
ment on the \ssue of corruption. Speaking
in this House on 13th July, 1977 he said:

“*Carraption is prevailing from top
to bottom. Political leaders and Minis-
tersarc not also free from it.  The moral
fibre in this country has completely col-
lapsed.”  But he allowed his son-in-law
that is the tragedy of this counry what
do you do with them?--to interaence in
the cates of impounding of passports of
criminals and racketeers whn  abund in
this country? Armed racketecrs arc now
around because we are considering the pur-
chase of DPSA and Mr. Kanti Desaj cannot
deny that he met the racketcers Chibher
Brothers in - Westbury Hotel in  London.
1 am making that charge.

I do not see the former Health Minister
here unfortunately- He should have been
here. We are entitled to know from him
how much money was collected by his
Spzcial Awistant, Mr, Chitrngad Singh,
1t is a very amusing story, the collections
made by his Special Assistant.

Mr. CHAIRMAN : You should con-
clude now.

SHRI K. P, UNNIKRISHNAN : Be-
fore I conclde I would like to say some
thing about this Mr. Chitra An¢ej Singh.

et ae :
% hwmwﬁ(ﬂhf;im%
fre ¥ By qv ?

SHRI K. P. UNNIKRISHANAN :

st %o fto e oW ymk #
fiza garw, Ay & wwe Agw oot
ek famdy fodt @, oft oot &ar o
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Mr. Raj Narain had a very colourful
Private Secretary or Special Assistant
Known as Mr. Chitra Angad Singh. It
is rumoured that an enquiry is going on.
M . Chitra Angad Singh was not merely
colourful but he also understood the re-
quirements of political finance of his men-
tor-and his group. He used many ordina
and  extraordinary mecans. Onc of
them is very amusing. There were three
Persian carpets  belonging to a VIP
which on a fine March morning of 1977
found its way to Vishwayatan Yogashram.
Swami Dhirendra Brahmachari ried 10
take them out but by that time, he had
come under surveaillnee. So, they got
stuck there at Vishwayatan Yogashram.
Mr. Raj Narain appointed an Adwminis-
trator of this Ashram a man called Chha-
trasal Singh from UP who has nothing to
do with voga but every thing to do with
Chitra Angad Singh. One fine morning,
all the carpets includimg these carpetworth
lakhs of rupees. Fambals, matresses lock,
stock umndd harrel were remeved from the
Ashram. Many have been  returned
but wet  these expensive  carpets,

The whole question is one ol standardls.
We had <ot up certain standards in this
country breaus~ Mr. Ko 1), Malaviva's
Persunal Assistant was found having collre-
tred R, 1ooonf-. An inquiry commis-
sion was set up. 10 was serutinised.  An
inquiry was held by a Supreme Court
Judee, He rvesiened. These were  the
standards we had et for  ourselves in this
country.  Now, Sir, [ want the Prime
Minigter to be remembered in this conntry,
renembered by posterity not a a faher
who showed infirmity i 2 erueial momen
of kit own life and the lile of this country,
but T want him to he remembered., a1
said, as an apostle of fearlessnes who
came from Raj Ghat, went to deline cer-
tain  gtandards of public conducr 10
strengthen the moral fibre of this country.
This is what is lacking today. 1 recall
what he told this Housr on g-12-74. This
is what power corrupts. 1 guote :

41 hop=the Prime Minister will realice
it ifnot today’ some day, it will have to
be realised,”

I hope, Morarji Bhai will not abdicate his
commitment. 1hopr. he willnotabdicate
his position of responsibility or what he
owes to this country which has put him
where he is. T have not said this out of 2
perverse love. [ have not said his out of
personal prejudiced. But if you want to
cleanse the system, you will have to.
And about this I shall come back in my
reply.

MR. CHAJRMAN : Motion moved :

“That this House is of the opinion
that increasing play of moncy
power in clections pose grave
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threat to the future of Parlia-
mentary as eviden-
ced by the recent revelations of
collection of huge election
funds by some important per-
sons including inisters and
those who are in  proximity to
high offices of power and decision
making."

Now, amendments will have to be

.moved,

SHRI NIRMAL CHANDRA JAIN
(Seoni) : I beg to move

“That in the motion,—
after “‘evidenced” inseri—
“sinee the elections of 1971 and™? (1)

SHRI P. K. DEO (Kalahandi) : 1
beg to move :

“That in the motion,—
add at the end —

“and recommends to the Govern-
ment w bring forward expedi-
tilm-el)' It'gislalion b}' which all
political partivs in the country
should be registered under the
Registration of Societies Act,
Who (as amended  up-to-date)
and should mainwin  accounts
of all their receipts revealing
theiv sources and  expenditure
supported by stamped vouchcers
andl publish annually a state-
ment of receipts and expendi-
tures duly audited and certi-
fied by a chartcered accountant
which should be published in the
Gazette of the Government of
India."”* (3)

SHR1 SHANKAR DEV (Bidar) : I
beg to move :

“That in the motion,—
after *Parliamentary Democracy™
ingert—

“‘and to the highest Indian tra-
ditions and culture.,”’ (3)

MR. CHAIRMAN : Mr. Kamath.

SHRI HARI VISHNU KAMATH
‘(Hoshangabad) : 1 had given notice of a
“substitate motion. I do not know why
Mt & shown as an amendment. ls it
Ppermissible ornotas a substitute motion ?

MR. CHAIRMAN : You can only
move an amendment.

SHRI HARI VISHNU KAMATH :
I gave notice of a substitute motion,

MR. CHAIRMAN : Office informs
me that it will be in the form of an
amendment itsell tosubgtitute that,

SHRI HARI VISHNU KAMATH :
I have no objection. I beg to move :

“That in the motion,—
add at the end—

“‘and exprcsser its grave concern owver
the fact that the electoral process
as well as public life in India
which was badly polluted and
vitliatrdtb-y an unl:io y alliance of

itical power and money power
E:ring the decadent ’-fde:ld.e.
1967—77, with the steep erosion
of ethical standards and moral
values, threatened to distort
democracy into a plutocracy
deform ‘Janatantra® into
‘Dhanatantra’ and recognizes
the impcrnli\r: need to reverse
those morbid trepnds and i
convinced that for the purpose
the formulation of a woluntary
eode of conduct by all political
parties is essential and urges the
Government to injtiate, without
delay, comprchensive  meas-
ures with a view tn cleansing
;mh!i: life in general and puri-
ying the electoral process in par-
ticular.”™? (4)

DR. RAMJI SINGH (Bhagalpur) : 1
beg to move

“That in the motion,—

Jor “*as evidenced by the recent re-
velations of collection of huge
clection funds by some important
persons  including inisters
and thosc who are  in proxi-
mity to high officrs of power and
decision making.”

substitute—

“and dirccts the Government
to  refer the matter to the
Chief Justice of India to ascertain
whether there is a prima facie
case for a thorough probe under
the Commissions of Inquiry
Act, and further dirccts  the
Government to  bring  suitable
legislation before the House to
ban collection of clection funds
from business houses by any
body.” "(5)
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_Sams jaoth malani. Gauri, Lal, ICS Hari
with much sound and fury: Signifying
nothing.

Indira Gandhi they wanted to bury :
Now they fret and fume in impoteat rage
at her renewed success and glory,

mqﬁhlqm:m«ﬂm1

SHRI VASANT SATHE : Now, to
revert to the subjet under  discuwion, it
is said that Kantibhai has nothing to
do with politics, heisonly a Private Secre-
tary lonking after his aged father. What
docs Kantibhai have to say about this ?
A Garman cotrespondent interviewed him
and this is how the interview goes om,

The correspondent asks : ““Well, how
do you serve your father ?".

Kantibhai : “Well , you see my
father is very old and he needs to depend
upon some onc for degision-making.”

Correspondent : “‘surely he can cun-
sult his &binct colleagues.”’

Kantibhai : **Yes, he consults them
and they give their opinion. But I usually
adviee him on which opinion to take.”

So, Madam Chairman, Kantibhai has
no role at all

xemr st wm sl (oft Wi gz
ag w2t ¥ wz o @l

wr wea aw . Gorman Magazine
sifs ak  wrf T war A oFE ag A

Our whole national debate is  getting
derailed on non-issues. Believe me, the
biggest non-issuc was Indira-baiting. Now
itis coming home. Ithas started against
each other in he Janata Party itsclf.
This cancer will grow. I beg of you, I
beg of my frirnds through you, Madam
Chairman, to comi:!icr this in:dcin ‘hi’h
larger ective and gravity and approac|
itr\gilhpte]::jt‘ basic appgach of removi
the system which corrupts and whic
corrupts all individuals. And as long as
that system prevails you cannot unde
corruption by just pasing this resolution
or some law. Thank you very much for
giving me this opportunity.

SHRI SAMAR MUKHERJEE
(Howrah): Madam Chairman, tho h
the resolution expresses eoncern in ¢
future of parliamentary demoecracy by
the increasing role of money in clec-
tions but mainly the discussion is cen-
tering round charges of corruption against
Kanti Desai, These two aspects T want
to deal with scparately,

T do not blame them because they are
out to utilise every occasion to discredit
the Janata Covernment and the Janata
Party and to take maximum political
advantage of it. My accusation is against
the Janata Party and the government and
Mr. Morarji Desai himaclf because the
Primne Minister should not have given any
scope. Wherever any charge of corruption
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comes and when it comes in a concrete
form, he should have faced it with some
farm of inquiry. If, without that, the
Prime Minister comes to defend 1he son,
it links up the old tradition. Here a
tradition has developed that sons and
daughters of Prime Ministers and Chief
Ministers have becomne the real reasons of
the exist of the Prime Ministers and Chief
Ministers from the scene of polivical life.

SHRI M. N. GOVINDAN NAIR
(Trivandrum) : That is wby Bengal has
always chosen  the  bachelors,

SHRI SAMAR MUKHERJEE: Now
Is the time for the gllutl Pary Govern-
ment, the Janata Party as well as the
Prime Minister to defend  their image
hefore the public life. They should come
forward to have a prohe on every case
wherever  any concrete charge of curmup-
tion comes and, if that charge is proved,
the Prime Minister and the Government
should 1ake proper sieps and fully diso-
ciate with those actions and defend the
integrity, honesty, purity of the party and
the position the Prime Minister is holding.
When again and again thix type of rom-
plaints and charges come, they should
be met with proper  enguirics otherwise
the entire attention of the House and the
whole  county  will  bxe engaged
and diveried into those isues and only
this will be a common talk before the
public, while the government gave no tine,
no auention, to the basic problems of
the pruple.  Only these issues are petting
primacy. That is why we told in the

ast alo that whenever the question of the
etters came up, e had wold the Prime
Minister 1o oy the lotters an the tahle,
Lot the public see what is there in the
Tetters,  IF there are charges, that shoald
be subjocied o he  probed.  Now, it
has been declarsd by the Prime Minister
that if there is 2 concrete charge and
il any Member is prepared o give it
in writing, ‘I am prepared 0 forward
it to the Judge of the Supreme Court.
I would urge upon the freinds herve to give
them in writing and offer to the Prime
Minister the scope o test this  deelara-
tion.  Let him forward that 10 a Supreme
Court judge and let it be probed. (fn-
terruptions )

SHRI SAUGATA ROY: Whether jt
applies to the foreign transactions also?

SHRI SAMAR MUKHERJEL: That
the judge will decide.

Madam, Chairman, whenever the friends
hrin¥ these ch , the e themaelves
as il they are the ru{ hiers against
corruptions., at their own
ground. They must be selfcritical; they
must be honest.

AUGUST 29, 1078
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SHRI HARI VISHNU KAMATH:
The less said the better.

SHRI SAMAR MUKHERJEE:
Before starting accusing  others, their
atiendtion should be drawn to the isue
of Blitz, last year, April 16, The whole
headline is: ‘Congress Looted Crores
from State Bamk'. It is alleged—1 am
reading.

“It is alleged. fur cxample, that Vara-
dachary personally carried Rs. o crowes
in tin boxes 1o Malda, from where
former Banking Minister was contesting
the Lok Sabha «clections....

Shri Dinesh Juarder is here. He  de-
farrd Shri Pranab  Mukerjee.

i e as well a« Rac Bareili and
Amethi, Indira and Sanjay  Gandhi'’s
constitueneies, and supervised the  cah
hanclouts 1o vorer=,"™

SHRI C. A, STEPHEN  (1DUKKI;j:
Shah Commission was  there.

SHRI SAMAR MUKHER]JEE: No
please be sell-erivical. Don™t abealve
yoursell of the responsibility.  You never
raised  your wvoice  against this type of
curruptivn.  {fufeerfitions

My accusation is that you never raiseed
vour voice ageinst corruption. Now  veu
become ike erities of  eorruption,  fnto-
ruplinst, Lakhs are spent om posters,

I quote:

“Two of the premier  finaneing eeis,
the State Bank of India sl the 110,
were horribly mwleted in a Al
Like operation. Dissenging officialy v ere
sacked or rransferved and the compliang
ore’s wiven  unelue promotions and v
Tenstons,

Afier State Bank Chairman  Talwar
was brusquely edged out of the job, his
seceessor 17 R Varadachary was forced
to pull crores out of the Bank™ funds
to finance the Ruling party’s eleciion
campaigns. )

Insiders claim the money was collected
from the banks' customers who were
given generous overdrafis and  foreed
to part with a substantial pcreentage
ofit on pain of withdrawal of all faci-
litiem in future. In the ess the
bank's till was severely drained.

To get an extension of service, Chairman
Varadachmw further compelled
fo pleasc Banking Minister by
giving hupge advances to certain par-
ties. In some cases the adwvances
were handed over even before proces-
sing the documents, and in other cascy
before the signing of the agreemenis.
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After the election were over they tried to
regularise these in bad debis.  There
arc other details also but I am not going
into them. I\im?ly want 1o draw the
attention of the hon’ble Mcmbers  who
have now brought these accustions--I
am not opposcd 1o bringing aceusationy—
if they are sincerely inierested in fighting
corruptivn then they must start from
their own sclf. (futerruptions)

SHRI C. M. STEPHEN : Let us begin
with the four CPL (M) Ministers against
whom corr.apiion charges were  establish-
cid by Commission of Enquiry instituted
against them.  (Juterruptions)

SHR1I SAMAR  MUKHER]JEE:
Madam Chairman, I support Mr. Sathe
in one respect that this very system—
under which we are living—iv based on
exploitation and for thirty years of Congress
rule the rieh have become richer and the
poor have become poorer and there has
been concentration of money and growth
of mongpoly houses,  For this you eannot
accuse Janata party government. But
we accuse the Janata party government
that they are pursuing the same policy,
There has been no basic change in the
policy of the Janata party guvernment.
Muney is being concentrated in the hands
of the few, What does the Directive
Principle in the Constitution say ? Tt
says that disparity should be reduced.
But what is there is in actaal practice.
The rich are becoming richer and the
paure are bzeoming poorer. ‘[he  clis-
parity is growing day by day. Only
last month  the Reserve Hank reports
revealrd that the monopoly linuses have
raried nearly §0 per cent more profit
in the years 1972 to 1975. The monopoly
lwuses know that this government is pro-
viling through their policics the scope
for earnings huge profit and, as such,
they are interested to keep this govern-
m-at in power. They know so Jong as
this government is in power their profit
carning scope will remain intact. As
the p-aple at la-ge are h-ing exploited
and so th~ir dis-content is qrowingk day
by day. These monopoly houses know
that it i+ hecoming more and more di-
ficult for the ruling party to qet support
and face the elections.  That is why
people must be influrnced by money
P wer, by using casteism, communalism
and various other fradaulent metheds.

Day by day, capitalism is fared with
crisis. Day by day, money is concen-
trated in the handa of a few. Day by day
these peonle’s mov ts arc g B
More and more, these big capitalist houses
and the exploiting clames arc bound to
purchase the ministers and use them,
and use their power  for
influsnsiny the voters, Thisis invitable
in this system. That is why, when you

talk of removing corruption, we must
keep this in mind. The Government hay
changed, But the State machinery lg,
not changed. The entire bureacracy jy
there. You can change one cofficer from
one department to another department,
But he is bred in this atmospherc, where
everybody has heen forced w be corrupt
If any honest officer is there, he has 1o
facc punishment, By becoming henes
by refusing to become corrupt, he gy
pressurised, he is tramderred oF he is
demoted.  They are forred 1o become
corrupt and they beceme part and parec]
of the ruling machinery.  Thag is why in
this Aarmosphere vou cannog expect that
the entire adminisiration will e free
from corruption, That is why I say that
higher political conscionaies s necessary
and the entine people must be aroused
to fight corruption, The consciouness
of the people must be roused against
corruption to curb the sibility of cor-
ruption xpr:ad.ing in other spheres, The
Ievel of the political consciolsness of tht;
prople must be aroused higher, They
must get the feeling that meney cannot
corrupt  the pf(ﬂ'AF . The  people of
West Bengal have exhibited their political
consciousness,  They have correctly  se-
lected as 1o which party they shoyld
support; they have fuund out which
are the parties which are the agents of
the big business houses and who are (he
agents of the exploiters. They  Jave
proved  that meney  eanno influrnee
them, money  eannet purchase v ges,
Although  the  hourpeois parties spent
lakhs and  Jakhe of tupres, they frund
that their eandidates hied been defi nted
and the  Left forces had  wen, T
glaring oxample of West Vengal is thepe,
liakhs and lakhs of TUPeex wWere spent,
but the people inthe villages knew I
whom they should vene,  In the villi pex
lanelleeds spent huge amounts of mepey,
But the peasantry has been imf'Iligr'i:u
enougl:. Thl'y decided **we will aet the
meney, but we will vote for enr vwn
seleeted candidates, Thiese who wanged
to influrnce the vaters with mrniy see
that even after spending so much money
their candidates had heen  defeaged,
Then they will refuse to spend muney in
those arcas in future,

So, what T say is that the Te's
consciousness must be roused, ple's
cooperation must be enlisted o fight this
system and to change this  svstem,
People’s organisations must be organised
and developed, Without this, there s
no way out.

The Janata Party Government, inorder
to keep thier image, must eome frrward
and order probe whenever there s any
concrete charge of corruption, particularly
if those corruption rharges are in connec.
tion with any relation of any Ministri—
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or in case of any relation of any Prime
Minister, Othrrwise, with the experience
of 31 years, people automatically take it
for granted that, even after the Prime
Munister denying it, that man is linked
with corruption. That impression you
cannot remove from their mind,  If there
is a prob®, that probe can prove that
certain  charges  are  bascless. I it is
proved that the charges are valid, then the
stricteat punishment must be awarded to
them, hen thr image of the Prime
Minister will brcome more heightened
in the eyes of the peale, Then only he
will b2 a capable urlrading this Gowvern-
mnat and the pauple of the country to
fight corruption. Then only his words
will carry weight with  the people.
Otherwise, his words will never carry
weight with the prople. That is why
we are inisting that corruption must be
fought ruthlessly.  The Janata Party has
given pledge 1o the people before elee-
tions that they will fight corruption upto
the last.  Su, I demand that they must
come forward with this proposal: When-
cver there isany cofruption charge against
any Minister or any relative of a Minis-
ter, they m ist immediately order a probe,
They must place before the country the
results of such a probe. That alone will
heighten the image of the Janata Go-
vernment. herwise, looking at the
way you are fighting among vourselves,
you will also have to face the same
future which the Congress had to face.
That is why I give you a most serious
warning that you must re-think and re-
mods] and reorient your entire method
of functioning.

With these words, Madam Chairman,
1 would tell the Houe that the question of
fighting corruption should be taken up
seriously and dur weightage must be given
to the various points made by me,

SHR1 P. K. DEO (Kalahandi); Mr.
Chairman, after hearing the mutual re-
erimination from both sides and afier so
many stinking skeletons have eome out of
the cupboard, I think, no persuason
wauld be required on my part  for the
House to aceept a very  constructive
suggestion which T have put forward in the
shaps of my amrndment, In my amend-
ment. 1 have said:

*‘add at the end—

fand recommends to the Governmens
to bring forward expeditiously  legis.
lation Yy which all palitical parties in
the ronatey should be registered under
the Rewistration of Socicties Act, 1860
fas amended wp-to-datr) and should
maintain accounts of all their recripts
revealing their sources and expenditure
supported by stamped vouchers and
pubhsh annually a statrment of receipte
and expenditures duly audited and
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certified by a a chartered accountant
which should be published in the Ga-
zette of the Government of Inda.”

. There would be no two opinions that it
is a matter of great concern that these
are undemocratic intrusions which have
been susceptible to pernicious influences,
It is said that in some countries power
_ﬂ.nwa through the barrel of the gun, but
in this country, we know that power
flows through money bags during elec-
tions. The poverty and ignorance of the
voters are fully exploited. After the
clections, theystart engineering defocticns
indulging in " political horse trading and
in forming minority Gevernments, In
my thirty years of active political life
in cvery case, 1 know that while submitting
my election expenses retwn, T have sub-
mitted a false return. I adinit this myself
and it must be true in the case of every
Member in this House,

Money and politics are two sides of the
same coin in this countrv. In last Sep-
tember, the Government released a list
of 180 companies, who had paid Rs.
one lakh and above for advertismenis in
the sauvenirs of the political party then in
power. We would alwo like to know the
quantum of money collected frem the
various sources, along with the sources,
by the present ruling party in this counny.
Money and politics have always have a
adulterous relationship; it is illegal ard
exciting. Despite various picus staterrents
full of moraility. politicians do take
money from rich  people and frem the
various companies, and in return they
promise  them favours. Most of the
maoney flows from the unaccounted  black
money and this money is syphoned to
the coffers of the political parties in a
very clandestine way and under the t: bie.
In this Housc, there has been a debate in
the past how the CIA and KGB meney
has playved its role in patronising the
various political parties having clandestine
relationship either with CIA or KGB.

In this regard, T take this opportunity
to quote a few lines from the latest book
“Rescue Democracy from Money-Power™
by Shri Rajagopalachari. It isa com-

ilation of the vaious articles wriiten by
ﬂte Rajaji in “Swarajya”. And thr
F .to this book has been written
by no less a person than Shri Jayaprakash
Narain; and JP says:

“One who weighed every word bhe
uttered or wrote, Rajaji was a relentless
campainger for rescuing our democracy
from the corrosive influence of money-
power and its evil brood. As I went
through his collected writings on the
subject, I could not help admiring his
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far-sightedness,  absolute _sincerity,
depth and courage of conviction and
total devotion to national welfare.

No truth gains currency when it is
first propounded and no prophet has
been spared of initjal :a.lumrx and dis-

ent. Similar was the fate of
jaji when he sct face sternly against
the conventional politics of election-
winning and pursuit of pelf and power.
At the time when Rajaji wrote these
articles, they did not evuke the response
they deserved. This was perbaps
due to the then prevalent all-pervasive
charisma  of Pandit Nchru and the
blinding force of unshared power and
the all-round subservience and syco-
phancy it generates.

But to-day, both Jawaharlalji and
Rajaji have left the scene, The na.
tion itself has just regained its freedom
from despotic rule, about the advent
of which Rajaji had clear forcbodings
and of which he had given ample,
timely and unambiguous warnings.
Against this ncuing, today his w:iling:

uire a new dimension and signi-
ficance and call for fresh in-depth study.

His words are words of wisdom. If
the plant of parliamentary democracy
is not merely to survive but thrive
on our soil, it is imperative 1o create a
corruption-free and congenial climate for
it till the top roots go deep into the soil.”
And then he inentions how it is rssential
that politics in this country should be
freed from the influence of money. I
had, in this regard, tabled a non-offici
Bill identical to the amendments which
I have given here; and in this regard,
I sent a copy of it to some persons who
had taken interestin this matter. And
Mr. K. Santhanam who presided over
the Anti-Corruption Committee has
written to me  thus:

Mvlapore, Madras
6-2-78

“Dear Shri P. K. Deo,

_Thank you for the copies of the two
Bills sought to be introduced by you in
the Lok Sabha. Both of them are im-
portant, I wonld however like that in
the Bill for Registration of Political Parties
and Publication of their accounts, you
had provided for the maintenance of
members’ list and the constitution of the
party, including the executive authorties
and procedure for changing the Consti-
tution. You may table amendments for
the purpose.

T wish you success in your brave attempt.
With kind regards, ) o

Yours sincerely,
K. Santhnaam™.

Similarly, many messages have come from
all over the country. I do not want to
take the time of the House; but if the
Government and the Opposition are
anxious to have a permanent solution to
this problem of corruption and to root it
out frum the body politic of the country,
I think they should gladly accept the
amendments I have suggested to the Mo-
tion so ably moved by my friend Mr.
Unnikrishnan.

ot v aver ; (o ad): F o ooae
e &A1 wigaT g |

MR. CHAIRMAN; Sferd, T avoe o,
Direction 115C says:

‘““No member shall be permitted to make
a statement by way of personal expla-
nation under rule 357 unless a copy
thereof has been submitted in wirting

the member to the Speaker

sufficiently in  advance the
5 has approved it. Words,
and expressi which are not

P
in the statement approved by the
Speaker, if spoken, shall not form
part of the goccedings of the House.”
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SHRI K. GOPAL (Karur): T amon a
point of order. Mr. Unnikrishnan, .
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[ Shri K. Gopal
in his speech, nowhere has he  mentioned
about Mr. Raj Narain; he only mentioned
about his Private Secretary. Meinbers
cannot come before this  House on behalfl
of their  Private Sccretaries,

st o W & vew @ oww RAr
gt § fe R fammin by v fremes
amran # Wt Tratert & ey emarw A
gmmtfgfnﬂqg%nm

ag & T A A o 4y faepw
e ¥, frooae B, Tfam & g
WX a7 & fe owr v AT oaw w1
gﬁrmmmgmmmm

1

& amwar @1 f ozart fua v §
WR femr vremdt fen gr, wtw fen g
owt g & fedt A owy A A
¥ ¥R A Wz O wN I § e ew A
® W G mavn A emfer 41 A
wEH w1 A owE TR fare oA
gsrrﬂ-rmlfmmiﬁmh

]

WA WA A gAe
far < aq w7w 9z F4 0

SHRI K. P. UNNIKRISHNAN (Bala-
garal: Do not peotend . H» portends to
be an angel,

MR CHATRMAN: L say thas it i
not right.

Mt o Am - § g9 faw owr @
RAm a3 A1 v A o 4

wwiaf wvm : waT oW a3 43 g
oV wf WAt wron A, Gt mm g
FT ®T OETAAAT A3 N AT qAW q wr

# Ifan of v B W R vy w2 TER
it F oam =frr B fra wT 3 3@ Ny
TR war b oaw Fravi §F wy omm & g

T AT

foy ™ v wAw vz Faqn

SHRI1 KRISHAN KANT (CHANDI-
GARH) : Mr.Chiirm n, T am thanzful
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to you thatafter all you thought of calling
me, Thercisa Emeral practice that one
Member from the Opposition and one
from the Ruling Party should speak,
But, this time, probably the rule was
changed to accommodate the Oppusitien,

Tamgrateful to the mover of the Resolu-
tion that he tried to raise the level of the
debate by changing the  motion  from
individual t‘nrrupl.ir:'l‘l. 0 the peneral
approach to the  problms of puwer
politics and meawy politics,

The Resolution savy

“This House is of the opinjen that
increasing play of monecy power
in relections pose grave threat to
the future of  Parliameniury
Demnocracy as evidenced by the
recent revelations of collection, .

The first part really points to the malady.
‘What isto besorted out has been mentioned
by Mr. Unnikridinan. But., he confined
himsell to citing a few  coses, aned did
not attack the problem as a whole, He
refers to the recent weeks and  months,
What abont the present and  what about
the future ? This is not a2 new thing,
When . Rajenidra Prasad retired s
President, he gave a valedictory adediis
inthe Central Hall, In thut he refersed
to the money power and Lo said Inat money
power was taking over, was taking holed
of polities in India and unless something
was tlone ahout that, the elections would
become a faree and  altimately  power
will go into the hands of those who have
maney power as well av plivsical power,
Babhu Purushottam Das Tanden adelressedd
the Lok Sablia and he referred 1o the
danger  of money power  toking  over
the polities in India. 8o, Qtisnoranew
thing. We have not learnt the  lessons,
While Mr, Unnikrishnan was spc-akin_\;‘
I was expecting that he would refer 0
the perspective, tothe whale problem and
sav how things could be solved.  Trwas
refreshing to hear  Shri Unnikeishnan.
and I hope, he will not mind if I eefer 10
the  AICC meeting. I wreote a letier
against black monry power and I pointed
out how black money was taking over,
how hlack economy was leading to hlack

litics. I am  referring  to what was
Eimpeninq in the Congress and then some
friends challenged me. . . . . (Interruptions).
I do not want to hame any frirnds, It
was done  first in the Delhi AICC and
secondly, the same question was referred 10
in the Gandhinagar sesion, When T said
thatsome celegates had told me that the
price of sugar was increascd hecause we
took monzy from the sugar barons, thirty-
two Members ofthe Congress Party spoke
against me as if I was talking hlasphemy.
It is refreshing to note now, T will be
gladifhe joinain the crusade for the total



_eradication of black money and black
money power, There is nexus between
black money and black politicians, black
ureaucrats and the black businessmen.
- Unless that nexus is broken nothing can
be broken. And that starts, as he said,
from the election processes. We have to
examine whether by merely attacking balck
- money and black politicians we can eradi-
_cate the whole nexus and really remove
the black money from the country’
Kindly analyse the situation. At that
time in the Congress Party I was referring
tocertain figures and I wrote three articles
in the Hindustan Times on black money
‘power and  electoral reforms. 1 had
cialculated this on the basis of my Haryana
exnerience, a Lok Sabha constituencey and
g assembly constituencies. If you give two
jecps in every constituency, it means 18
jeeps ; one jeep for the candidate and one
jeep for the election agent—that comes to
- 20 jeeps, The rate of hiring a jeep is Rs.
150 per day ; it means Rs, 3000 per day
for 20 jeeps. If you calculate petrol at
‘the rate of Rs. 100 per jeep, it means
the expenditure is 2000 ; the total is
5000. For thirty days the expenditure is
-5 lakhs. That is the minimum.
ere 1s no black money involved
there isno corruption, nothing.,  Secondly,
il we leave out the slips that you give,
ifyou send them by post to each candidate,
by 25 paise covers, it means 1-25 lakk
for 5lakh candidates. The total is Rs.
2-75 lakhs, I remember that when I
read these two figures in the Congress,
Shri V. B. Raju who was the General
etary said that itcost a rupee per voter,
it cost Rs. 5 lakhs. Are we not playing
se to ourselves by putting it at 10,000
d25,000. Eventhe Tarkunde Committee
ich+J. P. had appointed referred to
95,000 and 50,000, 'Why deceive ourselves?
ause we are deceiving ourselves, we
e not true to the economy or true to
e polity. Tf you want to remove it,
me fundamental cure has to ke done.
r. Sathe spoke and criticised that the
Janata Party has done this or that. He
did not refer how the political system
utilised by Mrs. Gandhi in 19%7.
9 crores worth advertisements were
en for the souvenir; most of them
were not published. How was the
dministrative machinery utilised

TBE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAEE) : They saved paper.

SHRI KRISHAN KANT : They
made the Company Law Board issue a
tificate that advertisements will not be
dered as  political  donations,
dly, they made the Central Board
evenue toissue a certificate thatall the
dvertisement expenses whould be allowed
s deductions in the income tax. The
ist of donors to the Congress funds was
ized on the Baroda Rayon and was

L]
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handed over by the investigating authcrity
to Shri Mehta which was given to Shri
Pranab Mukherjee and which went to
Smt. Gandhi. I would like to kncw
from Shri Patel whetker the list has come
ornot ? Isitstil there ?

Mr. Sathe was talking of those things,.
I amnot talking of those things which are
irrelevant.

Vimat Lal Commission is  sitting.
there, looking to the excesses. Itwas given
out on the basis of evidence that each
candidate of Legislative Astembly was
given a lakh or a Jakh and a half. If that
is the situation for an Assembly candida tc—-
lakh or lakh and 2 half, which was given
out by Vimat Lal Commissicn, then
what about the Lok Sabha candidate ?
Unless we have a big thrust on the whole
system of electicn, nothing is pessible.
I may like to reiterate those suggesticns
which I had givenin 1974 and 1075 and
had talked to Shri Jaya Prakash Nareyen
also, T said that the Tarkunde Comrmis-
sion recommendaticns will not do. What
is happening to-day ? The four curses.
of electicns are —

1. Caste and community.
2, Communzlism and religion.
3. Money.

4. Gunda poewer, muscle pewer which
they centritute erd  these gundas
survive accerdirg to Mzhaima
Gandhi cnly on the protecticn of
politicians.

If politician has to be purified, if politician
has to be ennobled, then the basic attack
has to be on the metheds of election.

How can we make people based polities
and not money politics ? 1 had given
two or three suggestions. May 1 urge
the Governmeni to consider that the
elections should be held only after giving
a notice of a week, not three weeks or
four * weeks. There is not office of the
political parties in the villages, towns,
talukas or  anywhere. Any political
party which has worked for a periced of five
years will be able to face election within
a period of seven days and before one -
month no vehicle should be allowed.
The workers of the political party which
have worked for whole five years will go
immediately and voting will be held.
This has to be done if you want people
based politics rather than money based
politics. Secondly. if we want ‘people
based politics and the political partics to
work then let us not have any irhibiticn
on donations to political parties, whether
by individuals or by cempanies and all
of that, like Germany should be given
income tax deduction, because we want
to have the political system cn the ‘basis-
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political parties.” Let us not dupe
orsclves by closing the Company relations
and westartthe same donations ina much
bigger amount under the table.

All the accounts of the political parties
must be audited annually, not only the
clection account. If that is done, it will
become casier to cleanse the  polities,
Black monry starts from bad politics. I
black economy has to be given a goby. ...

SHRI K. P. UNNIKRISHNAN :
Time is  coming. 1 have to move for
extension of time. I bave todoit. This
is time to do it.

I move for extension of time.

MR. CHAIRMAN : What is the
wish of the House ? Two hours are

nearly over.

SHRI K. P. UNNIKRISHNAN
Four hours.

SEVERAL HON. MEMBERS : Four

hours.

MR. CHAIRMAN @ The House may
sit till 7 Oclock and this will continue till

7 O'clock.

SEVERAL HON. MEMBERS : No,
“till 8 O'clock.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND  LABOUR
(SHRI RAVINDRA VERMA) : Not
later than 7 O'cduck.

MR. CHAIRMAN : Not later than
5 O"lock. Isit thewish of the House that
this debate be continued till 7 O'clock ?

HON. MEMBERS : Yes. (falerrup-

tions).

MR. CHAIRMAN : 1 have under-
stood that the House wanis to discuss

this till 7 O'clock,

SHRI KANWAR LAL GUPTA :
We can discuss it till 7 and continue it

tomorrow.

MR.CHAIRMAN : [Itisforthe House
to decide. Probably it is for the Minister
of Parliamentary Affairs to say whether
he wants this to be concluded today ?

SHRI RAVINDRA VARMA : Yesx ;
this will be concluded today. The
Business Advisory Committee had recoms-
mended 2 hours. But in view of the
demand, one hour more may be given.
More than that we are not willing today.
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MR. CHAIRMAN : May I uest
hon. members not to waste time on this 7
Let everyone be brief and to the point.
Let us try and see how much we can get
through by 7 O'clock. Mr. Krishan
Kant, please wind up.

SHRI KRISHAN KANT : Madam
Indira Gandhi had institutionalised black
money politics. 1 do nut wani to refer
to instances, as Mr. Unnikrishnan has
done, how files it the Commerce Ministry
were sold fur  getting  licences or how
certain moneys that certain companies
wanted to give were refused becanse she
suspeeted  that they were giving  money
to other partics  also,  She wanted 10
completely  institutionalise the  whole
political system for herself.

What T am referring now is o the
political malaiv and how it is 1w be
checked, 1 would like that this present
debate  should not end up having one
against this man or that man o1 against
this company or that compans. but lift
up the whole thing so that a siwation iy
created where all poliical parties in this
House will sit together and  evolve a
system where you ean have clean polities,
pure politics, on the basis of which this
drmorratic systemwas evolved, aceording
to the  dream of (iarll.‘.hii'l. ()n]\‘.' then,
we shall be able 1o buildup o system
which will be a system of cleaner cconomy
for the peaple and  cleaner ceommny for
the socicty,

MR. CHAIRMAN : Shri Chandrap-
pan :

SHRI A, BALA PAJANOR (Pondi-
cherry) @ What is the  procedure you
are following ? '

MR.CHAIRMAN : 1 am calling the
different groups one by one.

SHRI KANWAR LAL GUPTA
You have to call two members from this
side and one from the opposition.

SHRI A. BALA PAJANOR : Even
among the oppasition partics, she is net
following the order.

MR. CHAIRMAN : You srnl youn
name much later,

SHRI A. BALA PAJANOR : That
does not matter . You [have to g0
according to the order.

MR. CHAIRMAN : All right, If
ou want to speak first, you may speak.
ri Pajanor.
18g0 brs.

SHRI A. BALA PMANQR (Pondi-
cherry) : Madam Chairman, as
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ususlly  mentioned Members of
Parliament when they rise to speak that
they are_happy to participate in the dis-
cussion, I am not happy to participate in
this discassion for the simple reason that
it is about a sad affairs. Secondly, I
am happy to speak after Mr. Krishan
Kant because he has pointed out a very
important matter. It is more like a
privilege issue that we always take in
this House. Without any party barrier,
itis to be discussed.

1 was happy to sec in the beginning
when Mr. Unpnikrishmn moved hismotion.
If you read the motion there are four
particular points, to which he has referred.

isHouse isin agreement with him about
the money power in elections posing
grave threat to the future of parliamentary
demoacracy as cvidenced by the recent
revelations of collection of huge election
fundy by some important personsincluding
Ministers and those who are in proximity
to high offices of power and  decision
making.

Madam, 1 am not going to restrict
myself to the prople who have collected
money in the reeent past because when 1
go through the Indian history as far as
eollection  of money is concerned, it is
very much embedded. If you sce the
history of 4o years, I think, even 50
hours ‘are not enough for this Parliament
to mention the names of those prople
who were concerned with this. 11 my
revered firend, Mr. Unnikrishnan has the
occasion to go to the Library, he can
collect the cuttings of the papers and find
out this startine from the days of Mr.
Nijalingappa.

ot pew wit woew (TwhA) : wTr @R
T ar At g @ dreoAavr AW @ wiiw
® S g fowdt )

SHRL A. BALA PAJANOR : 1 can
undertand Mr, Kachawai. It is a matter
uf deep concern for every one of us. Mr.
Sathe and many other Members also
mentioned this and they were concerned
about it. (Interruptions)

MR. CHAIRMAN : Plcase continue.
!;nuhnvemly:m minutes like everybody
else,

SHRI A. BALA PAJANOR : Itisa
matter where we have to take serious
note of. Since the Chairman is restricting
my time, I take you to the Asian Drama-
by great Gunnar Myrdal. If you want to
ask about my party, even before Lok
‘NT'I J.P. Narayan, my Party lrader
and the present Chief Minister of Tamil
Nadu rose against corruption within the
Party. He is much against this. I do
not think ‘:lzdm can come forward
and ssy publicly that weare for corrup-

tion and for money . But I want
to put it very clearly that our has
established to this country that without
moncy also we can came to power.  When
our great [eader, late Anna, started the
Party, we were penniless and we were
the party representing the poor and
common people of this country. We
f(::}qht against the great Congress which
h l:):!z money bags, in those days. In
one the brilliant speeches in Tamil
which I cannot correcity translate herr,
Anna said that we would make you one
of the biggest money bags and the greatest
industrialists of this country whe sit on
the top towers of this country and who
come down to the common man’s fect.
That is our greatest achievement. We
are not bothered about the number of
#rats that we are going to grt in the
Legislative Asembly. And thathappened
also. In 1967, the present Janata Pary
tried 10 di':lud?e the Congress Party but
they could dislodge it in 1977, But they
could not come to Tamil Nadu or Pondi-
cherry because of the simple reason that
we do not believe in money:; we belicve
in the common prople of this country,
Thisis what I want to ask on this occasion.
This monev is collected for what reason ?
—tocondurtelections ashas been explained
by manv hon, Members. This money
is utilised as cxpalained by Santha-
nam Committee as speed money, to speed
up the mattersfor which they are lubbying.
I am sorry to say that it is said ahout
Members of Parliament also that some of
them are being purchased by  these
money bags. That was mentioned in a
verv clever manner, in a covered manner
by Shri Krishan Kant! There are certain
lobbirs—sugar lobby, jute loabby. They
are able to purchase Members of Parlia-
ment, Legislators to influence and  direct
the process to be followed up.  Not only
here but they are able to do it with burea-
ucrats also. That is the weakness of the
democratic svstem in this country. So,
if we are going to find out a solution—
it is interesting to have an  academic
exercise in thisHouse by meansof a motion
by saying that we all condemn and  this
House takes serious note of it.  And this
resolution states that, The next moment
we go in for it and only collect funds.
But I see that therc is a diffrrence between
the present and the past.  From the ruling
benches, whenever they speak, they refer
to the past 27 years, but there is only onc
difference, because you are decentralised.
Like four or five partirs, in a deecntralised
manner, you are collecting, while it was
centralised in the past. But the same
offence is being committed in the same
manner. So, don’t distinguish between

the present and the past.

As far as we are concerned, we
we

are
much against corruption. 1t is who
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started #ying that corruption  must go
oat of palitics begguas otherwise it i im-
pussible Tor tha 88mmeon man (0 coma ¢6
tho top. We make thg gommonest man
the Mayor of  Madeas [or the first tima,
Prior to that it was the prerogative of the
“ighga glass only 10 seaupy the first chair
af the gity of Madrae. any ethior clties
havs sabseguontly followed it.  We made
arhird ¥ate fellow, according to the presen -
day politiea the frse gitzen of the aity of
Muadras, put instead of aking a lecesn
Feom that, von my aanvemently 10 say
that yay will abolish denations by coms
panies, yoy will amend the law  ete, So
many legislations have come, but nothing
has happened.

As time is short, I will just read out
certain passages so that they may go on
record. It you take the report given by
Gunnar Myrdal when the ana'yses the
poverty of nations, especially in Southeast
Asia, he says:

““When considering the prospects of
reform in countries where corruption is
so embedded in institutional and attitu-
dinal remnants of traditional society and
where almost everything that happens
increases incentives and opportunities
for personal gain, the public outery
against corruption must be regarded
as a coastructive force. This holds true
even when this reaction is basically only
the envy of people who themselves
would not hesitate to cngage in corrupt
practices had they a chance, and even
though the common awareness of cor-
ruption is apt to spread cynicism. As
those people who can benefit personally
from corrupt practices are a tiny
minority, the public outery against
corruption should support a government
intent on serious reforms. What the
pzople—and the outside observer—
generally demand is punishment of the
offenders. Resentment stems especially
from the belief that ministers and high
officials go unpunished.”

I think that is the main outcry now.

I am well aware of the fact that then
is a lot of character assassination. I am
in agreement with the Prime Minister
when he says that whenever he is in power,
they talk bout these things, and the
moment he is not in power they stop
talking about them. Ifthey were sincere,
they would have taken it up even earljer.
This is character assassination and so I
am not prepared to associate myself with
it..

But if you take ocrruption in general,
see what the Santhanam Committee has
said. You read the report. Ithas been
there for such a long time. I do not
know why the previous Government did
not take note of it, and I cannot under-
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oland why the proscnt  Government iy
also not mkinq note of i, Pleats permit
me to read thie passage at least !

“Ttis belicved thar the peotedures
and pragticey in the working of Goyerns
ment offiees are gumbersome &sd dila-
try.  The Anxicty 10 aviod delay hay
cnum!rngm the growth of dighanest
pracuceslike tha systen of ypeed money.
Speed moncy” ie reported 1o have
beeosme afairly common type of Surrupt
practias pacticularly in matters relgiing
w grant sf licencens, permite,  ate,
Generally, the beibe giver dors not wigh,
in these cases, to get anything done
unlawfully, but wants to speed up the
process of the movement of files and
communications relating to decisions.
Certain sections of the staff concerned
arc reported to have got into the habit
of not doing anything in the matter
till they are suitably persuaded. It
was stated by a Secretary that even
after an order had been passed, the
fact of the passing of such order is not
communicated to the person concerned
and the order itself is kept back fill the
unfortunate applicant has paid appro-
priate gratification to the subordirste
concerned. Besides being a  most
objectionable corrupt practice, this
custom of speed money has hecome
one of the most serious causes of delay
and inefliciency.”

This is the crux of the problem. You
require money to speed up the files, to
get decisions you require money. The
quantum of money is the only consideration
whether it is Rs. 10 or Rs. 10 lakhs or
Rs. 10 crores. I am not referring to any
particular person or Minister of the
past or the present. I'or a poor man,

to part with Rs. 10 may be something; -

for a rich man, to part with Rs. 10 lakhs
may be something. The Finance Minister
deals with crores of rupees. So, this is
a very serious matter. This House
should take it up as a matter of privilege,
but sometimes we do not take up even
matters of privilege in the proper spirit.
But if you take up the matter, I am sure
we can get out of it. I am happy that
Mr. Unnikrishnan and Mr. Vayalar
Ravi have brought this motion in this
House so that the country will know that
we are alsoserious aboutitand the country
will be grateful to us and. will keep us
in this House without sending us out if
we are sincere about it and execute it

SHRI HARI VISHNU KAMATH
(Hoshangabad) : Chairman Madam,
I move an amendment, rather s a subs-
titute motion to the motion mentioncd in
the Order Paper, listed as amendment
No. 4. My amendment to the motion is
as follows:

“The House expresses its grave
concern over the fact that the electoral
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process as well as public life in India
which was badly pulluted and vitiated
by an unholy al of political power
and money power during the decadent

during
decade, 1967—76, with its steep crosion
of ethical ufmluh. and mong valucs,

thrcatened to  distort democracy into
a ﬂ::ocncy, deform *Janatantra’ into
‘Dhanatantra’, recognises the imperative
need to reverse those morbid trends,
is convinced that for the purpose the
formulation of a woluntary code of
conduct by all political partics is casential
and urges the Government to initiate,
without delay, comprehensive measures
with & veiw to cleansing public life in
gencral and purifying the electoral
process in particular,”

This, Chairman Madam, [ submit is a
major amendment in substance and I
would crave the indulgence of the House
and yours too, to speak at some length,
but not at great length.

MR. GHAIRMAN : | am afraid I
can't give you more than 10 minutes and
you have taken three minutes already
in reading your amendment.

SIHRT HARI VISHNU KAMATH :
| have to read it. If 1 don't read it, how
can ] convince the Housc ? You make
it 15 minutes,

SHRI SHANKAR DEV ;: Madam
Chairman, our Party Members arc also
there to speak.

MR. CHAIRMAN: Please continue
Mr. Kamath.

SHRI HARI VISHNU KAMATH :
Nuw, Chairman Madam, [ am sorry to say
that though my friend, Mr. Unnikishnan,
lias hrough a motion of some importance
before the House, yct the main thrust
ul' his arguinent was with regard to collec-
tun of clection funds recently, and parti-
vularly he mentioned the name of Shri
Kanti Desai. 1 am afraid that Shri
Kanti Desai has occupied more of parlia-
mentary time during this Semion than
pwrhaps any other single person in the
vountry. Both the Houses wm:s, the
Rajya Sabha and the l.ok Sal have
taken more time in discussing Shri Kanti
I}Mai‘n u:iviéiu at various oy than
they have in discussing any other person
n this House. 1t should ’::ot have been
S0 because the hon. Speaker, when the
issuc was raised in the last Tucsday,
a week ago, gave a clear ruling. I am
srry that has been overlooked in this
discyssion, The . Speaker said :

**The collection of funds for political
Purposes by those in qum:r as well as
those ncar the seat of power is likely
to give rise to suspicion that there might
have been misuse of official power or
Ppositiom. This is & political question,

%87 LS--11,

Solution to such issues must be found
cither enacting necessary laws or
by developing appropriate’ conven-
tious, This is not a matter for me."”

Nor was it a matter for an adjournment
mobion. e

Madam Chairman, I have followed
the line laid down by the Speaker and,
a8 suggested, the Government must come
forward without delay to enact measures
for cleansing public life in general and
purifying the electoral procemses in parti-

My hon friend, Shri Sathc, he has again
fled. On the 12th of this month, earlier,
he had fled. He makes, I su , & good
job ofit. Because, he himself suid once—
it was his own wordsi—once a coward,
always a coward. He said it last time,
and he follows to the letter and alsoto the
spirit, his own words, Now he is, if I
may say 80, & beknighted knight, in shodd
armouwr, of Her Extinguished Majesty, an,
he is not present here.  Both  he and his
leader are absent. Tho his leader
hhu baen given the‘:tltul o lhfii Lea.lt.kr of
the Opposition, Jjure Leader of the
Opposition, more often than not de facie
he is a misleader of the opposition. "And
the second in command, as 1 have already
said, has made it a profcssion or vocation
of fleeting the battle-ficld at the nick of
time. He did it once and he has done
it again. It is for him to comsider, to
decide, to mend his ways.

Now I do not wish to go into all the
lurid details notmerely of the elections,
but of every form of corruption, because
corruption is a hydra-headed monster,
which has been i in by the Con-
gress Governments for over 3o years.
There is a saying in Hindi or Urdu, I
hope I am right in saying it, G

0 o R Pt g o

That applies in totality, entirety to our
friends of the Opposition.

In 1971 and in 1977, and in the previous
four years 1967 to 197t during the fa-
mous or notoripus era of Ayarams and
Glymutmhle. b:lnonq! h:d t]c];] be fﬂl.ll:ld to
finance ingand sclling on the ex-
change d‘them islatures al:'the Centre
and the States; 1 do not know I denot
wish to go into it, but money was found
for that also. Be that as it may, in 1971,
1 remember, because some of the Congreas
candidates in Maharashtra and Madhya
Pradesh had told me personally, that each
of them, many of them, had rcceive
ed at least Rs. 2 lakhs to g lakhs. Out of
that, some of the more enterprising once
kept something for the rainy day, and did
not utilise it, use if for clection” purposes, -
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[Shri Hari Vishnu Kamath]
They did not mind losing and some of
them lost. They used it perhaps for their
own other p . Tn1gy7alsothe same
thing hlpp::s?g And the money found
for thesc clections perhaps rained from
heaven. According to some of the
members of the o ition only monecy
collected by the Janata Party and Janata

shy sources, '

Party ts came from some

but afi'ﬁ: money that came for the Cong-

ress Party candidates for the elections in

1971 and 1977 must have come from God
maelf, raincd like manna from heaven.

He need not go into how the money was

collected.

My hon. coliegue, now a Minister
here, a former party collegue, Mr. Danda-
vate,—1 was not in Parliament  then
inthe fifth Lok Sabha,l bclicve, he made
a charge against onc of the Congress
Leaders saying that money was collected

that leader, who was then & Minister

the Governmnt, but was not account-
ed for and only a verysmall portion was
paid to the Congress P."E and the rest
was retained byhim and Shri Dandavate
challenged the Government on the floor of
the House to institute in inquiry No,
inquiry was instituted, only that Mi-
nister was 10t included in the Cabinet and
he was u Governor and sent to one
of the States.

You are very well aware and the
House is very well aware as to how and in
what mannuer money from the nationalised
banks, some of the nationalised banks
was siphoned off for Maruti Led. 1
believe some of it has comc in the Shah
Commission’s Report, more could be said,
much more could be written about this.
But since you are ringing the bell, T do
not think I can continue for long. But1
wish to refer to one or two salient points
before I conclude, 1 have to conclude.
Otherwise, 1 had a number of points, and
1 could have gone into all this at some
length to prove that democracy was dis-
torted into a plutocracy during those
years and now if there is anything at
all, it is a hangover from the past, from
those years, from thirty years, Hangovers
cannot be cured, cannot be got rid of
so soon. (Interruptions).

SHRI A. C. GEORGE : Hangover can-
not be passed on to somebody else.

SHRI HARI VISHNU KAMATH :
There is a saying that

wore %t Tw Jwe omr & @fer g
w1 7wy wyer arer & o & wT g &)
That is what ha ed to them. Now
are coming in :Ee House with stories am
the collection of funds Ly an individual

or two of three individuals. As a matter
of fact, the statemens attributed to certain

they

, denied and not authenticated, how
they could be relied upon in this House as
matters materially valid enough or good
enough for a motion of this kind, I do not
know, But, or course, 1 may make it
clear that I do not hold any bricf for any-
body who is accused of corruption.

The Prime Minister has tuld the House
plainly, he has told the country, the na-
tion that if any specific charge is made
against anyone, it will be rred to &
Supreme ur'trr]nd My friend, Mr.
Unnikrishnan referred to  that. In the
olden days, in the Third Lok Sabha
when  you, Madam Chairman, were
also a Member of that Lok Sabha,
the them Prime Miniser, Shri Jawaharlal
Nehru referred to a Supreme Court
Judge a specific charge made by the
party to which I had then the honour to
belong, the Praja Socialist Party, my
colleague Shri ~Surendra Nath Dwivedi
and myxlf, we brought home a charge
and we have a specific instance about an
entry in the documents, in the account
books of Mr Serajuddin of Calcutta, we
gave that and that was then referred to
Mr. S.K. Das of Supreme Court in-
formally; the report was not placed be-
fore the House, but Shri Jawaharlal Nehru,
the then Prime Minister asked the Minister
to quit the Gabinet, Who took him back
into the Cabinct ? His daughter, Shri-
mati Indira Gandhi. The daughter,
whose father had expelled him from  the
Cabinet, that daughter  took him back
into her Cabinct. That is the sort of
example they have sct.

Onc word morcand 1 have done. My
hon. friend, Mr. Sathe, referring to my
eriticism of “*Her Extinguished Majesty™
on earlier occasions.

AN HON. MEMBER : Extinguishrd.

SHRI A.K. ROY: Who was the
Minister, involved in that affair

SHRI HARI VISHNU KAMATH !
Pandit Keshv Dev Malaviya wasinvolved
in that Serajuddin affair. He was cx-
pelled; he was asked to quit the Cabinct
after the inquiry.

So, I would also ask my hon. friend,
Mr. Unnikrishnan and his colleagucs, the
paries in he tion, to bring forward
such specific instances. Then, 1 am surc
the Government will not fight shy. The
Government will be reall ed to
refer those specific chargesfor aninquiry.

As regards the Motion a3 it stands, no-
body will have any guarrel with that.
What dozs it say 7 It say, “increasing

of money ' is detrimental to
g:iimmm Is there any
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quastion about that ? The play of
moncy power is derimental to the growth
of a healthy parliamentary democracy.

MR. CHAIRMAN: Please conclude.

SHRI HARI VISHNU KAMATH :
I am concluding. Please don’t be im-
parient. I appeal to you to have a little
more patience. We have ?atirrl.ﬂy borne
the Congress Government’s misrule for
30 years.Now, atleast for afew minutes
more you can bear with me.

‘Whatis the operative partofthe Motion ?
Please read it. I do hope, you have read
it, Are you reading it just now ? What
docsitsay ? Itsays s

*‘increasing play of money power in
elections pose grave threat to
the future of Parllamenary De-
mocracy. . - "

MR. CHAIRMAN : You have read
it onee. Why do you want to read it
again ?

SHRI HARI VISHNU KAMATH :
Itsays “inereasing glayol money power."
1t has been increasing, not now, and it went
to aclimx in 1971 and 1977, From the
year 1977, the yrar of peaceful revo-
Intion, it has been showing a downward
trend.  As fas as possible, we must eradi-
rate this evil. T am sure, the Flouse will
agree with me that, human nature being
what it is, all over the world, not India
alone, there are many hues and colours of
corryption, and corruption of many
kinds, of all kinds, cannot be totally eradi-
rated not only in India but anywhere in
the world,  All that you can do isto
mini nise it, as far as it lies in  human
power. To that, our Government is
romunitted; to that, our party is com-
mitted,

Before [ sit down, I would once again
ask the absent mover—his deputies and
colleagues are here—and 1 would ask
them: they have not asked for an
inquiry. An inquiry was asked for by
Mr. Sath# on that day on which he fled.
That doex not arise now. I would ask them
to make a coacrete issue of this and not to
lcave it in vacuo, in the air. It says,
‘‘grave threat to the future or Parlia-
mentary Democracy' and it, later on,
says, ‘‘as evidence the recent revela-
tions”., Have they made any demand
or requestfor an inquiry into matter?
No. They aresilent on that point.

I am sorry to say, this is an imporant
motion, withut any i:ﬁ' to stand upon,
without any heart, thout any head,
without anything at au-ilis a lifeless mo-
tion; it is a still.born motion. There-
fore, T would like them to make it a live
motion, a concrete motion, so that it can

be brought home to the Government,
Otherwise, there is no alternative before
the House but to t my motion which
I have moved already asking the Govern-
ment, all political parties, that you I and
all of us sit together and accept a
code of conduct. That is . my fervent
appeal to all  Partics, Let us
evolve a voluntary code of conduct.
Achar Samhita so that all Parties may
honour that code of conduct and the
Government dshould mm forward with
measurcs to cleanse the public life in ge-
neral and purify the electoral process in
particular.

MR. CHAIRMAN : Mr, Chandra-
ppan.

uit firkw wt b : wmafy e,
st @, IR AR v wag e . ?
9 o N, gt o m
=Y

gt
weie iy : N qifwdza felt §,
eﬁmﬁmﬁgm*wai‘f? .

MR. CHAIRMAN : Mr. Chandra-
ppan.

If you do no interrupt, we will accommo-
date two more spenken'.w s

SHRI C.K. CHANDRAPPAN (Canna-
nore) : I am very happy that this motion
gives us an tunity to discuss the
?olinml corruption in our country. But

am sorry I cannot share the views ex-
pressed by some of our distinguished
colleagues including Shri Krishan Kant
who said that we should discuss it in a
very academic fashion and that we should
go to a higher plane. 1 cannot float with
them in t highcr plane because we
are discusing this motion in the House
in a definite context.

The Janata Party which came to power
a few motnths ago in the year of revolution,
as it was put by my csteemed friend, Shri
H.V. Kamath, came with the slogan,
‘We will remove clxgption from public
life,” That was one of your main slogans.
And, to-day, we are vmnminlz a s
spectacle, It is not only kantibhai Desai
but the father, Morarji Bhai Desai him-
self and the whole Janata Party have
to be more currupt than any
administration we ever had. . (Inberruptions)
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SHRI C.K. CHANDRAPPAN : I
do not know why they are shouting.
Perhaps the shoe pinches. If the shoe
pinches, then those who feel the pain of
it, may get up....

MR. CHAIRMAN : Proceed with
your speech. Do not waste your time.

SHRI C.K. CHANDRAPPAN : Pleass
call the House to order. How can I
speak in this way ?

I am telling out of certain facts. There
are certain facts to prove that. We in
this House heard about it.

oy W WO . WITH g oW
® wie & foart ® o &

SHRI CK. CHANDRAPPAN : 1
can shout better than you. You are a
little bit older than me.

We have heard about Kantibhai Desai
and his money collection. Not that I
said it. The Treasurer of the Janata
Party said that he authorised him to
collert Rs. go lakhs, Not a matter of
jokr, He did not deny it.

When the whole world said that the
Party is corrupt and the Prime Minister"s
name is in mud, an after-thought dawned
on him and then he denied. We heard
!‘t from yu:‘r Ield:.'r. Shri Madhu Limaye,

y of the J Party who wrote
that letter saying Ry, go lakhs Iﬁtdwiwn
he was in the Central 1 ‘Do

you confirm or deny? he did not have
the guty to sav that ‘I don’t deny or
confirm it'. (Interruptions) No more
shoutings will help.

SHRI VAYALAR RAVT : Plcase keep
quiet.

SHRI O.K. CHANDRAPPAN : What
does it mean ?

SHRI VAYALAR RAVI : If the
Congress is corrupt, you are also eorrupt.

SHRI A.K. ROY : They are corrupt,
they are corrupt—we are not corrupt.

SHRIC K CHANDRAFPAN: Madam,
Chairman, they are not allowiag me. That
tim= should not be counted against me.

What was the period in which these
collections were made, What was they
amount eollected ? They came in power
aler the last general election and the
Awncmbly Blections, In three month's

ing question No. 8812 on 13th A

ugust,
1 gave certain figures of collection.
(ﬂw&u y are gou getting so

) Wh
much excited ( i

MRl.l G?MLI}MAN 3 I:h I requeat
you all to let him proceed case conti-
Chandrappan.

nue, Mr

SHRI C. K. CHANDRAPPAN:
Madam, it says that within the period
from 1st March 1 to 20th Fehruary
1968 they compiled the figures, the
money given by varions companies to
politi parties, accounted money—
unaccountcd money is not inel i
It says :

“The Congress Party received
Rs. 2,05.22,798."

The Congress stood wvery good. They
were Number 1. Then came Shri H.M.
Patel’s party, the Swatantra Party at that
time—

“Rs. 46 lakhs." (Interruptions)

Why are you reducing it to Ra. 20 lakhs.
I am reading:

“46,02,569/-: then came Traja
Sod.nlft Paf!;:ysﬂwit!: Ras. 66,000/-."

Like that it goeson. What T am saying
is (Tnterruptions)

MR. CHAIRMAN : Please continue.

SHRI C.K. CHANDRAPPAN : How
can I continue if so many people are
interrupting me ?

MR. CHATRMAN : Do not take any
notice of it. You continue your speech

SHRI CK. CHANDRAPPAN : 1
am continuing. I am trying not to listen
to them (Interruptions)

MR. CHAIRMAN : Pleasc let him
proceed. Don't waste the time of the
House.

SHRT C.K. CHANDRAPPAN : The
point which T am emphasiing is that
there is a corrupt system. 1 agree with
those who said that a capitalist system 1
corrupt. The of the Janata
Party or Lok Nayak said that he
would wipe out the corruption. The
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weari thel.hg bs of g

a to
flutter Hug:n. thqrna:g. m
and they. even broke all the records.
Thn:fwhu‘h luiql.}ti:n?ttha'gdﬂ;
story 13 country ong
collected Rs. 9o lakhs i(n 90 !arl. .
then comes the father. As a person,
1 do not like that our Prime Minister is
known as the corrupt Prime Minister.
"This is not something to be proud of for
any nation. But the Prime Minister is
sitting silent. On his face we are asking
everyday ‘Did you write that letter 7'
Even to-day Shri H.M. Patel said that
he wrote that letter to the Andhra Pradesh
Chief Minister successively from  Shri
Vengal Rao to Dr. Chenna Reddy, ask-
ing for exempting the former Raja—Raj
of Ghalhpparli of 2,000 mcres of lmg
S0, the father is not better.

Madam Chairman, ion is there,
Itisnot a new thing. From 1961 onwards
the eountry was worried about political
corruption. In 1952 elections, 1957
clections, 1967 elections and in 1971
rlections the capitalista were very cleaver.
‘They knew whom they should butter,
Here, with your permission, Madam
Chairman [ would like to quote a portion
of what Mr, Tata said in his affidavit
ina courtin Bombay. In this case one
of the share-holders of the Tata company
had questioned the right of Tata company
to change their Article of Association to
rnable them to donate Rs, 10 lakhs to
Congress Party, He challenged it in a
Bombay court and then Mr. Tata gave a
very interesting affidavit in the court.
e said that it was in the interest of the
company that T gave donation. The
share-holder said that my interest is not
Inoked after by giving Rs. 10 lakhs. Mr.
Tata said that you do not live in this
warld, It was to " your interest
and to promote your interest and to enhance
vour profit that we are giving money to
this party. And today these people are
sitting on this side. I do not say that
they “are  absolutel useless. But
practical purposes Indian monopoly
hauses they are second in the list
Janata party is at the top snd they will
ot anthing. It is only a question of
stretching their hand,

AN HON. MEMBER : Arc they not
stretching ?

SHRI C.K. CHANDRAPPAN : They
are. Otherwise how would you explain
A man, who is not even a public man,
who is only a businessman, Shri Kanti-
bhai Desai, can eollect Rs. o lakhs in
% days. Tt is because he is the son of
the Prime Minister and he s living with
lhel'r._mu Minister and he is the one—
’gl‘j‘“"dmt tn everybady—who advises the

ime Minister on important matters. So,

he has a price and the Indian capitalists
u{'n[-ld ‘to pay that price and that is
what -

MR. CHAIRMAN : Please conclude.

SHRI C.K. CHANDRAPPAN : While
concluding, I must say that I am sorry
I could not make the Janata benches so
happy but T must tell the House one thing
that those who came sixteen months ago—
in the year of rcvolution —chanting a
song about anti-corruption today we
are seeing them sinking in the mire of
corruption, are standing in the
forget that. - The ‘other Fouse i cqualty
orget that. ouse is 1)
a part of Indian parlaimentary dmmcf
Tt has put the Janata party in the doc!
(Interruptions)

.

It has asked them to appoint a parlia-
mbe mhmim or a commission to
probe into the corruption charges. It is
a matter of shame that our Prime Minister
went and said : You give in writing, if
you have a definite allegation. T will
send it to a judge. It is much bigger than
what Indira Gandhi did when she flouted
the Allahabad High Court judgement,

Then, Madam, jt was expedient ..

MR. CHAIRMAN : Please resume
r scat, I have called Shri Kanwar
I Gupta.

SHRI CG.K. CHANDRAPPAN : It
was then expedient for Mrs. Indira Gandhi
to say 'I don’t care for the Allbahad
Judgment ; the pecple are with me.”
But today what happens ?

MR. CHAIRMAN : Kindly conclude.

SHRI C. K. CHANDRAPPAN :
Madam Chairman, by flouting the decision
of the other House, Mr. Morarji Desai
and his Government today stands in the
dock of the people. If you want to remove
poverty, to the extent it is possible under
the present system, you have to bring
about radical clectoral reforms and there
should be proportional representation,

MR. CHAIRMAN : How can it go on
like this, if you take so much time ? How
will others get time ?

SHRI C.XK. CHANDRAPPAN
Madam, I have not taken so much time
as some others have taken. There should
be radical electoral reforms and propor-
tional re| tation. Part of the essential
part of the election ditare should be
borne by the State itself as was susggested
by Shri Vajpayee when he was
here in the opposition, If that
is accepted, to the extent possible in
our svstem today, we may suceeded in
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“There are also a few suspicious
deposits like those in the name of a
Delhi student amounti to about
Rs. 1°35 crores. It is evident that the
student concerned did not have the
means to make the deposits. Even if
ﬁf.h'ﬁ, the ru?guia:, it i3 i.w_)mi\{nble

t co ve deposited large
funds in the post officc for just a day
or two."

Thisisdated 28th Febn.nr}:'t written
by the Minister of State ianance.

SHRI K. P. UNNIKRISHNAN : Who
is the student?
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SHRI KANWAR LAL GUPTA : I do
not know. He is a student from Haryana,
MR. CHAIRMAN : Plemse conclude,

MR, CHAIRMAN : The House stands
adjourned till 11 A.M. tomorrow.
19.08 hrs.

The Lok Sabha then adjourned till FEleom
of the Clock on Wednesday, August 30, 1978/
Bhadra 8, 1900 (Saka).



